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 eo  i898  (Saka)

 '  The  Lok  Sabha  met  at  Eleven  of  the
 Be.  Clock

 ‘[MR.  SPEAKER  in.  the  Chair]

 हे
 OBITUARY  REFERENCE

 MR.  SPEAKER:  Honourable  Mem-
 bers,  aS  we  meet  today  after  an

 interval  of  nearly  23  months,  I  have
 to  inform  the  House  of  the  sad  demise

 “of  three  of  our  former’  colleagues,
 namely,  Shri  P..Kunhiraman,  Dr.  A.
 Ramaswami  Mudaliar  and  Shri  T.  Nagi
 Reddy.

 a
 os

 Shri  P.  Kunhiraman  was  a  Member

 of..-the.  Constituent  Assembly  and
 ‘Provisional  Parliament  during  the

 years  946—52.  An  eminent  lawyer,

 i

 | ज

 1942.  As-a-social  worker  and  trade

 umber  of  educational  institutions  and

 Employees’  Unions.  He  played  an

 important  role  in  the  local  affairs  of

 fellicherry  and  held  several  offices  in

 local  bodies  there.  He  passed

 -at  Tellicherry  on  the  8th  June,

 |  the  age  of  8I.

 amaswami  Mudaliar  was  at
 administrator,  politician,

 long  and  distinguished  parlia-
 ary  career,  he  was  first  elected

 nionist,  he  was  associated  with  8

 -meritorious

 to  the  Madras  Legislative  Council  in
 ‘92  and  was  its  Member  till  1926.
 Later,  he  was  a  Member  of  the.  Council”
 of  State  in  1930;  of  the  Central
 Legislative  Assembly  during  930—34-
 and  939—47,  ‘of  the  Constituent
 Assembly  during  1947-48  and  of  Rajya
 Sabha  from  952  to  1962.  A  man  of
 versatile  ability,  he  was  Dewan  of  the
 former  Mysore  State  during  the  years
 {946—-49;  honorary  editor.  of  Justice,
 an  organ  of  the  Justice  Party,  from
 927  to  1935,  founder-President  of  the
 Council  of  Scientific  and  Industrial
 Research  and  Vice-Chancellor  of  the
 University  of  ©  Travancore  during
 95i-—58.  He  was  the  first  Indian  to
 have  the  distinction  of  having  been
 appointed  a  member  of  the  Imperial
 War  Cabinet  and  Pacific  War  Council
 during  1942-43.  He  was  Supply
 Member  of  the  Governor-General’s
 Executive  Council  from  943  to  946
 and  was.  also  in  charge  of  Planning
 and  Development.  In  whatever  field
 he  worked,  he  earned  great  name  for

 his  ability  and  efficiency.  He  held

 several  assignments  in  UNO  and  was

 also  associated  with  various  inter-

 national  conferences.  He  was  the

 leader  of  the  Indian  delegations  to  the

 British  Commonwealth  Relations  Con-

 ference  held  in  Toronto  in~933  and

 the  United  Nations  Conference  held  in:

 San  Fransisco  in  1945.  He  led  the

 Indian  Food  delegation  to  the  United’

 Kingdom  and  USA  in  1946.  He  served

 as  President  of  the  United  Nations

 Economic  and  .  Social  Council
 in

 i946-47.  and  was  its  senior  Vice--

 ‘President  during  4950-5l.  For  his

 services  to  the  country,

 he  was  awarded  Padma  Vibhushan  ir

 1970.
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 He  passed  away  at  Madras  on  the
 11th  July,  53976  at  the  age  of  89.  In
 hig  death,  the  country  has  lost  one  of
 the  most  versatile  and  distinguished
 figures.

 Shri  T.  Nagi  Reddy  was  elected  to
 the  Second  Lok  Sabha  in  957  frem
 Anantapur  Constituency  of  Andhra

 “Pradesh  but  he  ceased  to  be  a  member
 of  Lok  Sabha  in  3962  on  his  election
 to  the  Andhra  Pradesh  Legislative
 Assembly.  He  had  also  been  a  Member

 ‘of  the  Madras  Legislature  during
 395§2—54  and  was  leader  of  the  Legis-
 Jature  Communist  Party  He  was  also

 “leader  of  the  Opposition  in  the  Andhra
 Legislature.  A  seasoned  politician  and
 a  man  fully  devoted  to  the  ideals  he
 ¢ehernshed,  Shri  Nagi  Reddy  passed
 away  on  the  28th  July,  1976,  in  a
 hospital  »n  Hyderabad.

 We  deeply  mourn  the  loss  of  these
 fnends  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolence;
 to  the  bereaved  famuies

 The  House  may  stand  in  silence  for
 a@  short  while  to  express  its  sorrow,

 The  Members  then  stood  in  silence  for
 a  ghort  while

 INTRODUCTION  OF  MINISTER

 THE  PRIME  MINISTER,  MINISTER
 “OF  PLANNING,  MINISTER  OF  ATO-
 MIC  ENERGY.  MINISTER  OF  ELEC.

 “TRONICS  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  Sir,

 ‘I  have  pleasure  in  introducing  to  you
 and  through  you  to  the  House  our  new
 colleague,  Shri  Syed  Mir  Quasim,
 Minister  of  Civil  Supplies  and  Co.

 soperation.
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 Take  over  of  Oil  India  Limited

 ",  SHRI  P.  GANGA  REDDY:
 SHRI  8,  s.  BHAURA;'  ’

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  Government  propose  te
 ully  take  over  Oil  India  Limited;  and

 (b)  if  so,  the  quantum  of  compensa.
 tion  proposed  to  be  paid  to  its  share-
 holders?  |

 THE  MINISTER  OF  PETROLEUM
 (SHRI  छू  D.  MALAVIYA):  (a)  and
 (9).  Negotiations  for  acquiring  effective
 contro]  over  0  India  Limited  are  in
 progress.

 SHRI  P.  GANGA  REDDY:  May  I
 know  from  the  hon  Minister  the  stage
 of  the  negotiations  and  also  the  time
 when  a  decision  will  be  taken?

 SHRI  K  D  MALAVIYA  All  I  can
 Say  is  that  negotiations  are  going  on
 with  BOC  It  ig  a  basic  partner  in  the
 OIL  and  they  are  negotiating  on  their
 behalf  We  shall  try  to  finalise  the
 arrangements  very  soon

 SHRI  P  GANGA  REDDY  May  I
 know  whether  it  would  not  be  advis-
 able  for  our  country  to  get  them  as
 partners  and  take  advanced  technology
 from  them  in  the  matters  of  off-shore
 exploration?

 SHRI  K.  D.  MALAVIYA.-  I  have
 already  mentioned  that  we  are  trying
 to  acquire  effective  control  over  OIL
 and  that  should  be  sufficient  for  the
 time  being.

 SHRI  8  8.  BHAURA:  After  taking
 over  Oil  India  Limited,  what  will  be
 the  status  of  the  agency  that  takes  it
 over?  Will  it  be  a  second  public
 undertaking  or  will  it  be  part  of  the
 ONGC?
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 ह...  K.  D.  MALAVIYA:  It  is  a
 little  ‘premature  to  commit  the  govern.
 ment  on  any  of  these  aspects.

 SHRI  CHINTAMANI  PANIGRAHI:
 May  I  know  what  the  hon.  Minister
 means  when  he  says  ‘effective  control’
 beeause  there  also  we  have  majority
 shares  in  Off  India  or  it  is  49.  Does
 the  hon.  Minister  want  to  tell  us  that
 the  government  wants  to  have  majo-
 rity  share?  The  hon.  Minister  must
 be  aware  that  a  few  employees  of  Oil
 India  take  the  highest  salary  and
 perquisites  and  among  four  or  five  of
 them  they  take  about  45  lakhs  of
 rupees  annually.  Could  the  hon.
 Minister  give  the  House  an  idea  of
 what  ‘effective  control’  means?

 SHRI  K.  D.  MALAVIYA:  At  present
 we  are  50:50  partners  with  OIL,
 equal  partners.  It  creates  problems
 for  having  effective  control  over  the
 OIL.  The  intention  of  the  government
 is  to  have  effective  control  with  a
 view  to  see  that  the  company  which
 emerges  out  as  a  resuit  of  our  agree.
 ment  is  able  to  carry  on  ail  exploration,
 production,  etc.  and  all  that  goes  into
 it  very  effectively  under  the  control
 of  the  government  consistent  with  the
 policy  that  is  pursued  by  the  govern-
 ment.

 SHRI  RAJA  KULKARNI.  Do  our
 negotiations  for  taking  over  Oi)  India
 depend  upon  the  conclusion  of  nego-
 tiations  with  the  Assam  Oij  Company
 or  its  taking  over,  since  BOC  are  also
 concerned  with  that  company?

 SHRI  K.  D.  MALAVIYA:  Negotia-
 tions  with  Burma  09  Company  have
 to  be  held  in  order  to  have  effective
 control  over  it  because  the  Assam  Oil
 Company  is  an  effective  partner  in
 this  whole  concern.  Therefore,  the
 Burma  Oil  Company  kave  to  come  into
 it  so  far  as  negotiations  are  concerned.
 3282  LS—~2.
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 Deaths  due  to  poisoning  by  Miscreants
 in  Trains

 *3.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  number  of  deaths  found  to
 be  due  to  poisoning  by  the  miscreants
 in  the  trains  especially  in  the  Ss.  E.
 Railway  during  the  last  one  year;  and

 (b)  what  specific  steps  Government
 have  taken  against  these  miscreants?

 रेल  मंत्रालय  में  उप  मंत्री  (शो  बूटा  सिह):
 (क)  और  (ख).  एक  विवरण  सभा  पटल  पर
 रख  दिया  गया  है  ।

 विवरण

 (क)  दक्षिण  पूर्व  रेलवे  पर  2-6-
 976  को  विष  दिये  जाने  के  कारण  केवल

 एक  यात्री  की  मृत्यु  हुई  थी

 (ख)  (i)  ऐसे  मामलों  को  दर्ज  करने
 और  उनकी  जांच  पड़ताल  करने
 की  जिम्मेदारी  राज्य  सरकारों
 की  होती  है।  राज्य  सरकारें
 अपनी  ये  जिम्मेदारियां  सरकारी
 रेलवे  पुलिस  के  माध्यम  से
 सवारी  गाड़ियों  पर  पहरा
 देकर,  मामलों  की  छान-बोन
 करके,  अ्रपराधियों  को  खास-
 खास  अपराधों  के  लिए
 गिरफ्तार  करके/उन  पर

 मुकदमे  चला  कर  निभाती

 हैं

 (ii)  लेकिन  रेल  प्रशासन  लाउड
 स्पीकरों  शादी  के  माध्यम

 से  चोषणाए  करके  भोर

 गाड़ियों  दे  डिब्बों  में,  स्टेशनों
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 प्र  और  अप्रिय  स्थापनाओं  में

 अंग्रेजी,  हिन्दी  तथा  .  अन्य

 क्षेत्रीय  भाषाओं  में  नोटिस

 यात्रियों  को  चेतावनी
 देते  हैं  कि  वे  यात्रा  करते  समय

 अपरिचित  व्यक्तियों  से  भोजन
 या  खाने  की  अन्य  वस्तुएं  न.
 लें।

 SHRI  ARJUN  SETHI:  The  Hon.
 Minister  has  mentioned  in  his  .  state-
 ment  that  registration.  and  investiga-~
 tion  of  such  cases  ig  the  respensibility
 of  the  State  Governments  which  they

 -  discharge  through  tha  agencyof  the
 Government  Raiiway  Police  by  way
 of  escorting  passenger  trains,  etc.

 ‘May  I  know  from  the  Hon’ble  Minis-
 ter  whether  he  is  satisfied  in  so  far  as

 effective  controls  between  the  R.P.F.
 and  the  State  Government  Police  are
 concerned  in  dealing  with  the  mis-

 ‘ereants  who  are  making  the  journey
 quite  impossible?  If  not;  what  mea-
 sures  have  been  taken  by  the  Railway
 Ministry  to  make  ‘the  railway  journey
 safe  ang  comfortable?

 श्री  बूटा  सिंह  :  अ्रध्यक्ष  महोदय,  हम

 पूर्ण  तौर  पर  और  निश्चयपूर्वक  यह  नहीं

 कह  सकते  हैं  कि  हम  इससे  सन्तुष्ट  हैं,  इसी

 कारण  हमारे  मंत्री  जी  ने  मुख्यमंत्रियों  और

 जितने  भी  पुलिस  के.  उच्चाधिकारी  हैं,
 उन  सब  के  साथ  बातचीत  की  है  यह  सही

 है  कि  रेलवे  में  सफर  करते  वक्‍त  जो  जम

 होता  है,  वह  वहां  की.  राज्य  सरकार  की

 पुलिस  रजिस्टर  करती  है  और  वही  उस  बारे

 में  कार्यवाही  करती  है  ।  रेलवे  प्रोटेक्शन  फोर्स

 इसमें  कुछ  नहीं  करती  है  ।

 SHRI  ARJUN  SETHI:  Sir,  the
 Hon'ble  Minister  has  stateg  that  death
 of  oniy  one.  passenger  due  to  poison-
 ing  had  occurred  on  the  South-
 Eastern  Railway.  May  I  know  from
 the  Hon’ble.  Minister  whether,  due  to
 tha  negligence  on  the  part  of  the  Rail-

 ee aie
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 way  staff  especially  in  the  South:
 Eastern.  Railway,  this  death  had  Oc=
 curred?  If  so,  what  measures  Gov-
 ernment  had  taken  against  those.  staff
 who  were  responsible  for  -this  death?

 श्री  बूढा  सिह  :  खुर्दा  स्टेशन  रोड  पर

 एक  यात्री  की  लाश  पाखाने  में  पाई  गई  थी  ।

 उड़ीसा  सरकार  की  पुलिस  के  द्वारा.  इसकी
 जांच  हुई  है  और  एक  आदमी  पकड़ा  भी  गया

 है,  जिसके  पास  से  उसका  सामान  मिला  है  Lb

 एक  आदमी  अभी  भागा  हुआ  है  और  उसके.
 पीछे  सभी  जांच  जारी  है.।  इस  वक्‍त  तों

 मैं  इतना  ही  कह  सकता  हूं  ।  आगे  जैसे  इसके
 परिणाम-  सामने  आएंगे,  उसके.  मुताबिक-
 राज्य  सरकार  की  पुलिस  ज़रूर  दण्ड  देगी  |

 श्री  जाकर  दयाल  सिह  :  अमूमन  ऐसो

 होता  है  कि  जो  दुराचारी  व्यक्ति  रेलवे  में  इस

 तरह  का  कार्य  करते  हैं,  वे  सदाचारी  का  झेंप

 -बना  लेते  हैं,  यह  पता  नहीं  चलता  है  कि  उनकी

 मंशा  क्‍या  है  ।  मैं  सरकार  से  यह  जानना'

 चाहता  हूं  कि  चलती  गाड़ियों  में  विष  देकर

 जो  इस  तरह  की  हरकतें  की  गई  हैं,  उनमें

 किस  तरह  के  लोगों  ने  अधिकतर  किस...

 तरह  के  विष  का  प्रयोग  किया  है  और  क्‍या

 रेलवे  इसके  लिये  डाक्टरों  का  भी  उचित

 प्रबन्ध  करेगी,  खासतौर  पर  रेल  गाड़ियों  में

 जिससे  कि  घटता  स्थल  प्र  ही  डाक्टर

 उपलब्ध  हो  सके  ?

 श्री  बूटा  सिंह  :  अभी  तक  हम  इस

 निष्कर्ष  पर  नहीं  पहुंच  पाये  हैं  कि  यह  आत्म-

 हत्या  का  केस  है  या  क्या  है  जो  गिरफ्तारी

 की  गई  है  वह  एक  शेख  साहब  की  है  i  वह
 भेष  बदल  हुए  हैं,  या  केसे  हैं,  यह  निश्चयपूर्वक

 नहीं  कहा  जा  सकता  ।  जिनका  निधन  हवा

 है  वह  पंड़ित  जी  हैं  ।  3

 श्री  मूल  ष्च्न्द  डागा  :  सवाल  यह  है  कि

 रेलवे  प्रोटेक्शन  फोर्स  और  राज्य  सरकार
 की  पुलिस  में  कोई  को-पश्राडिनेशन  नहीं  होने.

 ta:
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 के  कारण  दुराचारी  लोग  या  अपराधी  सजा

 नहीं  पाते  हैं  -  इसी  कारण  कई  बार  राज्य
 सरकार  झ्षपनी  जिम्मेदारी  टाल  देती  है
 और  रेलवे  प्रोटेक्शन  फोर्स  भी  प्रगति  जिम्मेदारी
 शाल  देती  है  ।  जब  मुलजिम  चाम  जाता  है,
 तो  कहते  हैं  कि  राज्य  सरकार  का  विषय  है  ।
 मं  यह  जानना  चाहता  हूं  कि  इन  दोनों  का
 को-आाडिनेशन  कब  होगा  ?  मगर  दोनों
 मिलकर  एक  पुलिस  काम  करेगी  तो  इसका
 उपयोग  ज्यादा  हो  सकेगा,  इसके  बारे  में

 क्या  राय  है  ?

 ही  बूढा  सिह:  रेलवे  प्रोटेक्शन  फोर्स
 कौर  जी०  शार०  पी०  का  मेल  है  .  इस
 बारे  मे  रेलवे  मंत्री  ने  मुख्य  शक्तियों  को  बुला
 कर  परामर्श  भी  किया  है  ।

 ब्फाबदार  रेल  कर्मचारियों  (पूर्वोतर
 रेलें)  के  पुत्रों  को  नियुक्त

 *  6.  शी  शौहर  प्रसाद  थबादव :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क )  पूर्वोत्तर  रेलवे  में  मार्च,  976
 के  पूर्व  कितने  वफादार  रेलवे  कर्मचारियों
 के  बुनो  ने  अपनी  नियुक्ति  देतु  आवेदन  पत्र
 दाखिल  किये  थे  ;

 (ख)  उक्त  रेलवे  में  कितने  व्यक्ति

 नियुक्त  किये  गये  तथा  नियुक्तियों  का
 डिवीजन-वार  ब्योरा  क्या  है  ,

 (@)  क्‍या  इन  विभक्तियों  में  हरिजनों,
 अनुसूचित  जातियों  भर  अन्य  पिछड़ी  जातियों
 के  उम्मीदवारों  को  भी  सम्मिलित  किया
 नया  है  ;  पभोौर

 (ब)  बद  हां,  तो  उनकी  डिवीजन-वार

 बरपा  क्‍या  है  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (d).  A  statement  is  laid  on  the  Table
 of  the  House,

 StaTeMEnt

 (a)  Approximately  9000  applications,

 }The  number  of  appointments
 Ole  is  as  follows  .

 Izatnagar  ‘e  .  252

 Lucknow  हे  775

 Varanas:  82

 Samastipur  r78

 Headquarters  475

 Total  ‘X102

 (९)  Yes,  Sir.
 $.C.  ST

 (d)  Izatnagar  27  i

 Lucknow  .  29

 Varanasi  7

 Samastipur  25

 Headquarters.  44

 Total  9  r

 aft  शाने इथर  प्रसाद  यादव  :  मैं  यह
 जानना  चाहता  हू,  जैसे  कि  मंत्री  महोदय  ने
 विवरण  मे  दिया  है  कि  लगभग  9,000
 झावेदत-पत्र  लायल  कैसे  के  सनम  की  तरफ
 से  ए०  ०  रेलवे  में  दिये  गये,  तो  जिलेवार
 कौर  डिवीजन-वार  जो  नियुक्तियां  की  गई  हैं,
 उनमें  कौनसा  फ्राइडे  रिया  या  नियम  रखा  गया
 जिसके  कारण  9,000  में  से  i:02  लोग

 नियुक्त  किये  गये  ?  किस  नियम  के  अन्तर्गत

 यह  नियुक्तियां  हुईं  ?

 शी  मकसद  दद्  कुरेशी  रूस  का
 नियम  ग्रह  था  कि  रेलवे  के  एक  जोन
 से  जितनी  जगह  खाली  हैं  उमरा
 20  प्रतिशत  लायल  एम्प्लाईज  के  बच्चे-



 प्र  Oral  Anewers

 अशर्फियों  शा  बारिशों  ्तो  दिया  जायेगा  i

 wet  नियम  सभी  डिवीजनों  में  लागू  हुमा  है  ।

 कार्य-हटने  रसद  में  r:02  was  प्री  की

 गई  हैं।  इसमें  तकरीबन  9,000  लोगों  ने
 दरख्वास्त  दो  थीं।  नियम  यही  है  कि  खाली

 जगहों  का  20  प्रतिशत  इनमें  से  पूरा  किया  जाता

 चाहिये  १

 की  आनंद  प्रसाद  यावर  :  यहुत  से

 ऐसे  रेलवे  एम्प्लाईज  हैं,  जिनको  स्ट्राइक  के
 दौरान  गालियां  खानी  पड़ी  दौर  सार  सहनी
 पड़ी,  लेकिन  उन  सभी  के  लड़कों  को  न  लेकर
 झक सरों  से  जिनको  चाहा,  जिस  तरह  पर

 चाहा,  नियुक्तियां  कीं  i  इस  विवरण  में

 यह  भी  शापा  है  कि  अनुसूचित  जाति  भोर

 अनुसूचित  जनजाति  का  जो  भनुषात  है
 उसमें  भी  प्रदूषित  जनजाति  में  से  केवल

 एक  को  लिया  गया  हैं।  अनुसूचित  जाति  में
 की  इसका  परसेंटेज  होना  चाहिए  था  उसके

 हिसाब  से  कम-से-कम  i70,  75  होना
 चाहिये  था  लेकिन  सफे  i909  नियुक्तियां

 हुईं  +  समस्तीपुर  सब-डिवीजन  के  केवल
 १78  लोगों  को  लिया  गया  ।+  वहा  के  डिप्टी

 डी०  एस०  जो  हैं,  उन्होंने  झपने  मन  से

 नियुक्तियां  की  हैं,  चाहे  उन  लोगों  के  पिता
 लाया  बरस  हैं  या  नही,  पिता  रेलवे  में  काम
 करते  थे  या  नहीं  ।  उदाहरण  स्वरूप  मैं
 बताता  हूं  कि  एक  कृष्णा  कुमारी  का  उन्हों
 एप्याइन्टमेट  किया  है,  जिसके  पिता  ने  तो
 उन  यहां  हैं  कौर  न  वे  सर्विस  कमीशन  से
 भाये  हैं  ।  इस  तरह  की  नाजायज

 नियुक्तियां  वे  बराबर  किया  करते  हैं  1

 समस्तीपुर  सब-जीविका  में  इस$  कारण
 शायद  बकस  मे  काफी  लोभ  है  कि  उन ४.

 लड़कों  को  नोकरी  में  नीठि  लिया  गया,
 उन्‍होंने  स्ट्राइक  #  पीरियड  म  सरकार  +  प्रति
 बिरादरी  का  परिचय  दिया  है  ॥  इसी  प्रकार

 दीपुर  में  एश्विस्टेंट  स्टेशन  मास्टर  हैं  उन्होंने
 मानती  र४  शत  पर  मारपीट  को  ।  इस  तरह  दे
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 were  1... ड  को  गह  पर  दूष्या  कुतरो  को
 नियुक्ति  इन्होंने  को,  मैं  यह  जानता  आहत?  हूं
 कि  यह  किस  तरह  से  की  है  ?

 थी  ह...''  दादी  कुरैशी  :  जिन  रेलवे

 कर्म  राशियों  गे  1974की हडताल में की  हडताल  में  बह झा दारी

 से  काम  किया  था,  उन्हें  बार  किस्म  के  कन्सेशन

 दिये  गये  हैं।  या  तो  थे  1  बचाव  हें,  था
 अपनी  समीर  में  एक्सटेंशन  लें  या  अपनी

 तनब्वाहू  में  इन्क्रीमेंट  लें  या  बच्चों  की  नौकरी
 तलाश  कर  लें  ।  सभी  कर्मचारियों  के  बच्चों
 को  नौकरी  देना  नामुमकिन  है।  बाकी  तरीके
 से  जो  सरविसेञ्ञ  की  सराहना  कौ  गई  है
 वह  मैंने  बताया  है  कि  किस  तरह  से  की
 है।

 यह  ठीहे  है,  इस  पार्लियामेंट  में  कई  बार

 यह  प्रश्न  उठा  भी  है  कि  कुछ  झक सरों  से
 क्लास  3  ौर  क्लास  4  के  कर्मचारियों  की

 जगहों  पर  झपने  लड़कों  को  भी  नौकरी  दी  है।
 जाच  करने  पर  यह  पता  चला  है  कि  3  हजार
 वाइस  को  नौकरी  दी  गई  हैं  जिसमें  से
 तकरीबन  2,000  शैडपूल्ड  काइट्स  के  हैं
 शौर  550  re

 प्रवृत्त  महोदय  :  यह  पूरे  मुल्क  का
 बता  रहे  हैं  ?

 शी  मुहम्मद  फो  क्रेश  जी  हां।

 भ्रध्यक्ष  महोदय  :  नार्थ-ईस्टर्न  रेलवे  का
 क्या  है,  वह  बताइये  ॥

 शी  भुहृण्भद  शो  क्रेश  :  नार्थ-ईस्टर्न
 में  1102  होटल  एम्पलायपैंट  दी  यई  हैँ,
 जिसमें  से  शड्पूरुड  काइट्स  की  9  शौर

 थैहपूल्ड  ट्राइबल  को  हीे  हैडुमूल्ड
 द्राइब्स  के  बारे  मे  बहू  कंडीशन  रखी  मई है
 कि  झगर  उनके  लड़  लडकी  एं दे लेबल  मे  हीं

 तो  उनके  किसी  भी  रिश्तेदार  को  नौकरी दी
 जा  सकती  है  t
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 श्री  रामावतार  शास्त्री  उत्तर  में

 02  वफादार  कर्मचारियों  के  पुत्र-पत्नियां
 को  नौकरी  देने  की  बात  कही  गई  है  ।.
 क्या  मंत्री  महोदय  यह  बताये  कि  क्‍या  ये

 लोग  सचमुच  पुत्र-पुत्रियां  ही  हैं,  या  कोई

 दूसरे  रिश्तेदार  भी  हैं  ?  मैं  जानना  चाहता

 ्  कि  पूर्वोत्तर  रेलवे  में  वफादार  कर्म-

 1चोरियों  के  नाम  पर  प्रथम  श्रेणी  और

 द्वितीय  श्रेणी  के  अधिकारियों  के  कितने'

 पात्र-पुत्रियों  या  दूसरे  रिश्तेदारों  को  भर्ती
 किया  गया  है  ।  क्या  मंत्री  महोदय  यह
 भी  बतायेंगे  कि  क्या  इन  ii02  लोगों  में

 कोई  मुसलमान  वफादार  कर्मचारियों  के

 लीक-लफ़डा  क्या  भी  हैं,  जुलकर'  हां,  तो  उन

 की  संख्या  क्या  है  और  अगर  नहीं,  तो  इस
 का  कारण  क्‍या  है  ?

 श्री  मुहम्मद  च्स्फी  कुरेशी
 :  माननीय

 मंदिर  का  पहला  सवाल  यह  है  कि  जिन

 बच्चों  को,  पुत्र-पुत्रियां  को,  मुलाजिमत  दी

 गई  हैं,  क्‍या  वे  आज  हैं।  उन  के  सां-

 बाप  ने  उनके  जायज  होने  की  तस्दीक  की  है  ।

 att  रामावतार  झा स्त्री  :  मंत्री  महोदय
 मेरे  प्रश्न  को  नहीं  समझे  ।  मैंने  यह  पूछा
 डक  क्‍या  दूसरे  रिश्तेदारों  को  भी  नौकरी

 दी  गई  है,  क्योंकि  नियम  तो  केवल  पुत्र-

 [जियों  को  ही  नौकरी  देने  का  है  ।

 श्री  मुहम्मद  इक  कुरेशी  :  जहां  तक

 इस  बात  का  ताल्लुक  है  कि  कितने  अफसरों
 के  बच्चों  को  नौकरों  मिली  है,  तमाम  रेलवे

 में  ज्यादा  से  ज्यादा  200  कैसी  ऐसे  हैं

 जहां  क्लास  टू  के  अफसरों--जो  पहले  क्लास

 थू)  में  काम  करते  थे,  और  जिनको  प्रोमोशन'

 मिला  है--के  बच्चों  को  नौकरी  दी  गई  है

 माइनॉरिटी  कम्यूनिटीज
 02  में  क्लास  थ्री

 #  34  और  क्लास  फोर  में  97  जगहें,
 _आनी  कुल  3  जगहें,  मुसलमानों  और

 क्रिश्चियन  को  दी  गईं  हैं  ।

 श्री  डी०  एन०  तिवारी  :  रेलवे  मंत्रालय

 ने  अपने  कर्मचारियों  में  आशा  तो  बहुत

 SRAVANA  19,  898  (SAKA)  Oral  Answers  4

 बढ़ा  he  का  एलान  था  कि  जितने

 कर्म चारी  लायल  रहेंगे,  उन'  के  बच्चों  को

 नौकरी  दी  जायेगी  और  दूसरे  बेनिफिट्स
 दिये  जायेगे---,  लेकिन  वह  कुछ  कर  नहीं
 सका  ।  मुश्किल  से  शायद  .  पेमेंट  लोग

 लिये  गये  हैं  जिस  के  कारण  बहत  निशा

 है  ।  इ"  बारे  में  दो  तीन  किस्म  की

 प्रक्रिया  अंतिम  गई  है  ।  कुछ  लोग  तो

 सीधे  जी०  एम  के  द्वारा  एकाउंट  किये

 गये  हैं  और  कुछ  लोग  सीधे  डी०  एस०  के

 द्वारा  एपायंट  किये  गये  हैं।  कुछ  लोगों  का

 एक्जामिनेशन  हुआ  है  और  उन  की  कापियां'

 जी०  एम  7  पास  गई  हैं  -  उस  में  बहुत
 घोटाला  हुए  है  ।  जिन  लोगों  ने  600,

 700  नम्बर  प्राप्त  किये,  उन  को  तो  नौकरी

 नहीं  दी  गई,  जब कि  कप  नम्बर  वालों  को

 नौकरी  दे  दो  गईं  ।  जो  लोग  सीधे  ले  लिये

 गये,  उन  के  बारे  में  तो  मुझे  कुछ  नहीं  वाहन

 है,  लेकिन  जो  लोग  परीक्षा  में बेठ  और

 डिल्होंने  अच्छे  नम्बर  आप्त  किये,  उस  को

 न  ले  कर  कमा  नम्बर  वालों  को  ले  लिया

 गया,  क्या  तंत्री  महोदय  इस  बात  को  जांच

 कर  के  लोगों  को  दिल्ली  देंगे  t

 श्री  मुहम्मद  डफी  कुरेशी:  साथी

 इस् टन  रेलवे  में  जहां  ना  क्लास  थी

 सवाल  है,  उन  की  दरख्वास्तें  हैडक्वाटर  में

 मंगाई  गई  थीं  और  बाकायदा  जांच  के  बाद

 उन  को  लिया  गया  ।  क्लास  फोर  के  लिए

 डिवीजन  में  टेस्ट  बगैर  लिया  गया  ।  लेकिन

 अगर  कोई  ऐसा  केस  है  कि  किसी  फार्म  चारी

 के  वार्ड  इम्तहान  हुआ  है,  और  उसके

 कामयाब  होने  के  बावजूद  किसी  कम  नम्बरों

 वालें  लड़के  को  लिया  गया  है,  तो  हम  उस

 की  जांच  करेंगे  ।

 श्री  भागवत  झा  आजाद  :  जिन  बातों

 का  इजहा  माननीय  सदस्यों  ने  किया  है,

 उन्हीं  के  Tare  पर  मैंने  पिछले  रेलवे  बजट

 के  समय  यह  भांग  की  थी  कि  इस  सम्बन्ध  में

 जांच  करने  के  लिए  एक  समिति  बनाई
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 जाये  ।  उसके  कारण  मेरे  पास  ,अनेकों
 दरख़ास्तें  आई,  जिन  में  इस  झाशा  को

 बातें  कही  गईं  कि  मैं  लायल  वर्कर  हूं,  लेकिन

 मेरे  बच्चों  को  नौकरी  नहीं  मिली  है  .  मैं

 ले  उन  सब  को  रेलवे  मंत्रालय  को  भेज  दिया

 है,  लेकिन  उन  में  से  एक  का  भी  जवाब  नहीं
 मिला  है,  सिवाये  इस  बात  के  कि  हमने
 लायल  बेंज  को  नौकरी  दी  है  -  स्थिति  यह

 है  कि  जनरेल-मैनेजर  और  डी०  एस०  के

 स्तर  पर  ज्यादा  गोलमाल  हुआ  है  ।  एक

 महीना  पहले  श्री  क्रेश  की  और  से  मुझ
 एक  पत्र  मिला,  जिस  में  यह  बताया  गया  कि

 लगभग  300  पुत्र-पूनियां  को  रेलवे  म  नाकरी
 मिली  है  i}  मैं  यह  उनका  चाहता  हू  कि  इस
 के  अलावा  उन्होंने  अपने  सगे  सम्बन्धियों  को

 कितनी  नौकरिया  दी  है  ।  क्या  यह  मच  है  कि
 लायल  वेज़  के  नाम  पर  क्लास  थ्री  में

 एडहॉक  एपायटमेट्स  हुए  है,  यदि  हा  नो  कितने
 ये  एडहॉक  एपायटमेट्स  क्यो  किये  गये  हैं  ?

 क्या  स्त्री  महोदय  इन  सब  बातों  की  जाच
 कराने  के  प्रश्न  पर  विचार  करेंगे  *

 श्री  मुहम्म्द  च्  सुरेश  लायल

 शम्पलाईज  का  सवाल  यहा  बहुत  दफा  उठा  है
 और  काफी  वज़ाहत  #  साथ  हाउस  वे  सामने

 तमाम  वाक़यात  रखें  गये  है  1  ग्राम  किसी

 के  साथ  बेइंसाफी  हुई  हो.  तो  उस  की  पूरी
 जावे  कराई  जायेगी  t  मुश्किल  यह  थी  कि

 तुम  सव  रेलवे  कर्मचारियो  ।  बच्चा  को  तो

 नौकरी  दे  नहीं  सकते  थे  1  लेकिन  ज्यादा  से

 ज्यादा  जितने  कर्मचारियों  को  नौबस्ता  दी

 जा  सकी,  उन  को  नौकरिया  दी  गईं।  यह
 डीक  है  कि  कुछ  एडहॉक  एपायटमट्स  हुए
 हैं,  लेकिन  उस  में  यह  तरीका  रहेगा  कि  रेलवे
 बीस  कमीशन  के  ज़रिये  कनफर्म  होने  पर

 द्वि  उन  को  नौकरी  दी  जायेगी  t
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 भी  भागवत  कक्ष  अजाद :  एडहॉक

 एपाबंटर्मेंद्य  क्यों  हुए  हैं  ?

 की  मुरुम्मव  हमको  कुर द  यह  उन
 की  पावर  में  है  t

 SHRI  DINEN  BHATTACHARYYA:
 In  the  Minister’s  statemen:  it  is  men-
 tioned  that  something  has  been  done
 in  the  case  of  the  loyal  employees.
 Does  it  mean  that  the  other  employees
 are  not  loyal?  What  is  their  stand?
 Secondly,  has  employment  been  given
 to  the  song  and  relatives  of  these  loyal
 employecs  who  helped  the  govern-
 ment  to  break  the  strike,  denying  the
 claims  of  the  bona  fide  persons  who
 hag  otherwise  qualified  themselves  for
 employment?

 SHRI  MOHD  SHAFI  QURESHI:
 The  definition  of  loyal  employees  is
 those  employees  who  saved  the  coun-
 try  from  goimg  towards  chaos  and
 confusion  And  they  did  not  hsten  to
 the  dictates  of  those  un-social  ele-
 ments  who  were  out  to  destroy  the
 economy  of  the  country.  Those  peo-
 ple  who  have  been  found  to  be  guilty
 of  participating  on  the  egal  strike
 and  :ndulging  in  sabotage  and  violence
 will  have  no  place  in  the  Raways.

 Agencies  of  Cooking  Gas  produced  by
 Caltex  and  Hindustan  Petroleum

 Corporation

 "7  SHRI  K.  SURYANARAYANA:
 Wilt  the  Minister  of  PETROLEUM  be
 pleased  to  state,

 (a)  whether  the  wholesale  agencies
 for  cooking  gas  produced  by  M/s  Cal-
 tex  India  Limited  and  M/s  Hindustan
 Petroleum  Corporation  is  under  the
 monopoly  of  only  two  or  three  con-
 cerns  in  the  country  from  the  very
 beginning;  and

 (b)  if  so,  the  rate  per  ton  at  which
 the  wholesalers  lift  LPG  in  bulk  from
 the  refineries;  the  rate  per  ton  at
 which  the  wholesalerg  sell  the  cylin-
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 dérs  to  the  retail  agents;  and  the  rate
 per  ton  paid  by  the  consumers  to  the
 retail  agents?

 THE  MINISTER  OF  PETROLEUM
 (SHR]  क्,  D.  MALAVIYA):  (a)  and
 (b).  A  statement  giving  the  required
 information  is  placed  on  the  Table  of
 the  House,

 Statement

 (a)  M/s,  Caltex  market  cooking  gas
 partly  through  a  networ  of  qistribu-
 tors  engaged  by  them  directly  and
 partly  through  two  main  concessio-
 naries,  Hindustan  Petroleum  Cor-
 poration  also  market  their  production
 of  cooking  gas  through  two  main
 distributors  except  for  a  small  quan-
 tity  marketed  directly  for  industrial
 consumers.

 (b)  The  marketing  company  lifts
 the  domestic  cooking  gas  at  Rs  22.96
 per  M.T.  (inclusive  of  th=  excise  duty
 Of  Rs.  250  per  M.T.),  from  the  refinery
 (at  Bombay).  In  additien,  the  refinery
 recovers  Rs.  30  per  M.T.  for  bulk
 Joading  or  Rs.  80  per  M.T.  for  filling
 an  cylinders,  as  the  case  may  be.

 The  basic  ceiling  selling  price  ex-
 storage  point  of  the  oil  marketing
 company  at  Bombay  is  Rs,  482.65  per
 M.T,  This  includes  the  marketing  and
 profit  margin  of  Rs.  36069  per  MT.
 This  is  shareq  between  the  marketing
 company  and  the  wholesale  agent
 like  Kosan  Gas,  according  to  the  faci-
 jities  provided  by  each.

 Adding  the  elements  of  transporta-
 tion  charge  and  the  retailers  comis-
 sion  of  Rs.  8.37  per  cylinder  (irres-
 pective  of  size),  the  retail  selling
 price  per  cylinder  of  4.2  Kg.  at  Bom-
 bay  is  Rs.  25.33  (exclusive  of  sales
 tax).  This  works  out  to  Rs.  784  per
 MT.

 The  retailers  margin  of  Rs.  3.37
 per  cylinder  is  shared  by  the  distribu-
 tor,  agent  or  the  sub-agent  according
 to  the  facilities  and  serviceg  provided
 by  each.

 SHRI  छू.  SURYANARAYANA:  In
 the  statement  it  ig  said  that  the  mar-
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 keting  company  lifts  the  domestic
 cooking  gas  at  Rs.  i22.96  per  MT.
 including  Rs.  250  towards  excise  duty.
 Thcy  are  selling  at  Rs.  1482.65;  and
 t's  consumer  price  per  M.T.  is  ड,
 1784,  The  margin  to  the  wholesaler
 is  very  high;  and  they  are  not  allow-
 ing  a  reasonable  margin  to  their
 agents  in  the  towns.  They  are
 also  not  giving  sufficfent  quan-
 tity;  and  there  is  shortage of  gas,  either  at  the  refinery cr  in  the  distribution  system.  The
 consumers  are  suffering  very  much  in
 Andhra  Pradesh.  I  do  not  know
 about  the  other  States.  The  Govern-
 ment’s  policy  now  is  to  avoid  middle
 men  for  all  these  things.  Just  zs  in
 the  case  of  distribution  of  petrol.  wil!
 the  Government  consider  not  allowing
 So  much  of  margin  but  only  a  small
 margin  at  least  durmg  the  Emer-
 gency?  If  the  Government's  policy
 is  not  in  favour  57f  tne  continuance  of
 the  sole  selling  agency  will  they  consi-
 der  this?  And  for  selling  ooking
 gas,  no  particular  skil]  is  required.
 Will  the  Government  allow  the  conti-
 nuance  of  monopoly  on  the  part  of
 Hindustan  Petroleum  and  Caltex?
 Cooking  gas  is  one  of  the  important
 consumer  items.  This  is  my  first
 supplerrentary.  My  information  is
 that  Burmah  Shell  an‘  other  compa-
 nies  are  giving  qg  Commission  of  Rs.
 3.87  per  cylinder  of  5  Kg.  while  this
 Company  is  giving  in  Andhra  Pradesh
 only  Rs.  2.75  per  cylinder.  The  state-
 ment  says  that  for  the  entire  country
 it  is  Rs,  337,  which  is  not  a  fect.  I
 want  to  bring  this  to  the  notice  of  the
 Minister.  In  the  mean  while,  I  want
 to  suggest  that  the  Government  should
 abolish  intermediaries.

 SHRI  छू  D.  MALAVIYA:  A.  TI  have
 been  able  to  understand,  the  hon.
 Member’s  question  is  mainly  concern-
 ed  with  Caltex  ang  HPC.  With  Caltex
 negotiations  are  going  on.  For  both
 the  refineries  the  distribution  of  LPG
 has  been  going  on  under  their  own
 arrangement  and  control.  As  so0n  as
 an  agreement  is  reached  between  Cal-
 tex  and  the  Government  of  India.  we
 are  sure  that  it  will  modify  the  entire
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 system  of  distribution  and  we  will  try
 to  eliminate  ag  many  middle  distribu-
 tors,  as  it  is  possible  for  us  to  do;  it
 cannot  be  done  all  of  a  sudden,  be-
 cause  there  are  many  complexities
 involved,  which  I  can  explain  to  the
 hon,  Member,  if  he  wants.

 So  far  as  HPC  is  concerned,  pre-
 viously  jt  was  Esso  Oi]  Company.
 Their  entire  production  of  cooking  gas
 was  handled  by  two  companies  Kosan
 Gas  and  J.  K.  Gas,  Srinagar.  They
 are  also  marketing  a  small  quantity  of
 gas  directly  to  the  industrial  consu-
 mers.  The  agreement  between  Kosan
 Gas  Company  and  Esse  is  going  to
 end  in  September  1977,  Simi-
 larly,  the  agreement  with  JK  gas
 will  end  in  1978.  So,  both  these
 agreements  which  have  been  reached
 by  Esso  will  be  terminated  in  ‘1977-78,
 We  are  right  now  examining  as  to  how
 to  handle  these  two,  whether  we  can
 eventually  take  them  over  by  paying
 compensation,  or  make  some  modified
 arrangement  so  that  we  may  be  able
 to  take  an  overall  view  of  the  distri-
 bution  of  LPG  so  far  as  public  sector
 companies  are  concerned,  with  IOC
 ang  Bharat  Refinertes  and  HPC  and
 Caltex  when  they  are  taken  over  soon.

 SHRI  छू,  SURYANARAYANA  :  So
 far  as  Andhra  Pradesh  ig  concerned,
 the  retail  dealers  of  this  particular
 company  have  submitted  a  memo-
 randum.  May  I  know  the  points  men-
 tioned  in  the  memorandum  and  the
 action  taken  by  the  Goverament  on
 that  memorandum?

 WR,  SPEAKER:  He  cannot  ask  for
 the  details  contained  in  a  memoran-
 dum  during  the  Question  Hour.

 SHRI  PARIPOORNANAND  PAIN-
 Ubi:  May  I  know  whether  he  would
 consider  giving  retail  distribution
 agencies  to  the  National  Consumers
 Cooperative  Federation  or  some  simi-
 lar  organisation  in  the  Co-operative
 sector?
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 SHRI  K.  D.  MALAVIYA.  As  s0cn  as
 the  astribution  system,  which  is  now
 being  handled  by  the  private  oil  com-
 panies  ig  taken  over  or  controlled
 effectively,  we  shall  certainly  like  to
 give  perference  to  the  co-operative

 to  handle  the  distribution  system,  But
 the  cooperatives  have  also  to  recognise the  fact  that  there  are  technical  pro-
 blems  involved  in  it  and  that  they  have
 to  come  up  to  the  standard  so  that  wé
 can  readily  give  it  to  them.

 SHRI  M.  RAM  GOPAL  REDDY:
 The  hon.  Minister  in  his  statement
 mentioned  that  for  every  metric  tonne
 the  Company  is  making  a  profit  of  Rs.
 180.  What  is  the  total  amount  which
 they  are  earning  by  way  of  profits?
 Have  their  balance  sheet  been  studied
 and  understood  by  the  Ministry?

 SHRI  छू  dD  MALAVIYA:  The  total
 margin  for  marketing,  profit  and  fill-
 ing  in  cylinders  allowed  is  Rs.  260.69
 per  metric  tonne,  Jn  tie  case  of  IOC
 and  BRL,  which  are  public  sector  dis-
 tribution  umts,  this  margin  accrues  to
 them  in  full,  because  they  8०  nat  have
 many  intermediaries  In  the  case  of
 HPC  and  Caltex,  they  have  no  facili-
 ties  for  filling  and  marketing.

 Therefore,  they  nave  to  fing  out
 some  other  filling  and  ~mar-
 keting  agencies,  and  they  have
 to  share  this  commission  of
 Rs.  260.69  with  those  people,  The
 commission  for  retail  distribution—
 Rs.  3.37  per  cylinder  irrespective  of
 the  size  of  the  cylinder—  is  again
 shared  by  the  agent  with  the  sub-
 agents.  So,  there  are  three  or  four
 intermediaries  between  the  refineries
 and  the  sub-agents.  Some  of  them
 have  technical  problems,  some  have
 loading  and  re-loading  problems.  I
 can  give  you  the  figures.

 MR.  SPEAKER:  ‘You  have  givem
 enough  information.
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 SHRI  R.  S.  PANDEY:  The  hon.
 Minister  just  now  stated  that  there
 ate  certain  technical  problems  and
 there  is  the  question  of  compensation,
 but  Mr.  Malaviya  is  competent  enough
 to  remove  them.  And  why  compensa-
 tion?  So  Yar  as  the  distribution  of
 domestic  gas  is  concerned,  it  should
 ta  made  availbale  to  each  and  every-
 body  without  any  obstruction  or
 monopoly  and  without  the  loot  thar
 is  going  on.  It  is  high  time  that  you
 took  a  decision  and  removed  all  the
 hurdles,

 MR.  SPEAKER:  It  is  a  suggestion
 for  action.

 wf,  974  की  हड़ताल  में  भाग  लेने  वाले
 कलंचाररियों  की  अपीलें

 ग्स््थ्ी  रामावतार  शास्त्रों  :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  मई,  974
 की  हड़  ताल  में  भाग  लेने  के  कारण  कुछ
 रेल  कर्मचारियों  को  काम  पर  वापस  न  लेने
 का  निर्णय  किया  है  तथा  उनकी  पीले  रह
 कर  दी  हैं;  ब्रोकर

 (ख  )  उन्हे  काम  पर  वापस  न  लेने
 के  क्‍या  कारण  हैं  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  and  (b).  No  Sir,  a  fresh  review
 has  been  ordered  in  respect  of  all
 caseg  of  removals  dismissals  in  which
 appeals  have  been  rejected  by  the
 Railway  Board  ang  provided:

 (i)  they  have  not  been  found
 guilty  of  sabotage,  violence
 or  intimidation;  ang

 (ii)  no  court  case  is  pending.
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 नदी  रामावतार  शास्त्री  :  दंडित  ६... ड
 कर्मचारियों  के  मामलों  पर  पुन नियार  करने
 के  लिए  जो  फैसला  लिया  गया  है  इसके
 लिए  मै  रेल  प्रशासन  को  घन्यवाद  देता  हूं  t
 मेरा  पहला  सवाल  यह  है  कि  जिन  कर्मचारियों
 को  काम  पर  नहीं  लिया  गया  है  उन  की  कूल
 संख्या  कब  कितनी  रह  गई  है  तथा  उन  मे
 कितने  ऐसे  कर्मचारी  हैं  जिन  पर  हिंसा  तोड़-
 फोड़  इरादी  के  कोई  चार्ज  नहीं  हैं  ?

 श्री  मुहम्मद  द््त्की  क्रेजी  :  76898°
 आदमियों  को  नौकरी  से  निकाला  गया  था
 जिसमें  से  646  को  काम  पर  वापस  लिया
 गया  है  1  14  कर्मचारी  बाकी  रहते  हैं  ।
 उस  में  से  442  ने  अदालत  में  हमारे  खिलाफ
 केस  कर  रखें  हैं  ।  55  कर्मचारियों  की
 अपील  नामंजूर  हुई  है  और  04  को  अपील
 श्रमी  मेरे  गौर  है।  इस  से  साफ  जहिर  होगा
 कि  तकरीबन  जितने  भी  कर्मचारी  थे  जिन्होंने
 झपता  केस  हमें  दिखाया  उन  को  वापस  लिया
 गया  है  सिवाय  उन  कर्मचारियों  के  जो  अदालत
 में  गए  हैं  या जिन  की  अपील  कभी  रेलवे  बोर्ड
 के  मेरे  गौर  है  ।

 थो  रामावतार  इश स्त्री:  मैं  ने  यह  पूछा
 था  कि  तोड़  फोड़  और  हिंसा  के  चैलेंज  जिन
 पर  नहीं  हैं  ऐसे  लोगों  की  तादाद  कितनी

 है?  यह  तो  बताया  नहीं  ।  यह  बता  दें
 तब  मैं  दूसरा  प्रश्न  पूछ  ।

 अध्यक्ष  महोदय  :  आप  के  पास  तादाद

 हैं  तोड़  फोड़  करने  वालों  की  ?

 ऐसी  शु हस् मद  शफी  कुरेशी  :  :  टोटल

 फिगर्स  मैं  ने  बता  दी  हैं  -  जो  लोग  सेबोटेज

 कौर  वायलेंस  में  गिरफ्तार  किए  गए  हैं  उन  की

 तादाद  मगर  वह  जानना  चाहते  हैं  तो  मैं  नहीं
 समझता  कि  इस  से  कोई  मदद  मिलेगी

 oft  रामावतार  क्षास्त्वो  :  जिन  कर्म-

 आरिफ़ों  को  अदालतों  से  जुमों  से  बरी  कर
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 दिया  है  शौर  जित  लोगों  ने  स्वयं  अपने  मुकदमें
 वापिस  कर  लिए  हैं--ऐसे  लोगों  की  संद्या
 क्या  है  कौर  ऐसे  लोगों  को  भी  अभी  तक  ड्यूटी
 पर  न  लेने  का  कारण  क्‍या  है  ?

 थी  म:म्मद  शाही  कुरेशी  जिन  लोगों
 ने  अदालत  में  हमारे  खिलाफ  फौज  कर
 रखे  हैं  उनकी  संख्या  हमने  बसा  दी  -  है
 उनमें  से  श्रमी  तक  ऋषि  ने  गस  वापिस  नहीं
 लिए  हैं  |  लेकिन  यह  वात  सही  है.  हमने  यह
 फैसला  कर  लिया  है  कि  अगर  काई  कर्मचारी
 अपना  कस  वापिस  ते  तो  उस  केस  पर

 हमदर्दाना  गौर  किया  जायेगा  t

 श्री  एस०  एन  बुर्जों  :  अध्यक्ष  महोदय,
 सबसे  पहले  मैं  मन्त्री  जी  को  धन्यवाद  देना
 चाहता  हूं  कि  उन्होंने  फ़राख़दिली  से  इम
 बात  को  दोबारा  सोचा  कि  उस  कर्मचारियों
 को  भी  वापिस  लेते  की  कोशिश  की  ,जाये,
 मेरा  सवाल  यह  है  कि  आज  जब  उनके  प्रय-से
 से  समझौता  एक्सप्रेस  पाकिस्तान  जा  चुक्री
 शोर  पाकिस्तान  से  वापिस  शा  चकी.  उनसे
 भी  रिश्ता  अच्छा  हो  रहा  है  नाराज  आर
 मिलों  लोगो  को  भी  साफी  दो  जे,  रही  है,
 क्या  दन  कर्मचारियों  ८  >सज  को  जनरल
 मैन जस  के  हाथों  से  कानून।  बरतन  हाथ  मे
 लेगी?  इसक  लिए  मत्री  जो  तैयार  हैं  वा  नदो *

 रेल  पर  श्री,  कलन पालि  Ons):
 ऐस  कर्मचारी  जो  आज  भी  अया:  प्रभाव  में
 है  और  ख़राबात  पडा  फार  स्वय  ई  उसको
 हम  नहीं  ले  रहे  है  ?

 SHRI  VASANT  SATHE:  There
 are  some  employees  who  were  absent
 from  their  office  in  Bombay  on  (15-5-74.
 They  were  not  on  strike.  There  was
 a  Bombay  bund  called  by  certain
 political  forces  within  the  railway,  and
 therefore,  the  railway  had  announced
 On  14-5-74,  that  trains  would  not
 operate  on  ‘15-5-74,  Therefore,  on
 ‘15-5-74,  the  employeas  could  not
 atteng  their  office.  You  have  treated
 those  employees  as  if  they  were  on
 strike  on  16-8-74.  Even  those  em-
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 ployees  whr,  were  present  on  M4-5-74
 coulg  not  attend  their  office  on
 ‘15-5-74.  There  are  instances  where
 such  employees  have  been  treated  as
 if  they  were  on  strike.  No  leave  had
 been  granted  to  them  with  the  result
 that  it  has  caused  a  break  jn  their  ser-
 vice.  There  have  been  petitions  in
 the  court.  Would  you  kindly  consider
 this  matter  which  deserves  considera-
 tion  on  the  face  of  it  ang  to  justic
 to  those  employees?

 SHRI  MOHD.  SHAFI  QURESHI:
 As  ३६  was  stated  earlier  in  this  House,
 the  break  in  the  service  of  the  railway
 employces  has  been  condoned  except
 in  the  case  of  those  employees  whose
 cases  are  pending  in  the  court.  There
 were  cases  where  the  employees  could
 not  come  to  work  because  of  intimida-
 tion  and  other  acts  of  violence  by  the
 strikers.  These  cases  are  being  can-
 sidered.  There  is  no  break  in  service
 in  the  case  of  those  employees  who  are
 in  a  position  to  prove  that  they  were
 preventeg  from  coming  to  their  work
 or  they  had  actually  gone  on  Jeave.

 SHRI  VASANT  SATHE:  In  this
 case,  the  railway  itself  had  stated  on
 (14-5-74  that  the  traing  would  not  ope-
 rate  on  15-5-74.  That  is  the  reason
 why  thy  employees  coulg  not  attend
 their  office.  How  can  you  differen-
 tiate  on  that?  I  have  a  letter  before
 ine  from  the  railway  administration.
 I  will  show  you.  It  is  mentioned  in
 this  letter  that  the  railway  adminis-
 tration  will  not  ive  this  concession
 to  them

 SHRI  MOHD.  SHAFI  QURESHI:
 If  the  railway  had  stated  that  thing
 on  a  particular  date  and  the  emplo-
 yees  were  not  in  2  position  to  come  to
 their  work,  this  can  be  considered.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  In  reply  to  a  question  of  Mr.
 Banerjee,  the  senior  Minister  had
 stateg  that  no  retrenched  employees
 woulg  be  reinstated  so  long  85  they
 belong  to  the  opposition  trade  union.
 (Interruptions)
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 SHRI  8.  M.  BANERJEE:  ‘That  was
 just  a  good  humour.

 MR.  SPEAKER:  Do  not  have  your
 questions  on  that.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER;  I  want  to  know  the  break-up
 of  the  retrencheq  Railway  Employees
 of  the  different  railways  like  South-
 Lastern  railway,  North.Eastern.
 Eastern,  South.  etc.  from  the  hon.
 Minister?

 MR.  SPEAKER:  Do  you  have  the
 break-up?

 SHRI  MOHD.  SHAFI  QURESHI:
 First  of  all,  I  would  like  to  clear  one
 point  which  the  Hon.  Member  has
 yaised,  that  the  Minister  had  saiq  that
 because  these  people  belonged  to  the
 Opposition.

 MR.  SPEAKER:  No,  he  has  not  put
 that  question;  please  don’t  try  to
 clarify.

 SHRI  MOHD.  SHAFI  QURESHI:
 Regarding  the  break-up  of  the  em-
 ployees.  I  don’t  have  it  with  me:  I
 will  give  it  to  the  Hon.  Member  later.

 श्री  राजना  प्रसाद  यादव  अध्यक्ष  जी.

 इस  सदन  में  माननीय  स्त्री  जी  ने  बार  बार

 कहा  है  कि  वे  कर्म  चारी  जो  हिसा,  तोड़-फोड़

 तथा  डराने  घर  दाने  क  कार्य  में  नही  लगे  हैं  q

 और  जिन्होंने  दर खता सत  दी  है  उनको  काम

 पर  वापिस  लिया  जायेगा  ।  क्या  मन्त्री  जी

 बतायेंगे  कि  इस  तरह  के  कर्मचारियों  को

 वापिस  &  लिया  गया  है  ?  मैं  जानता  हूं.  मैं  ने

 इस  तरह  «  कई  एसेज  मंत्री  जी  के  पास  भेजें

 हैं  लेकिन  उनको  वापिस  नहीं  लिया  जा  रहा

 है  शायद  पदाधिकारियों  के  हस्तक्षेप  पर  ऐसा

 हो  रहा  है  ।  इस  सदन  को  जानकारी  देने  के

 लिए  क्‍या  मन्त्री  जी  इस  तरह  का  आश्वासन

 देंगे  1८.  अमुक  समय  तक  ऐसे  लोगों  को,

 जिन्होंने  दरख़्वास्त  दे  दी  है  शरीर  जिन  पर

 डराने  धमकाने  का  कोई  चार्ज  नहीं  है,  सेक्टर
 का  चार्ज  नहीं  है  उनको  काम  पर  वापिस

 ले  लिया  जायेगा  ?
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 शो  फैलाती  तिरासी  :  मान्यवर,  मैं
 एक  बात  स्पष्ट  करना  चाहता  हूं,  यह  बात
 जरूर  है  कि  सैब्टाज  और  वायलेंस  के  चार्जेज
 जहां  नही  हैं,  इटीमिडेणन  के  चीज़ें  नहीं  हैं
 उनको  वापिस  लिया  जा  रहा  है  लेकिन  कुछ
 ऐसे  नाम  &  जिन्हें  हम  समझते  हैं  कि  वे  बार
 बार  झगड़ा  पैदा  करते  रहे  हैं  और  काम  में
 बाधा  डालते  हैं,  राज  भले  ही  उनके  खिलाफ
 सँव्टाज  आर  वायलेंस  के  केसेज  नहीं  हैं  परन्तु
 पहने  वे

 इटिमिडंशन  में  रहे  है-गुले  हाई
 कार  को  हम  नहीं  ले  रहे  हैं  ।

 SHRI  INDRAJIT  GUPTA:  AL  the
 earlier  appeals  were  wiped  out  with
 One  stroke  by  this  new  theory  af
 ‘hard  core’.  Of  course  your  Officers
 don’t  like  the  Union  people  and  we
 know  very  well  that  all  these  become
 hard  core  cases.

 Anyway,  my  question  is  this,  I  have
 with  me  a  copy  of  the  letter  addressed
 by  Shri  N.  Krishnamurthy,  Secretary
 for  Railway  Board,  dated  4th  June, to  the  Secretary  of  the  National  Coun-
 cil,  JCM  Staff.  He  has  given  some
 figures  therein.  Of  course,  there  is
 some  discrepency  between  these  and
 the  figures  given  by  Mr,  Qureshi,  but
 Il  am  not  bothering  about  that  just
 now.  He  says  that  99  appeals  have
 been  rejected  ang  05  appeals  are
 under  consideration.  Am  I  to  under-
 stand  from  the  reply  given  to  the
 original  question,  that  both  these
 categories  of  cases,  i.*.  appeal;  which
 have  been  rejected  ang  appeals  which
 are  under  consideration,  will  continue
 to  be  reviewed  afresh?

 Secondly,  Mr.  Krishnamurthy’s
 letter  says  that  the  number  of  em-
 ployees  against  whom  court/police
 cases  are  pending  is  522.  But  I
 have  understood  the  Minister  to  say
 that  there  are  no  court  cases.  These
 are  not  cages  in  which  criminal  char-
 ges  are  involved.  There  are  two  cate-
 gories  here:  these  in  which  criminal
 charges  are  involved—which  number
 397—ang:  those  in  which  criminal
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 charges  are  not  involved.  Mr.  Krighna-
 murthy  says  that  the  second  type  of
 cases  of  Employees  against  whom
 cases  are  pending  are  522.  I
 would  like  to  know  how  ,  long  these
 cases  are  to  be  dragged  on  and  whe-
 ther  the  Government  has  adviseg  the
 State  Governments  concerng  to  gee
 that  the  maximum  number  of  these
 cases  are  withdrawn.  What  is  the
 position  in  this  regard?

 SHRI  MOHD.  SHAFI  QURESHI:
 As  I  have  already  stated  in  reply  to
 the  original  question,  the  appeals  are
 being  considereq  and  wherever  it  is
 found  that  the  cases  need  not  stand,
 their  withdrawl  will  be  accepted  by
 the  Administration.

 Regarding  the  figures  give  by  the
 Hon,  Member,  he  has  said  that  499
 appeals  were  rejected,  This  may  be
 true  at  that  particular  point  of  time.
 But  cases  of  appeal  go  from  one  stage
 to  another.  An  employee  has  got  the
 Tight  of  appeal  in  three  stages—from
 the  local  to  the  zonal  level,  from  the
 zonal  to  the  Central  level  ang  then
 to  the  President  of  India.  So,  the
 number  of  cases  can  vary  from  time  to
 time.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  There  have  been  a  number
 of  cases  where  the  railway  employees
 were  not  in  q  position  to  be  on  duty  on
 a  particular  day  because  of  some
 other  strike  or  some  other  happening
 in  the  State.  For  example  in  Assam
 the  railway  employees  could  not
 attend  because  a  etudents’  strike  was
 in  operation  on  that  particular  day.
 Afterwards,  these  very  people,  who
 could  not  attend  office  on  that  parti-
 crlar  day,  have  helpeg  the  railway  ad-
 ministration  in  keeping  the  wheels
 moving.  There,  special  consideration
 is  necessary.  In  spite  of  the  fact  that
 the  Minister  has  assureq  that  it  will
 not  be  considered  as  break  in  service,

 now  to  action  has  been  taken.

 May  T  know  whether  Government  has
 gent  directions  to  the  General  Mana-
 gers  and  if  so,  whether  the  General
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 way  “
 have  condoned  that  preak

 and  if  not,  whether  the  matter
 be  taken  up  with  them.  aa

 SHRI  MOHD.  SHAFI  QURESHI:
 In  almost  all  the  cases  where  an  em-
 Ployee  could  not  attend  to  orw  be-
 cause  of  certain  other  obstruction,  the
 break  in  service  ig  being  condoned
 and  he  is  being  considered  to  have
 been  on  leave  on  that  particular  day:
 There  have  been  cases  where  the  em-
 ployee  came  on  the  first  day  of  the
 strike  ang  on  the  second  day  of  the
 strike  but  could  not  come  on  the  thirg
 day  and  re-absent  for  another  two
 days.  These  cases  have  also  been
 considered  ang  the  concession  is  being
 given  to  them:  they  will  be  treated
 to  have  been  on  leave  on  those  days.

 SHRI  SAMAR  MUKHERBJEF;  It  has
 been  reported  to  me  that  a  large  num-
 ber  of  court  cases  have  gone
 in  favour  of  the  workers  but
 alf  those  people  have  not  yet
 been  taken  back.  My  question
 to  the  Minister  is  whether  al]  those
 employees,in  whose  cases  the  judg-
 ment  has  been  given  by  the  courts  in
 favour  of  the  workers,  have  been
 taken  back  m  their  jobs  or  not  and
 if  not,  the  reason  therefor.

 SHRI  MOHD.  SHAFI  QURESHI:
 Except  the  cases  where  the  Railways
 have  gone  in  appeal  against  the  judg-
 ment  of  the  lower  court,  the  other
 people  have  been  taken  back.

 Oil  in  Deeper  Continental  Shelf

 +

 *9.  SHRI  MOHD  SHAFI  QURESHI:

 SHRI  5.  M.  BANERJEE:

 Will  the  Minister  of  PETROLEUM.
 be  pleased  to  state:

 (a)  whether  oil  has  been  found  in
 India’s  largest  offshore  area  in  Deeper
 Continental  shelf;  and

 (b)  if  so,  the  facts  thereof?
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 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  IE.  MALAVIYA):  (a)
 and  fb).  Ol  indications  have  been
 obtained  in  a  well  drilled  on  a
 structure  in  the  Deeper  Continental
 Shelf  area,  South-West  of  Bombay
 High.  Additional  wells  are  propos-

 -ed  to  be  drilled  there  to  determine  its
 oll  potential.

 aft  इसहाक़  सम्भाली  स्पीकर  साहव,
 घर  तेल  के  बारे  में  जो  खोज  सरकार  को
 तरफ  से  चल  रही  है,  उस  के  लिये  सरकार

 मुबारक  बाद  को  मुस्तहब  है,  स्विस  तौर
 से  मौजूदा  मिनिस्टर  साहब,  जब  से  उन्होंने
 इस  महकमें  का  चाज  लिया  हैं,  मैं  समझता

 हूं  इस  बारे  में  बहुत  तरक्की  हुई  है।  इस  के
 लिये  मैं  उनको  खास  तौर  से  मुब/रकबाद
 देना  चाहता  हुं  ।  लेकिन  में  जानना  चाहता  हुं---
 सेल  की  जो  खोज  की  गई  है,  इस  सिलसिले
 में  जो  रिजल्ट  निकले  हैं  और  निकल  रहे  हैं,-
 कया  आप  उनके  बारे  में  बतलावेंगे  कि  कौन-
 कौन  सं  कीनिया  इस  'सिलसिले  में  काम  कर

 रही  हैं--आप  ज्यादा  न  सही,  मिलीं  बम्बई
 हुईं  के  बारे  में  बतन  दीजिए,  उन  को  क्‍या

 मुआवजा  दिया  जा  रहा  है  कौर  क्या  एक्स-
 पेक्टेशन्ज  हैं---आगे  निअर-फ्यूचर  में  कितना
 तेल  निकल  सकेगा  और  इन  कम्पनियों  को

 कितना  सुहावना  अदा  किया  जाएगा  ।

 शो  के०  डी०  मालवीय :  किसी  कम् पतो
 को  बुलाकर  यहां  हम  तेल  की  तलाश  म  शिरकत
 नहीं  कर  रहे  हैं  ।  हमने  कुछ  ठेकेदारों  को

 बुलाया  है,  जॉ  झपना  जहाज  शीर  अपनी

 चली  लेकर  जाते  हैं  झोर  रोजमर्रा  के  हिसाब
 से  पैसे  लेते  हैं  भोर  हमारा  काम  करके  चले
 जायेंगे  |  इस  तरह  के  तीन  जहाज  हमने  किराये
 पर  लिये  हुए  हैं  कौर  एक  जहाज  भाव  एण्ड
 नेचुरल  गैस  कमीशन  का  है  |  भ्रमर  जरूरत
 होगी  तो  शौर  ज्यादा  जहाज  भी  लेने  की
 कोशिश  करेंगे  i  जसे  ही  उन  का  काम  खत्म
 होगा  उन  को  कहेंगे  कि  थल  जाइये  ।
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 SHRI  S.  M.  BANERJEZ:  I  am  ex-
 tremely  happy  to  heer  the  statement
 of  the  hon.  Minister.  But  some  appre-
 hension  has  been  expressed  in  the
 newspapers:

 “However,  there  has  been  so  far
 no  luck  from  three  other  basins—
 Bengal,  Orissa,  Kutch  and  Cauvery-
 where  foreign  driling  companies  re-
 ceiveg  production  sharing  contracts
 for  exploration  ang  production.”

 में  पुछना  चाहता  हूं  कि  जो  कोशिशें  हो

 रही  हैं,  चन  के  अलावा  इस  चन्द  जगहों  के

 बारे  में  जिन  का  मैंने  जिक्र  किया  है--क्या
 वहा  पर  भी  तेल  निकालने  की  कोशिश  हो  रही

 है  और  वहा  पर  कामयाबी  हासिल  नहीं  हुई
 है?

 शी  के०  to  सा लव ोय  :  वे  आफ  बंगाल
 आर  कच्छ  में  दो  कम्पनियां  काम  कर  रहीं
 थीं  “नोटिसों”  के  श्राफ  बगाल  में  और
 “रीडिंग  एण्ड  बेदम”  कच्छ  में  ।  “नोटो रास
 ने  दो  और  रीडिंग  ओर  बेट्स  ने  एक  कुंभा
 खोदा--लेकिन  इन  में  तल  शरीर  गैस  नहीं
 मिली,  लेकिन  कुछ  इशारा  जरूर  मिला  हैं
 अभी  उन  का  इरादा  खत्म  नहीं  हुआ  है,  बरसात

 के  बाद  के  फिर  फैसला  करेंगे  कि  झागे  कु
 खोदे  जाये  या  नहीं  ।  अगर  वे  नहीं  खोदना

 चाहेंगे  तो  कमीशन  शोर  मिनिस्ट्री  इस  के  बारे

 में  सोचेंगे  कि  इस  काम  को  किसी  दूसरे  वह
 कराया  जाय  या  कैसे  किया  जाय,  क्योंकि
 कमीशन  को  ऐसो  उम्मीद  है  कि  वह  ऐसी

 जगह  है  जहां  तेल  की  तलाश  को  खत्म  नहीं
 करना  चाहिये  ।

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  May  I  know  from  the  hon.
 Minister  whether  it  is  a  fact  that  three
 years  ago,  a  Committee  of  the  Oil
 and  Naturel  Gas  Commission  found
 some  oi]  reserves  near  the  area  of
 Shivnathpur  of  South  24-Parganas  of
 West  Bengal,  along  the  border  of
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 Bihar-Bengal  and  Sunderbans  and  that
 there  was  some  dispute  among  the
 Committee  for  drilling?  I  would  also
 like  to  know,  whether  it  is  a  fact  that
 after  recent  digging  of  one  well  in
 Bihar-Bengal.  border  area  for  drilling
 oil  reserves,  the  ONGC  has  expressed
 its  incapability  for  drilling  more  for  not
 having  sufficient  equipment,  They
 had  reported  this  before  the  rains
 started,  but  the  equipment  has  not
 reached  there  as  yet.

 SHRI  K.  D,  MALAVIYA:  Taking
 the  last  point  first,  It  is  a  fact  that
 the  drills  that  are  requireg  for  the
 depth  that  we  are  contemplating  to  drill
 have  not  arrived  and  these  are  likely
 to  arrive  in  a  couple  of  months,  We
 have  te  get  these  drills  from  outside
 and  we  cannot  get  these  off  the  shelf.
 We  have  to  negotiate  for  them.

 With  regard  to  the  geological  pros-
 pects  of  this  areg  or  that  area  in
 the  whole  zene,  the  geologists  have
 alternative  views  about  it.  The  in-
 ternational  companies  have  also  a
 view.  and  ONGC  have  also  a  view.
 Both  of  us  consult  each  other  and
 then  take  a  decision,  It  is  a  very  cost-
 ly  job,  and  we  always  do  not  go  and
 take  a  decision  quickly.  Although
 sometimes  we  do  not  get  oil  in  a  hole,
 we  do  not  reject  the  area,  Decades
 after  the  failure,  sometimes  we  get  oil
 and  gas.

 This  is  an  interesting  area  which
 spreads  not  only  in  the  Sunderbans,
 but  beyond  in  the  South  also.  The
 ONGC  is  stiil  consulting  among  them-
 selves  as  also  with  the  international
 companies,  what  to  do  and  in  what
 way  we  should  formulate  our  pro-
 posals  in  order  tc  intensify  our  pro-
 gramme,

 SHRI  B.  V.  NAIK:  We  have  to  pay
 exhorbkitant  rates  for  oil  in  foreign
 exchange.  In  view  of  this  and  in  view
 of  the  huge  and  very  good  oil  finds
 jn  the  Bombay  High  area  ang  Bas-
 sein,  without  being  parochial  either
 about  Kaveri  or  Sunderbans  area  be-
 eause  of  geographica]  considerations,

 naan
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 nay  I  know  that  since  technology  in

 regard  to  the  oil  drilling  in  the  off-
 shore  is  our  higgest  bottleneck,  whe-
 ther  it  is  pessible  for  this  country  to
 ba  self-sufficient  in,  technology  in  a
 near  foreseeable  date  or  we  will  have
 to  depend  on  cthers  and,  therefore,
 take  necessary  steps  to  enter  into  con-
 tracts  with  technologically  advanced
 countries.  Further,  I  would  like  to
 know,  whether  we  have  any  options.
 If  so,  what  are  we  doing  regarding
 self-reliance?  If  not,  what  are  we
 doing  in  regard  to  entering  into  con-
 tracts  for  further  prospecting  in  re-

 gard  to  entering  into  contracts  for

 western  area?

 SHRI  K,  D.  MALAVIYA:  As  _  far.
 as  harware  of  the  offshore  drilling
 like  drilling  ships,  drills  etc.,  are  con-

 cerned  I  am  afraid,  we  will  have  to

 wait  for  some  more  time  to  own  the

 technology  and  to  manufacture  these.

 We  have  to  depend  on  others  for

 some  more  time.  The  House  will  be

 happy  to  learn  that  the  Mazagaon
 Dock  has  already  undertaking  a  part
 of  the  responsibility  of  construction  of

 platforms  required  for  off-shore  drill-
 ing  ofter  the  oil  fields  have  been  dis-

 covered.  We  are  gradually  trying  to

 achieve  all  the  know-how  which  is

 required  for  exploration  and  produc-
 tion.  We  hope  that  in  another  3  to  5

 years,  we  can  become  the  masters
 of  this  technology  so  far  as  off-shore

 drilling  is  concerned.

 Supply  of  Oil  Products  by  USSR

 *i0,  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister.of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  the  USSR  have  agreed
 to  supply  .3  million  tonnes  of  oil  pro-
 ducts  to  our  country  during  1976;  and

 (b)  if  so,  the  terms  and  conditions
 for  the  supply  thereof?

 THE  MINISTER  OF  PETRO-
 LEUM  (SHRI  K.  D.  MALAVIYA):
 (a)  A  contract  has  been  signed  by
 the  Indian  Oil  Corporation  Limited
 with  the  Soviet  exporting  agency,  un-
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 der  which  import  of  800,000  Metric
 Tonnes  of  Kerosene  and  500,000  Me-
 tric  Tonnes  of  High  Speed  Diesel  is
 to  be  made  by  Indian  Ol]  Corporation
 during  the  calendar  year  1976,

 (b)  It  will  not  be  in  the  public  in-
 terest  to  disclose  this  information.

 SHRI  JAGANNATH  MISHRA:  In
 view  of  fhe  answer  given  by  the  hon.
 Minister,  I  will  not  like  to  go  deep
 into  the  matter  except  one  point.  f
 want  t0  know  whether  the  payment
 will  be  made  in  rupee  and  if  so,  what
 will  be  the  foreign  exchange  saved?

 Siini  KK.  D  MALAVIYA:  The
 foreign  exchange  saving  is  quite  ap-
 preciuble,  There  is  a  trade  agree-
 ment  petween  USSR  and  India  and
 uncor  that  agreement  exchange  of
 cor  nadie  is  done  in  rupees  and
 we  ovave  a  lo,  of  foreign  exchange.

 WRITTEN  ANSWERS  TO  QUESTION

 Survey  for  छा  in  Gujarat  State

 .  SHRI  ARVIND  M.  PATEL:

 SIIRI  VEKANIA:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  any  fresh  survey  has
 been  made  by  Government  during  the
 year  1975-76  to  locate  oil  in  Gujarat
 State;

 (b)  if  so,  the  results  thereof;  and

 (c)  whether  it  was  done  entirely  by
 India  or  in  collaboration  with  some
 other  countries?

 THE  MINISTER  OP  PETRO-
 LEUM  (SHRI  छू.  D.  MALAVTIYA):
 (a)  Yes,  Sir.

 (b)  The  data  obtained  ia  being  pro
 cesseg  and  studied,

 (c)  It  was  done  entirely  by  India.
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 Fixation  of  Pooled  Prices  of  Drugs  by
 IDPL

 *4,  SiR]  BHUALJIBHAI  PARMAR:
 Wil)  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  te  pleased  to
 State:

 (a)  for  how  many  items  of  bulk
 drugs  the  pooled  prices  of  Indian  Drugs
 and  Pharmaceuticals  are  in  force;

 (b)  whethe,  IDPL  is  mating  huge
 moncy  under  the  pooling  arrangement
 as  the  povled  prices  were  fixed  on  the
 declared  pisces  of  IDPL  and  subse-
 auent'y  quantity  of  impurts  has  also
 increased;  and

 (ce)  what  are  the  profits  of  IDPL  on
 distribution  of  cenal.sed  bulk  drugs
 alone  during  last  three  years,  year-
 wise?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHIl):  (a)  Poojed  prices  for  six
 bulk  drugs  which  are  manufactured
 by  IDPL  anil  also  imported  are  in
 force  at  present,

 b)  and  (ce).  The  poolet  prices  are
 fixeg  on  the  basis  of  the  weighted
 average  of  imported  prices  and  inde-
 genous  prices  both  of  which  are  fixcd
 by  the  BICP.  If  any  surplus  or  de-
 ficit  arises  because  of  changes  in  the
 quantum  of  import  or  quantum  of
 indigenous  production,  such  surpluses
 and  deficits  are  adjusteg  in  the  follow-
 ing  period.  For  the  period  1974-75,
 and  ‘1975-76,  IDPL  has  reported  g  de-
 ficit  of  Rs,  29  lakhs  on  the  total  pool
 operation.

 As  proportionate  surpluses  amount-
 ing  to  about  Rs,  27  lakhs  were  indi-
 cated  from  Ist  April  976  to  3ist  July,
 976  in  regarg  to  the  pooling  opera-
 tion  of  four  bulk  drugs,  viz..  Analgin,
 Phenobarbitone,  Amidopyrine  and
 Vitamin  B2,  pooled  prices  have  been
 further  reduced  in  the  case  of  Analgin
 from  Rs.  775.02  per  kg.  to  55.30  per
 kg.  and  of  Phenobarbitone  from:
 Rs,  276.2  to  Rs,  72.8i  per  kg.



 35  Written  Answers

 Sole  Selling  Agency  System

 *5.  SHRI  क  कह,  MEHTA:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  how  many  cases  of  review  for
 -aole  selling  agency  system  were  under-
 taken  by  Company  Law  Board  during
 the  nine  months  period  ending  30th

 -June,  1976;

 (b)  in  how  many  cases  they  allowed
 appointment  of  sole  selling  agents;
 and

 (c)  whether  the  Company  Law
 Board  is  considering  a  proposal  to  ban
 the  sole  selling  agencies  in  all  the  in-
 dustries?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRl
 H.  R.  GOKHALE):  (a)  360  cases.

 (b)  704  cases.

 (c)  There  is  no  proposal  to  ban  the
 sole  selling  agency  system  in  all  the
 industries.  However,  the  Company
 Law  Board  will  consider  the  desir-
 ability  of  issuing  a  notification,  if  in
 any  particular  industry,  the  conditions
 stipulated  in  sub-section  reo)  of  section
 294AA  of  the  Companies  Act,  2956
 are  satisfied,

 Production  of  Crude  frem  Bombay
 High

 *ll.  SHRI  Y.  ESWARA  REDDY:
 SHRI  N.  K.  SANGHI:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  the  regular  production
 of  crude  oil  from  Bombay  High  has

 -since  started;

 (b)  if  so,  since  when  and  the  present
 average  daily  production;  and

 (c)  the  names  of  refineries  where
 this  crudg  has  been  refined  so  far?

 AUGUST  40,  3976  Written  Answers  36

 THE  MINISTER  OF  PETRO-
 LEUM  (SHRI  K.  D.  MALAVIYA):

 (a)  Yes,  Sir,

 (b)  Since  21-58-1978,  The  dally  pro-
 duction  potential  is  around  ten  shou-
 sand  barrels,

 (c)  Bharat  Refineries  Ltd,  Trom-
 bay,  Bombay.

 Take-over  of  Caltex

 *42,  SHRI  P,  GANGADEB:  Will  the
 Minister  of  PETROLEUM  be  pleased
 to  state:

 (a)  whether  talks  have  been  going
 on  for  the  take-over  of  Indian  assets
 of  the  U.S.  owned  Caltex  Company;
 and

 (b)  if  so,  whether  talks  have  bogg-
 ed  down  on  the  quantum  of  compensa-
 tion?

 THE  MINISTER  OF  PETRO-
 LEUM  (SHRI  K.  D.  MALAVIYA):
 (a)  Yes,  Sir.

 (b)  It  is  not  in  public  interest  to
 divulge  any  details  of  negotiations  at
 this  stage.

 Take-over  of  Equity  Heldings  of
 Exxon

 *l8.  SHRI  8.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  PETRO-
 LEUM  be  pleased  to  state:

 (a)  whether  Government  have
 proposal  under  consideration  to  take
 over  the  remaining  equity  holdings  of
 the  U.S.  Company,  Exxon  in  the  Hin-

 dustan
 Petroleum  Corporation  Limit-

 ed;  and

 (b)  if  so,  the  steps  taken  in  this
 direction?

 THE  MINISTER  OF  PETRO-
 LEUM  (SHRI  K.  D.  MALAVIYA):
 (a)  Yes,  Sir,
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 (b)  It  is  not  in  public  interest  to
 divulge  the  details.

 Hindustan  Lever  Limited

 14,  SHRI  CHANDRA  SHEKHAR
 SINGH:

 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 {a}  whether  Government  have  taken
 a  decision  to  ask  for  explanation  from
 Hindustan  Lever  Limited  under  MRTP
 Act  for  flouting  Government's  direc-
 tions  for  diluting  its  foreign  equity
 holdings  and  carrying  on  restrictive
 trade  practices  with  impunity;  and

 =
 if  so,  the  salient  features  there-

 >

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  H.
 R.  GOKHALE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Oil  Exploration  ang  Development
 Programmes

 *I5.  SHRI  DHAMANKAR;:  Wil)  the
 Minister  of  PETROLEUM  be  pleased
 to  state:

 (a)  what  steps  are  being  taken  for
 the  implementation  of  oil  exploration
 and  development  programmes  and  for
 modernisation  of  exploration  equip-
 ment  and  technology;  and

 (b)  what  are  the  broad  features  of
 the  Plan  outlay  for  the  on-shore  and
 off-shore  exploration  and  development
 programmes?

 THE  MINISTER  OF  PETRO-
 LEUM  (SHRI  K.  9.  MALAVIYA):
 (a)  and  (b).  A  statement  giving
 the  requisite  information  is  Iaid  on
 the  table  ७६  the  Sabha,

 282  L3~—a.

 Statement

 (a)  The  various  steps  taken/being
 taken  are:

 (i)  extension  of  exploration  work
 to  almost  all  sedimentary
 basins  of  India  on  land  and
 to  the  extent  possibie  in  off-
 shore,  wherever  possibility  of
 finding  hydrocarbons  exist,
 on  geological  etc.,  considera-
 tions;

 Gi)  maximum  utilisation  of  the
 existing  production  wells;

 Gii)  wider  application  of  second-
 ary  recovery  methods;

 (iv)  increase  in  exploratory  and
 development  drilling  besides
 intensification  of  geological
 and  geophysical  services;

 (v)  the  Institute  of  Petroleum
 Exploration  which  is  the  re-
 search  and  development  wing
 of  the  ONGC,  has  been  re~
 organised  into  five  divisions,
 namely,—  Exploration.  Re-
 search  and  Development,
 Basin  Studies,  Computer  Ser-
 vices  and  instrumentation.
 The  Commission  also  has  a
 Design  Institute  for  Project
 Engineering  of  production  fa-
 cilities.  Action  is  in  hand  for
 setting  up  an  Institute  of  Re-
 servoir  Studies  at  Ahmedabad
 and  an  Institute  of  Drilling
 Technology  at  Dehra  Dun;

 (vi)  with  a  view  to  produce  maxi-
 mum  quantity  of  crude  oil
 quickest  possible,  a  program-
 me  has  been  evolveq  to
 identify  and  develop  indige-
 nous  capabilities  for  the
 manufacture  of  various  major
 materia]  inputs  required  for
 a  lerge  exploration  and  deve-
 lopment  programme;

 (vii)  in  an  attempt  to  achieve
 self-reliance  in  inputa,  the
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 Commission  itself  has  under-
 taken  the  manufacture  of
 work-over  rigs  of  50  tonnes
 capacity  in  its  Central  Work-
 shop  at  Baroda.  It  has  also
 succeeded  in  involving  sister
 public  sector  undertakings
 and  private  enterprise  in  the
 development  of  indigenous
 capabilities  for  manufactur-
 ing  certain  major  equipments
 like  drilling  rigs,  pumps,  cas-
 ings  and  drill  pipes,  seismo-
 graphs  and  other  equipment
 required  for  seismic  work  and
 well  logging  equipment;  and

 (viii)  The  Oi]  India  Limited  (OIL)
 is  doing  its  own  seismic  data
 processing,  computerised  well
 log  interpretation  and  tran-
 sient  pressure  and  P.  V.  T.
 analyses  This  company  78
 preparing  its  own  surface  and
 sub-surface  geological  maps
 and  the  Palynological  studies
 for  age  determination  are  be-
 ing  made  by  OIL  with  colla-
 boration  of  Birbal  Sahm  In-
 stitute  of  Paleobotany

 (b)  The  V  Five  Year  Plan  outlay
 of  the  ONGC  is  of  the  order  of
 Rs.  3056.3  crores  (Rs.  434.3  crores
 On  of-shore  exploration  and  develop-
 ment,  Rs.  599.90  crores  for  off-shore  ex-
 ploration  and  development,  Rs.  39.60
 crores  for  overseas  operations  and
 Rs.  2.50  crores  for  research  institutes).

 The  च्  Five  Year  Plan  of  the  Oil
 India  Limited  is  of  the  order  of
 Rs.  83.46  crores  inclusive  of  the

 company’s  plan  to  expand  its  pipeline
 capacity  to  uplift  a  total  of  2.25  mil-

 lion  tonnes  per  annum  of  ONGC
 crude,

 a
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 Negotiations  with  880  Management
 on  Compensation

 *i6.  SHRIMATI  PARVATHI  XRI-
 SHNAN:

 SHRI  N.E.  HORO:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  at  what  stage  are  the  negotia-
 tions  between  Government  and  ESSO,
 the  foreign  owned  oil  company;

 (b)  whether  the  negotiations  have
 Practically  broken  down  due  to  the
 disagreement  of  ESSO’s  management
 in  relation  to  the  terms  of  compensa=
 tion;  and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  to
 (e).  By  8880  (Acqusition  of  under-
 takings  33  India)  Act,  ‘1974,  Govern-
 ment  of  India  have  already  acquired
 74  per  cent  equity  shares  in  the  for-
 mer  ESSO  now  Hindustan  Petroleum
 Corporation  Limited  Government  are
 now  considering  the  question  of  ac-
 quiring  the  remaining  26  per  cent  and
 it  is  not  in  pubhec  interest  to  divulge
 any  other  details.

 Delay  in  Drilfing  Operation  in  Tripura

 *[7.  SHRI  BIREN  DUTTA:  Will  the
 Minster  of  PETROLEUM  be  pleased
 to  state.

 (a)  whether  there  -has  been  a  set
 back  in  drilling  operations  in  Tripura
 due  to  delay  in  transporting  two  rigs
 and  other  heavy  materials;

 (b)  if  so,  the  reasons  therefor;  85९

 (c)  what  action  has  been  taken  by
 Government  for  their  apeedy  transpor-
 tation?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  D.  MALAVIYA):  (a)  to
 (ce).  The  information  ts  being  col-

 lected  and  will  be  laid  on  the  Table
 of  the  House.
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 Report  on  Trade  Union  Membership  at
 Abmedabed  Project  of  DANGC

 18.  SHRI  RAJA  KULKARNI:  Will
 the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  when  dia  Oil  and  Natural  Gas
 Commission  receive  report  from  the
 Ministry  of  Labour  on  Trade  Union
 Membership  verification  at  Ahmeda-
 bad  project  and  which  majority  union
 has  been  recommended  for  recogni-
 tion;  and

 (b)  hag  such  recognition  been  grant-
 ed  to  the  majority  union  in  pursuance
 of  the  Labour  Ministry's  recommenda-
 tion?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K  D.  MALAVIYA):  (a)  Re-
 port  from  the  Ministry  of  Labour
 recommending  recognition  of  ONGC
 Employees  Union  (INTUC),  Ahmeda-
 baq  was  received  by  the  ONGC  on
 June  4,  976

 (b)  Yes,  Sir.

 Expansion  of  Namrup  Fertiliser  Piant

 *19.  SHRI  BISHWANARAYAN
 SHASTRI:  Will  the  Minister  of  CHE-
 MICALS  AND  FERTILIZERS  be  pleas.
 ed  to  state:

 (a)  whether  there  is  a  proposa!  for
 further  expansion  of  the  Namrup  Ter-
 tiliser  Plant;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  Baged  on  the
 projected  avai'ability  of  natural  gas
 from  the  Lakwa  and  Geleki  oil-fields,
 FC!  has  been  asked  to  prepare  a  feasi-~
 bility  report  for  a  fertilizer  project.
 The  feasibility  report  is  under  pre-
 parations  by  FCI.
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 Committee  on  Steps  to
 bring,  Justice within  the  reach  of  the

 *20.  SHRI  NARSINGH  NARAIN
 PANDEY:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state;

 (a)  whether  Government  have
 formed  any  Committee  under  the
 Chairmanship  of  Justice  P.  N.  Bhag-
 wati  for  considering  steps  to  bring
 justice  within  the  reach  of  the  poor;
 and

 (b)  if  so,  the  terms  of  reference  of
 the  Committee  ang  the  names  of  its
 members?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  H.
 R.  GOKHALE)  (a)  Yes,  Sir.

 (9)  The  terms  of  reference  of  the
 Committee  under  the  Chairmanship  of
 Shri  Justice  P.  N.  Bhagwati  ang  with
 Shri  Justice  द  R.  Krishna  Iyer  as
 Member  are.—

 (i)  to  consider  the  question  of
 making  legal  aid  and  advice  avail-
 able  to  the  weaker  sections  of  the
 community:

 (ii)  to  assess  the  extent  and  nature
 of  unmet  lega}]  need  for  such
 economically  under-privileged  per-
 sons  and  to  determine  the  most
 effective  methods  of  providing
 legal  services  to  them;

 (iii)  to  asses»  the  value  and  eX.
 tiveness  of  legal  aid  schemes  pre-
 sently  functioning  in  the  country;

 (iv)  to  make  recommendations  for
 establishing  and  operating  a  com-
 prehensive  ang  dynamic  legal  ser-
 vice  programme  for  effective  imple-
 mentation  of  the  socio-economic
 measures  taken  or  to  be  taken  by
 the  Government,  including  formula-
 tion  of  scheme  or  schemes  for  legal
 services;
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 (v)  ४०  draw  up  legal  service  pro-
 gramme  in  all  the  States  an  a  uni-
 form  basis;

 (vi)  to  draw  up  guidelines  outlin-
 ing  the  ways  in  which  non-profes-
 sionals  or  professionals  in  fields  other
 than  law  could  be  utilised  for  the
 implementation  of  the  socio-econo-
 mic  programme;  and

 (vii)  to  make  recommendations  on
 such  other  connected  questions  as
 Tay  be  referreg  to  it  by  the  Central
 Government.

 Enhancement  of  Commission  ef
 Petro]  Dealers

 i.  SHRI  MOHINDER  SINGH  GILL:

 SHRI  BHAGIRATH  BHANWAR:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  a  decision  has  been  taken
 to  increase  the  commission  on  the  sale
 of  diesel  and  petrol;

 (b)  the  main  reasons  therefor;

 (e)  whether  a  decision  has  also  been
 taken  to  realise  the  increased  commis-
 sion  from  consumers;  and

 (6)  whether  prices  of  petrol  and
 diesel  ate  likely  to  go  up  as  a  result
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  and
 (b).  As  recommended  by  the  Oil
 Prices  Committee,  Government  intro-
 duted  with  effect  from  1-7-76,  the  shd-
 ing  scale  of  commission  to  make  out-
 letg  of  low  and  medium  throughput
 ecanomically  viable,  at  the  same  time
 containing  the  high  profits  of  the  high
 throughout  cutiets.  On  an  average,
 for  motor  spirit  ang  Rs,  40/KL  for
 high  speed  diesa)  oil.
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 (०)  and  (a).  Prior  to  1-7-76,  in  addi-
 tion  to  the  commission  of  Rs,  43.46/KL
 and  Rs.  7.60/KL  on  motor  spirit  and
 high  speed  diesel  oi)  respectively,  the
 dealers  were  charging  @  service  charge
 on  motor  spirit  and  high  speed  diesel
 ol]  upto  Rs.  40/50  per  KL.  This  charge
 varied  from  region  to  regien.  With
 the  introduction  of  the  sliding  scale
 of  commission,  now  the  service  charges
 are  not  being  recovered  by  the  dealers,

 The  impact  of  the  revision  on  the
 ultimate  selling  prices  to  the  consu-
 mers,  depends  upon  the  element  of
 service  charge  recoyered  by  the  dealers
 earlier.  At  most  of  the  places,  the
 prices  have  remained  unchanged  or.
 have  decreaseq  marginally,  but  in
 some  places  there  are  marginal  in-
 creases  also.

 अध्य  प्रदेश  में  मुना-भक्ति  मलबे  लाइन

 2.  डा०  लक्ष्मीनारायण  पांडे  :  कया
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  मध्य  प्रदेश  में  गुना-मक्सी
 रेलवे  लाइन  लगभग  तैयार  है;  शर

 (ख)  यदि  हां,  तो  इस  लाइन  पर  यात्री
 गाड़ियां  कब  से  चलनी  शुरू  हो  जावेगो  ?

 रेल  मंत्रालय  में  उपमंत्री  (भो  बूटा  सिह):
 (क)  जी  हां  ।  यह  लाइन  माल  यातायात

 के  लिए  खोली  गयी  है  ।

 (ख)  आशा  है  कि  30-11-1976
 तक  यात्री  गाड़ियां  चलाया  जाएँगी  t

 Conversion  of  $Quilon-Trivandrum
 Metre  Gauge  Line  inte  Broaq  Gauge

 3.  SHRI  C.  JANARDHANAN:

 SHRIMATI  BHARGAVI
 THANKAPPAN:

 Wil]  the  Minister  of  RAILWAYS  be
 pleaseg  to  state:
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 (a)  what  is  the  stage  of  the  conver-
 sion  work  of  Quilen-Trivandrum
 metre  gauge  line  into  broad  gauge  line;

 (b)  when  is  it  expected  to  be  opened
 for  regular  traffic;  and

 (९)  the  estimated  cost  of  this  line
 and  the  actual  expenditure  incurred  so
 far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Overall  progress
 made  on  the  Trivandrum-.Ernakulam
 Conversion  Project  is  92  per  cent.

 (b)  The  Quilon-Trivandrum  section
 is  expected  to  be  opened  for  traffic
 shortly.

 (c)  The  latest  cost  of  the  whole  pro-
 ject  may  be  about  Rs.  6  crores  (ap-
 prox).  Expenditure  incurred  upto
 3i.3-76  ig  Rs.  12.2  crores,
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 Profite  earned  and  amount  remitted  by
 Foreign  Controlied  Drug  Firms

 4.SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  total  current  paid  up  capital  of
 qa)  Pfizer  &  Co.,  (2)  Glaxo  labora-
 tory;  (3)  Anglo-French  Drug  House
 (4)  Parke  Davis  &  Co.  and  (5)  Ciba

 &  Co.;  and

 (by  total  gross  profitg  earned  und
 total  amount  remitted  by  each  of  the
 abOve  companies,  year-wise  during  the
 last  three  years?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  A  statement
 showing  the  total  current  paid  up
 capital,  total  gross  profits  earned  and
 total  amount  remitted  by  qa)  Ms
 Pfizer:  (2)  M/s.  Glaxo;  (3)  M/s.
 Anglo  French;  (4)  Parke  Davis  and
 (5)  M/s.  Ciba  and  Co.,  year-wise,
 during  the  last  three  years  is  attached.

 Statement

 Sl  Name  of  Total  Gross  Prof:  dung  Rem.ttances  during
 No.  Party  current  7973  7974  7975

 paid  up  7973  197  7975
 Capita  (in  lakhs  Rs.)  (an  Rs.  lakhs)
 (in  Rs.
 lakhs}

 I  2  3  4  5

 a  M/s.  Pfizer
 Le.,
 Bombay  §58°I0  $88  450  ‘Saz  68°63  3437  I5°60

 "37°44  *59°85
 2.  Mis.  Glaxo

 Labs.  Ltd.,
 Bombay  799°82  286-49  =  324  85  |  357"  73  107  33  6r

 (7972-73)  (7973-74)  (7974-75)  (7972-73)  (7973-74)...  (7974-75)
 3.  Mis.  Parke

 Davis  (India)
 Limited,
 Bombay  20°00  194° 84 84  pyr  69  39250.  (22°75,  Nil  Nil

 4.  Ms.  Ciba
 Geigy  of  Indta
 Ltd.,  Bombay  =  617° 50  253°  45  462°9!  347°  60  23°54  I-77  ar  33

 5  Mis.  87  ६00
 Fr-nch  Drug Co.  (India
 Led,  Bom  OO  0°69  बाब  a:  59  o°s9  o°  59

 *¥(1973174)

 *Wilt  be  remitted  after
 ad

 lofthe  Government.
 add  the  end  of  the  year  “7  a
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 Overbridges  in  Kerala

 5.  SHRI  VAYALAR  RAVI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  total  number  of  Railway  over-
 bridges  sanctioned  in  Kerala  during
 the  last  3  years;

 (b)  the  total  amount  allotted  for
 the  purpose;  and

 (c)  whether  it  includes  the  ‘over-
 bridge  at  Varkale?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Proposals  for  the
 construction  of  road  over/under  brid-
 ges  are  sponsored  by  the  State  Govern-
 ment/Local  authority  concerned.  No
 firm  proposals  together  with  the  under-
 taking  to  share  cost  as  per  extent  rul-
 es,  were  received  from  the  State  Go
 vernment  for  taking  up  any  road  over/
 under  bridges  in  the  State.  No  such
 bridges  were,  therefore,  sanctioned  dur.
 ing  the  last  three  years,  i.e.,  from
 1973-74  to  ‘1975-76.

 (bd)  Does  not  arse  in  view  of  the  re-
 ply  to  part  (a)  above

 (c)  In  yiew  of  the  reply  to  part  fa)
 above,  over  bridge  at  Varkala  proper
 38  Not  8  sanctioned  work  in  the  Ral
 ‘way’s  programme,  However,  it  may  be
 stated  that  an  overbridge  is  under  con.
 struction  between  Varkala  and  Akathu-
 mur:  stations  about  i3  km  from  Var-
 kala.  About  80  per  cent  of  the  work
 on  this  bridge  has  already  been  com-
 pleted.

 State  Government  have  a  proposal
 for  replacing  the  level  crossing  at  km
 786  {13-14  at  Varkala  by  a  road  over
 bridge  in  the  Fifth  Five  Year  Plan.
 Finaliseg  proposal  plans  ang  estimates
 are  awaited  from  the  State  Govern-
 ment.  On  receipt  of  the  same,  fur-
 ther  action  would  be  taken  by  the
 Railway  to  include  the  work  in  their
 Works  Programme,  subject  to  avail-
 ability  of  funds.

 AUGUST  10,  976  Written  Answers  43

 आयुर्वेदिक  (लग  एसक

 6.  थी  चंगा  चरण  दोषित  :  पा  रसायन
 कौर  उर्वरक  मंत्रो  यह  बताने  को  कृपा  करेंगे
 किः

 (क)  कया  भारत  में  झार्मुईदिक  भ्ंषध
 एकक  अधि स्थापित  क्षमता  से  कम  कार्य  कर

 रहे  हैं  ;

 (ख)  यदि  हा,  तो  उसके  क्‍या  कारण

 हैं;  भोर

 (ग)  इस  स्थिति  में  सुधार,  करने  के

 लिए  क्या  कार्यवाही  की  जा  रही  है  ?

 रसायन  झोर  उर्वरक  मंत्री  यी  पो०

 सोढी):  (क)  मे  (ग).  सारे  देश  में  कई  छोटे

 भायुरंदिक  भेषज  एकक  बिखरे  पड़े  हैं,  इसलिए
 उनकी  स्थापित  क्षमता  शौर  उत्पादन  के  बारे

 में  सूचना  रखी  नहीं  जाती  ।  तथापि  स्वास्थ्य

 कौर  परिवार  नियोजन  मंत्रालय  द्वारा  गुण
 नियन्त्रण  उपाय  का  प्रयोग  किया  जाता  है  ।

 Bench  of  Kerala  High  Court  at
 Trivandrum

 7.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  LAW,
 JUSTICE  AND  CAMPANY  AFFAIRS
 be  pleased  to  state  whether  Govern-
 ment  have  decided  about  the  setting
 up  of  a  separate  bench  of  Kerala  High
 Court  at  Trivandrum?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE),;

 Not  yet.  Necessary  consultation  has
 required  under  section  5i(2)  of  the
 States  Reorganisation  Act,  956  ig  still
 not  complete.

 “Qnit  Trains”  to  carry  coal  on
 Indian  Ralivays

 8.  Dr.  K.  L.  RAO  Will  the  Minister
 of  RAILWAYS  be  pleased  to  state:

 (a)  whether  “Unit  trains”  are  used  in
 western  countries  to  increase  the  effi-
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 tclency  and  reduce  the  time  of  travel
 in  the  supply  of  coal  to  thermal  power
 wtations;  and

 (b)  whether  Indian  Railways  propose
 to  make  an  attempt  to  introduce  “Unit
 trains’  in  some  regions  for  carrying
 caal  from  places  like  the  Godavari  Coal
 fields  to  Madras?

 THE  DEPUTY  MININSTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 ‘BUTA  SINGH):

 (a)  Yes.

 (b)  On  the  Indian  Railways  a  modi-
 fied  system  to  suit  Indian  conditions
 is  already  in  vogue  in  80  far  as  trans-
 part  of  coal  to  power  houses  35  concern-
 ed  as  loading  is  organised  in  block
 rakes.  Unit  train  working  is  also  in
 vogue  for  Obra  Power  Hause  from
 Singrauli  Coal  Fields.

 Concessions  to  students  to  see  places
 by  prestigious  trains

 ख़ुद.  SHRI  PRIYA  RANJAN  DAS
 MUNSI;  Will  the  Minister  of  RAIL-
 WAYS  he  pleased  to  state:

 (a)  whether  any  proposa}  has  been
 made  to  give  concessions  to  students
 at  least  once  in  a  year  to  see  places  in
 Rajdhan:  Express,  Taj  Express  and
 other  prestigious  trains;  and

 (b)  7  so,  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SNGH):

 (a)  No.

 db)  Does  not  arise.

 -  ted  हारा  संचालित  स्हूबों मैं में
 अध्यापकों की  कमी

 i2.  भी  हुकम  ह... द  कल चाय:  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  मध्य  रेलवे  के  अधिकांश

 स्कूलों  में  भ्रध्यापकों  की  कमी  हूँ  कौर  इन
 पदों  को  काका  समव  से  भरा  नहीं  गया  है  ;
 आर

 (ख)  इन  रिक्त  पदो  को  भरने  के
 लिये  क्या  कार्यवाही  की  गई  हैँ  ?

 रेल  मंत्रालय  में  उनको  (श्री  बूटा
 तति हु)  :  (क)  जी  नहीं  ।  अध् या पक्की  की
 सभी  रिक्तियों  को  भर  दिया  गया  है  t

 (@)  प्रश्न  नहीं  उठता  ।

 Dacoities  on  suburban  Raliway
 Stations  in  Bombay

 12.  SHRI  VASANT  SATHE:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  dacoits  have  recently
 attackeg  suburban  Ruilway  Stations
 in  Bombay  and  looted  the  Railway
 property;

 (b)  if  so,  the  facts  of  the  mcidents;
 and

 (९०)  what  special  steps  have  been
 taken  to  check  recurrence  of  such
 attacks  and  to  safeguard  the  railway
 property?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):

 (a)  Yes,  two  such  cases  have  been
 reporteg  from  Sion  and  Chunabhatti
 railway  stations  on  the  Bombay  Sub-
 urban  section  of  Central  Railway.
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 .(b).  (i)  On  38-6-76  at  about  0045  hrs.
 Assistant  Station  Master  of  Sion  Raii-
 Way  Station  of  Bombay  Supurban  main
 lime  was  sitting  in  his  office  along  with
 5  other  railway  employees,  One  out-
 sider  entered  hig  office  and  threatened
 aly  the  staff  at  the  point  of  knife  and
 decamped  with  station  cash  amounting
 to  है: 4  07,098.70.  Of  this  a  sum  of  Rs.
 50,000/-have  been  recovered  and  or-
 maments  worth  Rs.  4,500/-purchased
 from  the  looted  cash  have  also  been
 recovered  from  the  arrested  persons.
 The  case  is  still  under  investigation  by
 the  Greater  Bombay  Police.

 (ii)  On  ‘16-7-76  at  about  00l5  hours
 one  outsider  who  disclosed  his  name
 as  Pakiya  entered  the  office  of  the
 Clerk.in-Charge  Chunabhatti  railway
 station  of  Harbour  line  Bombay  Sub-
 urban  Section  and  demanded  money  at
 the  point  of  a  knife  and  decamped  with
 station  cash  worth  Rs.  829.25  after  as-
 saulting  the  Assistant  Clerk-in-Charge
 Shri  R,  R.  Singh  on  head  with  knife’s
 handle.  Government  Railway  Police
 have  registered  this  case.  So  far  there
 have  been  no  recovery  of  looted  cash
 and  arrests.

 (c)  @)  Government  Railway  Police
 arrangements  in  Bombay  suburban
 section  have  been  strengthened  with
 the  deployment  of  additional  State  Re-
 serve  Police  staff.

 (ii)  च.  P.  F.  supervisory  staff  have
 been  directed  to  make  frequent  visits
 during  night  time  at  the  stations  in
 their  jurisdiction.

 (iii)  The  question  of  reducing  heavy
 accumulation  of  cash  at  the  end  of  24
 hours  by  way  of  arranging  two  clea-
 rance  per  day  instead  of  one  at  present
 ig  un@er  consideration.

 Contsact  for  construction  of  Rafiways
 in  Iran

 1B.  SHRI  R.  K.  SINHA:  Wil  the
 Minister  of  RAILWAYS  be  pleased  to
 state  whether  the  Rail  India  Technical
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 and  Economic  Services  of  the  Railway
 Boarg  had  undertaken  g  preliminary
 survey  of  the  500  kilometer  section  in
 tran?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (छल्ला,
 BUTA  SINGH):

 The  Rai]  India  Technical  &  Econo-
 mic  Services  Ltd.,  a  Public  Secctor
 Undertaking,  under  the  aegis  of  the.
 Ministry  of  Railways,  have  recently
 carried  out  preliminary  feasibility-cum.
 cost  study  of  a  new  railway  line  in  Iran
 which  is  approximately  326  Kms,  in
 length.

 Rallway  accident  at  Gudur

 i4.  SHRI  M.  KALYANASUNDA-
 RAM;  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a}  whether  in  June,  976  a  goods
 train  met  with  an  accident  at  Gudur
 on  South  Central  Railway;

 (b)  if  so,  the  facts  thereof;  and

 (c)  whether  any  enquiry  was  made
 to  find  out  the  cause  of  the  accident;
 and  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Shunting  yard  to  link  Titanium
 Dioxide  Pigments  Ore  Project  with

 Quilon-Ernakuiam  Railway

 15,  SHRI  M.  K.  KRISHNAN:  Will
 the  Minister  of  RAILWAYS  be  pieased
 to  state:

 (a)  whether  Government  propose
 to  lay  a  shunting  yard  linking  the
 Titanium  Dioxide  Pigments  Ore  pro-
 ject  with  Quilon-Ernakulam  Railway;
 and

 (by  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.
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 Railways  earning,  tu  pout  emergency
 period

 16.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  has  been  rise  in
 the  earnings  of  Railways  in  the  post
 emergency  period:  and

 (b)  if  so,  the  total  earnings  from
 July,  3978  to  June,  1976?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (6HRI
 BUTA  SINGH):  (a)  Yes.

 (b)  Total  earnings  for  periog  from
 July,  978  to  May,  976  (Month  upto
 which  accounts  have  been  closed)  is
 Rs.  i,7]5.2l  crores,

 Supply  of  raw  materials  to  Small
 Scale  Manufacturers  of  Drugs

 WwW  SHRI  HARI  SINGH:  Will  the
 Minister  of  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  the  small  scale  sector
 menufacturers  of  drugs  are  facing
 acute  crises  due  to  short  supply  of
 raw  materials~indigenous,  imported
 or  canalised;  and

 (b)  if  so.  what  steps  Government
 propose  to  take  to  meet  that  shortage?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  ्,  ८.
 SETHI):  (a)  and  (b).  No,  Sir,  Import
 licence,  for  non.canalised  raw  mate-
 rials  are  being  directly  allowed  to  the
 Smalt  Scale  sector  on  the  basis  of
 their  past  cOnsumption  plus  a  growth
 factor  of  20  per  cent.  Allotment  of  ca-
 nalised  raw  materials  is  being  provi-
 ded  to  the  small  scale  sector  on  the
 following  basis.

 (i)  Small  Seale  units  having  a  turn-
 over  of  not  exceeding  Rs.  one  crore
 per  annum  to  the  extent  of  best  of  the
 past  two  years’  consumption  plus  30
 per  cent  towards  growth.

 (ii)  Small  Scale  units  with  a  turn.
 over  of  Rs.  one  crore  and  above  to  the
 extent  of  best  of  past  two  years’  con-
 sumption  plus  45  per  cent  towards
 growth.

 (iii)  All  small  scale  units  in  West
 Bengal  50  per  cent  extra  over  the  best.
 of  past  two  years’  consumption.

 The  import  plan  for  canalised  taw
 meterials  is  worked  out  after  taking
 into  consideration  the  requirements  of
 individual  units  as  indicated  by  the
 State  Drug  Controllers.  The  import
 plan  is  revieweq  periodically  during
 the  year  so  as  to  provide  additional  im.
 ports  wherever  necessary.

 In  regard  to  indigenously  produced
 bulk  drugs  we  are  generally  prescri-
 bing  a  condition  for  making  available:
 30  per  cent~—5  per  cent  of  their  pro-
 duction  to  non-associateq  formulators.
 These  Small  Scale  Units  draw  their  re-
 quirement  of  indigenous  bulk  drugs
 from  these  manufacturers.

 Railway  Booking  Agencies

 38.  SHRI  R.  P.  DAS:  Will  the  Minis.
 ter  of  RAILWAYS  be  pleased  to  state:.

 (a)  the  number  of  Railway  Book-
 ing  Agencies  run  by  contractors  or
 by  other  private  establishments  on
 concessional  basis;

 (b)  the  rate  of  commission  ang  al--
 lowances  granted  to  these  agencies;
 and

 (९)  the  total  amount  of  earnings
 from  these  Railway  Booking  Agen.
 cies  during  the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):

 (a)  The  number  of  City  Booking
 Agencies  run  by  contractors  or  by
 other  private  establishments  on  com-
 mission  basis  is  46.

 (b)  The  City  Booking  Agents  are
 generally  paid  commission  at  a  rate:
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 varying  from  2  to  28  per  cent  on  the
 Bale  proceedg  of  tickets.  The  commic-
 sion  ig  payable  on  the  value  of  tickets
 for  the  journey  portion  covered  on
 local  railway  only.

 (©)  The  earnings  from  these  agencies
 during  the  last  three  years  is  furnish-
 ed  below.

 ‘1973-74;  Rs,  350.74  lakhs.

 ‘1974-75:  Rs.  375.44  "

 1975-76;  Rs.  437.92  oe

 Shanjharpur-Loukahabarar  and  Sakri-
 Hasanpur  Railway  Lines

 19.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  the  Un-
 starred  Question  No.  555  on  18th  Jan-
 uary,  1976  regarding  extension  of  broad
 gauge  line  from  Samastipur  to  Raxaul
 via  Darbhanga  and  state:

 (a)  whether  final  location  engi-
 neering  survey  for  preparmg  revised
 estimate  for  converting  Samastipur-
 Darbhanga  metre  gauge  line  on  the
 North  Eastern  Railway  into  broad
 gauge  line  has  since  been  completed;

 (b)  if  so.  facts  thereabout  including
 schedule  for  the  commencement  and
 completion  of  construction;

 (९)  whether  Government  of  Bihar
 have  since  agreed  to  meet  the  cost  of
 earthwork  and  land  for  Jhanjharpur-
 Loukahabazar  and  Sakri-Hasanpur
 lines;  and

 (a)  ig  so,  the  exact  date  for  run-
 ning  of  tram  on  the  former  and
 starting  of  construction  on  latter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Final
 Location  Engineering  Survey  has  been
 completed  and  the  survey  reports  and
 projecy  estimate  are  under  compilation.
 The  schedule  for  commencement  and
 completion  will  be  drawn  up  after  the
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 project  estimate  is  received  from  the
 Railway  Administration  ang  sancfion.
 ed.

 (९)  ang  (d).  The  Government  af
 Bihar  have  conveyed  their  acceptance
 for  bearing  the  cost  of  land  only  for
 Jhanjharpur-Laukahabazar  line.  The
 construction  work  is  progressing  fast
 and  shall  be  ready  for  opening  in
 November  1976.  The  exact  date  is,
 however,  vet  to  be  Axed.  The  Govern.
 ment  of  Bihar  have  so  far  not  conveyed
 their  acceptance  for  bearing  the  cost  of
 land  and  earthwork  for  Hasanpur-
 Sakri  line.  The  question  of  taking  up
 work  on  thig  line  will  be  considered
 after  the  willingness  of  the  Govern-
 ment  of  Bihar  for  participation  in  the
 construction  of  thig  line  is  received.

 Enforcement  of  the  Prevention  of
 Foog  Adulteration  Act  in  Railway

 Catering

 20.  SHRI  ANNASAHEB  GOTKHIN-
 DE:  Will  the  Mimster  of  RAILWAYS
 be  pleaseq  to  state:

 (a)  whether  the  enforcement  autho-
 rities  of  various  State  Governments
 and  local  authorities  under  the  Pre-
 vention  of  Food  Aduiteration  Act  are
 in  any  way  handicapped  while  en-
 forcing  the  provisions  of  the  said  Act
 su  far  as  the  catering  establishments
 situated  on  the  railway  premises  are
 concerned;  und

 (b)  if  so,  how  the  impiementation
 of  the  saig  Act  on  the  rai'way  pre-
 mises  is  safeguarded  by  the  railway
 admunistration  itself?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  provisions  of
 the  Prevention  of  Food  Aduiteration
 Act  are  enforced  in  the  Railway  pre-
 miseg  through  a  regular  machinery  of
 Railway  Foog  Inspectors  constituted
 under  the  provisions  of  the  Act.  In
 addition,  the  Central  Food  Squad  can
 take  and  has  also  taken  samples  from
 the  Railwiay  premises.

 (b)  Doeg  not  arise.



 87...  Written  Answers  SRAVANA  19,  7898  (SAKA)  Written  Answers  58

 21,  SHRI  H,  श्र,  MUKERJEE;

 SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  in  the  process  of  a  major
 reorganisation  of  the  Oil  and  Natural
 Gas  Commission,  Government  propose
 to  shift  the  Headquarters  of  the  Cen-
 tral  region  from  Calcutta;  and

 (b)  if  so,  the  reasons  and  facts  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):

 fa)  and  (b).  ONGC's  onshore  opera-
 tions  are  divided  into  three  Regions.
 namely  Western,  Eastern  and  Central.
 Western  Region  comprises  the  State  of
 Gujarat  and  the  Eastern  Region  con-
 sists  of  Assam  and  certain  north
 eastern  States.  Central  Region  com
 prises  the  rest  of  the  country  and  १5
 work  is  split  between  Calcutta  and
 Dehra  Dun.  The  geo-scientific  work  of
 the  entire  Centra}  Region  alongwith
 the  drilling  operations  of  the  West
 Bengal.  Tripura  and  the  Andaman  Is.
 lands  are  looked  after  from  Calcutta
 and  the  rest  of  the  work  of  the  Central
 Region  is  done  from  Dehra  Dun.
 There  is  no  proposal  at  present  with
 the  Government  to  make  any  change
 in  this  set-up  for  the  Central  Region.

 Ou  expleration  by  0.  &  N.GC.

 22.  SHRI  R.  N.  BARMAN:  Will  the
 Minister  of  PETROLEUM  be  pleased
 to  state:

 (a)  what  progress  has  since  been
 made  to  locate  oil  in  Burdwan  Dis-
 trict  and  Bakultala  in  West  Bengal;

 (b)  whether  the  offshore  Basin  of
 Bay  of  Bengal  has  been  abandoned  for
 the  purpose  of  search  for  oil;  and

 (c)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 ONGC  has  earried  out  detailed  seis-
 mic  surveys  in  Burdwan  and  24-par-
 ganas  districts  in  West  Bengal.  As  a
 result  of  these  surveys,  three  locations
 one  at  Bakultala  in  district  24-par-
 ganas,  and  two  at  Galsi  in  Burdwan
 district  have  been  released  for  dril-
 Ning

 CNGC  has  completed  the  drilling
 of  a  well  at  Bakultala.  Presence  of
 oil  or  gas  has  not  been  indicated  in  this
 well.  The  drilling  operations  in  the
 Gaisi  area  are  expected  to  be  started
 by  about  October,  1976.

 (b)  No,  Sir.

 (ey  Does  not  arise.

 Onshore  expleration  by  O  and  NGC

 23.  SHRI  D.  D.  DESAI:
 SHRI  5.  R.  DAMANI.

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 qa  whether  the  Oil  and  Natural  Gas
 Commission  has  decided  to  give
 Breater  smportance  to  onshore  explo-
 ration  in  the  coming  months;

 (by  if  so,  whether  the  Oil  and  Natu-
 ral  Gas  Commission  js  reorienting  its
 Plan  budget  accordingly;

 (c)  whether  offshore  drilling  will  also
 continue  side  by  side,  and

 @  if  so,  the  names  of  places  where
 work  is  in  progress  and  the  new  sites
 selected  for  further  operations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 Yes,  Sir.  Without  relenting  in  its
 efforts  offshore.
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 (b)  Yes,  Sir.

 ६९)  Yes,  Sir.

 (ad)  Drilling  work  is  in  progress  in
 Bombay  High,  Bassein  North  and  on
 a  fault  closure’  east  of  Bombay  High.
 The  operations  are  likely  to  be  ex-
 tended  ta  the  area  South  of  Bombay
 High  and  also  taken  up  in  Cauvery
 offshore  basin.

 Railways  know-how  for  Malaysia

 36.  SHRI  छू.  S.  PANDEY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state-

 (a)  whether  Malaysia  has  sought
 Railway  know-how  from  our  country;
 and

 (b)  if  so,  Government's  reaction
 thereto”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  No.

 (b)  Does  not  arise.

 एक  जानवरो,  976  के  आद  रेल  दुर्घटनाएं

 25.  शी  मूलचन्द  डागा  :  क्या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  एक  जनवरी,  976
 से  राज  तक  कितनी  रेल  दुर्घटनायें  हुई  भोर
 उनके  परिणामस्वरूप  कितने-कितने  जन-धन
 को  हानि  हुई  ;  कौर

 (ख)  कितने  व्यक्तियों  को  मुआवजा
 दिया  गया  ओर  उसकी  राशि  कितनी  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (शी  चूहा
 सिह):  (क)  i--76  से  15-7-76

 तक  की  झबरी  के  दौरान  भारतीय  रेलों  पर

 टक्कर,  पटरी  के  उतरने,  समपारों  पर  गाडियों

 के  सक  यातायात  से  टकरा  जाले  और  गाड़ियों
 में  साव  लगने  की  कोटियों  के  प्रश्नगत

 AUGUST  10,  4979  =  Written  Answers  598

 432  यानी  दुर्घटनायें हुई  भी  i  इस  डुघंटसामों
 में  57  व्यक्ति  मारे  गये  तथा  चूल-स्टॉक  शौर
 रेल  पथ  शादी  जैसी  रेले  रूपवती  की  समान
 1,13,66,000  झपटे  की  क्षति  होने  का

 म्रनुमान  हूँ  ।

 (@)  भारतीय  रेल  अधिनियम  i890
 है  अन्तत  कभी  तक  24  मृत  व्यक्तियों  को
 20  लाख  रुपये  का  मुआवजा  दिया

 गया  है

 प्रभावित  रेल  कर्मचारियों  को  कर्मकार
 प्रतिकर  भ्र धि नियम  के  अन्तर्गत  मुआवजा
 देने  के  लिये  जहा  कहीं  देय  हो,  व्यवस्था
 कीजा  रही  है।

 Damage  to  drilling  platforms  of
 O&NGC  due  to  Cyclone

 28.  SHRIMATI  ROZA  DESH-
 PANDE:  Will  the  Minister  of  PETRO-
 LEUM  be  pleased  to  state.

 {a}  whether  the  offshore  platforms
 and  drilling  vessels  of  the  Oil  and
 Natural  Gas  Commission  had  deen
 damaged  by  a  cyclone  off  the  West
 Coast  durmg  the  current  monsoon
 season,  and

 (b)  ५४१  so.  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 and  (b)  Before  the  cyclone  that  hit
 Bombay  High  area  on  2nd  June,  ‘1976,
 four  drilling  rigs  were  operating  inclu-
 ding  ONGC's  jack-up  platform  namely
 Sagar  Samrat  One  well-cum-pro-
 duction  platform  and  q  flare  jacket
 had  also  been  installed.  There  was
 no  damage  to  the  well-cum-produc-
 tion  platform  or  flare  jacket  or  any
 of  the  drilling  vessels  as  such  by  the
 cyclone.  There  was,  however,  some
 damage  to  some  equipments/moorings
 installed  thereon,
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 Production  ef  Fertilisers

 2,  SHRIS.  R.  DAMANI:  Will  the
 Minister  of  CHEMICALS  AND  FER-
 TILIZERS  he  pleased  to  state:

 {a)  the  actual  production  figures  of
 fertilizerg  during  last  year  and  the
 target  set  for  the  current  year,

 (b)  the  figures  of  carried  forward
 stock  at  the  commencement  of  the  cur-
 rent  year;  and

 (९)  how  much  imports  wili  be  neces-
 sary  to  meet  the  demand  during  this
 year  and  the  arrangements  made  there-
 for?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  ron
 SETHI):  (a):—

 ~

 Nitrogen  Phosphate

 (  000.  tonnes)
 Actual  producti:  n

 1975-76  7535  320

 Target  for  ‘1976-77  3950  455

 (b)  Stock  avon  i-4-3976

 Nitrogen  Phosphate

 {  4000  tonnes)

 lndigenous  stocks  =  202  tte

 Pool  stock  ofimported
 fertilizers.  338  206

 {c)  Adequate  urranyements  have
 been  made  for  impost  of  fertilizerg  to
 meet  the  shortfall  between  the  esti-
 mateg  requirements  ang  total  avail-
 shility  of  fertilizers  including  the  indi-
 senous  production  and  the  stocks
 available  at  the  commencement  of  the
 current  year.

 Efect  of  smoke  of  Mathura  ERefisery
 on  Taj  Maha}

 28.  SHRI  ANANTRAO  PATIL:  Will
 the  Minister  of  PETROLEUM  be
 pleased  to  state  whether  experts  in
 India  and  from  abroad  have  expres-
 sed  their  opinion  that  the  smoke  or
 gas  of  Mathura  Refinery  will  not  have
 adverse  effect  on  the  white  Marble
 of  Taj  Mahal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  The
 pogsibility  of  smoke  or  gas  of  the
 Mathura  Refinery  adversely  affecting
 the  monuments  at  Agra  and  Mathura
 has  been  under  very  close  examina-
 tion  in  the  Ministry  of  Petroleum  and
 Indian  Oi)  Corporation.  Investigations
 and  studies  have  been  entrusted  to
 various  Indian  and  foreign  organisa-
 tions  and  these  are  continuing.  On  the
 basis  of  data  made  available  ao  far  as
 a  result  of  these  investigations  and
 studies,  jt  appears  that  the  contribu-
 tion  by  the  Refinery  to  the  atmosphe-
 ric  pollution  even  under  the  most
 adverse  meteorological  conditions
 would  be  minimum  at  Agra  which  is
 about  40  K.M.  away  from  the  Refinery
 and  at  such  a  low  level  as  would  not
 cause  any  concern  about  its  effect  on
 the  white  marble  of  Taj  Mahal.

 Incentives  to  Drag  Inlustry

 29.  SHRI  K.  M.  ‘MADHUKAR’:

 SHRI  M.  KATHAMUTHU:

 Wil)  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  whether  a  package  of  incentives
 has  been  formulated  for  the  drugs  and
 pharmaceuticals  industry;  and

 {b)  if  so.  the  salient  features  thereof?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  No,  Sir.

 (b)  Doeg  not  arise.
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 Regiona!  Companies  to  Market  Oil
 Products

 30.  SHRI  INDRAJIT  GUPTA:

 SHRI  C.  K,  CHANDRAPPAN;

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  Government  have  taken
 &  decision  to  establisn  regional  com-
 Panies  to  market  oil  products;  and

 (>)  rf  so,  the  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  a)
 No,  Sir.

 (b)  Does  not  arise.

 Taking  over  by  Government  of  two
 Chemical  Units  in  West  Bengal

 32.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 CHEMICALS  AND  FERTILIZERS

 be  pleased  to  state  whether  Govern.
 ment  are  considering  to  take-over  two
 sick  and  closed  Chemical  and  Phar-
 maceutical  units  in  West  Bengal  name-
 ly  Martin  Harris  and  Paul  Loman?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  Yes,  Sir.

 Accident  to  Kamrup  Express  near
 New  Jalpaiguri  Station

 33  SHRI  DINESH  JOARDER:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  total  number  of  people  killed
 ang  injured  due  to  the  accident  to
 Kamrup  Express  near  New  Jalpaiguri
 Station  on  the  llth  May,  1976.

 @)  the  causes  of  the  accident,  and

 (९)  whether  any  enquiry  has  been  in-
 stituted?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  One  person  was
 killed  and  eleven  received  mirior  in-
 juries  due  to  the  derailment  of  Kam-
 rup  Express  at  New  Jalpaiguri  Sta-
 tion  on  lith  May,  1978.

 (b)  and  (c).  The  aceident  has  been
 inquired  into  by  the  Additional  Com-
 missioner  of  Railway  Sefety,  North
 Eastern  Circle,  Gorakhpur,  whose  re-
 port  is  awaited.

 Promotion  of  SC/ST  working  im
 Class  I,  II  and  MY  posts  in  Central

 Railway

 34.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  RALL-
 WAYS  be  pleased  to  state-

 (a)  the  number  of  persons  belonging
 to  Scheduled  Castes  and  Scheduled
 Tribes  presently  working  in  Class  1
 Class  II  and  Class  III,  sepurately,  in
 the  Central  Railway,  and

 (b)  hew  many  from  each  class  were
 promoted  in  Central  Railway  during
 976  to  equalize  the  SC  and  ST  percent-
 ages”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRT
 BUTA  SINGID):  (a)

 Scheduled  Scheduled
 Castes  Tribes

 Class  I  9  I

 Class  IT  47  8

 Temporary  Officers  5  Nil

 Class  HI  9330  73529

 (b)  Reservation  quota  for  Sehedul-
 ed  Castes  and  Scheduled  Tribes  is
 calculateg  on  the  number  of  vacancies
 to  be  filled  in  a  recruitment  year  and
 is  not  relateq  to  the  total  strength  of
 officers/staff  in  a  cadre.  The  number
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 of  Scheduled  Castes/Schedulei  Tribes
 promoted  during  the  period  from
 161-76,  to  30-6-76  js  ag  under:

 Sch,  Sch,
 Castes  Tribes

 Class II  to  ClassI  x

 Temporar  Officer
 prorated  to  Class  I  I

 Class  हा  to  Class  II.  4  Nil

 Class  III  *  420  753

 “Malaviy.  Committee  recommendations
 regarding  reorganisation  of  O  and

 NGC”

 35.  SHRI  D.  K.  PANDA:

 SHRI  M.  KATHAMUTHUV,

 Will  the  Minister  of  PETROLEUM
 be  please:  to  state:

 (a)  whether  the  Malaviya  C:  mmittee
 had  made  some  recommendations  re-
 garding  the  reorganisation  and  s{reng-
 thening  of  the  07  and  Natural  Gas
 Commission;  and

 (b)  if  By  the  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 Yes,  Sir.

 (b)  The  Committee,  inter-aha  has
 recomme:'ded  that:  (i)  the  status  of
 the  ONGC  be  raised  to  that  of  a  high-
 leyel  policy  making  body;  (४)  a  new
 Department  of  Oil  Exploration  be
 createg  as  an  implementing  agency
 for  the  Commission's  policy  as  ap-
 proveg  by  the  Minister;  ang  (iii)  a
 new  Corporation  called  “Oil  and  Gas
 Corporation  of  India”  be  created  to
 undertake  the  operational  functions
 now  being  performed  by  the  ONGC.

 RE

 Abnormal  price  of  American  Drugs
 in  India

 36.  SHRI  SAROJ  MUKHERJEE:

 SHRI  RAJDEO  SINGH:

 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news.
 item  appeared  in  a  Bombay  Weekly
 dateq  3rd  July,  976  about  the  ab-
 normal  price  of  American  drugs  im
 India  whereas  the  same  are  being  sold
 to  U.K.  at  a  much  lesser  price;

 (b)  af  so.  the  facts  thereof;  and

 (c)  steps  Government  propose  to
 take  to  stop  such  exploitation  by
 foreign  drug  firms?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  2.
 SETHI);  (a)  to  ce).  Government  have
 seen  the  news  item  appearing  in  one
 of  the  Bombay  Weekly  which  appears
 to  have  been  based  upon  a  paper
 presented  at  a  Seminar  held  at  India
 International  Centre  on  26th  to  28th
 April,  1976.  The  news  item  states
 that  India  has  imported  Vitamin  C
 from  U.S.A.  at  $10  per  Kg,  and  Tetra-
 cycline  at  $100  to  $240  per  Kg.,  while
 similar  products  have  been  sold  to
 Britain  at  lower  prices.

 These  statements  are  baseless  and
 false.  Since  the  last  three  years,  no
 imports  of  Vitamin  C  have  taken  place
 from  the  USA.  Vitamin  C  has  been
 purchased  in  4973  from  West  Ger-
 many,  Switzerlang  and  Japan  at  prices
 ranging  from  $4.67  to  $4.70  per  Kg.  and
 jin 1974  from  West  Germany  and
 Switzerlang  at  prices  ranging  from
 $6.7  to  $7  per  Kg.  In  the  case  of  Tet-
 racycline  hydrochloride,  no  imports
 have  been  made  from  the  U.S.A  at
 al]  for  the  last  three  years.  All  im-
 ports  are  from  East  European  count-
 ties  during  this  period,
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 The  imports  are  being  arranged  by
 the  State  Trading  Corporation  of
 Indie  (New  State  Chemicals  and
 Pharmaceuticals  Corporation  of  India)
 at  the  most  competitive  prices  preva-
 lent  in  the  international  market  on
 the  date  of  purchase  and  on  the  basis
 of  tenders  floated  to  major  suppliers  in
 the  world.

 With  effect  from  1975-76  there  are
 no  furteur  imports  of  Vitamin  C.
 and  with  effect  from  1978-77  there
 are  no  imports  of  Tetracycline  plann-

 sed.

 Indiag  Technical  Consultaney  for
 Sudanese  Railways

 37.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  toe  state:

 (a)  whether  Sudan  has  sought
 Indian  techmcal  consultancy  for
 Sudanese  Railways;

 (b)  if  so,  whether  this  technical
 -congultancy  is  required  in  standardis-
 ing  their  locomotives,  wagons  and

 ~coaches;

 (ec)  if  so,  the  salient
 ‘thereof;  and

 features

 (da)  whether  any  other  country  hus
 ‘sought  this  type  of  services?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (9)  and  (c).  Do  not  arise.

 (a?  Yes,  by  Tanzania,  Ghana,  Nige-
 ria,  Zaire,  Iran  and  Syria.

 Approval  to  Foreign  Drug  Firms  fer
 increasing  production

 38.  SHRI  K.  8.  CHAVDA:  Will  the
 ‘Miniter  of  CHEMICALS  AND  FER-
 “TILIZERS  be  pleaseg  to  state;
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 (a)  how  many  foreign  firms  with

 more  than  26  per  cent  forsign  equity
 have  obtained  approval  of  Govern
 ment  in  their  industrial  licénce  appli
 cations  for  installing  capital  goods
 Jor  increasing  production  capacity  of
 formulations  during  last  three  years;

 {b)  how  many  of  them  have  instal-
 led  new  machineries  for  formulations
 in  unauthorised  manner:  and

 (c}  what  action  Government  pro-
 pose  to  take  against  such  unauthoris.
 ed  expansion  of  production  capa-
 cities?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  Cc.
 SETHI):  (a)  3  drug  manufacturing
 companies  with  more  than  26  per  cent
 foreign  equity  were  granted  sndustrial
 licences  for  the  manufacture  of  bulk
 drugs  and  formulations  based  there-
 upon  and  6  such  companies  were
 Granted  Ind.  Lic.  for  formulations
 during  the  period  l-4-78  to  31-3-76.
 Licences  are  being  issued  for  specific
 production  capacities  and  not  in
 terms  of  equipment  and  machinery.
 Firms  are  expected  to  install  squip-
 ment  and  machinery  for  the  licensed.
 production  capacity.  However  no
 specific  sanction  is  required  for  the
 purchase  of  indigenous  capita]  goods,
 but  imported  capital  goods  require
 import  hcences.  Such  import  licences
 are  only  :ssued  in  verrficatian  of  the
 industrial  hicences  and  indigenous
 availabilty.

 (b)  and  (c).  Some  cases  regarding
 excess  production  over  and  above
 licensed  capacity  have  come  to  the
 notice  of  the  Hathi  Committee  as  well
 as  the  Government.  The  Hath:  Com-
 mittee  has  made  recommendations  to

 regularise  such  cases  which  deserve
 regularisation  on  merits.  The  matter
 is  receiving  uctive  consideration  of  the

 Government,
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 Redistribution  of  Wagon  Building
 orders

 $9.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  alle-
 gation  that  the  recent  redistribution
 of  wagon  building  orders  by  the
 Railway  Ministry  has  led  to  confu~-
 sion  and  lay-offs  or  forcible  retire-
 ment;  and

 (b)  what  action  has  been  taken  by
 Government  to  stop  the  lay-offs  and
 forcible  retirements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Neither  there
 has  been  any  redistribution  of  wagon
 building  orders  by  the  Ministry  of
 Railways  nor  has  any  such  allegation
 been  received.

 (b)  Does  not  arise.

 orgies  जाति  तथा  झमुसुखित  जनजाति
 के  सदस्यों  को  पेट्रोल  पम्पों  तथा  गस  को

 एजेंसियों  का  प्रियंका

 40.  भी  थो०  तुलसीराम  :  क्या

 पेट्रोलियम  मत्ती  यह  बताने  की  कपा  करेंगे
 कि

 (क)  अनुसूचित  जाति/भ्रनुसूचित
 जन  जाति  त्या  दुर्बल  वर्गो  क  गरमियों
 को  पेट्रोल  पम्पों  त्या  गैस  की  एजेंसियां  देने
 का  कुछ  कोटा  निर्धारित  है  ;

 (ख)  यदि  हा,  तो  इस  पर  कम  से
 अमल  किया  जा  रहा  है  ;  भभोर

 (ग)  ऑान्झा  प्रदेश  में  कितने  व्यक्तियों
 की  उक्त  ह्राधार  पर  एजेंसियां  दी  गई  ?

 I262  LB—4,

 वेट्रोलियस  संभाव्य  में  उपसंतद्री  थी

 ज़ियाउर  समान  अंसारी)  :

 (क)  और  (ख).  w-2-74  से
 प्रभावित  है,  25  प्रतिशत  आई०ई
 झा  हद.  को  ऐलजेएग-इण्डेन  डिप्ट्रृव्यू-
 टर  शिप्म/फुटकर,  पेद्रो  7  पाप  (कब)  क्षेत्र  अनु-
 सूचित  जद  तातियाँ/श्रनुसूचित  जातियों  को!

 दी  गई  हैं  ॥

 (ग)
 #  क्षेत्र  के  पे ड्रॉन  पम्प  को

 डीलरशिप  बाजार  हिल,  हैदराबाद  (ग्रान्घा
 प्रदेश)  द  श्यो  प्रेम  कुमार  को  उपरोक्त
 आधार  पर  दी  गई  है  ।

 Manufacture  of  Formulations  without
 Industria]  Licence

 41  SHRI  SOMCHAND  SOLANKI:
 Wil)  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  whether  S  K.F.,  E.  Merck,  Sara-
 bhai,  Suhmd  Gaigy  and  Glexo  are
 manufacturing  number  of  formula~
 tions  without  industrial  licences  and
 Government's  approvals,  if  so.  facts
 thereof;

 (b)  what  action  was  taken  by
 Government  against  unauthorised
 manufacture  of  Dolo  Nurobion  and
 Eskalm;  and

 (c)  whether  these  companies  never
 stopped  the  production  of  such  items?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  6
 SETHI):  (a)  to  (c).  No  instance  of
 manufacture  without  industria]  licence
 Or  Government's  approval  by  M/s
 Sarabhal,  M/s  Suhrid  Geigy  and
 M/s  Glaxo  has  come  to  the  notice  of
 the  Govt.

 M/s  E.  Merck  have  been  found  tt
 be  manufacturing  a  formulation,  Dolo-
 Neurobion,  a  combination  of  Analgin
 and  Vitamins  BI,  86  and  Bi2  without
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 an  industrial  Ticence.  An  inter-
 Ministerial  Study  Group  examined
 the  case.  The  party  has  since  applied
 for  grant  of  86  industrial  licence  for
 this  item  to  regularise  this  activity
 which  is  under  consideration.

 As  regards  manufacture  of  Eskay-
 cillin  by  M/s  8,  K.  F.,  they  were  found
 to  be  producing  this  formulation
 based  on  bulk  Ampicillin  without
 licence  since  September,  19738.  The
 case  has  been  examined  and  it  has
 been  decided  that  the  production  of
 Eskaycillin  Capsules  so  far  made  may
 be  regulariseg  subjcct  to  the  condition
 that  they  will  henceforth  discontinue
 the  manufacture  of  Ampicillin  For-
 mulation.  Action  has  been  taken
 accordingly.  It  has  been  confirmed
 by  Karnataka  State  Drug  authorities
 that  this  company  has  stopped  manu-
 facture  of  Eskaycillin.

 Pressure  gauges  for  domestic  gas
 Cylinders

 42.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  PETRO-
 LEUM  be  pleased  to  state:

 (a)  whether  Government  propose  to
 invite  tenders  from  the  intending

 bidders  for  supply  of  pressure  gauges
 for  domestic  gas  cylinders  to  check
 the  thermal  of  the  gas;

 (b)  whether  Government  have
 given  directions  to  dealers  to  deliver
 domestic  gas  cylinders  showing  the
 weight  of  the  cylinder;  and

 (c)  what  is  the  procedure  for
 checking  the  filled  gas  cylinder  to
 find  out  whether  it  contains,  the  re-
 quisite  quantity  or  not?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI:)  (a)  No,
 Sir.  The  question  of  fitting  pressure
 gauge  to  the  Liquiiled  Petroleum  Gas
 (cooking  gas)  cylinder  hag  been  con-
 sidereq  but  it  has  not  been  found
 suitable.  This  ig  because  L.P.G.  is  in
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 the  liquid  phase  inside  the  cyliider,
 and  so  long  ag  any  quid  is  lift  in  the
 cylinder,  the  pressure  will  remain
 more  or  less  the  same.  Hence  these
 gauses  cannot  indicate  variations  in
 the  quantity  of  L.P.G.  containeg  in  the
 cylinder,

 (b)As  per  Packaged  Commodities
 (Regulation)  Order,  ‘1975,  the  net
 weight  of  gas  contained  in  the  L.P.G.
 cyhnder  is  written  on  its  neek  label.
 Further,  the  weight  of  the  cylinder  is
 also  indicated  on  the  body  of  the
 cylinder.

 (c)  It  is  possible  to  find  out  the
 quantity  of  gas  contained  in  the  cylin-
 der  by  weighing  the  cylinder  first  and
 deducting  the  tare  weight  (i.e.  weight
 of  the  empty  cylinder)  therefrom.

 Mail/Express  trains  on  Howrah-
 Delhi/New  Dethi  electric  track

 48.  SHRI  TRIDIB  CHAUDHURI:
 Will  the  Minister  of  RATLWAYS  be
 pleased  to  state:

 (a)  whether  the  electrification  of
 the  entire  railway  track  from  Howrah
 to  Delhi/New  Delhi  has  been  com-
 pleted;

 (b)  if  so,  from  which  date  it  is
 proposed  to  run  passenger,  mai]  and
 express  trains  by  electric  traction
 between  Howrah  and  Delhi/New
 Delhi;  and

 (c)  which  of  mail  and  express
 trains  woulq  be  run  on  electricity
 between  these  two  stations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  electrifica-
 tion  of  the  tracks  between  Ghaziabad
 and  Delhi  (Main  Line)  is  yet  to  be
 completed.

 (b)  and  (c).  After  electrification  of
 the  section  upto  New  Delhi,  and  fol-
 lowing  Mail/Express  trains  have  been
 put  on  electric  traction  with  effect
 from  3-8-1970:
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 86  Dn/85  Up  Assam  Mail

 Iss  ‘Up/1s6  Dn  Tinsukia  Mail
 87  Up/82  Dn

 A.C.  Express.
 ३3०5  ‘Up/104  Dn

 367  ‘Up/162  Dn  Tatar  8287  Express.

 Final  Survey  for  Mangalore-Bombay
 Railway  Line

 45.  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  stage  at  which  the  final
 survey  of  Mangalore-Bombay  railway
 lime  stands;  and

 (b)  whether  the  laying  of  this  lne
 on  the  Western  Coast  of  the  country
 has  assumed  greater  importance  m
 view  of  the  naval  exercise  of  the
 foreign  countries  in  the  Arabian  Sea?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Surveys  have  al-
 ready  been  completed  for  the  cons-
 truction  of  the  proposed  rail  link
 from  Apta  to  Dasgaon  ang  are  in  pro-
 gress  from  DasgaOn  to  Mangalore.  It
 is  alzo  proposed  to  carry  out  Engineer-
 ing-cum-traffic  and  financial  apprai-
 sal  of  Apta-Dasgaon  rail  link  during
 the  current  financial  year.  The  pro-
 posal  for  the  rail  link  from  Apta  to
 Mangalore  has  already  been  included
 in  the  list  of  New  rail  links  sent  to
 the  Planning  Commission,  for  being
 taken  up  during  the  Fifth  Five  Year
 Plan  for  the  development  of  back-
 ward  areas,  subject  to  additional
 funds  being  made  available  by  them.

 (b)  No.

 Drug  pricing  scheme  in  respect  of
 formulations

 46.  SHRI  M.  KATHAMUTHU:  Will
 AND

 (a)  whether  the  drug  _  pricing
 scheme  suggested  by  the  Hathi  Com-
 mittee  was  found  unworkable  re-~
 garding  formulations;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  The  recommen-
 dations  of  the  Hathi  Committee  on
 the  Pricing  of  drugs  and  pharmaceut:-
 cals  are  under  advanced  stage  of  the
 considcration  of  the  Government  and
 a  final  decision  is  likely  to  be  taken
 shortly.

 Proposal  to  extenyi  suburban  train
 facliities  from  Burdwan  to  Chitta-

 ranjan

 47.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  whether
 Government  have  any  proposal  to
 extend  the  suburban  train  facilities
 from  Burdwan  to  Chittaranjan  con-
 necting  Asansol-Raniganj  in  Eastern
 Railway?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  No.

 Karnataka  Government  proposal  for
 New  Rail  construction  works

 48.  SHRI  छ.  ्,  NAIK:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  of  Karna-
 taka  has  recently  submitted  a  list  of
 8  dozen  new  rai]  construction  works
 to  the  Railway  Ministry  for  being
 taken  up;

 (b)  if  so,  what  are  those  projects
 and  what  is  the  total  capital  outlay
 involved  for  all  the  projects;  and
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 (०)  the  reaction
 thereto?

 of  Government

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BDTA  SINGH):  (a)  The  State  Gov-
 ernment  of  Karnataka  have  been  sub-
 mitting  proposals  for  certain  new
 lines

 (b)  and  (ec).  The  Government  of
 the  State  of  Karnataka  have  been
 submitting  the  following  proposals
 whose  present  position  is  given
 below:

 (DD  Hubli-Karwar  (BG)  49  29
 kms.  Cost  Rs.  348  crores

 (2)  Talguppa-Honavar  (BG)  79.28
 kms  Cost  Rs.  32  crores

 (3)  Rayadurg-Chitradurg  (MG)
 94.65  kms.  Cost  Rs.  642  crores

 Surveys  have  been  completed  and
 examination  of  the  survey  reports  has
 revealed  that  the  lines  are  not  remu-
 nerative  and  are  not  likely  to  attract
 sufficient  traffic.  It  has,  therefore,
 been  decided  not  to  pursue  these  pro-
 posals  at  present.

 (4)  Kottur-Harihar  (MG)  118.77
 kms.  Cost  Rs,  8.3  crores,

 Surveys  have  been  completed  and
 the  reports  are  under  examination.
 A  decision  will  be  taken  after  the
 examination  is  completed?

 (S$)  Chamarajanagar-Satyamang
 alam  (MG).

 Earlier  survey  reports  for  this  line
 upto  Coimbatore  (length  4362  kms.—
 Cost  Rs.  38  crores)  have  revealed  that
 the  line  is  financially  not  viable.
 There  is,  therefore,  no  proposal  for
 taking  up  this  project  at  present.

 (6)  BeDary—Gulbarga  via  Sirgu-
 guppa,  Sindhanoor,  Lingasa-,
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 gur,  Sholapur  and  Surpur-—
 300  kms.  Cost  Rs.  39.00  crores

 (7)  Miraj—Gulbarga  ea  Bijapur
 275  kms  Cost  Rs.  36,00  crores.

 (8)  Kudchi—Raichur
 Cost  Rs.  42  crores

 MS  kms.

 Due  to  paucity  of  funds  and  in  the
 absence  of  any  major  development
 inducti:a]  or  otherwise,  it  will  not  be
 possible  to  undertake  construction  of
 the  proposed  lines  at  present.

 In  addition  to  the  above  mentioned
 proposals,  the  following  new  rail  line
 projects  have  already  been  approved
 fn  the  State  of  Karanataka  and  they
 are  in  progress:

 Q)  Hassan-Mangalore  (MG)—
 Length  89  kms  Cost  Rs.  42
 Crores.

 (a)  Tornagallu-Mudukulapenta
 (BG)  Length  24  kms.  Cost
 Rs  3.30  crores

 Reyluction  in  Crude  Oil  imported  by
 Burmah  Shell  and  Caltex

 49.  SHRI  YAMUNA  PRASAD  MAN-
 DAL:  Will  the  Minister  of  PETRO-
 LEUM  be  pleased  to  state:

 (a)  whether  there  has  been  substan-
 tial  reduction  in  the  crude  oil  brought
 in  by  Burmah  Shell  and  Caltex  Com-
 panies  during  1975;  and

 (b)  if  so  the  reason3z  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 Yes,  Sir.

 (b)  Within  the  limited  foreign  ex-
 change  availability  for  import  of
 crude,  the  major  portion  af  India’s
 crude  oil  requirements  during  4975
 was  arranged  in  terms  of  contracts
 entered  into  by  the  Indian  Off  Corpo-
 ration  with  the  National  Oi]  Com-
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 panies  of  Iran,  Iraq,  Saudi  Arabia  and
 UAE.  Supplies  to  Madras  Refineries
 Limited  ang  Hindustan  Petroleum
 Corporation  Limited  were  covered  in
 terms  of  contracts  with  NIOC/AMO-
 CO  of  Iran  and  EXXON  respectively.
 These  factors  led  to  a  substantial
 reduction  in  the  crude  oil  brought  in
 by  Burmah  Shell  and  Caltex  during
 1975.

 U&NGC  Plan  for  massive  oil  search

 50.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  whether  the  Oi:  and  Natural
 Gas  Commission  has  chalked  out  a
 pian  for  a  massive  Oil  search  in  the
 country;  and

 (b)  if  so,  the  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 and  (b).  The  ONGC  has  chalked  out
 a  fairly  ambitious  plan  for  oi!  search
 in  the  country.  Its  broad  features
 are:—

 {i)  to  extend  its  exploration  work
 to  almost  all  sedimentary
 basins  of  India  on  land  and
 to  the  extent  possible  in  off-
 shore  wherever  possibility  of
 finding  hydrocarbong  on  geo-
 logical  etc.  considerations
 exist:

 (ii)  quick  development  of  the  dis-
 coveraed  oilfields;

 Gii)  maximum  utilisation  of  the

 existing  production  wells;  and

 (iv)  wider  application  of  the

 secondary  recovery  methods.

 Merger  of  Foreign  Companies  with
 OC  after  Take  over

 5l.  SHRI  P.  NARASIMHA  REDDY:
 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 ca)  whether  after  the  take-over  of
 the  foreign  Oil  Companies  operating
 in  the  country,  Government  have
 taken  or  intend  taking  steps  to  merge
 them  with  the  Indian  Oil  Company  to
 achieve  efficiency  ang  economy  and
 avoid  costly  and  wasteful]  over  heads;
 and

 (b)  if  so,  the  broad  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 ang  (b).  After  all  the  existing  oil
 companies  have  come  into  the  public
 sector,  restructuring  of  the  oil  indus-
 try  may  become  necessary  in  order  to
 ensure  optimum  utilisation  of  the
 existing  facilities  and  to  maintain  a
 high  standard  of  service  to  the  consu-
 mers.  A  final  view  woulg  be  taken
 after  the  negotiations  with  Caltex  and
 Assam  Oi]  Company  are  completed.

 Finding  of  Oi!  near  Bombay

 52.  SHRI  K.  MALLANNA:  Will  the
 Minister  of  PETROLEUM  be  pleased
 to  state:

 (a)  whether  oi]  has  been  found  in
 some  more  wells  near  Bombay;  and

 (b)  whether  prospects  of  striking
 oil  have  brightened  in  this  belt?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a).
 and  (b).  00  has  been  found  in  a  well
 on  the  ‘fault’  structure  between  the
 Bombay  High  ang  the  Bassein  field.
 Indications  of  ofl  have  also  been  ob-
 tained  in  a  structure  southwest  of
 Bombay  High.  It  is  therefore:  reason-
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 able  to  expect  that  ofl  reserves  exist
 in  areas  to  the  East  and  South  West
 of  Bombay  High.

 Use  of  Hindi  in  Railways  in  Hindi
 speaking  States

 53.  SHRI  M.  S.  PURTY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:  whether  any  scheme  for
 encouraging  use  of  Hindi  in  offi-
 cial  communication  such  as  _  notices,
 communiques  and  orders  in  Hindi
 Speaking  States  is  under  considera-
 tion  of  the  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  RAILWAYS  (SHRI
 BUTA  SINGH):  In  accordance  with
 the  Section  3(3)  of  the  Official  Langu-
 age  (Amendment)  Act,  1967,  use  of
 Hindi  in  addition  to  English  in  official
 documents  such  as  notices,  communi-
 ques,  orders  etc.  is  obligatory.

 In  order  to  encourage  the  staff  to
 do  their  work  in  Hindi,  a  number  of
 schemes  have  been  introduced  by  the
 Ministry  of  Railways.  They  are
 “Hindi  Essay  and  Elocution  Competi-
 tions”,  “Hindi  Noting  and  Drafting
 Competitions”,  “Cash  Awards
 Scheme”,  “Inter-Railway  Raj  Bhasha
 Shield”,  and  “Inter  Divisional  Raj
 Bhasha  Shield”.  The  “Hindi  Essay
 ang  FElocution  Competition”  and
 “Hindi  Noting  and  Drafting  Compe-
 tetions”  are  organised  at  Divisional
 as  well  as  All  India  levels  and  win-
 ners  are  awarded  first,  second  and
 third  prizes  of;  Rs.  200,  Rs.  450  and
 Rs.  700  respectively.  The  other
 competitors  are  given  merit  certtfi-
 cates.  Besides,  a  scheme  of  granting
 cash  awards  to  staff  ang  officers  doing
 maximum  work  through  Hindi  has
 alap  been  introduced  in  railway  offices
 teested  in  Hiwdi  speaking  areas.
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 Lowering  of  voting  age

 54.  SHRI  D.B.  CHANDRA  GOWDA:
 Wilk  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  have
 obtained  the  views  of  State  Govern-
 ments  regarding  lowering  of  voting
 age;

 (b)  if  so,  the  salient  features  of  the
 response  from  each  State;  and

 (c)  whether  Government  have  taken
 a  decision  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  छ  A
 SEYID  MUHAMAD):  (a)  The
 view  of  ea  majority  of  the  State
 Governments/and  Union  Territory
 Administrations  in  the  matter  have
 been  received

 (b)  A  statement  containing  the  gist
 of  replies  received  from  the  State
 Governments  and  Union  territory
 Administrations  is  laid  on  the  Tatle
 of  the  Sabha.  [Place  in  Library.  See
 No.  LT  +10998/76}.

 (c)  No,  Sir.

 Standard  contents  of  Railway  Bed-
 Rolls

 55.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 State:

 (a)  whether  the  standard  contents
 of  the  Railway  bed-rolls  differ  from
 one  zonal  railway  to  Other  zonal  rail-
 way;

 (b)  whether  different  trains  are
 having  different  contents  of  bed-rolls;
 and

 (९)  if  sa,  whether  the  charges  are
 also  different?

 “THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
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 BUTA  SINGH):  (a)  Noa  bed-rolls
 supplied  to  different  class  of  passen-
 gers  have  been  standardised.  How-
 ever  certain  items  differ  on  some  zonal
 railways  due  to  varying  climatic  con-
 ditions,

 (b)  and  (c).  No.  Contents  of  bed-
 rolis  have  been  standardised  accord.
 ing  to  the  class  of  travel  and  the
 charges  fixed  per  bed-roll  also  vary
 accordingly.

 होती  डिवीजन  (मध्य  रेलवे)  में  छोटो
 लाइनों  को  बड़ी  लाइनों  में  बदलना

 56.  श्री  हुकम  बाद  कथा  :  क्‍या
 रेल  मंत्री  स्वा लि मर  से  श्योपुर,  शिवपुरी  तथा
 भिड  जाने  बाली  रेलगाडियों  को  बन्द  किये
 जाने  के  बारे  में  4  मई,  976  के  अना  रोहित
 प्रश्न  पंडित  325i  के  उत्तर  के  सदमे  में

 यह  बयान  की  फक पा  करेगे  कि  :

 (क)  क्या  सरकार  का  विचार  मध्य
 रेलवे  +  खास।  डिब् रीजन  में  37  समी  छोटी
 लाइनों  का  मोटर  गेज  लाइनों  में  बदलने  का

 है  जिन  पर  अगस्त,  975  से  रेलगाड़ियों
 का  चलाना  बन्द  कर  दिया  गया  है  ;  कौर

 (ख)  गो  छोटी  तथा  मोटर  गेज
 लाइनों  को  बड़ा  लाइनों  में  बदलने  के  कार्य
 में  कितनों  प्रगति  हुई  है  ?

 रेल  मंत्रालय  में  उप-मंजरी  भो  बूटा
 सिह)  :  (क)  जो  नहीं  ।

 (@)  प्रश्न  नहीं  उठता

 to  Wo  मंधाराम  कम्पनी  समह  हारा  को
 गई  प्रिय  महिलाएं

 57.  जी  हराम  सा  were:  क्‍या
 विधि,  स्वाय  और  कम्पनी  कार्य  मंत्रो  जे  £ | (
 मंसाराम  कारणों  समूह  खास  की  गई  पनीर-
 मित ताओं  के  बारे  में  6  जनवरी,  976  के

 &

 झताराकित  प्रश्न  संख्या  4  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (#)  उपरोक्त  प्रश्न  के  भाग  (क)
 एवं  (ख)  में  वर्णित  शिकायतों  की  जांच
 इस  बीच  पूरी  कर  ली  गई  है  ;

 ()  क्‍या  इस  खोज  लेखा-बहियां  की
 लंबा-परीक्षा  कर  ली  गई  है  ;  ओर

 (ग)  कया  सरकार  को  ज्ञात  हैं  कि  यह
 कम्पनी  राॉलियर  में  एक  वाणिज्यिक  बैंक
 के  रूप  में  वसबसाय  कर  रही  थी  और  ह... 1. 2

 उन्होंने  इस  व्यवसाय  के  दोरान  जमा  कराई
 गई  साथियों  का  भुगतान  करने  से  इन्कार
 कर  दिया  है  और  यदि  हां,  तो  उनके  विरुद्ध
 सरकार  ने  क्‍या  कार्यवाही  को  है  ?

 विधि,  न्याय  सौर  कम्पनी  कार्य  मंत्रालय
 में  उप-मंत्री  (श्री  बिदअत  बरखा)  :  (क)
 और  (%).  मैसम  लें  बोग  मघाराम

 एण्ड  कम्पनी  प्राइवेट  लिमिटेड  कहो  लेखा

 पहियों  करार  अन्य  अभिलेखों  के  निरीक्षण  पूर्ण
 कर  लिये  गये  हैं  ।  निरीक्षण  से  यह  प्रगट

 नहीं  होता  है  कि  यह  कम्पनी  ग्वालियर  में

 वाणिज्यिक  बैंक  के  रूप  में  कार्य  कर  रही
 थी,

 (ख)  कम्पन ों  के  30  जून,  1972,

 1973,  974  शौर  i975  को  समाप्ति

 के  लेखा  परीक्षित  लेखे  कम् पतो  रजिस्ट्रार
 के  पास  प्रस्तुत  नहीं  किये  गये  हैं।  972

 ध्रौर  973  के  सम्बन्ध  में  भूल  चूकों  के  लिये

 रजिस्ट्रार  द्वारा  अभियोग  प्रारम्भ  किये

 गये  हैं  तवा  974  शौर  975  के  सम्बन्ध

 में  चक्र  नोटिस  जारी  किये  बजे  हैं  ।

 जे०  बी०  मंसाराम  एंड  कम्पनी

 58.  | इ  हुकम  अहद  SEAT:  :  क्या

 लिलि,  उपाय  और  कम्पनी  कार्य  |  मंत्री  जेन

 बो  मंसाराम  नयनों  क्यू  द्वारा  को
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 गई  अनियमितताओं  के  बारे  में  6  जनवरी,
 lo76  के  प्र तारांकित  प्रीत  सदर  4  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  को  वह  करेगे
 कि :

 (क)  क्‍या  कम्पन ों  द्वारा  जमा  राशियों
 को  वापिस  दिलाने  के  लिये  काई  कार्यवाही
 की  गई  है  ;

 (ख)  यदि  हा,  तो  कितने  व्यक्तियों
 को  भ्रम  तक  कितनी  राशि  वापस  दी  गई  है  ;
 झोर

 (ग)  इस  कम्पनी  के  -विऋद्ध  सरकार

 द्वारा  क्या  कार्यवाही  की  गई  है  ?

 विधि,  न्याय  शौर  रूपों  कार्य  मंत्रालय
 में  उप-संजरो  दशी  बिदअत  बरसात:  (क)  से

 (7).  मै०  जेन  चलो  मघाराम  एण्ड  कम्पनी

 प्राइवेट  लिमिटेड  की  लेखा  पहियों  तथा
 अभिलेखों  में  यह  प्रकट  नहीं  किया  गया  है
 कि  इस  कम्पनी  ने  जनता  से  जमा  राफ़िया

 स्वीकार  की  हैं।  तथापि,  निरीक्षण  से  पता

 चना  है  कि  जे०  बो०  भगतराम  एण्ड  कम्पनी

 नामक  फर्म,  जो  कम्पनी  अ्धितियस
 के  अन्तर्गत  एक  लिमिटेड  कम्पनी  नहीं  है,
 ने  जना  से  जमा  राफ़िया  स्वीकार  की  हैं,
 अतः  इस  विजय  में,  कम्पनी  अ्रधिनियम,
 3956  के  अन्तगंत  कार्यवाही  का  प्रश्न  उत्पन्न

 नहीं  होनी ।

 State/Union  Territory  without
 Railways

 59.  SHRI  YY.  ESWARA  REDDY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 {a)  whether  there  is  any  State  or
 Ungon  territory  in  the  country  without

 Li 7
 (b)  Sf  ‘80,  the  facts  end  reasons

 serefor;  and
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 (c)  whether  Government  aré  con.
 sidering  any  proposal  to  provide  rail-
 way  facilities  in  these  States/Union
 territories  in  the  near  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 Sabha  {Placed  in  Library.  See  No.
 LT-0999

 सलाम  से  बांसवाड़ा  तक  नयी  अड़ी  क्राइम
 के  निर्माण  के  लिये  मध्य  प्रदेश  सरकार

 का  प्रस्ताव

 60.  डा०  लक्ष्मीनारायण  पांडेय  :
 क्या  रेल  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि:

 (के)  क्या  राज्य  के  विभिन्न  क्षेत्रों  में
 रेलवे  लाइनों  के  निर्माण  के  लिये  मध्य  प्रदेश
 सरकार  के  प्रस्ताव  में  रतलाम  से  बासआाड़ा
 तक  एक  तय  बडी  लाइन  के  निर्माण  का  प्रस्ताव
 भी  शामिल  है  ,  और

 '(ख)  यदि  हा  तो  क्या  इस  बारे  में
 प्रारम्भिक  सर्वेक्षण  आदि  हो  चुका  है  कौर
 उसकी  वर्तमान  स्थिति  क्‍या  है  ?

 रेल  मंत्रालय  में  उप-मंत्री  थी  ot
 सिह):  (क)जीहा।

 (ख)  इस  लाइन  के  लिये  प्रारम्भिक

 इजोनिर्ग रिंग  एवं  यातायात  सर्वेक्षण  प्रगति

 पर है।  तराशा  है  कि  नवम्बर,  976  तक
 सर्वेक्षण  का  काम  पूरा  हो  जाएगा  1

 टेलीविजन  निर्माण  करने  चली  तीस
 कम्पनियों  के  ह: ..: ई  को  गई  कार्यवाही

 2  डा०  लक्मोनाशयण  बॉडी  :

 क्या  विधि,  याय  और  कम्पनी  कार्य  मंत्री

 यह  बताने की  कपा  करेंगे  कि  :
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 (=)  क्या  सरकार  ने  एकाधिकार
 प्रतिबंधात्मक  व्यापार  प्रक्रियायें  अधिनियम  के

 तुषार  निर्धारित  सीमाओं  के  इन्दर  अपना

 कार्य  ने  करने  तथा  नियमों  का  उल्लंघन  करने

 के  लिये  टेलीविजन  निर्माण  करने  वाली

 तीन  कम्पनियों  के  विरुद्ध  कार्यवाही  की  है  ;
 धौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य
 बातें  क्‍या  हैं  ?

 विवरण

 विधि,  न्याय  और  कम्पनी  कार्य  मंत्रालय
 में  उपन् पं त्री  (लो  बेवक्त  बरुआ)  :  (क)
 कौर  (ख).  एकाधिकार  एवं  निबंधन वारी
 व्यापार  प्रथा  आयोग  ने  कभी  तक  कुछ
 मिज्रध्ननकारी  व्यापार  प्रयासों  में  निरत  रहने
 के  आरोपों  युक्त  चार  टेलीविजन  निर्माण

 करने  वाली  कम्पनियों  के  विरुद्ध  जात  की.  है  |
 धन  चार  कम्पनियां  के  नित्ंधनकारी  व्यापार
 प्रयासों  में  लिप्त  रहने  के  ब्यौरे  इसके  साथ
 समान  विवरण  में  दिये  गये  हैं  ।

 कम्पनी  का  नाम
 eee

 लिप्त  रहने  के  आरोप  युक्त  निधन-  जांच  करने  की
 कारी  व्यापार  अयार  जारोब

 l.  मैं  वैस्ट नें  इलेक्ट्रोनिक्स
 प्राइवेट  लि०  नई  दिल्‍ली

 (:)  क्षेत्र  अथवा  व  जार  काव् टन

 (2)  पुन विक् रव  मल्मसंधारंग  ।
 I8-l2-975

 (3)  व्यापारियों  की  नियुक्तियों  में
 निबन्ध  लगाना  1

 (4)  वित  को  से  व्या>मुक्त  रुपया
 जमा  बराने  की  प्रेक्षा  करना  ।

 (5)  व्यक्तियों  =  वर्गों,  जिन्हे  माल

 2.  मै०  ज  चे ०  एजेक्ट्रोनिक्स,  (1)  टेलीविजन  सेटों  के  निपटान  के

 बेचा  अपना  है.  को  निश्चित
 करना  ।

 I9-35-976
 लिए  क्षेत्र  झयवा  बाजार  का
 बैटन

 (2)  वितरकों  के  लिये  ब्या दा रियों
 की  नियुक्ति  में  रिवाजों  का  प्रचार-
 धान  रखना  ।

 (3)  वितरकों  से  निश्चित  संख्या  में
 टेलीविजन  खरोंचने  की  श्रपेजा
 करना  !

 (4)  वितरकों  से  ८था  निश्चित  सुत
 के  मूल्य  वसूल  करने  की  अपेक्षा
 करना  १
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 कम्पनी  का  नाम  निरत  रहने  के  झारोपपुक्त  निर्धन-  जाच  करने  की

 करो  व्यापार  अथाह  तारीख

 3.  मै०  पोस्टर  इलेक्ट्रोनिक्स  (Q)  टेलीविजन  सेटों  को  बिक्री  भें  19—5~-1976

 प्राइवेट  लिमिटेड  ।  वितरकों  के  लिये  क्षेत्रों  का
 अंटना  ।

 (2)  पुनविक्रिय  मूल्य  संघारण  के

 लिये  प्राविधान  t

 4.  मे०  भारत  टेलीविजन  लि०  (1)  वितर फो  के  लिए  क्षेत्र  बैटन  9-6-1976

 हैदराबाद  ।  करना  |

 (2)  उपबव्यापारियों  की  नियुक्ति  में

 निबंधनों  का  प्राविधान  करना  ।

 (3)  पुनविक्रिय  मूल्य  सधारण  ।

 (4)

 (5)

 झन नन् ्य  ब्यापारिकता  t

 व्यवहारिकता  के  विषय  में  निधन
 लगाना  ।

 (6)  द्यु शक् ता  स्थायित्व  व  सुत्र
 की  वाडा  |

 आयोग  ने  मै०  वेस्टर्न  इलेक्ट्रोनिक्स  आआाइबेट  लिमिटेड  तथा  म०  जे०  के०  इसे क्ट्रोनिक्स  के
 विरुद्ध  क्रमश:  9  जुलाई,  976  तथा  8-77-76  को  “बद  करो  एवं  बाज  मत"  के  आदेश  पारित
 किये  है।  ऊपर  वर्णित  अन्य  दो  टेलिविजन  निर्माताओं  के  विरुद्ध  जानां  पर  कार्यवाहियां
 की  जा  रही  है

 Final  Decision  on  KuttiPuram-Guruv-
 yoor  Rail  Link

 62.  SHRI  C.  JANARDHANAN,  Will
 the  Minister  of  RAILWAYS  be  please-
 ed  to  state:

 (a)  Whether  a  decision  has  been
 taken  on  the  survey  report  of  the
 Kuttipuram-Guruvyoor  rail  link;  and

 (>)  if  so,  the  particulara  thereof
 and  by  when  the  construction  is  likely
 to  be  started?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (०),  No

 (b)  The  survey  report  is  under  ex-
 amination.  A  final  decision  will  be
 taken  as  soon  as  the  examination  of
 the  report  38  completed  and  would  de-
 pend  upon  the  availability  of  re-
 sources,

 Construction  of  Rail  Link  between
 Cochin  ang  Alleppy

 63.  SHRI  0.  JANARDHANAN:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  survey  of  the  Rail
 link  between  Cochin  and  Alleppy  Bas

 been  completed;
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 (bh)  if  so,  the  salient  features  of  the
 report  received  thereon;  and

 १०)  if  se,  the  salient  features  of  the
 said  line  is  expected  to  be  started
 during  the  year  1976-7772

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.  Field  work
 has  been  completed.

 ‘(b)  and  (ce).  Report  is  awaited
 from  the  General  Manager  (Constn.)
 Bangalore.

 Supply  of  Kerosene  Oil  to  Gujarat

 65.  SHRI  P.M.  MEHTA:  Will  the
 Minister  of  PETROLEUM  be  pleased
 to  state  :

 (a)  whether  Gujarat  State  has  been
 facing  acute  shortage  of  kerosene  oil
 during  the  last  three  months;

 (b)  ५  so,  what  are  the  maim  reasons
 for  the  short  supply  of  keroseme  oil  to
 the  State;

 (c)  whether  due  to  the  recent  cyc-
 lonic  storm,  the  Gujarat  State  had
 asked  for  more  supply  of  kerosene  oil
 but  the  Central  Government  had  not
 fulfilled  their  demand;  and

 (d)  if  so,  what  was  the  actual  de-
 mand  of  the  State  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (c)  No  demand  for  additional  kero-
 sene  allocation  due  to  cyclonic  storm
 was  received  from  the  Government  of
 Gujarat,

 (d)  Does  not  arise.

 Outlay  for  Oil  Exploration  in  1976-97

 66.  SHRI  P.  M.  MEHTA:
 SHRI  K.  MALLANNA:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  an  Outlay  of  Rs.  267
 crorea  for  oil  exploration  and  deve~
 lopment  has  been  provided  for
 1976-77;

 (b)  whether  out  of  this,  Rs.  20
 crores  has  been  earmarked  for  set-
 ting  up  two  institutes  in  the  country;
 if  so,  which  are  the  States  where
 these  institutes  will  be  set  up;

 (c)  whether  the  developments  of
 wells  in  Gujarat  will  also  be  under-
 taken;  and

 (a)  by  what  time  India  is  confident
 of  being  self-sufficient  in  oil?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  Yes,
 Sir;

 (b)  A  provision  of  Rs.  2  crores  only
 has  been  earmarked  during  1976-77,
 for  an  Institute  of  Reservoir  studies  at
 Ahmedabad  in  Gujarat  and  an  Instiute
 of  Drilling  Technology  at  Dehradun  in
 Uttar  Pradesh.

 (c)  ONGC  has  been  drilling  deve-
 lopment  wells  for  producing  crude  oi!
 and  gas  in  Gujarat  for  a  long  time  and
 this  work  is  continuing,

 (da)  I€  ig  difficult  to  predict  this.

 Court  Decision  on  Reinstatement  of
 Railway  Employees

 87.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  the  number  of  employees  who
 were  removed  from  service  a3  a  Be-
 sult  of  974  Reilway  Strike  and  who
 have  filed  their  cases  in  the  different
 High  Courts.



 oz  Written  Answers  AUGUST  10,  3976  Written  Answers  92

 (b)  the  number  of  employees  who  ret
 हो: th  चोरी  होने  तथा  उठाये  जाने  के  कारण  मुन्ना- had  the  court  verdicts  in  their  favour,  s  ५५

 railway  wise;
 °  evens

 बजे  के  दावों  के  मामलों  की  संद्या  कम  करने
 के  लिये  कोई  कार्यवाही  की  है  ; (९)  whether  all  such  employees

 4  ई  कार्यवाही
 है

 have  been  taken  back  to  duty;  and
 (a)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य

 (d)  if  not,  how  many  are  yet  to  be  बातें  क्‍या  हैं  ;  झोर
 taken  back  and  the  reasons  for  not

 implementing
 the  decisions  of  the  (7)  कया  गत  छः  महीनों  मैं  मध्य 4  =  हर  ny =

 रेलवे  पर  होने  दाले  नये  दावों  के  मामलों  की
 THE  DEPUTY  MINISTER  IN  THE  wear  मै  कोई  कमी  हुई  है  ?

 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):

 रेल  मंत्रालय  में  3प  मंत्री  (प्रो  1.छह
 canoes

 सिंह)  :  (क)  जी  हां  ।
 (७)  RaTevay  No

 Bastern  Ralway  «&  4  (@)  एक  विवरण  संलग्न  है  जिसमें
 Nr  दावों  की  रोकथाम  के  सम्बन्ध  मै  किये  गये orth  Eastern  RalWay  I

 fa 4  उपायों  का  उल्लेख  = Northeast  Frontier  Railway  73
 Southern  Ratl  a  fat  a ein.  "(ग)  विभिन्न  दावा  निरोधक  उपायों
 South  Eastern  Railway  5  a  के  परिणामस्वरूप  मध्य  रेलवे  पर  पिछले  6
 Western  Railway  72  महीनों  के  दौरान  नये  दावों  की  सदया  घट

 ——  कर  1657  हो  गई  हे  जैसा  कि  निम्न-
 Total  ee  792  लिखित  आकड़ों  से  स्पष्ट  है  1

 (९)  and  (d).  302  employees  were  मध्य  क्लब  :

 taken  back  to  duty,  cf  whom  8  have
 been  placed  under  suspension  for  tak-  नये  दायों ing  further  action  and  44  have  again  अवधि  प्राप्त  शय

 दावा  की
 been  dismissed  from  service.  The  संख्या
 judgments  permitteq  further  action
 being  taken  against  these  individuals.

 In  the  case  of  23  employees,  appeals  जनवरी,  76  से  जून,  76  20,499
 have  already  been  filed  against  the
 judgments.  The  question  o/f  filling  जनवरी,  75  मे  जून,  75  32.56
 appeals  in  respect  of  the  remaining
 67  employees  is  under  active  consi-
 deration.

 विवरण

 मुसावी  के  लिये  दायों  के  मामले

 दावों  को  घटनाओं  को  कम  करने  के

 करेंगे  कि  लिये  रेल  प्रशासनों  द्वारा  सतत  कौर  जोरदार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ;

 ,

 है  हा  सरकार  ने  मध्य  रेलवे
 प्रयास  किये  जा  रहे  हैं।  दावों  की  रोकथाम

 द्वारा  :  जाते  बाले  सामान  के  खोले,  के  लिये  रेलों  द्वारा  हाल  में  जो  महत्वपूर्ण

 68.  शी  गंगा  चरण  दीक्षित  :  क्या
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 एवं  समस् विश  'पॉप  किये  गये  हें  वे  नीचे  गयी
 गये  हैँ  —_

 (3)  भेद्य  ख्ग्डों  में  इस्पात  तय  लाया;
 खाद्य  सामग्री।,  चीनी  तिलावत,  शादी
 ले  जाने  बाली  माल  गाड़ियों  की
 चेन  सुरक्ष  दस  के  सशस्त्र

 क्रमंचारियों  द्वारा  पहरे  की
 ब्यनस्था  )

 (2)  रेल  सुरक्षा  दल  के  सस्य  जबानों

 द्वारा  भेदूय याइ।  मे  गीत

 लगाना  ;

 (3)  श्परोधिय।  को  पकड़ने  तथा
 ध 12  का  सामान  खर  बने  वालों
 शो  सूचना  णएपब्र  करना  नथा
 रेलवे  के  अपराध  आसूचना  कर्म-
 क्षारीय,  तथा  केन्द्र  ध्रपराध

 ब्यूरा,  गयें  बाई  ह-  अचानक
 छापे  मारना  I

 (4  )  सरकारी  रेलवे  पुलिस  रन  सुरक्षा
 दल  तथ।  रेल  कर्मचारियो  के  सोच
 निकट  समन्वय  स्थापित  करना  ,

 (5)  बोनी,  खाद्य  पदार्थ,  दालें,

 लित हुन  आदि  के  परिषदों  से  भरे

 साल  डलियों  को  पतले  वाले  दर-

 बाजों  को  रक्ष।  के  लिये  निसार
 को  व्यवस्था  करने  के  लिए
 झा ग्रह  किया  जाता  है  ।

 (6)  परेषणां  को  बरबाद  होने  से

 बचाने  के  लिए  उस  पर  उपयुक्त
 निशान  पता  तथा  लेबल  लगाये
 जाते  हैं

 (7)  कीमती  साल  से  भरे  माल  डिब्बों
 को  रिबेट  करने  के  लिये  भाटों
 और  बैल्टों  का  प्रयोग  किया

 जाता है  ;
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 (8)  मालन  डिब्बों  का  उचित  रख-
 रखाव  किया  जाता  है  लादा
 मूल  डिब्बा  में  गिरावट  के.  फर-
 स्वच्छ  उनका  सरकार  तबा
 यासान्तरण  को  कुमर  मधा  जा
 सके,  गोर भ वत से ढ  पानो
 क्षति  तथा  दरबार,  दार  ध्न्
 के  सूरा खा  से  के  जाने  वाले
 उठाईगीरा  कम  की  जा  खाया  1

 (9)  दोषपूर्ण  रान  डिब्बों  बी  ह:
 को  बम  काने  के  पप्  रम्मा
 खाता,  यादों  ता,  है ०  शेड
 में  साल  डिब्।  के  पैनल-काठ।
 की  मरहम  चपना  ;

 (i0)  लदान  तथ  खउाराई  बायो  के
 दारान  बदल।  का  तय  रप बंब
 विमान  तथा  झनका
 पर्थपेक्ष ग  किया  जाप

 यानान्तरण  स्थलों  तथा  <  पैंकिंग
 स्थलों  पर  गहन  पर्यवेक्षक  किया
 जाता  है  ;

 (i4)  एक  लाइन  से  नगरी  लाइन  के

 (i2)  कर्मचारियों  के  उत्तरदायित्व  का
 अविलम्ब  निर्धारित  तरने,  और

 (13)  'जिसने  के  कारण  हानि  से  यं चाव
 के  लिये  मानसून  के  दौरान
 विशेष  सावधानी  बरती  जाती

 है।

 आपातकालीन  स्थिति  की  घोषणा  के

 पश्चात्‌  रेलों  द्वारा  ले  जाये  जाने  काले
 परेषणों  को  हानि,  चोरी,  उठायी मोरी,

 टूटफूट  तथा  बरबादी  से  बचाने  के  लिए  एक
 विशेष  दादा  निरोधक  अभियान  चलाया  गया

 था  ।  भिन्न  भिन्न  मुख्यालयों  में  जुलाई
 975  से  लगभग  हर  सास  उच्च  स्तरीय

 फ़त्वा  निरोधक  बैठक  होती  हैं  जिस  सभी
 स्तरों पर  कर्मचारियों  के बीच  अधिक  सकता

 4
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 बरतने  पर  जार  दिया  जाता  है  1  सामान्य

 दादा  निरोधक  उपायों  में  तेजो  लाने  के

 अ्रतिरिकत,  रेल  सुरक्षा  दल  के  कार्य  प्रणाली

 को  सु प्रवाही  बनाया  गया  है।  दोषों  करमें-

 चोरियां  को  उपयुक्‍त  दण्ड  दिया  जाता  है,
 वाणिज्यिक  अनियमितता  को  ठीक-ठाक  करके

 चर्वेनण  कार्य  को  सुदृढ़  किप  जाता  है  t

 मध्य  प्रवेश  के  बस्तर  झोर  खरगोन  जिलों  में

 रेल  लाइनों  के  निर्माण  कार्य  को  प्राय-
 मिलता

 69.  श्री  गंगा  चरण  दीक्षित  :  क्या
 रेल  मंत्री  यह  बताने  की  ढा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  खे  स्वर  और  खार-
 गोन  जिले  में  रेलवे  लाइनों  के  निर्माण  कार्य
 में  श्री  तक  कितनी  प्रगति  हुई  है  ,  ौर

 (ख)  कया  इन  परियोजनाओं  के  ऐसे
 अल्प  विकसित  तथा  झा धिक  स्प  से  पिछड़

 क्षेत्रों  में हाने  के कारण  जहा  स्वतन्त्रता  प्राप्ति
 के  बाद  किलो  भी  नई  रेलवे  लाइन  का  निर्माण

 नहीं  किया  गया  है,  इन्हें  प्राथमिकता  दो  जा

 रही  है  ?

 रेल  मंत्रालय  में  उप  मंत्री  (शक  बटा
 सिह)  :  (क)  कौर  (ख).  बातें  कौर

 किरंदुल  के  सोच  446  कि०  मी०  लम्बी
 रेल  लाइन  पहले  ही  बनाई  जा  चुकी  है,  जो
 मध्य  प्रदेश  के  पिछड़े  क्षेत्र  से  भी  गुजरती
 है।

 2  ब्यावर  जिले  के  पिछड़े  शोर  के
 विकास  के  लिये  ढीला  राजहरा-जगदलपुर
 नयों  बड़ों  लाइन  के  निर्माण  के  लिये  अन्तिम
 मार्ग-मिर्धा  सर्व  क्षण  का  कार  पूरा  हो  चुका
 है  शार  रिपोर्टों  को  जांच  को  जा  रही  है  |
 सग  स्पोर्ट ों  से पता  चलता  है  कि  234
 कि०  मोन  लम्बी  इस  लाइन  के  निर्माण  पर
 46  करीब  पये  की  लागत  आयेगी  भभोर  भाप
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 इंजन  से  गाड़िया  उठाने  पर  7.84  प्रतिशत

 (डी०  सो०  एफ०)  तथा  डीजल  इंजन  से

 गाड़ियां  चलाने  पर  7.97  प्रतिशत

 (डो०  सी०  एफ०)  प्रतिफल  प्राप्त  होगा
 रिपोर्टों  कौ  जाच  हो  जाने  के  पतरातू  इस  लाइन
 के  निर्माण  के  सम्बन्ध  में  कोई  फैसला  किया
 जायेगा  बचतों  कि  इसके  लिये  धन  उपलब्ध

 हुआ  ।  मध्य  प्रदेश  के  खरगोन  जिले  में
 लाइन  बनाने  के  दारे  में  कोई  प्रस्ताव  दिखा रा-
 घिन  नही  है  ।

 सन्  परदे!  में  बिना  जोड़ीदार  वाले  रेलवे
 लेबिल  ऋचि  पर  हुई  बु बंधना यें

 70.  श्री  गगाचरण  दीक्षित  :  क्या
 रेल  छह  यह  बताने  की  कपा  करेगे  किः

 (क)  गत  तीन  वर्षों  के  वीरान  मध्य
 प्रदेश  में  बिना  चौकीदार  वादे  रेलवे  5  विल-
 क्रासिंग  पर  विनती  दुर्घटनायें  हुईं  ,

 (ख)  क्या  सरकार  का  विचार  राज्य
 में  ऐसे  क्रासिंग  की  सख्या  कम  करने  व!  है  ;
 कौर

 (ग)  यदि  हा,  तो  चालू  वर्ष  में  रा
 प्रयोजन  के  लिये  कितनी  धनराशि  निर्धारित
 की  गई  है  ?

 रेल  मंत्रालय  में  उप  मंत्रो  (श्री  बूटा
 सिह): (क  )  पिछले  बोन  वर्षों  अर्थात्  1973-

 74,  1974-75  शौर  1975~76  के
 दौरान  मध्य  प्रदेश  में  बिना  चौकीदार  वाले
 समपारों  पर  ग्रामीणो  के  सडक  यातायात  से
 टकरा  जाने  की  5  घटनाएं  हुई  थी

 (ख)  भारतीय  रेलों  पर  ऐसी'  श्रेणी
 के  बिना  चौकीदार  वाले  सम पार  22,000  से
 अधिक  हैं  ।  इन  सभी  बिना  चौकीदार  या
 समपारों  पर  चौकीदार  तैनात  करने  को
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 लागत  राज  की  दरों  के  अनुसार  आरम्भ  में
 LL0  करोड़  दिये  जायेगी,  जो  1. |  मान  नियमों

 के  अनुसार  राज्य  सरकारों  को  वहन  करने

 पड़ेगी  शौर  वार्षिक  ग्रावर्ती  अनुरक्षण  व्यय

 लगभग  31  करोड  रुपये  बैठे गा  जो  रेलों  को

 बहन  करना  होगा  |

 बिना  चौकीदार  वाले  समपारों  पर

 चौकीदार  रखना  न  ती  व्यावहारिक  है  शौर
 न  ही  आवश्यक

 बिता  च्रीकीदार  वाले  समपारों  पर

 चौकीदार  रखने  की  प्रा वश्य कता  है  इसको
 जाच  करने  के  लिए  रेले  यातायात  की  सावधिक
 गणना)  करती  है  |  इस  आधार  पर,  कुछ
 यातायात  की  गहनता,  दृष्टि  सोमा  तथा

 घन  को  उपलब्धता  शादी  जैसी  बहुत  सी  बातों
 को  ध्यान  में  रखते  हुए  राज्य  सरकारों  के  साथ
 परामर्श  से  बिना  चौकीदार  वाले  कुछ  समपारों
 पर  प्रतिवर्ष  चौकीदार  रखे  जाते  हैं।  सभी
 राज्यों  मे  स्थित  बिना  चौकीदार  वाले  समपारों
 के  सम्बन्ध  में  ऐसा  किया  जा  रहा  है,  जिनमे
 स्वय  प्रदेश  भी  शामिल  है  |

 (ग)  चालू  वर्ष  के  दोरान  मध्य  प्रदेश
 में  बिना  चौकीदार  वादे  समपारों  पर  चौकी-
 दार  तैनात  करने  या  वतंम्गन  चौकीदार  वाले
 समपारों  का  दर्जा  बढ़ाने  से  सम्बन्धित  अनुमोदित
 कार्यों  के  लिए  रेलों  के  पास  प्रत्यक्ष  खर्च

 लिए  लगभग  5  8  लाख  रुपये  की  रकम
 उपलब्ध  है  ।

 डुंगरपुर  तक  रेल  लाइन  दिखाने  के  लिए  गया
 सर्वेक्षण

 प्‌.  छी  भागासुर  अवर :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 SS  TT
 1  क)  ग्या  रतलाम-बांसवाड़ा रेस  लाइन
 बिछाने  के  उद्देश्य  स ेपहले  किया  गया  स्वेट

 अब  रह  कर  दिया  गया  है  और  नयी  रेल  लाइन
 के  लिए  नये  सर्वेक्षण  का  श्ादेग  दिया  गया  है,

 (ख)  क्‍या  शरत्  इस  नयी  रेल  लाइन
 के  लिए  दुर्गापुर  तक  सर्वक्षण  किये  जाने  बा
 जनादेश  दिया  गया  है  मीर

 (ग)  पुन  सनत  सर्वेक्षण  का  वाम  कब
 तक  पुरा  होने  के  सहायता  है  ?

 रेल  म्व्ानय  #  उम जी  (श्री  रां  स्कूली)  :

 (क)  से  (ग).  ष्ह्  दिया  गया  कोर्ट  सर्वेक्षण
 रह  नहीं  किया  गण  है  यद्यपि  सबसे  छोटे
 मग  के  लिए,  क्षेत्र  तने  चाल  इम  के  निर्माण
 को  देखते  हुए  श्रम  वित  लाइन  के  समेलन
 के  भाग  में  सशोधन  किया  गया  है  ।  यद्यापि
 यह  सर्वक्षण  बबल  बार वाडा  तक  के  लिए  है
 लेकिन  इसके  दुर्गापुर  तक  के  विस्तार  को
 सम्भावना  के  बारे  मे  भविष्य  में  जाच  की
 जायगी  t  waar  नवम्बर,  3976  तक

 पुरा  क्र  लिया  जायेगा  t

 Reduction  in  A.C  C.  First  Class  Fare

 72.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state.

 (a)  whether  due  to  reduction  in  the
 fares  of  Rajdhanm.  Express  Chair  car,
 the  number  of  passengers  for  these
 seats  has  increased;  and

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  reduce  the  A.C.C.  First  class
 fare  to  attract  more  passenger?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  Alongwith  A.  C.  Chair  Car
 fares,  A.  C.  First  Class  fares  have  also
 been  reduced  with  effect  from  1-5-1976.
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 Swadeshi  Drive  on  Railweys

 78.  SHRI  8.  K.  SINHA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  his  Ministry  had
 launched  ag  Swadeshi  drive  on  the
 Railways  in  August  975  in  pursuance
 of  the  20-Point  Economic  Programme;
 and  a

 (b)  the  objects  of  this  drive,  where
 was  this  put  into  operation  and  the
 Tesults  achieved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI:
 BUTA  SINGH):  (a)  and  (bd).  In
 pursuance  of  the  20-Point  Economic
 Programme,  a  vigorous  Swadeshi
 Drive  was  launched  by  the  Ministry
 of  Railways  in  August,  975  to  eli-
 minate  dependence  on  imports  in  the
 three  Production  Units  as  well  as  on
 the  Zonal  Railways  who  are  import-
 ing  components  for  diesel  and  electric
 locomotives  and  coaching  stock.  As  a
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 result  of  this  drive,  it  has  been  possi-
 ble  to  take  off  from  the  import  list  as
 many  as  181  items  valued  at  Rs  5.37
 crores  per  annum.

 Introduction  of  Fast  Trains

 74.  SHRI  R.  K.  SINHA:  Will  -the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  fast  trains  introduced  this
 year  and  the  sections  on  which  these
 trains  are  running;  and

 (9)  the  salient  features  of  the  pro-
 posal  under  consideration  of  Govern-
 ment  to  introduce  more  fast  trains  in
 the  country  and  the  sections  on  which
 these  trains  are  proposed  to  be  run
 and  the  extent  of  time  saving  in  each
 case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):

 (a)  T'  ¢  following  ror-suburbar  fost  trains  have  been  introduced  or  their  runs  extended  during
 the  year  1075-76,  घात  upto  TR- 1976  s—

 XY.  New  trains  introduced  :—

 Broad  Gauge.
 hw  Howrah-Ahmedabad  Express  (weekly)
 2.  Tatanagar-Amritsar  Express  (  4  days  in  a  week)

 Bilaspur-Bhopal  Chattisgarh  Express.

 Bombay-Manmad  Panchvati  Express  (triweekly).

 Samastipur-Muzaffarpur  Express  (biweekly)

 Bombay-Eranakulam/Mangalore-Jayanti  Janta  Express  (biweekly)

 3

 4

 5
 6.  Puri-  Renigueta  Express.

 7
 8  Ahm*dabad-Voeranasi  Express  (2  days  in  a  week)

 and  between  Ahm  dabad-Faizabad  on  5  days  a  week.

 9.  Howrah-New  Bongaigoan  Janta  Express  (Biweekly)

 10.  Allahabad-Meerut  city  Sangam  Express.

 tx.  Muri-  Hatia  Express  (4  days  a  week).

 12.  Bombay-Vadodra  Express.
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 Howrah-Puri  Jagannath  Express.

 ३24  Nizamuddin  Secunderabad  Jayanti  Janate  Express  (biweekly).

 %§.  Dhanbad-Muszaffarpuc  Express.

 Metre  Gauge
 w  Lucknow-Sitapur  Diesel  Car  Expeess.

 2.  Jaipur-Merta  Road  Express.

 3.  Garkhpur-Lucknow  Shan-e-Avadh  Express  (triweekly).

 4.  Gorakipur-Varanasj  Purvanchal  Express.

 s.  Nizamabad-Manmad  Ellora  Express.

 6.  Secunderabed-Tirupati/Bangslore  Express.

 7.  Nw  Bongaigaon-Murkongselek  Arunachal  Express,

 a  Madurai-Bodinayakkanur  Express.

 9.  Tirunelveli-Tiruchendur  Express.

 Nsrrow  Gauge
 t.  Gondia-Jabalpur  Express.

 Liet  of  trains  extended.

 Train  numker  Section  on  which  extended

 Broad  Gauge
 lh  Madras-Delhi  Janata  Express  Dethi-Jemmu  Tawi.  1
 2.  Madras-Tatanagar  Express.  .  Tatanagar-Bokaro  Steel  city,
 3  Delhi-Samastipur  biwcekly  Jeynati  Janata  Samstpur-Mzaffarpur.

 Express.
 4.  Secunderabad-  Vijayawada  Golconda  Ex-

 press.  .  -  Vijayawada-Guntur.

 Bombsy-Pune  Express.  Pune-Sholepur,
 Howrah-Lucknow  Express.  Lucknow-Amritsar,
 Kalka-Amnisar  Mail.  न  -  Amritsar-Pathankot.
 Dethi-Chandausi  Express.  .  -  Chandausi-Bereifly
 Delhi-Lucknow  Express  Lucknow-Varanasj.

 Metre  Gauge
 ca  Siliguri-Kesganj  Vaishali  Exp.  .  -  Kasganj-Agra  Fort.
 2.  Madras-Virudhunagar  Janata  Exp.

 282  LS—S.
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 {b)  No  (122/122  (triweekly)  Tamil
 Nadu  Express  tram  has  been  intro~
 ducad  between  Madras  and  New  Dalhi
 from  1-8-1976  This  tram  has  only
 four  mtermediate  stoppages  ang  saves
 about  8-9  hours’  journey  time  between
 these  two  stations

 Yt  is  also  proposed  to  run  two  pairs
 of  fast  Express  trains—one  between
 Howrah  and  Tatanagar  and  the  other
 between  Howrah  ang  Asanso)  from
 ‘15-8-1976

 Thefts  and  Pilferage  of  Goods

 75  SHRI  P  GANGA  REDDY  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  the  number  of  cases  of  theft  and
 value  of  goods  pilfered  on  the  Rail-
 ‘ways  since  Ist  February,  1976,  and

 (b)  steps  proposed  to  curb  such
 activities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  5672  cases  of
 theft/pilferage  of  booked  consignment
 were  registered  under  Indian  Pena)
 Code  and  Railway  Property  (Uniaw-
 ful  Possession)  Act  during  ist  Feb-
 ruary,  2976  to  30th  ‘une  3976  and
 goods  (booked  consignmert)  worth
 Rs.  25  00,4347  was  stolen/p.iMered

 {b)  The  following  steps  have  been
 taken  for  prevention  of  crime  on
 Railways

 ३  Important  goods  trains  are  being
 escorted  by  Armed  RPF  staff

 2  Cmminal  intelligence  is  collected
 by  the  CIB  staff  of  the  Divimons  to
 apprehend  the  criminals  and  to  re-
 cover  the  stolen  property

 3  Periodical  vigorous  drives  are
 eonducted  against  the  criminals  and
 receivers  of  stolen  property  in  coope
 ration  with  State  and  Government

 Paitice.
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 &  Replacement  checks  by  RPF  staff
 have  been  started  in  the

 yards
 5  Action  is  taken  to  detain  known

 receivers  of  stolen  property  and  habi-
 tual  criminals  under  MISA  and  other
 Acts  through  the  State  Police  authori-
 tes

 6  More  Dog  squads  are  being  rafs
 ed  for  patrolling  on  ali  vulnerable
 yards  and  other  installations

 Construction  of  Jakbapura  Baitspani
 Rail  Link  in  Orissa

 76  SHRI  ARJUN  SETHI  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  final  engineering-cuin-
 traffic  survey  has  been  made  in  case
 of  Jakhapura~Banspam  rail  iimk,
 Orissa.

 (b)  if  so,  whether  any  work  pro-
 gramme  hag  been  undertaken  for  the
 construction  of  the  rai]  link,  and

 (ce)  af  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  to  (०)  Final
 Location  Survey  for  the  construction
 of  this  line  hag  recentiv  been  com-
 pleted  and  the  reports  are  under  exa-
 mination  Provision  of  Rs.  one  crore
 has  been  made  in  the  Budget  for  1976-
 77  for  the  construction  of  this  line  and
 construction  work  will  be  taken  up
 shortly  The  programme  for  con-
 Struction  of  the  hne  would  depend
 upon  the  availability  of  funds  in  future
 years

 Submission  of  Production  Returus  by
 Foreign  Drug  Firms

 77  SHRI  BHALJIBHAI  PARMAR’
 ‘Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state.
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 {a)  how  many  foreign  firms  have
 pt  yet  submitted  fo  DGTP.  their
 Production  returns  about  ex-factory
 value  of  production  for  bulk  drugs
 and  fotmulations;

 (b)  since  how  long  each  of  these
 firms  have  defaulted  in  submitting
 the  returng  and  whether  returns,  if
 any  submitted  include  production

 aw  wiee
 or  industrial  licence-wise;

 =  Lab

 (ec)  whether  some  of  the  firms  re-
 fuseq  to  furnish  ex-factory  value  of

 pees
 and  other  detailg  as  per

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  to  (c).  All  the  foreign
 firms  born  on  DGTD  roll  are  sub-
 mitting  production  return  regularly
 to  DGTD.  However,  DGTD  has  in-
 formed  that  one  foreign  firm  which
 was  taken  on  the  rolis  of  DGTD  after
 being  granted  a  COB  Licence  in
 November,  973  had  delayed  submis-
 sion  of  returns  and  DGTD  had  issued
 necessary  notice  on  them.

 Issue  of  Industria)  Licences  to  Foreign
 Drug  Firms

 78.  SHR]  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  how  many  industria}  licences
 were  issued  to  foreign  drug  manu-
 facturing  firms  with  more  than  26
 per  cent  foreign  equity  with  a  con-
 dition  that  dilution  of  foreign  equity
 would  be  undertaken  within  a  speci-
 fied  period;  and

 (b)  in  how  many  cases  the  com-
 Panieg  have  neither  diluted  the  for-
 eign  equity  nor  executed  export
 bong  and  complied  with  other  con-
 ditions?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  Pp.  ७
 SETHI}:  (a)  and  (b).  The  reduction
 in  the  foreign  equity  holdings  of

 foreign  drug  en  ee  firms  is
 effected  by  two  policies  of  the  Gov-
 ernment:

 ’
 (A)  By  Section  59  of  the  Foreign

 Exchange  Regulation  Act.  Under  this
 Section  drugs  and  pharmaceuticals
 appears  in  Appendix  I  and  hence  the
 foreign  companies  are  required  to  re~
 duce  their  foreign  equity  holdings  to
 74  per  cent.  The  question  of  whether
 the  general  FERA  regulations  should
 be  applied  to  the  drug  industry  is
 under  the  separtte  examination  of  the
 Government  and  hence  all  FERA  ap-
 plication  cases  have  been  withhdd
 for  the  time  being  till  final  decision  is
 taken  by  Government  on  Hathi  Com-
 mittee  recommendations.

 (B)  By  the  Scheme  of  diluticn  of
 foreign  equity  announceg  by  the  Gov~
 ernment  in  February,  ‘1972,  This  ap-
 plies  to  companies  having  foreign
 equity  exceeding  5!  per  cent  who  are
 applying  for  expansion  based  on  addi-
 tional  capital  investment.  The  dilu-
 tion  formula  is  as  follows:-——

 40%  of  the  estimated  In  the
 cae

 of
 ml costof  expansion  _  nies  with  foret

 dings  exceeding  75%

 =1/3%  do.  60% oan
 जज  जे  20  but  nor  exceeding

 75%

 25%  do.  do.  5I°%%
 neti but  =  not  ing

 60%

 A  statement  indicating  particulars  of
 industrial  licences  granted  during  the
 last  three  years  indicating  the  position
 regarding  dilution  and  export  obliga-
 tion  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-3000/
 76}.

 इलत्ठकुण्ण्छा,  to  restructure  छा  Industry

 79,  SHRI  ह:  M.  MEHTA:

 SHRI  JAGANNATH  MISHRA:

 SHRI  p.  GANGADEB:
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 SHR]  s.  A.  MURUGANAN-
 THAM:

 SHRI  8,  8.  BHAURA:

 SHRI  0.  K.  PANDA:

 SHRI  VASANT  SATHE:

 SHRI  JAMUNA  PRASAD
 MANDAL:

 SHRI  MOHINDER  SINGH
 GILL:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state;

 (a)  whether  Governmest  are  consi-
 Gering  certain  measures  to  restruc-

 ture  oil  industry  in  the  country;

 (b)  whether  his  Ministry  has  since
 formulateg  certain  proposals  in  this

 regard;

 (c)  if  so,  the  salient  features  there-
 of;  and

 (a)  whether  the  oil  companies
 have  also  been  consulted  in  the  mat-
 ter,  and  if  so,  what  are  their  reac-
 tions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  to
 (a).  After  all  the  existing  oil  com-
 panies  have  come  into  the  public  sec-
 tor,  some  restructuring  of  the  oil  com-
 panies  may  be  come  necessary  in  or-
 der  to  derive  optimum  utilsation  of
 the  existing  facilities  and  to  maintain
 a  high  standard  of  service  to  the  con-
 sumers,  Discussions  have  been  in-
 itiated  with  the  oil  companies.  A
 final  view  would  be  taken  after  the
 negotiations  with  Caltex  and  Assam
 Oil  Company  are  completed.

 लोगाई  गाँव  में  पेट्रोरसायन  कारखाना

 SO.  श्री  शानदार  प्रसाद  यादव  :  क्‍या

 पेट्रोलियम  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि.
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 (क)  झा साम  राज्य  के  बौंगो  गांव
 में  स्थित  पेरी-रसायन  कारखाने  में  उत्पादन

 कब  तक  आरम्भ  हो  जायेगा  और  उसकी
 क्षमता  क्या  होगी  ;  जौर

 (ख)  क्‍या  उक्त  कारखाने  में  रोजगार
 के  मामले  में  स्थानीय  लोगों  को,  विशेषतया

 अनुसूचित  जातियों  तथा  भनुसूजित  जनता-
 तियों  के  लोगों  को  प्राथमिकता  दी  जायेगी  ?

 पेट्रोलियम  मंत्रालय  में  उपमंत्री  (शो

 जय  उं रह सान  झंकारो)  :  (क)  1979

 80  के  दौरान  पेट्रो-केमिकल्स  के  उत्पादन

 आरम्भ  करने  की  संभावना  है  |  प्रमुख
 उत्पादन  निम्नलिखित  हैं  :--

 .  डीएन डी  का  लगभग  35,000
 एम  टी  ए  (जिसका  कुछ  श

 आंतरिक  खपत  के  लिए)  ॥

 2.  20,000  एम  टी  ए  पोलि स्टर
 स्वप्न  फाइबर  ।

 (ख)  उपक्रम,  अनुसूचित  जाति

 झासी चित  जनजाति  के  पदों  के  लिए  आ्ररक्षण

 के  बारे  में  और  स्थानीय  रोजगार  कार्यालय

 के  जरिये  निम्न  श्रेणी  के  पदों  की  भर्ती  के  बारे

 में  mr सरकार  द्वारा  जारो  मार्ग  दर्शन  को

 अपनाता  है।

 अरोगी  उर्वरक  कारखाने  का  उत्पादन

 हि1.  की  शानदार  प्रसव  चावल :

 क्या  रसायन  झोर  उर्वरक  मंत्री  यह  बताने

 की  झपा  करेगे  कि

 (क)  बरीनी  बे्रक  का  रखाने  में  उत्पादन

 कब  से  शुरू  होगा  ;

 (ख)  उसकी  प्रति  माह  उत्पादन  क्षमता
 क्‍या  है;

 (ग)  क्‍या  उत्तमें  उत्पादन  निर्धारित
 लक्ष्य  के  अनुरूप  होगा  ;  कौर
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 च)  यदि  सहीं,  तो  इसके  कया  कारण

 ह्?

 रसायन  जौर  अगर  मंत्री  रथी ०  पी०
 ato  सेठी)  :  (क)  बरौनी  उर्वरक  कारखाने
 में  जुलाई,  i976  में  पहले  ही  उत्पादन
 आरम्भ  किया  है  ।

 (ख)  इस  का  रखाने  की  मासिक  उत्पादन
 क्षमता  27,500  मी०  टन  यूरिया  की  है  ।

 (ग)  भोर  (घ)  चूंकि  संयंत्र  स्थिरता
 की  स्थिति  में  है  इसलिए  उसके  प्रथम

 वर्ष  के  कार्य  के  दी  रान  केवल  लगभग  65,000
 मीन  टन  के  यूरिया  के  उत्पादन  की  संभावना

 है

 तीय  ज़ोर  चतुर  श्रेणी  के  रेल  कम वासियों
 के  बदों  का  दर्जा  बढ़ाया  जाना

 82.  री  रामावतार  शास्त्री  :  क्‍या  रेल
 भिन्न  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  तृतीय  और  चतुर्थ
 श्रेणी  के  रेल  कर्मचारियों  क॑  पदों  का  दर्जा
 बढाने  का  कोई  निर्णय  कर  लिया  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है;  शरीर

 (ग)  इससे  लाभान्वित  होने  वाले  कर्म-

 चोरियों  एवं  व्यय  होने  वाली  राशि  का  ब्यौरा
 क्या  है?

 रेल  मंत्रालय  में  तप  मंत्री  1६.  बटा
 सिह)  :  (क)  जी  हां  ।

 (ख)  कौर  (ग)  पदों  का  दर्जा  बढ़ाने
 की  योजना  में  श्रेणी  iii  भौर  श्रेणी  iv  की
 रोटियां  शामिल  हैं  जिनमें  पदोन्नति  की
 स्काउटों  को  दूर  करने  की  जरूरत  थी  १
 लेकिन  कारीगर  सर्गों  को  इसमें  शामिल

 नहीं  किया  गया  है  जिन  पर  रेल  कर्मचारी

 वर्गीकरण  प्रधिकरण  जो  कभी  स्थापित
 किया  जा  रहा  है,  द्वारा  विचार  किया  आयगा  |
 रेलवे  सुरक्षा  दल  के  कर्मचारियों  के  मामले
 पर  भ्र लग  से  विचार  किया  जायगा  ।

 जिन  संगों  की  समीक्षा  की  गई  है
 उनमें  9  लाख  से  अधिक  पद  शामिल  हैं
 कौर  41,000 787  के  ग्रेड  उन्नत  किये  जाने
 हैं।

 मुख्य  कोटियों  की  सूची  निम्नलिखित
 है  :--

 t.  वाणिज्य  लिपिक

 2.  पूछ-ताछ  तथा  भारक्षण/लिपिक
 3.  वाणिज्य  निरीक्षक

 4.  खान-पान  कमंचारी

 5.  टिकट  कलक्टर

 6.  प्रचार  निरीक्षक

 7.  सिग्नल

 8  सहायक  स्टेशन  मास्टर/स्टेशन
 मास्टर

 9.  गाडी  लिपिक

 l0.  यातायात/मसंचलन  निरीक्षक

 1 1.  यार्ड  कर्मचारी

 1 2.  डाफ्ट्स  मैन,  सिविल

 13.  क्राफ्ट्स  मैन,  सिगनल  एवं  दूर
 मंत्रालय

 L4.  क्राफ्ट्स  मैन,  बिजली

 l5.  ड्रापट्समँत,  यांत्रिक

 16.  निर्माण  निरीक्षक

 17.  रेल  पथ  निरीक्षक

 18.  पुल  निरीक्षक

 i9.  सिगनल/दूर  संचार  निरीक्षक

 20.  बेतार  झआापरेटर/बेनार  निरीक्षक

 2h  टेलीफोन  आपरेटर
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 22.  चार्ज  मैन  लोको  शेड

 23.  चार्ज  मैन,  कारख़ाना

 24.  सवारी  धौर  माल  डिब्बा
 निरीक्षक

 25.  गाडी  परीक्षक

 26.  रोकडिय़ा

 27.  लेखा  लिपिक,  साहेब  इत्यादि

 28.  जहाजरानी  निरीक्षक

 29.  डिपो  भंडार  पाल

 30.  स्वास्थ्य/मलेरिया  निरीक्षक

 31.  नर्सिंग  स्टाफ  मद्रास

 32.  एक्सरे  कर्म  चारी
 33.  प्रयोगशाला  कर्मचारी

 34.  आशुलिपिक
 35  कल्याण/एच०ई०आर०/कार्मिक-

 निरीक्षक

 36.  कार्यालय  कर्मचारी  (लेखा
 कर्मचारियों  को  छोडकर  )

 37.  टंकक

 38.  सांख्यिकी  निरीक्षक

 39.  विधि  कर्मचारी

 40.  रसोइया

 4l.  प्रूफ  रीडर

 श्रेणी  iy

 .  कांटे बाला

 2.  लिवर  वाला

 3.  शंट मैन

 इस  पर  दवी्ंकालिक  वार्षिक  श्रावस्ती
 व्यय  लगभग  0  करोड़  रुपये  होने  का  भ्र नू मान
 है
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 बरलस्त/प्रभ्नत्तिल  रेल  कर्मी-रियों  की
 अपीलों  पर  निर्णय

 83.  करो  रामवतार  शास्त्री:  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या बर्ष  i974  की  रेल  हड़ताल
 में  भाग  लेने  वाले  अभी  बहुत  से  कर्मचारी
 नोकरी  से  बाहर  एब  मुरत्तिब  हैं  ;

 (ख  यदि  हां,  तो  उनकी  रेलवे  वार
 संख्या  कितनी  है;  कौर

 (ग)  उनकी  भ्र पी लों  पर  निर्णय  लेने  मे
 बिलम्ब  के  क्‍या  कारण  हैं  ?

 रेल  मजाल  में  उप  मंत्री  (भी  बूटा सिह  )  :

 (क)  मई,  974  की  रेल  हड़ताल  सें  केवल

 भाग  लेने  क॑  कारण  किसी  भी  रेल  कर्मचारी

 को  नौकरी  से  बर्खवास्त/सिवायुक्त/मिलस्बित

 नही  किया  गया  ।  लेकिन  जिन  कर्मचारियों

 को  देश  के  कानून  की  बिल्कुल  प्रवहेलना

 करके  तथा  स्पष्ट  आदेशों  का  उल्लंघन  करके

 ग्रस्ल  भ्रनुशासनहीनता  के  कार्यों  मे शामिल

 पाये  जाने  के  कारण  घोर  दुराचरण  का  दोषी

 पाया  गया  उनके  खि  लाफ  कार्रवाई  की  गयी

 थी।

 (@)  एक  विवरण  संलग्न  है

 (ग)  जो  कर्मचारी  सक्षम  प्राधिकारी  के
 निर्णय  से  सन्तुष्ट  नहीं  होते  थे  उच्चतर-
 प्राधिकारी  के  पास  अपील/पुनवियार  याचिका

 प्रस्तुत  करते  हैं।  इस  प्रकार  प्रत्येक  मामले  में

 गुण-दोष  के  भ्राधार  पर  एक  से  बिक  स्तरों
 पर  बिचार  किया  जाता  है  |  यह  एक  सतत
 प्रक्रिया  है  कौर  सरकार  इस  आवश्यकता  के
 प्रति  सजग  है  कि  जहां  औचित्य  हो,  बहाली
 किये  जाते  के  काम  में  तेजी  घायल  जाये  कौर
 ऐसे  मामलों  से  विश्व  न  होते  पाये  t
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 सेबी,  से  निकाले
 तै  किस,

 752
 कर्मचारियों

 में से  442  ने  परेश  को  चुनौती  दी  है  भौर
 मामला  अदालत  में  दायर  किया  है  |  शेष
 30  8%  38  ने  प्रयास  नहीं  की  तौर  2  रेल

 सेवा  के  इच्छुक  नहीं  हैं,  एक  को  अदालत  ने
 सजा  दी  हू  ।  269  शेष  हैं  जिन्हें  ड्यूटी  पर

 नहीं  लिया  गया  है।  इन में  से  55  की  अपील

 र्हु  कर  वी  गयी  हैं  पौर  शेष  224 की  अपीलों
 पर  विचार  किया  जा  रहा  है।

 चरण

 रेलवे  उस  रेल  कर्म-  उन  रेल  कर्म-
 चोरियों  की  चोरियों  की
 सं०  जो  अभी  संख्या  जो  कभी
 तक  सेवा  में  तक  निलम्बित

 नही  लिये  गये  हैं।
 हैं।

 मध्य  49  2

 7  20

 उत्तर  27  t

 पूर्वोत्तर  9

 पूर्वोत्तर  सीमा  57

 दक्षिण  26

 दक्षिण-समय  5

 दक्षिण-युवं  23  7

 पश्चिम  49  2

 चि रेंका  ०

 डोरे का  4  —_

 स़्वीकार-

 खाना  3

 जोड़  752  32

 Bypothecation
 nies

 of  Patna
 a.

 84.  SHRI  RAMAVATAR  SHASTRI:
 SHRI  ESWARA  REDDY:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  -state:

 (a)  whether  Patng  reilway  platform
 had  been  hypethecate:t  to  take  a  ३545

 from  the  Grban  Cooperative  Bank
 and  the  value  of  the  platform  shown
 is  Rs,  7.5  lakhs;  and

 tb)  if  £0,  the  factg  thereof  and
 actior{  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.

 Spudding  of  Wells  by  O&NGC

 85.  SHRI  P.  GANGADEB:  will
 the  Minister  of  PETNOLEUM  be  plea-
 sed  to  state:

 (a)  whether  the  Oil  and  Natural
 Gas  Commission  are  planning  spudd-
 ing  of  Jarge  number  -of  wells  in
 different  States  of  the  country;

 (b)  if  30,  which  are  the  States  ear.
 marked  for  this  purpose;  and

 (९)  what  is  the  geological  report
 on  the  exploration  of  the  deep  sedi-
 ments  to  fing  oil  bearing  regions  in

 asa?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 Yes,  Sir.

 (b)  Apart  from  continuing  explora-
 tory  drilling  in  Assam,  Gujarat,  Naga-
 land,  J&K,  Meghalaya,  Tripura,  Raj-
 asthan  and  West  Bengal  etc,  the
 ONGC  has  also  plans  to  do  explora-
 tory  drilling  in  Himachal  Pradesh,
 Uttar  Pradesh  and  Andhra  Pradesh.

 (ec)  No  structure  favourable  for
 accumulation  of  Hydro-carbons  worth
 testing  by  drilling  has  so  far  been
 discovered  in  Orissa.

 for  Take-cver  of  Assam
 On  Company

 86,  SHRI  P  GANGADEB
 S.  A.  MURUGANAN.

 THAM

 f.  SHRI  छ.  8,  BHAURA:

 Nogotiationg
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 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  any  negotiations  have
 been  going  on  for  the  take-over  of
 Indian  assets  of  the  Assam  Oil  Com-
 pany  operating  in  India;

 (b)  whether  any  inter  Ministerial
 Committee  has  been  set  up  to  ex-
 pedite  the  taking  over  of  this  Com-
 pany;  and

 (c)  if  so,  the  progress  achieved  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  and
 (b).  Yes,  Sir.

 (c)  It  is  not  public  interest  to  divulge
 at  this  stage  the  progress  and  further
 detaiis,

 Introduction  of  Dahanu-Virar  Shuttle
 Service

 87.  SHRI  DHAMANKAR,:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  agriculturists  and
 social  workers  of  Dahanu  and  ncigh-
 bouring  placeg  on  the  Western  Rail-
 way  have  represented  and  urged
 upon  his  Ministry  to  mtroduce  Daha-
 nu-Virar  shuttle  service  to  facilitate
 speedy  transporiation  of  their  food
 and  agricultural  products  to  Bombay;

 (b)  whether  the  representation  has
 been  considered  ang  necessity  of
 starting  the  shuttle  service  examin-
 ed;  and

 (c)  whether  any  decision  has  been
 taken  to  start  the  shuttle  service,  if
 80  when  is  it  likely  to  be  implement-
 ed?  th  .

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  Yea
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 (६९)  A  shuttle  train  between  Virar
 and  Dahanu  Road  is  proposed  to  be
 introduced.  The  date  for  introduction
 of  this  train  will  he  decided  and  nb-
 tifled  after  restoration  of  through
 communication  on  the  Western  Rail-
 Way  which  has  been  disrupted  by  the
 recent  floods  and  damage  to  the  rail.
 way  line.

 Augmentation  of  Production  of  Crude
 Oil  from  Existing  Oil  Fields

 88.  SHRI  DHAMANKAR:  Will  the
 Minister  of  PETROLEUM  be  pleased
 to  state  what  steps  are  being  taken  or
 have  been  taken  for  working  on  the
 problems  relating  to  augmentation  of
 production  of  crude  oil  from  existing
 oil  fields  as  also  for  carrying  out  appli-
 ed  research  on  various  aspects  of  dri-
 ling  tools  and  equipments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  The
 steps  bemg  taken  to  augment  produc-
 tion  of  crude  oll  from  existing  oil  fields
 include  secondary  recovery  measures,
 Pressure  manntenance  and  drilling  of
 more  wells.  The  Oil  and  Natural  Gas
 Commisssion  has  manufactured  some
 workover  rigs  yn  its  workshop  at
 Baroda.  B.H.EL.  has  taken  up  the
 manufacture  of  deep  drilling  rigs
 Some  categories  of  drilling  bits  and
 casing  pipes  are  also  being  manufac-
 tured  in  India.  The  indigenous
 manufacture  of  drill-pspes  has  also
 been  programmed

 Completion  of  Bhatinda  and  Panipat
 Fertilizers  Projects

 89.  SHRI  DHAMANKAR:  Will  the
 Minister  of  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  when  are  the  Bhatinda  and
 Panipat  Fertilizer  Projects  schedul-
 @d  to  be  completed  ang  commercial
 production  of  Ammonia  and  Urea  ex-
 pected  to  commence;

 (b)  what  ig  the  estimated  cost  of
 these  two  projects  and  how  much
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 foreign  exchange  is  anticipated  to  be
 saveq  during  a  year  from  the  produc-
 tion  of  these  projects;  and

 (९)  what  steps  have  been  taken  fer
 the  timely  execution  of  these  projects
 end  whether  the  services  of  any  for-
 eign  consultants  who  have  got  rich
 experience  in  the  operation  of  fuel  oil
 based  Ammonia  plant  have  been  re-
 quisitioned  for  the  purpose;  if  so,  who
 ere  the  consultants  and  what  are
 their  terms?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.C.
 SETHI):  (a)  The  Bhatinda  project  is
 expected  to  be  completed  in  October
 1977,  and  commence  commercial  pro-
 duction  in  January  398  while  the
 Panipat  project  is  expected  to  be  com-
 pleted  in  April  978  and  commence
 commercial  production  in  July  ‘1978,

 (b)  The  cost  of  each  project  is  esti-
 mated  at  about  Rs.  74  crores.  At  full
 production  level  and  at  prevailing  in-
 ternational  prices,  the  production  of
 urea  by  these  two  plants  will  result  in
 a  saving  of  foreign  exchange  of  over
 Rs,  320  crores,

 (c)  NFL’s  engineering  contractors
 viz.  Engineers  India  Limited  2  Gov-
 ernment  of  India  Undertaking  and
 Toyo  Engineering  Corporation  of
 Japan  are,  under  their  respective  con-
 tracts  with  NFL,  bound  to  ensure
 completion  of  the  projects  within  the
 stipulated  time  schedule;  the  contracts
 also  provide  for  substantial  penalties
 for  failure  to  adhere  to  the  agreed
 time  schedule.  Progress  of  imple-
 mentation  of  the  project  is  being
 monitored  by  NFL  as  well  as  by  the
 Ministry  to  ensure  that  slippages  are
 avoided.

 M/s.  Engineers  India  Limited,  who
 are  the  Indian  contractors  for  the  two
 projects,  have  entered  into  an  agree-

 t  for  technical  assistance  with
 M/s.  Veba  Chemie  of  West  Germany
 who  have  considerable  exprience  in
 setting  up  and  operating  a  fuel  vil
 based  ammonia-urea  plant.  Under  the
 agreement,  Veba  Chemie  will  provided
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 technical  consultancy  services  for  the
 design,  erection  and  operation  of  both
 the  plants,  specialist  assistance  for
 pre-commissioning  and  start  up  and
 training  for  NFL  and  EIL,  technical
 personnel.  The  consultancy  agreement
 involves  the  payment  of  about  Rs.50
 lakhs.

 Drilling  Operations  in  Baramura
 and  Subalsingpara

 90.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  PETROLEUM  be
 pleased  to  state  the  progress  so  far
 made  in  the  drilling  operations  in
 Baramura  and  Subalsingpara  oil
 wells  in  Tripura?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  Dril-
 ling  ang  testing  of  one  well  in  Bara-
 mura  area  has  been  completed.
 Presence  of  gag  in  commercial  quan-
 tity  has  been  indicated  in  this  well
 Drilling  of  a  wel]  each  in  Baramura
 and  Subalsingpura  is  currently  in
 progress.  As  on  4th  August,  3976
 the  wells  have  been  drilled  to  046
 and  2371  metres  respectively.

 Automatic  warning  system  in
 Western  Railway

 OL.  SHRI  RAJA  KULKARNI:  W:!ll
 the  Minister  of  RAILWAYS  be  pleased
 to  state  the  progress  made  in  the
 project  of  installation  of  automatic
 warning  system  for  Western  Railway
 in  Bombay  as  a  part  of  optimisation
 of  loca)  train  services?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  The  Survey  Report
 and  project  estimate  is  under  finali-
 sation.
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 Laying  of  Pipeline  from  Moran  to
 Gaichats

 $2,  SHRI  BISWANARAYAN  SHAS.
 TRI:  ‘Will  the  Minister  of  PETRO-
 LEUM  be  pleased  to  state:

 (a)  whether  work  is  in  progress  for
 laying  another  pipeline  from  Moran
 to  Gauhatj  for  pumping  the  crude:

 {b)  what  is  the  total  estimated  cost
 and  when  is  it  going  to  be  completed;
 and

 (c)  in  case  the  answer  to  part  (a)
 above  be  in  the  negative,  how  do  Go-
 vernment  propose  to  carry  the  addi-
 tional  crude  from  the  oil  field  area
 to  the  refineries  in  Gauhati  amd  be-
 yond?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  Oil
 India  Limited  is  at  present,  engaged
 in  laying  a  22  Kms.  367  diameter
 loop  Pipelines  for  transportation  of
 crude  from  Jorhat  to  Bongaigaon  in
 Assam.

 (b)  The  total  estimated  cost  is
 Rs.  36  crores.  The  target  date  for
 completion  is  April,  1977.

 (c)  Does  not  arise,

 Rail  Bead,  for  States  and  Union  ter-
 ritories  in  Eastern  region

 93.  3प्तस्ा  BISWANARAYAN  SHAS-
 TRI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  survey  for  provid-
 img  Rail  heads  to  the  Statea  and  the
 Union  Territories  in  the  Eastern  Re-
 gion  has  been  completed  and  the  pro-
 ject  report  prepared;  and

 (b)  ig  so,  the  salient  features  there-
 of?
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 THE  DEPUTY  MINISTER  nm
 MINISTRY  OF  RAILWAYS  ¢
 BUTA  SINGH):  (a)  and  (b).
 tern  Region  consists  af  the  gtates  of

 West  Bengal  and  Bihar  which
 are  already  connected  by  rail  links.
 Perhaps  the  intention  of  the  Hon'ble
 Member  is  to  obtain  information  in
 respect  of  the  States  in  the  North
 Eastern,  Region  A  statement  indi-
 cating  the  position  is  laid  on  the
 Table  of  the  House.  [Placed  in  Léb-
 rary.  See  No.  LT~l00i/76].

 Repert  of  one  man  commission  for
 improving  the  Health  Sérvices

 94.  SHRI  NARSINGH  NARAIN
 PANDEY:  Will  the  Minister  of
 RAILWAYS  be  pleaseg  to  state:

 (a)  whether  one  man  Commission
 under  the  Chairmanship  of  Dr,  D.  N.
 Sharma,  Ex-Director,  Public  Health
 Services,  U.P.  was  appainted  by  the
 Railways  for  the  purposes  of  improv-
 ing  the  health  services  and  their  re-
 organisation  in  the  Railways;

 (b)  whether  its  report  wags  submit.
 ted  in  the  last  week  of  June;  and

 (९)  if  80,  the  main  recommendations
 thereof  and  the  action  taken  there-
 on,  if  any?

 THE  DEPUTY  MINISTEB  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,

 (b)  Yes.

 (c)  The  main  recommendations  in-
 clude:

 (l)  Better  health  facilitigg  gt  the
 health  unit  level.

 (2)  Better  casualty  service  and
 suggestions  to  improve  utilisation  of
 hospital  services.

 (3)  Suggestiong  to  improve  Public
 Health  and  sanitation  work  on  rail-
 way  stations  and  colonies.

 (4)  Better  promotional  prospects
 for  medical  aid  para-medital  em~
 pioyées.
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 (3)  Developing  specialist  services  at
 selected  hospitals.

 (6)  Suggestions  for  better  health
 administration  at  places  of  confluence
 of  two  or  more  zonal  Railways.

 (7)  Raising  of  retiring  age  for
 doctors,  who  are  necessarily  recruited
 Jate  due  to  long  course  of  study,  qua-
 lifications  and  experience,  to  60  years
 898  Most  of  them  do  not  qualify  for
 fujl  pension.

 The  recommendations  are  under
 consideration,

 Reorganisation  of  Fertilisers  Ltd.  in
 various  places

 95.  SHRI  NARSINGH  NARAIN
 PANDEY:  Will  the  Mimster  of
 CHEMICALS  AND  FERTILIZERS  be
 Pleaseq  to  state:

 (a)  whether  Government  are  thin-
 king  to  reorganise  the  Fertilisers  Li.
 mited  in  various  zones  and  sectors,  it
 so,  the  reasons  therefor;

 (b)  whether  any  exercise  in  this
 respect  was  made  by  any  Departmen-
 tal  Committee  and  if  so,  the  findings
 thereof;  and

 (०)  whether  Government  are  also
 considering  about  its  after-effects  on
 the  services  before  taking  this  step?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  ह  C.
 SETHI):  (a)  to  (c).  The  proposal
 for  the  reorganisation  of  the  Fertilizer
 Corporation  of  India  was  under  the
 consideration  of  Government.  But  a
 rethinking  on  the  subject  ig  also
 under  progress.  The  final  decision  is
 yet  to  be  taken  after  weighing  all  the
 pros  and  cons  of  the  matter.

 Fresh  तपद,  हम  णी  area  East  of
 Naherkaty,  Fielg

 96.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  PETRO-
 LZUM  be  pleased  to  state;

 (a)  whether  the  Oil  and  Natural
 Gas  Commission  proposes  to  conduct
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 a  fresh  seismic  survey  of  the  area
 east  of  Nahorkatya  field;  ang

 (9)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 No,  Sir.

 (b)  Doeg  not  arise,
 Rail  jink  for  Udhampur  Town

 97.  SHRI  B.  5  BHAURA:  Wil)  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  a  survey  has  already
 been  completed  to  provide  a  railway
 link  for  Udhampur  town  from  Pathan-
 kot  or  Jammu;  and

 (b)  if  so,  the  broad  feature  there-
 of  and  by  when  the  construction  work
 on  thig  line  is  expected  to  be  started?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  The  Reconnaissance  Engineer-
 ing-cum-Traffic  Survey  for  the  exten-
 sion  of  a  BG  railway  hne  from  Jammu
 Tawi  to  Udhampur  carried  out  during
 ‘1973-74  revealed  that  the  project  hav-
 ing  a  length  of  56  kms.  would  cost
 Rs.  40.48  crores  at  the  price  level  of
 ‘1973-74  and  was  not  found  to  be
 viable  on  financial  considerations  (re-
 turn  being  0.5  per  cent  in  the  6th  and
 llth  year  of  opening  of  the  line).

 Due  to  unremunerative  nature  of  the
 Project  and  the  very  limited  availa-
 bility  of  resources,  it  is  not  proposed
 to  take  up  the  project  at  present.

 Marketing  of  spuriong  lubricants  in
 Delhi

 98.  SHRI  HARI  SINGH:
 SHRI  SARJOO  PANDEY:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  the  Managing  Director
 of  Indian  Oil  Corporation's  Market-
 ing  Division  hag  recently  given  warn-
 ing  against  the  marketing  of  spurious
 lubricant,  in  Delhi;

 (b)  if  so,  the  facts  thereof;  and
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 (e)  steps,  Government  propose  to
 ‘take  to  check  the  sale  of  spurious
 dubricants  in  the  markets  of  Delhi?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 ang  (b).  Indian  Oil  Corporation  re-
 ularly  holds  meetings  with  major
 consumers  for  sorting  out  mutual  pro-
 blems.  In  a  conference  of  the  steel
 plant  officials  organised  by  IOC  on
 0th  July,  1976,  the  Managing  Direc-
 for  of  IOC's  Murketing  Division  had
 commented  on  the  supply  of  spurious
 dubricants  in  the  market.  He  had  ex-
 pressed  his  fear  that  such  products
 without  research  back-up  and  quality
 Standards  may  turn  qut  to  be  costlier
 fo  the  consumer  in  the  long  run.

 (c)  Government  have  initiated  fol-
 low  up  action  on  the  measures  recom-
 mended  by  an  expert  panel  set  up  by
 the  Government  to  look  into  the  pro-
 blem  of  adulteration/misuse  of  lubri-
 ecants  and  suggest  comprehensive  mea-
 sures  to  prevent  adulteration.  Sepa-
 rately  Government  have  issued  a
 scheme  of  discipline  in  regard  to  dis-
 tribution  of  lubricants  which  is  re
 quired  to  be  implemented  by  all  the
 major  oil  companies.  Oil  companies
 have  been  directed  to  mount  deter-
 mined  and  energetic  effort  by  way  of
 repetitive  surprise  checks  on  their  re-
 tail  ciutlets/agents  with  a  view  to
 eradicate  such  practices  as  misuse/
 adulteration.  The  oi]  companies  have
 also  been  asked  to  increasingly  take
 up  dirtct  sales  to  consumers,

 Dacoity  on  Agra  Lucknow  Express

 99.  SHRI  HARI  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 {a)  whether  some  passengers  of  the
 Lucknow  bound  Agra-Lucknow  Ex-
 press  trere  robbed  and  a  passenger
 was  killed  by  dacoits  near  Kaim
 Ganj  station  on  26th  June,  ‘1876;  and
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 (9)  if  so,  what  fresh  steps  Govern.
 ment  propose  to  take  to  check  crim-
 eg  in  trains?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  on  the
 night  of  25/26th  June,  978  3  armed
 miscreants  robbed  passengers  travel-
 ling  in  2nd_  class  coach  of  4  Dn.
 Agra-Lucknow  Express  between  Ganj-
 dundwara  and  Kaim,  Ganj  railway
 stations  of  North-Kastern  Railway.
 One  passenger  who”  refused  to  part
 with  his  golden  ring  was  attacked
 with  a  kmife  causing  him  serious  in-
 juries  as  a  result  of  which  he  died.

 (b)  (i)  Two  persons  have  been
 arrested  on  23rd  July,  1976.

 (i)  At  the  request  of  the  Uttar
 Pradesh  administration,  the  Govern-
 ment  Railway  Police  strength  has
 been  supplemented  by  placing  sub
 units  of  the  Railway  Protection  Spe-
 cial  Force  under  their  command  to
 enable  a  larger  number  of  trains  to
 be  escorted.

 (iii)  Armed  Police  escorts  are  pro-
 vided  in  night  passenger  trains  by  the
 Government  for  Security  of  passen-
 gers  and  to  check  the  incidence  of
 murder  and  loot  in  passenger  trains.
 Checks  are  conducted  by  supervisory
 officials  to  keep  the  escorts  alert.

 10.c,  Programme  to  curtail  consump-
 tion  of  Petroleum

 100.  SHRI  HARI  SINGH:

 SHRI  R.  S.  PANDEY:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  whether  the  Indian  Oii  Corpo-
 ration  has  recently  drawn  up  a  mul-
 ti-faced  programme  to  bring  about
 5  per  cent  curtailment  in  the  con-
 sumption  of  petroleum  in  the  country;
 and

 (b)  if  so,  the  broad  features  of  the
 programme?
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 _THE  DEPUTY  MENISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZiIAUR  RAHMAN  ANSARD):  (a)  The
 Coordination  Committee  for  Conserva-
 tion  of  Petroleum  Products,  set  up  un-
 der  the  Oi!  Industry  Development
 Board,  hag  formed  a  Petroleum  Conser-
 vation  Action  Group  under  the  chair-
 manship  of  Ghairman,  Indian  Oil  Cor-
 poration  Ltd.  This  Group,  with  the
 help  of  a  fund  of  Rs.  3.6  crores  made
 available  by  the  Oil  Industry  Develop-
 ment  Board,  has  drawn  up  a  multi-
 faced  programme  aimed  at  curtail-
 ment  of  consumption  of  petroleum
 products  by  ensuring  more  7  efficient
 utilisation  of  petroleum  products  in
 selected  fields.

 (b)  The  boaid  features  of  the  pro-
 gramme  drawn  up  by  the  Petroleum
 Conservation  Action  Group  for  the
 conservation  and  curtailment  of  con-
 sumption  of  petroleum  products  in
 selected  fields  are:

 (i)  Monitoring  the  programme  of
 Implementation  of  the  fuel  effi-
 ciency  recommendations  made  earlier

 )  974  and  975  by  the  team  (con-
 sisting  of  representatives  of  Direc-
 torate  General  of  Technical  Deve-
 lopment,  Indian  Oil  Corporation  and
 National  Productivity  Counci])  in
 respect  of  309  industrial  units  end
 for  improving  the  quality  and
 design  of  fuel  combustion  equip-
 ments  and  recording  instruments
 with  assistance  from  the  manu-
 facturers  of  these  items.

 (ii)  Taking  up  fresh  field  studies
 to  cover  new  industrial  units  and
 industry  in  respect  of  Furance  Oil
 ang  other  petroleum  products  like
 High  Speed  ang  Light  Diesel  Oils,
 Kerosene,  Lubricants,  and  Liquified
 Petroleum  Gas  more  efficient  utilisa-
 ion  of  the  same,

 (ii)  Research  and  Development
 activities  for  improving  the  efficiency
 ef  burners,  kerosene  stoves,  diesel
 engines,  etc.

 iv)  Standardisation  of  Furnaces,
 Kilns,  etc,  to  bring  down  multiplicity

 in  shape,  size,  design  etc.,  which  lead
 fo  wasteful  consumption  of  fuel.

 (v)  imparting  practical  training  in
 fuel  efficiency  and  conservation
 measures  to  plant  executives,  super-
 visors  and  operators  of  trucks  and
 public  transports  and  maintenanace
 staff  etc.,  and  also  training  young
 engineering  graduates  in  fuel  effi-
 ciency  science  for  ultimate  absorp-
 tion  in  industry/oil  industry/re-
 search  centres.

 (vi)  Dissemination  of  technical  in-
 formation  through  manuals,  news-
 letters,  documentary  films  etc.

 384  डाउन  दानापुर-मोकामेह  यात्री  गाड़ी
 के  डिब्बे  में  बस  प्डैशा  जाना

 l02.  tt  हरी  सिह:  क्‍या  रेल  मंत्रो

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सशस्त्र  डा कुप् रों  क ेएक  गिरोह
 में  i9  मई,  976  को  384  डाउन  दानापुर-
 मोका मेह  यात्री  गाड़ी  के  एक  डिब्बे  में  बम
 फैंक  कर  56  यात्रियों  को  घायल  कर  दिया
 तथा  एक  व्यक्ति  का  गाली  से  सार  दिवा  ,
 कौर

 (ले)  क्या  ऐसी  घटना  मं।  को  पुनरावृत्ति
 को  रोकने  के  लिये  सरकार  ने  जिन्हों  नए
 उपायों  पर  विचार  किया  हैं  चार  यदि  हा,
 तो  तत्सम्बन्धी  मुख्य  छाते  क्‍या  हैँ  ?

 रेल  मंत्रालय  में  उप-तले  (श्री  बटा
 सिह)  :

 (=)  जी  हा,  19-5-76  को  पूर्व  रेलवे
 के  बाढ़  और  पंडारक  रेलवे  स्टेशनों  के  बीच
 384  डाउन  दानापुर-मकामे  रू बारी

 गाड़ो  के  दूसरे  दर्जे  के  डिब्बे  में  r4/45
 सशस्त्र  अपराधियों  के  एक  दल  दुबारा  बम
 पैके  जाने  के  कारण  एक  यात्री  को  मृत्य
 हो  गयो  तथा  5  अन्य  यात्री  चायल  हो  गये  ।

 पुलिस  4  अभ्र परा धियां  को  गिरफ्तार  कर  चुके.
 है
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 (a)  whet  मे ंहो  रहे  जघन्य  अपराधों
 की  समस्या  से  राज्य  पुलिस  प्राधिकारी

 पहले  से  ही  अवगत  हैं  भोर  गाड़ियां  मे  इस
 प्रकार  के  अपराधों  को  पुनरावृत्ति  न  होने
 पवि  व  उद्देश्य  से  निम्नलिखित  कदम  उठाये

 पे  हैं  ;

 Q)  रात  के  समय  सभो  महत्वपूर्ण
 मंडियों  में  पुलिस  के  पह  रेदारों
 की  व्यवस्था  होनी  है

 (2)  राजकीय  रेल  पुलिस  अधिन
 कार्यो  दूसरा  किये  जाने  वाले
 परहेज  कार्प  में  कराई  लायी

 गये  है  |

 I  27

 (3)  प्रभावित  स्टेनो  पर  समस्त

 पुलिस  का  पहरा  रहता  है  .

 गाडियों  में  जधन्य  अपराधों  का
 जाब  राज्य  के  खुफिया  विभाग
 के  कमेंचारियो  दुबारा  को  जाता

 है  ताकि  ऐसे  श्रीराधा  के  लिए
 उत्तरदायी  दल  के  सदस्यों  को
 पकड़ा  जा  सके  1

 (4)

 ठोस।  के  अन्य त  पु  राने  अपराधियों
 को  पकड़ने  के  लिए  राज्य  पुलिस

 प्राधिकारियों  के  साथ  निकट
 समन्वय  रखा  जाता  है

 (5)

 Concentration  of  Economic  Power

 २७2  SHRI  SOMNATH  CHATTER.
 JEE-  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  has  been  alleged  that
 concentration  of  economic  power  in
 the  hands  of  the  large  industrial
 houses  in  the  private  sector  i8  growing
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 year  after  year  in  spite  of  the  opera-
 tion  of  MRP  Act:  and

 (b)  ig  80,  the  facts  thereof  and
 action  taken  with  regatd  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  The
 Question  appearstorefertoa  general
 misapprehension  that  the  assets,
 of  large  industrial  houses  have  been
 growing  depite  the  regulatory  provi-
 sions  contained  in  the  MR.T.P  Act
 it  may  be  clarified  that  the  objective
 of  the  MRT.P.  Act  is  not  to  prevent
 the  growth  of  undertakings  registered
 under  the  Act  as  such,  but  is  limited
 to  ensuring  that  cancentration  of  eco-
 nomic  power  to  the  common  detriment
 ig  avoided  It  is  only  such  of  the  pro-
 posals  from  large  industrial  houses
 for  substantial  expension,  as  well  as
 tor  setting  up  new  undertakings,  as
 ire  in  accordance  with  the  industrial

 licensing  policy  that  have  been  appro
 ved  by  the  Government  taking  into
 account  the  matters  to  be  considered
 under  section  28  of  the  MRTP  Act
 and  also  generally  the  interest  of  the
 country  Such  approvals  may  nor-
 mally  be  expected  to  result  in  some
 growth  of  assets

 Supply  of  kerosene  oil  to  States

 309  SHRI  SOMNATH  CHATTER-
 JEE  Will  the  Minister  of  PETROL-
 EUM  be  pleaseg  to  state’

 (a)  the  quantity  of  kerosene  oil
 supplied  to  each  State,  during  1974,
 3975  and  in  the  6  months  of  1976,

 (b)  demand  for  kerosene  ig  esch
 State  during  the  same  periods,

 (c)  controlled  price  of  kerosene  as
 mn  ३393  and  June  1976,  and

 (da)  what  steps  if  any,  are  bemg
 taken  to  enhance  supply  of  kerosene
 to  the  States  and  also  to  reduce  its
 Price?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR,  RAHMAN  ANSARI):  (s)  and
 (b):  The  required  information  is  given
 in  the  Statement  laid  on  the  Table

 the  House.  [Placed  in  Library.
 She  No,  LT-002/76].

 (ec)  The  basic  ceilling  selling  prices
 of  Kerosene  Oil  at  oil  companies’  sto-
 rage  point  ex-Bombay  as  on  --i973
 and  16-1976  are  given  below:—

 Date  Price  Ex-  (Rs./Kilo
 Bombay  litre)

 (exclusive
 of  sales  tax,
 local
 taxes.)

 I-l-I973.  Rs.  §40°Sr

 I-6-976  Rs.  r084°24

 The  above  prices  were  fixed  by  the
 Central  Government.  The  actual  re-
 tail  prices  of  Kerosene  are  fixed  by
 the  State  Govenments/Union  Territory
 Authorities  concerned  under  the  Kero-
 sene  (Fixation  of  Ceilling  Prices)  Or.
 der,  1970.

 (d)  Following  ithe  oil  crisis,  cuts
 were  made  in  the  allocation  of  Kero-
 sene  Oil  to  the  States  and  Union
 Territories.  However,  the  cuts  were
 relaxed  from  November,  1974.  The
 policy  of  relaxed  allocations  has  been
 followed  throughout  4975  ang  during
 current  year,  with  special  emphasis  on
 improving  availabihty  in  rural  areas.
 Demands  for  Kerosene  received  from
 different  States/Union  Territories
 have  been  met  adequately  and  no
 serious  shortage  of  Kerosene  has  been
 reported  in  any  area.  Requests  for
 additional  allocation  of  Kerosene  on
 special  occasions,  received  from  State
 Governments  and  Union  Territory
 Administrations  were  considered  and
 additional  allocations  made  wherever
 necessary.  ‘The  steep  increase  in  the
 price  of  crude  oil  has  made  increases
 in  the  prices  of  petroleum  products,
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 including  Kerosene,  ineviable,  Even
 though  the  price  of  crude  has  gone
 Up  about  five  fold  since  1973,  the
 ceilling  selling  price  of  Kerosene  has
 been  kept  at  a  low  level.

 Consumption  ang  production  of  drugs
 in  India  during  W145:

 i04.  SHRI  SOMNATH  CHATTER-
 JEEZ:  Will  the  Minister  of  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  total  value  of  drugs  consumed
 in  India  and  respective  shares  of  im-
 Port  and  indigenous  preduction  in
 this  total  during  the  years  974  and
 i975;

 (b)  total  value  of  drugs  produced
 by  foreign  drug  firms  operating  in
 India  during  the  years  4974  and  1975;

 (c)  total  value  of  drugs  produced
 by  public  sector  drug  firms  during  the
 years  974  and  १975  and  steps  taken  07
 are  being  taken  to  improve  their
 working  conditions;  and

 (d)  leensed  capacity,  installed
 capacity  and  actual  production  of  each
 anti-biotic  drug  by  each  Public  Sec-
 tor  firm  during  the  years  974  and
 19752

 THE  MINISTER  OF  CHEMICALS
 AND  YERTILIZERS  (SHRI  P.  ८.
 SETHI).  (a)  It  has  been’  estimated
 that  the  total  output  of  formulations
 during  the  years  7974  and  4975  had
 been  of  the  order  of  Rs.  400  crores  ang
 460  crores  respectively.  These  formu-
 lation  have  been  produced  from  im-,
 ported  and  indigenous  bulk  drug.  In-
 formation  about  the  quantum  of  im-
 porteg  and  indigenous  bulk  drug  con-
 sumed  is  being  collecteq  and  wil,  be
 laid  on  the  Table  of  the  House  as
 soon  as  possible.

 (b)  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 (c)  The  sales  turn.over  of  drugs
 produced  by  Hindustan  Antibiotics
 Limited  during  the  yearg  1974-75  and
 1975-76  was  Rs.  6.63  croreg  and  Rs.
 9.45  crores  respectively.  Severa}  time
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 boung  measures  have  been  taken  to
 enhance  production  and  productivity.
 The  company  has  introduced  an  new
 high  yeilding  Streptomycin  Strain  ang
 carried  out  necessary  adjustments  in
 the  process  whereby  it  hss  been  possi-
 ble  to  successfully  establish  this  strain
 and  technology  in  the  plant,  easuring
 uninterrupted  production  and  utiliz-
 ing  of  capacity,  Similarly,  the  com-
 pany  hag  entered  into  an  agreement
 with  M/S  Toyo  Jozo  Co.  Limited  of
 Japan  in  January,  976  for  procure-
 ment  of  q  new  high  yielding  strain
 and  technology  for  Penicillin.  The
 technical  experts  of  the  Japanese  Col-
 laborators  have  been  working  at
 LAL.  since  April,  976  and  the  initial
 results  are  extremely  promising.

 The  sales  turnover  of  drugs  pro-
 duced  by  IDPL  during  ‘1974-75  and
 ‘1975-76  has  been  Rs.  45.84  crores  and
 Rs,  58.69  crores  respectively.  IDPL  has
 been  maintaining  a  growth  rate  of
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 steps  have  been/are  being  taken  to  in-
 crease  production  and  to  improve  the
 working  of  different  units  of  the
 undertaking.

 ()  Efforts  are  being  made  to  pro-
 cure  improved  straing  and  latest  te-
 chnology  from  abroad.

 (2)  Emphasis  is  being  laiq  op
 R&D  activities  to  make  vigorous
 efforts  for  improvement  of  techno-
 logy,  import  substitution  ang  deve-

 es
 of  technology  for  new  pro-

 ucts.

 (3)  Many  new  products  are  being
 introduced.

 ration-
 is  being

 (4)  Improvement  and
 alisation  of  equipment
 done,
 (d)  A  statement  showing  licensed

 capacity,  installed  capacity  and  actual
 production  of  antibiotics  drugs  by
 HAL  and  IDPL  during  the  years

 more  than  30  per  cent.  Following  ‘1974-75,  and  1975-76  is  attached.

 Statement

 Sl.  Product  Licenced  Capacity  Annual  Installed  Actual  Production
 No.  Capacity

 1974-75,  1975-76

 I  2  3  4  5  6

 IDPL

 x.  Potassium  Penicillin  32,200  4130"  58  ‘12471
 (Saleable)

 2.  Sodrum  Penicillin  18,600  53०00  37323"  52  20370

 3.  Procaine  Penicillin:  सजा50  $2,000  17552"  42  304०5

 4.  Streptomycin  Sulphate  61,200  85,000  45606:  72  43646

 Ss  Tetracycline:

 (i)  Hydrochloride  25,000  ‘12,800  68248 *  29  27756
 (ii)  Pure  Base  23,250  10,300  १265  52  4763

 6.  Onxy-Tetracycliae  23,250  25,000,  41461" 65,  27327

 Nystatin  9,300  46,800  Nil.  963

 8.  Griscofulvin  कं  5,580  335°45  Nil
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 HAL

 1  Penicillin  Bulk  :

 2  Streptomycin  Bulk

 3  Hamycin  Bulk  250  Kgs

 4  Neomyc  n  Sulphate  2000  Kgs

 $  Ampicillin  Bulk  $  Tonnes

 84  MMU  84  MMU  62°83  MMU  64१78.  MMU

 80—90  Tonnes  80—90  Tonnes  63°37  Tonnes  6179  Tonnes

 250  Kgs  o279Kgs  Nil

 50०  Kgs  Nil  Nil

 $  Tonnes  3295  Kgs  439  Kgs.

 Tropica,  Metre  Gauge  Railways
 105.  SHRI  H.  N.  MUKHERJEE;  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:  .

 (a)  whether  India  has  been  asked
 to  prepare  a  report  on  tropical  metre
 gauge  railways  world  over;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  Indian  Railways  in  their  capacity
 as  a  member  of  the  Group  on  “Trop-
 ical  Metre  Gauge  Railways”  set  up
 by  the  International  Union  of  Rail-

 ways  for  Sharing  of  Railway  Knowl-
 edge,  have  been  asked  by  the  Group
 to  prepare  8  report  on  technical  com-

 patibility  of  Metre  Gauge  Railways
 in  Asia,  Africa  and  South  America.

 The  object  is  to  explore  technical

 feasibility  of  the  movement  of  inter-

 national  traffic  and  to  standardise  eq-
 uipment  on  intercontinental  basis.

 i282  Le—-6.

 Cases  in  High  Courts
 106.  SHRI  R.  N.  BARMAN:  Wilt  the

 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleaseg  to
 state:

 (a)  the  present  number  of  cases
 pending  in  High  Courts  in  the  country;

 (b)  whether  steps  have  been  taken
 to  liquidate  the  arrears;  and

 (c)  whether  Government  are  con.
 sidering  structural  changes  ig  our
 legal  system  whereby  such  accumulta-
 tions  do  not  recur  and  fighting  cases
 in  High  Courts  and  Supreme  Court
 does  not  become  the  prerogative  of
 the  rich  only?
 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  (a)  A  statement
 is  attached.

 (b)  ang  (ce).  Proposed  constitutional
 changes  will  have  their  impact  on  the
 workionsg  of  the  High  Courts.  ‘The
 recommendations  of  the  High  Court
 Arrears  Committee  have  been  cem-
 manded  to  the  State  Governments  and
 the  High  Courts.
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 STATEMENT

 r  Allebsbid  High  Court  .  .  -  .  1,08,917  a8  om  33-I2-75

 a.  Andhra  Pradesh  High  Court  इ9,6837  a3  on  30-6-76

 3.  Bombiv  High  Court  हे  डे  ‘  47,985  a8  On  3I-22-7  §

 4  Calcutta  High  Court.  न  76,787  as  on  30-6-76

 Ss  Delhi  H  gh  Court  .  a  23,364  as  on  30-6-76

 6.  Gauhati  High  Court.  6,472  a3  on  30-6-76

 7.  Guyarat  High  Court.  ‘13,178  as  on  30-6-76

 है...  imacha]  Prad:sh  High  Court  3,257  a8  on  3I-32-75

 9  Jammu  &  Kashovr  2,905  as  on  3I-2-75

 ro.  Karnataka  Hig}.  Court  36,I7§  as  on  3I-2-75

 tr  Kerala  High  Court  न  44,056  as  on  30-6-76

 32  Madbya  Pradesh  High  Court.  :  30,380  as  on  30-6-76

 13  Madras  High  Court.  .  a  41,627  as  or  30-6-76

 4  Orissa  High  Court  6,362  as  on  30-6-76

 1S.  Patna  High  Court  .  .  ०  ढ  हे  25,610  as  on  अनायास

 16.  Puryab  &  Haryana  Hig!  Court  ०  .  7  32,405  as  on  gi-t2-75
 $  ०  Rajasthan  High  Court  I5,27I  as  on  30-6-76

 18.  Sikkim  High  Court  .  25  a8  on  30-6-76

 Menace  of  Train  Dacoities

 07  SHRI  छ  ्  BARMAN  will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  despite  an  alround  pro-
 gress  made  by  the  Railways,  the
 menace  of  train  dacoities  has  not  been
 tackled  so  far  successfully,

 (b)  if  so,  the  number  oy  train  dacoi.
 ties  durmg  the  last  one  year;  and

 (९)  whether  the  travelling  armed
 pohce  escorts  have  the  orders  to  shoot
 Gacoits  to  death  and  if  so,  on  how
 many  occasions  the  dacoits  were
 killed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SIGH).  (a)  The  incidence  of
 tram  dacoities  is  showing  a  downward
 treng  as  a  result  of  preventive  meas-
 wres  adopteg  by  the  State  Police  au-
 thorities.

 ((b)  85  cases  of  train  dacoitieg  occ.
 urred  from  2-7-75  to  30-6-76  on  all
 Railways,

 (९)  Under  provisions  of  the  Lew  armed
 polica  escorts  can  only  open  fire  in  the
 exercise  of  the  mght  of  private
 defence.  No  dacoit  was  however,
 lalled  by  the  Police  escorts  during  the
 last  one  year.

 Broad  Gauge  Rail  Link  between
 Anand  and  Bhaveagar

 08  SHRI
 Minister
 to  state

 DD  DESAI  Will  the
 of  RAILWAYS  be  pleased

 a)  whether  Railway  Board  is  con-
 sidering  any  plan  for  a  broad  gauge
 rail  lnk  between  Anand  and  Bhav-
 nagar;  and

 (b)  if  so,  the  progress  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Final
 Socation  engineering~cum-traffic  sur-
 veys  are  in  progress  for  the  construc-
 tion  of  a  new  BG  railway  line  from
 Bhavnagar  to  Tarapore,  a  station  on
 Anand-Cambay  BG  section  of  the
 Western  Railway.  The  Surveys  are

 expected  to  be  completed  by  the  end
 of  October,  1976.  The  proposal  will  be
 further  considered  after  results  of  the
 surveys  ate  known,  and  depending
 upon  fhe  availability  of  adequate
 funds.

 Reweighmens  of  Coal  Wagons

 109.  SHRI  D.D.  DESAI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  was  a  demand
 from  the  Gujarat  Chamber  of  Com.

 merce  and  Industry  and  Gujarat  in-
 dustrialists  that  there  should  be
 reweighment  of  coal  wagons  at  desti-
 nation;  and

 (b)  if  so,  what  steps  have  been
 taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  SHRI
 BUTA  SINGH):  (a)  Yes.  Such  a
 demand  was  made  by  Gujarat  Cham-
 ber  of  Commerce  and  Industry,  Ahe-
 medabad  in  a  meeting  held  with  the
 General  Manager  of  Western  Railway
 on  22-3-1976.

 (b)  Necessary  instructions  have
 been  issued  by  Western  Railway  to
 allow  delivery  of  coal  consignments
 on  reweighment  at  destination  on
 merits  of  each  case  where  shortage
 is  suspected,
 Enhancement  of  Royalty  on  Crude

 produceg  in  Gujarat
 I0,  SHRI  D.D.  DESAI:  Will  the

 Minister  of  PETROLEUM  be  pleased
 to  state:

 (a)  whether  a  final  -decigion  on  the
 enhancement  -of  royalty  on  crude  oil
 to  Gujarat  has  been  taken;  and

 th)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  and
 (b).  The  matter  is  still  under  consi.
 deration.

 Licence  for  production  of  P.V.C.
 by  LP.C.L,

 lll.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  PETROLEUM  be  pleased  to
 state:

 (a)  whether  Indian  Petro-Chemical
 Limited  is  proposed  to  be  licensed  for
 production  of  PVC;  and

 (b)  if  so,  the  broad  features  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  and
 (b).  The  matter  will  be  considered  at
 the  appropriate  time.
 Flow  of  Passenger  and  Goods  Traffic

 on  India-Pakistan  Rali  Service
 i2.  SHRI  N.  K.  SANGHI:  Will  the

 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  flow  of  passenger  and  goods
 traffic  that  has  been  recorded  so  far
 in  the  rail  services  between  India  and
 Pakistan;  and

 (b)  whether  Government  have
 under  consideration  any  proposal  for
 having  a_  single  ticket  issued  upto
 destination  and  whether  any  difficul-
 ties  are  being  encountered?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  During  the  period
 from  22.7.76  to  2-8-76  the  flow  of  pas-
 senger  traffic  between  India  and  Pakis-
 tan  has  been  as  under:—

 No.  of  Passengers
 i.  From  India  to  Pakistan  7003
 2.  From  Pakistan  to  Indiv  845

 No  goods  traffic  has  moved  so  far.
 (b)  There  is  no  proposal  for  issuing

 single  through  tickets  between  the  two
 countries.  Under  the  present  system
 no  financial  adjustment  is  involved  bet-
 ween  the  two  countries  in  respect  of
 Goods  ang  Passenger  booking  and  no
 aifficulty  is  belng  experienced  in  con-
 tinuing  the  current  practice.
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 Cammercial  Exploitation  4
 from  Bombay  High

 us.  SHRI  NL  K.  SANGHI:
 SHRI  YAMUNA  PRASAD

 MANDAL:

 Will  the  Minister  of  PETROLEUM
 be  pleased  to  state:

 (a)  the  broad  features  about  the
 quality  and  quantity  of  crude  from
 Bombay  High  that  will  be  marketed
 during  the  next  six  months;  and

 (b)  whether  in  addition  to  crude,
 Jot  of  gas  is  also  available  from  this
 source  and  if  so,  how  is  it  being  uti-
 lised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)
 Bombay  High  crude  is  of  high  quality
 with  API  gravity  of  38.4  to  38.4  and
 has  60  per  cent  light  and  middle  dis-
 tilates.  It  is  free  from  sulphur.
 During  the  next  6  months  aout  0.5
 million  tonnes  of  crude  oil  is  expected
 to  be  produced  and  marketed  from
 Bombay  High  Court.

 (b)  The  present  potential  for  produc.
 tion  of  associateg  gas  is  about  1,50,000
 eubic  metres  per  day.  Some  quanti-
 ty  of  it  is  utiliseg  offshore  for  genera-
 ting  power  for  the  production  platform
 operations  and  the  rest  flared.

 Railway,  surplus  for  developmental
 activities

 4  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  have
 assessed  the  surplus  that  will  be
 ereated  for  the  Railways  for  ‘1976.77;

 {b)  if  so,  the  broad  features  thereof;

 (९)  whether  the  surplus  would  be
 mequate  enough  to  undertake  deve-
 Ropmental  activities  and  if  not,  the
 steps  Government  to  take  to
 better  the  financial  position  of  the
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 Railways  for  their  working  and  deve~-
 lopment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (6HRI
 BUTA  SINGH):  (a)  to  (c).  The
 Railway  Budget  for  1976-77  बकाए एसवी
 by  the  Parliament  in  March,  1gté,
 envisages  a  surplus  of  Rs,  8.98  crores.
 This  surplus  is  not  adequate  to  fully
 finance  the  estimated  expenditure  of
 Rs.  १7.50  crores  chargeable  to  Deve-
 lopment  Fund  in  ‘1976-77,  The  bal-
 ance  requirement  of  funds  would  be
 met  by  obtaining  a  loan  from  Gen-
 eral  Revenues  as  anticipated  in  the
 Budget.  Earnmgs  during  the  ist
 three  months  of  the  current  year
 show  a  satisfactory  trend  but  it  is  too
 early  to  assess  precisely  the  financial
 results  for  the  year,  Steps  are  conti-
 nuously  being  taken  to  increase  earn-
 ings  and  to  contro]  expenditure  ३0
 as  to  improve  the  financial  position
 of  the  Railways.

 Decline  in  production  of  Hostaier

 I5.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  whether  the  production  of  Hos.
 talen,  a  high  density  polyethylene,  has
 gone  down  in  the  country;

 (9)  if  so,  what  are  the  reasons  and
 facts  thereof;  and

 (c)  the  steps  taken  to  increase  its
 production?

 The  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  The
 production  of  HDPE  in  1075  ‘was
 lower  by  about  1,600,  tonnes  compared
 to  1974,  Production  during  first  half
 of  2976  is  lower,  on  prorata  basis,
 than  full  year  production  in  ‘1978.

 {b)  The  reasons  for  lower  produce
 tion  are
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 4)  Jower  eyailabiity  of  raw

 material  ethylene;  and

 {ii}  power  cuts  imposed  by  the

 State  of  Maharashtra.

 (०)  Steps  ‘have  been  taken  to  aug-
 ment  availability  of  HDPE  by  im-

 ports.

 Non-Avallabliity  of  Hostalen

 116.  SHRJ  VAYALAR  RAVI.  Will

 the  Minister  of  PETROLEUM  be

 pleased  to  state:

 (a)  whether  Government  are  aware
 that  Hostalen,  a  high  density  polye-
 thylene  is  not  available  to  the  small
 scale  manufacturers;

 (b)  whether  the  same  ic  available
 कहा  blackmarket;  and

 (८)  if  so,  the  steps  being  taken  for
 its  proper  distribution  at  reasonable

 price?

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI).  (a)  to

 (c).  Shortages  of  high  density  polye-
 thylene  have  been  reported  to  the

 Government  by  the  consumers  using
 thie  as  raw  material.  To  alleviate  the

 shortage  situation  of  this  item  the

 Government  has  issued  a_  public
 notice  in  June,  976  liberalizing  the

 ymport  of  the  same.  This  measure
 would  also  solve  the  question  of  dis-

 tribution,  as  the  actual  users  would

 directly  he  able  to  effect  the  imports
 throygh  letters  of  authority.  Guide-
 Imes  for  allocation  of  locally  pro-

 duced  Hostalen  (HDPE)  to  con-
 sumers  have  also  been  issued  to  the

 producer  of  HDPE.

 Capacity  Utilixation  by  Units  of  Fer-
 tilizer  Corporation  of  Iadia

 4117,  SHRI  S.  R,  DAMANI:  Wil)  the
 Minister  of  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  the  capacity  utilization  in  the
 units  of  the  Fertilizer  Corporatjon  of
 India  m  the  first  quarter  of  the  cur-
 rent  year  and  how  does  it  compare
 with  last  year’s  working;

 (b)  whether  offtake  is  regular  or
 there  is  accumulation  of  stock  at  the
 production  centres;  and

 (c)  7  there  is  accumulation  of
 stocks  at  the  production  centre,  the
 reasons  therefor?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  A  statement  giving  the
 requisite  information  is  laid  on  the
 Table  of  the  House.

 हु

 (b)  and  eo)  The  total  stock  as  on
 l-7-976  at  the  production  centres  of
 the  Fertilizer  Corporation  of  India
 was  16,000  tonnes  of  nitrogen  and
 4,900  tonnes  of  phosphate.  The  stocks
 represent  about  two  weeks  of  produc-
 tion  in  case  of  nitrogen  and  six  weeks
 of  production  of  phosphate  at  current
 level  of  operation  of  the  units  of  the
 Fertilizer  Corporation  o¢  India  and
 is  not  considered  abnormal.
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 Statement
 Production  and  capacity  utilisation  of  the  unsts  of  the  Fertihaer  Corporation  of  India.

 (Figures  in  ‘ooo  tonnes)

 Rated  April—June
 capacity

 Name  of  units  for  %  Capacity
 April—June  Production  Utilisation

 976

 32975  7976  3975  2976

 CA)  Nitrogen

 @)Sindn.  द  22°5  75  6°%  ह 10 ठ  4x8

 ii)  Nangal.  20-0  3°  5  84  69  0  93°4

 Gin)  Trombay  20-2  I0°0  20°0  57"3  m6

 (iv)  Gorakhpur  26-5  9°6  189  48°90  706

 roy  Namrup  >  nz  30°9  ix-8  987  107°6

 @)  Durgapur  eos  38-0  9°3  10°8  24"  5  30°0

 TorTaL  °  ‘138-4  60°8  86-0  50-0  67°3

 CB)  Phesphate

 (3)  Trombay  .  >  ०  5°6  9९9  62°2  £0°0

 Production  of  nitrogen  and  phos-  Commercial  Production  of  Of!
 phate  of  FCI  as  a  whole  during  the
 first  quarter  of  ‘1976-77  was  higher
 than  that  in  the  first  quarter  of
 1975-76  by  1 4  per  cent  and  767  per
 cent  respectively  The  capacity  utili-
 sation  during  the  first  quarter  of
 ३476-77  has  also  shown  an  imcrease  of
 37.3  per  cent  in  nitrogen  and  478  per
 cent  in  phosphate  over  the  corres-
 ponding  period  of  the  previous  year

 N.B—(:)  Capacity  utilisation  has
 been  worked  out  for  the  total  nitro-
 gen  including  industrial  nitrogen

 (ii)  Capacity  and  production  from
 Namrup  Expansion  has  not  been  in-
 cluded  in  the  figures  for  the  first
 quarter  of  ‘1976-77;  the  plant  was
 commissioned  in  April,  976  and  is  in
 the  process  of  stabilising  production

 8  SHRI  5  R.  DAMANI  Will  the
 Minister  of  PETROLEUM  be  pleased
 to  state:

 (a)  whether  commercial  production
 of  ०  has  started  in  several  off-shore
 areas  and,  if  so,  since  when  and  the
 figures  of  daily  production  at  each
 place;  and

 (०)  the  progress  of  works  connected
 with  full  exploitation  of  the  potential
 at  each  site  and  for  transporting  the
 crude  to  refining  centres?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  and
 (b)  Commercial  production  of  oil
 from  Bombay  High  field  commenced
 on  May  21,  ‘1976,  and  the  present  pro-
 duction  potential  is  about  10,000

 barrels  per  day,  A  production  poten-
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 tial  of  about:  40,000  ‘barrels  per  day
 is  expected  to  be  establisheg  by  about
 thé  end  of  this  year.  The  optimum
 petential  of  this  field  is  estimated  to
 be  atound  2,00,000  barrels  per  day
 which  is  expetted  to  be  achieved  m
 the  next  three  to  four  years,

 A  single  buoy  mooring  system  has
 been  installed  near  the  production
 platform  for  transporting  the  crude
 oil  through  tankers  to  the  refinery

 Maharashtra  Government  Contribu-
 tion  for  Konkan  Rallway

 i9.  SHRI  ANANTRAO  PATIL:
 PROF,  MADHU  DANDAVATE

 Will  the  Minister  of  RAILWAYS  pe
 Pleased  to  stute,

 (a)  whethet  he  has  expressed  his
 inability  to  procec!  a.h  the  work  of
 Konkan  Railway  due  to  paucity  of
 funds;

 (b)  whether  the  State  Government
 of  Maharashtra  has  shown  its  willing.
 ness  to  contribute  some  amount  to
 undertake  construction  work  of  this
 very  vital  railway  hne,  and

 (c)  whether  Government  propose
 to  give  priority  to  railway  links  in
 backward  areas  under  Twenty  Point
 Economic  Programme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH).  (a)  Surveys  have
 already  been  completed  for  the
 construction  of  the  proposed  rat]  lnk
 from  Apta  to  Dasgaon  and  are  in
 progress  from  Dasgaon  to  Mangalore
 It  ig  also  proposed  to  carry  out  an
 Engineering-cim-traffic  and  financial
 appraisal  of  Apta-Dasgaon  rail  link
 during  the  current  financial  year.  The
 proposal  for  the  rail  link  from  Apta
 to  Mangalore  has  already  been
 included  in  the  list  of  new  rail  links
 sent  to  the  Planning  Commission,  for
 “eing  taken  up  during  the  Fifth  Five

 Year  Plan  for  the  development  of
 backward  areas  subject  to  additional
 funds  being  made  available  by  them.

 (b)  The  Maharashtra  State  Govern-
 ment  have  already  carried  out  some
 earthwork,  as  a  drought  relief  mea-
 sures,  on  the  Apta-Dasgaon  rail  link.
 The  State  Government  will  be  suitably
 addressed  to  participate  in  the
 construction  of  this  rail  link  as  and
 when  it  1s  decided  to  take  it  up  for
 construction  A  decision  in  this  respect
 can  be  taken  after  the  surveys  are
 completed  and  reports  exarnined

 te)  It  would  be  possible  to  take  up
 the  construction  of  more  new  rail  links
 in  backward  areas  only  if  the  avail
 ability  of  resources  for  them  improves

 Recommendation  of  Damie  Committee
 on  Distribution  of  Petroleum  Products

 i20  SHRI  K  M  MADHUKAR:  Will
 the  Morister  cf  PETROLEUM  b>
 pleased  to  state,

 (a)  whether  the  Damle  Committee
 on  distribution  of  petroleum  products
 has  submitted  its  report  to  Govern-
 ment;  and

 (b)  f  so,  what  are  the  main  recom-
 mendations  of  the  Committee  and  Gov-
 ernment's  decis;ons  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  The
 Damle  Committee  on  Distributson
 System  of  Petroleum  Products  has
 submitted  its  Report  on  the  Ist  July,
 976  to  the  Miristur  of  Petroleum.

 (b)  A  statement  giving  the  requisite
 information  35  laid  on  the  Table  of  the
 Wouse  {Placed  in  Library.  See  No.
 LT-003/76}.

 Indian  Credit  for  Rail  Construction  in
 fran

 2l  SHRI  INDRAJIT  GUPTA;
 SHRI  R.  K.  SINHA:

 Will  the  Minister  of  RAILWAYS
 pleased  to  state



 (a)  whether  Iran  hag  sought  Rs,  800
 crore  credit  from  tndia  te  finance  the
 construction  of  raflway  line  in  Iran
 which  will  complete  the  rail  link
 between  the  two  countries;  and

 o
 if  so,  the  salient  features  there.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRi
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.

 Committees  to  keep  watch  on  Crimi-
 nal  Cases  pending  in  Courts

 122.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  Centre  has  asked
 the  States  to  set  up  Monitoring  Com-
 mittees  at  District  and  State  levels  to
 keep  watch  on  the  number  of  pend-
 ing  criminal  cases  in  courts;

 (b)  if  so,  States’  response  thereto;
 and

 (c)  whether  the  disposal  of  the
 cases  has  been  speeded  up  as  a  result
 of  this  measure?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.R.  GOKHALE):  (a)  Yes,  Sir.

 (b>)  Monitormg  Committees  have
 been  set  up  in  Bihar.  Manipur,
 Meghalaya,  Nagaland,  Uttar  Pradesh,
 Andaman  &  Nicohar  Islands,  Goa,
 Daman  and  Diu,  Pondicherry  and
 Lakshdweep.  The  matter  of  setting
 up  such  Committees  is  under  the  active
 consideration  of  the  Governments  of
 Andhra  Pradesh,  Assam,  Gujarat.
 Haryana.  Karnataka.  Maharashtra,
 Orissa,  Tami]  Nadu  and  Dejhi

 (©)  The  suggestion  for  setting  up
 Committees  was  conveyed  only  in
 February,  1976;  it  is  too  early  to
 expect  res  tits.

 Oll  Expierationta
 Borsa

 123,  SHRIMATI  BHARGAYI  THAN:
 KAPPAN:  Wi  the  Minister  of
 PETROLEUM  be  pleased  to  state;

 (a)  whether  any  attempt  has  been
 made  by  the  Central  Government  to
 explore  oil  in  Kerala;  and

 (b)  if  so,  the  progress  made  sa‘  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARD:  (a)  Yes,
 Sir.

 (b)  No  sedimentary  sequence  favour.
 able  for  accumulation  of  hydro-
 carbons  has  been  encountered.

 Proposal  for  Setting  up  of  Chemical
 Planta  in  Kerala

 3124.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  State  Government
 of  Kerala  have  submitted  any  propo-
 al  to  the  Central  Government  for
 setting  up  of  chemica]  plants

 (b)  if  so,  the  broad  features  there-
 of,  location-wise;  and

 (c)  the  reaction  of  Centra]  Govern.
 ment  thereto  and  decision  taken  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  CHEMICALS  AND
 FERTILIZERS  (SHRI  C.  P.  MAJH]-
 (a)  to  (c).  In  the  Ministry  of  Chemicats
 and  Fertilizers  a  proposal  submitted
 by  Kerala  State  Drugs  &  Pharma-
 ceuticais  Ltd.,  Alleppy  for  the  estab.
 lishment  of  a  new  undertaking  at
 Ambalapuzha  in  the  State  of  Kerala
 for  the  manufacture  of  Vitamin  A  with
 an  anbual  capacity  of  30  MMU  is
 under  consideration  of  Government.



 Besides  the  above  M/s.  The  Kerala
 Minerals  &  Metals  Lid.  have  been
 dasued  a  letter  of  intent  for  the  manu-
 facture  of  Titanium  Dioxide  with  a
 eapecity  of  48,000  tonnes  per  year  to
 be  set  up  in  Quilon  district.  The
 foreign  collaboration  propozals  for  this
 project  are  under  consideration.  M/s.
 ‘Kerala  State  Industrial  Development
 Corporation  have  also  been  issued  a
 latter  of  intent  for  a  Formaldehyde
 Project  with  a  capacity  of  7,500  tonnes
 per  year  to  be  set  up  in  Alleppy
 District.  The  validity  of  the  letter  of
 intent  has  been  extended  upto  8th
 September,  i996.

 Expension  of  Cochin  Refinery

 195,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of
 PETROLEUM  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  to  expand  the  present  capa-
 city  of  Cochin  refinery  in  Kerala;

 (b)  if  so,  the  broad  outlines  therc-
 of;  and

 (c)  how  much  capacity  is  likely  to
 be  increased  and  by  what  time?

 THF,  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHMTI
 ZIAUR  RAHMAN  ANSARI),  (a)  In
 August.  4973  the  capacity  of  the
 Cochin  Refinery  was  increased  from
 2.5  million  tonnes  to  3.3  million  tornes
 per  annum.  Guvernment  at  present.
 have  no  proposal  to  further  expand
 this  capacity.

 (»)  and  (c).  Do  not  arise.

 Geo-Physical  and  Seismic  Survey

 126.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  PETROLEUM  he
 pleased  to  state:

 (a)  whether  the  promised  compre-
 hensive  geo-physical  survey  and  seis-
 mic  shooting  of  geological  horizons
 across  the  length  and  breadth  of  the
 country  has  since  been  taken  up;

 (b)  if  8०,  the  result  thereof;
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 (c)  whether  self-sufficiency  in  थी
 exploration  has  been  achieved:  and

 (a)  if  not,  by  what  time  it  is  ex.
 pected?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (ay  and
 (b).  Yes,  Sir.  The  work  is  in  progress
 and  the  data  obtained  by  the  various
 survey  parties  is  under  process.

 (¢)  and  (d).  While  near  self-
 sufficiency  has  been  achieved  in  oil
 exploration  expertise,  service,  of
 foreign  experts  are  obtained  in  a
 limited  way  wherever  found  absolutely
 essential.

 A  good  deal  of  equipment  has  ta  be
 imported.  Efforts  are,  however,  being
 made  for  the  indigenous  manufacture
 of  digital  seismic  umits.  specialized
 logging  units,  air-borne  magnetic
 survey  equipment  and  drilling  rigs.
 ete.  It  is  difficult  to  say  when  the
 country  will  be  self  sufficient  in  the
 production  of  exploration  equipment.

 Coal  based  Fertiliser  Factory  at
 Talcher

 27.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  the  Coal  based  fertili-
 zer  factory  at  Talcher  in  Orissa  when
 completed  will  be  the  first  and  bigges:
 Coal  based  Fertilizer  Factory  not  only
 in  India  but  in  the  world;

 (b)  whether  Government  are  con-
 templating  to  have  more  fertihzer
 plants  based  on  coal  in  view  of  a  very
 big  coal  deposit;  and

 (c)  what  variety  of  fertilizers  will
 the  plant  at  Talcher  manufacture?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  ए.  C.
 SETHI):  (a)  and  (c).  Three  coal  based
 fertilizer  plants  of  identical  capacity
 of  495,000  tonnes  of  urea  per  annum
 each  are  being  set  up  at  Talcher.
 Ramagundam  and  Korba.  While  the
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 Talcher  and  Ramagundam  projects
 are  in  advanced  stages  of  implementa-
 tion,  and  the  Talcher  plant  is  expected
 te  be  commissioned  by  about  July,
 ‘1977,  the  Korba  project  has  been
 slowed  down  due  to  resource  cons-
 traints,

 A  coal  based  fertilizer  plant  with  a
 capacity  comparable  to  Talcher  is  in
 operation  of  Moderfontein  in  South
 Africa.

 {b)  It  igs  Government's  policy  that
 fertilizer  production  should,  to  the
 extent  possible  be  hased  on  the  locally
 available  feedstocks,  including  coal.
 taking  into  account  the  location  and
 other  techno-economic  factors.

 Grant  of  Industrial  Licences  to  Drug
 Units

 128.  SHRI  K.  S.  CHAVDA:  Wil!  the
 Minister  of  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  what  are  the  bases  on  which
 industrial  licences/imported  and  cana-
 jised  raw  materials  are  proposed  to
 be  given  by  Government  to  the  new
 units  as  wel]  as  to  existing  units:

 (b)  whether  for  framing  any  policy
 on  this  issue,  Government  will  take
 into  account  the  overall  foreign  ex-
 change  expenditure  of  a  company  or

 the  issue  is  likely  to  be  restricted  only
 to  imported  raw  materials;  and

 (c)  in  how  many  cases  industria!
 licences  have  been  refused  during  the
 last  three  years  when  clear  policy  in
 the  Import  Trade  Control  Book  already
 exists?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI):  (a)  to  (en  Policy  governing
 the  grant  of  industrial  licences  is
 containeg  in  the  Guidelines  for  Indus-
 tries  which  is  a  priced  publication
 published  annually.  Import  of  raw
 materials  and  release  of  canalised  7६४
 ymaterials  is  provided  for  in  the  Import
 Trade  Control  Policy  in  force  from
 time  to  time.  This  ig  published  in  the
 form  of  a  booklet  under  the  above
 heading  by  the  Ministry  of  Commerce.
 According  to  the  present  Government
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 cis)  Industrial  ‘Moences  are  usually
 not  issued  to  foreign  firms  for  pro-
 ducing  formulations  unlegs  linked
 with  the  production  of  bulk  drugs;

 (ii)  They  are  asked  to  take  up
 production  of  bulk  drugs  from  more
 basic  stages  and  to  make  available
 a  suitable  portion  of  their  bulk  drugs
 production  to  non-associated  formu-
 lators  in  the  country  as  a  condition
 for  permitting  expansion  in  capacity
 or  taking  up  new  activity.

 (iff)  Progressive  reduction  of
 foreign  equity  participation  with
 corresponding  increase  In  the  Indian
 shareholding  is  imposed  when  they
 are  allowed  expansiun  of  their  manu-
 facturing  activities.

 As  regards  the  Indian  Sector  of  the
 Drug  Industry,  more  liberal  policy  had
 been  recommended  by  the  Committee
 On  Drugs  and  Pharmaceutical  Industry
 in  its  reports,  a  copy  of  which  was
 laid  on  the  Table  of  the  Hcuse  on  8th
 May.  1975.  In  order  ta  encourage
 Indian  companies  more,  Government
 has  recently  adopted  the  approach  that
 when  considering  the  fcrmulations
 licence  apphcations  from  Indian  parties
 there  is  no  need  to  link  such  formula-
 tions  to  bulk  drug  production  provided
 that  their  bulk  drug  production  to
 formulation  activity  is  in  the  ratio  of
 l-0.  Industrial  licence  applications
 are  considered  in  the  context  of
 licensing  policy  in  force  One  of  the+
 parameters  in  examining  such  licens.
 ing  applications  concerng  the  imnort
 content  contained  in  the  items  apphed
 for

 Wagon  for  Salt  Movement  te  Orissa
 and  Calcutta

 129,  DR.  क्य,  L.  RAO:  Wilh”  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  export  of  salt  from
 Andhra  Pradesh  to  Orissa  and  Cal-
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 cutte  has  been  stopped  due  to  non.
 availability  of  Railway  wagons;  and

 (b)  if  60,  the  reasons  for  this?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.  According  to
 the  decision  of  the  Government,  the
 entire  quantity  of  salt  required  in
 West  Bengal  is  to  be  moved  only  by
 the  sea  route.  The  traffic  in  salt
 Offered  at  salt  loading  stations  in
 Andhra  Pradesh  for  destinations  in
 Orissa  is  being  cleared  freely  as  and
 when  wagons  are  demanded.

 (b)  Does  not  arise.

 Passenger  Train  Accidents

 130.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  -total  number  of  passenger  train
 accidents  between  January,  973  and
 July,  1976;

 (b)  total  number  of  people  killed
 and  injured  as  a  result  thereof;

 (c)  the  extent  of  damage  caused  to
 Railways  due  to  these  accidents;  and

 (da)  compensation  paid  to  the  vic-
 tims  of  these  accidents?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAY,  (SHRI
 BUTA  SINGH):  (a)  During  the  period
 ist  January.  973  to  l5th  July,  1976,
 there  were  4.074  train  accidents
 invoiving  passenger  trains  in  the
 categories  of  collisions,  derailments.
 trains  running  into  road  traffic  at  level
 crossings  and  fires  in  trains  on  the
 Indian  Government  Railways.

 (b)  In  these  accidents,  579  persons
 were  killed  and  .768  injured.

 (c)  The  cost  of  damage  to  railway
 property  such  as  roiling  stock  and
 permanent  way,  etc.  has  been  estimated
 at  approximately  Rs.  1,80,89,000,
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 (d)  (i)  An  amount  of  Rs.  84,86,621.02
 paise  hag  so  far  been  paid  to  victims
 of  these  train  accidents  under  the.
 Indian  Railways  Act,  1899.

 (ii)  The  information  regarding  com.
 pensation  paid  to  railway  employees
 killed  and  injured  in  these  train
 accidents,  under  Workmen's  Compen-
 sation  Act,  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 Use  of  Dye  Intermediates  fo,  Manu-
 facture  of  Bulk  Drugs

 3].  SHRI  SOMCHAND  SOLANKI:
 Will  the  Minister  of  CHEMICALS  AND.
 FERTILIZERS  be  pleased  to  state:

 (a)  what  are  the  dye  intermediates.
 which  are  used  by  foreign  firms  for
 manufacture  of  bulk  drugs;

 (b)  the  names  of  foreign  firms  with
 more  than  26  per  cent  foreign  equity:
 manvfacturing  bulk  drugs  ang  dyes/
 Pesticides,  industrial  licences,  common
 intermediates  utilised  for  dyes/pesti-
 cides  and  bulk  drug  manufacture  and
 their  production  for  last  three  years:
 and

 (c)  is  it  a  fact  that  number  of  dye
 intermediates  imported  for  dyes/pesti.
 cides  with  less  custom  duty  are  uti-
 lised  in  bulk  drug  manufacture  for
 captive  consumption;  if  so,  the  names
 of  dye  intermediates  utilised  as  such
 and  how  would  Government  prevent
 this  unhealthy  practice  indulged  in  by
 foreign  firms?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  ्.  C.
 SETH):  (a)  to  (c).  Information  is
 being  collected  and  wil]  be  laid  on  the
 Table  of  the  House.

 Take-Over  of  Foreign  Oi!  Companies

 132.  SARDAR  SWARAN  SINGH
 SOKHI:  Wik  the  Minister  of  PETRO.
 LEUM  be  pleased  to  state:
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 {a}  whether  it  has  been  decided  to
 take-over  all  the  foreign  oil  compe.
 sniea;  and

 (b)  whether  theze  oil  companies
 would  merge  with  the  nationalised

 public  sector  oi]  firms?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  Two
 foreign  oil  companies  namely,  Esso
 and  Burmah-Shell,  have  already  been
 taken  over  by  Government.  Nego.
 tiations  for  the  take-over  by  Govern-
 ‘ment  of  the  remaining  two  foreign  oi)
 companies  namely,  Caltex  and  Assam
 ‘Oii  Company,  are  in  progress,

 (bo)  After  all  the  existing  oil  com-
 panies  have  come  into  the  public
 sector,  restructuring  of  the  oil  industry
 may  become  necessary  in  order  to
 ‘ensure  optimum  utilisation  of  the
 existing  facilities  and  to  maintain  a
 high  standard  of  service  to  the  con.
 sumers.  A  final  view  would  be  taken
 after  the  negotiations  with  Caltex  and
 Assam  Oil  Company  are  completed

 Search  of  Houses  of  Railway  Engineers
 in  June.  976

 133.  SARDAR  SWARAN  SINGH
 SOKHI  Will  the  Minister  of  RAIL-
 WAYS  be  pieased  to  state

 (a)  whether  the  CBI  searched
 houses  of  Railway  Executive  Engi-
 neers  early  in  June,  97€;

 (b)  if  so,  the  names  and  places  of
 Railway  Zones  where  searches  were
 carried  out;

 (c)  whether  any  top  officials  of
 Railway  Board  were  involved  or  were
 found  to  have  any  link  or  relations
 ‘with  the  persons  involved;  and

 (d)  the  outcome  of  the  searchés?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b),  No  search

 «of  houses  of  any  Railway  Executive
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 Engineers  wag  conducted  by  the  CBI
 during  June,  1996.  However,  CBI  made
 a  Press  release  on  fn  June,’  9768
 regarding  search  conducted  by  thes
 on  ist  April,  3970  relating  to  en
 Executive  Engineer  of  the  Mortivern
 Railway.

 (ce)  No,  Sir.

 (a)  Still  under  investigation  by  the
 CBI,

 Constitution  of  Divisional  and  Zonal
 Railway  Users  Consultative  Com-

 mittees

 ‘1384.  SARDAR  SWARAN  SINGH
 SOKHI-  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  names  af  the  Members  of
 Divisional  Railway  Users  Consulta.
 tive  Committee  and  Zonal  Railway
 Users  Consultative  Committee  in  each
 division,  zone-wise,  including  the
 names  of  Members  of  Parliament;

 (b)  criteria  of  nomination  to  these
 Committees  and  their  constitution:

 (९)  whether  the  sitting  Members  of
 Parliament  have  been  left  out  from
 these  Committees,  and

 (d)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  ‘SHRI
 BUTA  SINGH).  (a)  6  statement
 giving  the  information  ts  laid  on  the
 Table  of  the  Tiouse  ([(Pland  im
 Library.  See  No,  L.T-2004/76}.

 (b)  Nominations  to  the  Ruilway
 Users’  Consultative  Committees  are
 based  on  the  principle  of  securing
 representation  to  various  identifiable
 and  important  groups  of  rail  users.
 Constitution  of  both  the  Dhvisional
 Railway  Users’  Consultative  Comimittee
 and  the  Zonal  Raihway  Users’  Con.
 sultative  Committee  is  laid  on  the
 Tatle  of  the  House.  (Pieced  iw
 Labrary.  See  No.  LT-i004/ 76).
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 {c)  and  (a).  Nominations  of  the
 Members  of  Parliament  on  these
 Committeea  are  made  on  the  recom-
 mendations  of  the  Ministry  of  Parlia-
 mentary  Affairs  and  their  reply  is
 swaited.

 y

 Qrant  of  Industrial  Licence,  for
 Manofacture  of  Fine

 135,  SHRI  NANUBHAI  N.  PATEL:
 ‘Will  the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  how  many  foreign  companies
 manufacturing  drugs  have  been  grant-
 ed  industrial  licences  for  the  manu-
 facture  of  fine  chemicals  and  whether
 they  have  been  given  consolidated
 capacities;

 (b)  names  of  items  of  fine  chemi-
 ealg  allowed  to  them  in  industrial
 licences.  capacities  allowed  and  pro-
 duction  during  last  three  years;  and

 (c)  whether  thete  is  no  price  con.
 trol  on  fine  chemicals  and  these  com-
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 panies  have  resorteg  to  exorbitant
 Profits  during  the  last  three  years;  if

 so,  facts  of  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  CHEMICALS  AND
 FERTILIZERS  (SHRI  C.  PL  MAJIII):
 (ay  The  following  foreign  companies
 manufacturing  drugs  have  been  granted
 Industrial  Licence  for  the  manufacture
 of  Fine  Chemicals:

 (i)  M/s,  Glaxo  Laboratories  (India)
 Ltd.,  Bombay.

 (ii)  M/s.  E  Merck  (India)  Pvt.
 Ltd.,  Bombay.

 (iii)  M/s.  Richardson  Hindustan
 Ltd.,  Bombay.

 (iv)  M/s,  Sandoz  (India)  Ltd.,
 Bombay.

 (b)  Name  of  items  of  Fine  Chemicals
 alloweg  to  them  in  Industrial  Licence
 capacities  allowed  and  preduction
 during  last  three  years  is  indicated
 helow

 Name  of  the
 Compar  ics

 Name  of  the  item  and
 capacitics

 Production

 1973  3974  2975

 Mi
 Glaxo  Laboratories  Laboratry  Chemicals  Reagents  ‘131240  Kg.  954  20Kg.  730070  Kg

 india)  Ltd.,  Bombay.
 Organic

 Inorganic  Metallic  Salts,  (7  months)(£3  morths)
 Chemicals,  Elcc-

 tronic  Grade  Chemicals  and
 Solvents  for

 Sp  eCITOSs  COPy’s Bio-Chemicals  an  Indica-
 tor  =Dyts.  360  Tonnes/

 Annum.

 Mifs.B.  Merck  (India)  Fine,  Technical  and  Pharme-  Solid
 ceutical  Chemicals  Reagents

 5536  Ke
 9578  Kg.  781.  Kg

 Laboratory  Chemical
 cros  copical  Stans  and  Indi-  7o24  Lts.  6s8g0Lts.  85346Lts.
 cator  Papers,  200  Tonnes/
 Annum.

 Mis.  Richardson
 Hindustan  Menthol  324000  Ibs  747  Tonnes}  ‘84305  Kg.  50326  Kg.  56260  Kg

 Prt.  Lrd.,  Bombay.

 Mie.  Sands Sandoz  (india)  Ltd.,
 ——

 Acid  60  Tonnes}  —_—  Not  yet  reported  any  production-
 .  renum,
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 (c)  There  is  no  price  contro]  on  Fine
 Chemicals.  No  case  of  exorbitant
 profits  on  Fine  Chemicals  made  by
 these  Companies  during  last  three
 years  has  come  to  the  notice  of  the
 Government.

 Prices  of  Drugs  under  Drug  Prive
 Control  Order

 186,  SHRI  NANUBHAI  N.  PATEL:
 Will  the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  in  how  many  cases  of  bulk
 drugs,  Pfizer,  Ciba  Geigy,  Cynamide,
 Wyeth,  Organon  and  IDPL  have  their
 declared  prices  under  D.P.C.O.  ‘1970;

 (b)  when  were  these  prices  declar-
 ed  and  whether  any  changes  in  prices
 have  been  effected  subsequently  based

 on  cost-examination  by  B.LCP.;

 (९)  whether  the  prices  declared  are
 exorbitant  and  Government  have  any
 proposal  to  get  these  drugs  examined
 in  near  future;  and

 (d)  if  so,  facts  thereof?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  7  ९.
 SETHI):  (a)  The  number  of  bulk  drugs
 in  respect  of  which  the  prices  were
 deciared  by  the  concerned  companies
 under  the  provisions  of  Drugs  (Prices
 Control)  Order,  1970,  either  at  the  time
 of  promulgation  of  the  said  order  or
 subsequently  are  as  follows:

 Pfizer  4

 Ciba  Geigy  27

 Cynamide  .  2

 Wyeth  .  +  9

 Organon  .  .  .  34

 wre...  ‘  2I

 (b)  A  statement  showing  declared
 prices  of  bulk  drugs  under  Drugs
 (Prices  Control)  Order,  3970  in  respect
 of  these  companies  as  also  the  prices
 of  other  bulk  drugs  declared  and
 revised  subsequently  on  the  basis  of
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 cost  escalation  of  the  raw  materials  as
 approved  by  the  Government  based  on
 the  recommendations  of  BIGP  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  Seg  No.  Lif-3006/76},

 (c)  and  (a).  The  need  for  costing  the
 bulk  drugs  manufactured  by  the  above.
 mentioned  six  companies  is  also  being
 gone  into.

 Proposals  fer  Expansion  of  Puabiie
 Sector  Units  of  Drugs

 27.  SHRI  NANUBHAI  N.  PATEL:
 Will  the  Minister  of  CHEMICALS  AND
 FERTILIZERS  he  pleased  to  state:

 (a)  what  are  the  proposals  for  ex-
 Pansion  of  public  sector  units  mann.
 facturing  drugs  during  Fifth  Five
 Year  Plan;

 (b)  whether  Government  have  con.
 agucted  any  rost  benefit  analysis  of

 these  projects  and  if  so,  facts  thereof:
 and

 (c)  what  is  the  present  position  of
 Vitamin  ‘C’  project  of  Hindustan  Anti-
 biotics  Limited  in  regard  to  nature
 of  technology  and  establishment  of
 commercial  production?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  है:  C.
 SETHI):  (a)  The  two  public  sector
 undertakings  manufacturing  drugs  viz.,
 Indian  Drugs  &  Pharmaceuticals
 Limited  GDPL)  and  Hindustan  Anti-
 bloties  Limited  (HAL)  have  submitted
 the  following  proposals  for  expansion
 during  the  Fifth  Five  Year  Pian:—

 IDPL  bw  Formulation  Unit  (New)

 s.  Nicotinamide  Plant  (New)

 3.  Antibiotics  Plant  Expansion

 rs  Synthetic  Drugs  Plant  Expansion
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 Of  these  proposals  the  establishment
 of  the  Nicotinamide  Plant  and  S.D.P.
 Bxpansion  (Phase  IT)  have  already
 been  approved  by  the  Government.

 mR  Erythromycin
 2.  Streptomycin  Expansion
 3.  Formulation  Plant  II

 4.  Penicillin  Expansion

 Se  Ampicillin  Expansion
 6.  Gentamycin

 7.  Industrial  Enyzmes

 (b)  Before  a  scheme  is  approved  by

 the  Government,  the  project  is  examin.

 ed  in  all  its  perspectives  such  as

 availability,  cost  benefits,

 savings  in  foreign  exchange,  import

 demand,

 substitution,  etc.  In  respect  of  the

 Nicotinamide  project  and  SDP  Phase  Ii

 Expansion  approved  by  the  Govera.

 ment,  the  cost  benefits  as  envisaged

 are  indicated  below  :—

 Interral  Return  on  Return  on
 Vroject  rate  of  capital  equity

 return  employed
 (IRR)

 SDP  Expansion  Phase  II,  मु  वि  20%  IB1%  ३०-7%
 Nicotinamide  Plant  31%  35°I5%  35°  89%

 (c)  For  the  production  of  Vitamin  C
 HAL  have  adopted  the  technology
 developed  by  National  Chemical
 Laboratory,  Poona.  Since  HAL  were
 facing  ceriain  technological  probiems,
 certain  private  sector  companies  have
 Offered  to  supply  technological  assist-
 ance  to  AAL  for  achieving  rated
 capamty  of  their  Vitamin  C  Plant.
 Some  preliminary  work  in  this  regard
 has  already  been  done  by  Technical
 experts.

 Broad  Gatge  Line  between  Bangalore
 ang  Guntakal

 188.  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state;

 (a)  the  progress  made  in  laying  a
 broad  gauge  ine  between  Bangalore
 and  Guntakal;  and

 (b)  the  reasons  for  the  dilay  in  the
 execution  of  the  work?

 TRE  DEPUTY  MINISTER  IN  THE
 MENSTRY  OF  RAILWAYS  (SHRI

 BUTA  SINGH):  (a)  Overall  progress
 ig  42  per  cent.

 (b)  The  work  is  in  progress  and  is
 expected  to  "xe  compicted  by  980  on
 account  of  the  simited  availatility  of
 funds.

 Prevention  of  River  and  Sea  Water
 from  Pollution  by  Mangalore  Fertili-

 Zers  and  Chemicals  Limited

 139,  SHRI  P.  R.  SHENOY:  Will
 the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  the  arrangements  made  Sy  the
 Mangalore  Fertilizers  and  Chemicals
 Ltd.  to  prevent  river  and  sea  water
 pollution;  and

 (b)  whether  Government  have
 found  these  arrangements  to  be  ade.
 quate?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  ए.  C.
 SETHI):  (a)  and  (b).  The  effiuents
 from  the  Mangalore  Fertilizer  plant
 are  bsing  treateg  so  a3  to  ensure  that
 the  standards  laiqd  down  by  ISI  for
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 The  arrangements  made  by  the
 company  for  the  treatment  and  dis-
 posal  of  effluents  have  been  approved
 by  the  Karnataka  State  Boerd  for  pre-
 vention  and  Control]  of  Water  Pollu-
 tion  and  the  Karnataka  Government.
 Centinuous  mointoring  is  also  being
 ‘tarrieq  out  by  the  College  of  Fishe-
 ries.  Mangalore  to  ensure  that  there
 $s  no  ecological  gisturbance  or  pollu-
 tion  in  the  sea.

 Proviston  of  Finances  for  laying  new
 Railway  Lines  and  for  Konkan  Rail

 Project

 140.  SHRI  VASANT  SATHE:  will
 the  Minister  of  RAILWAYS  be  plees-
 eq  to  state:

 (a)  whether  no  new  railway  lines
 can  be  constructed  during  the  sth
 Plan  for  reasons  of  resource  cons.
 teaints;

 (b)  whether  Planning  Commission
 has  been  approached  in  the  matter  and
 if  so,  salient  features  of  the  proposal
 made  recently  and  reaction  of  the
 Planning  Commission  thereto;

 (e)  what  efforts  are  made  to  ensure
 that  the  work  on  Konkan  Rail  project
 does  not  suffer  for  want  of  finances;
 and

 (d)  what  are  the  prospects  of  get-
 ting  the  :equired  finance  to  execute
 the  projec’  as  scheduled?

 THE  DIPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  In  the
 Sth  Plan  an  amount  of  Rs.  i00  crores
 feg  been  allocated  by  the  Planning
 Commission  for  the  construction  of
 pew  Yaiway  lines.  Thig  amount
 would,  hcwever,  be  insufficient  even
 for  the  lies  required  for  meeting  the
 transport  needs  of  the  core  sector  of
 the  sconomy  and  to  meet  the  firm
 commitments  which  inelude  the
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 throw-forward  works  trom  the  Fourth
 Plan  and  the  works  sanctioned  in  the
 Sth  Plan  so  far.  The  Planning  Com-
 mission  were,  addressed  to  alloy  addi-
 tonal  funds  to  the  tune  af  Te  83
 crore;  for  the  construction  of  new
 lines  in  the  backward  areas  in  the
 country.  They  have,  ‘however,  been
 unable  to  do  so,

 (९)  and  (a).  Surveys  have  already
 been  completed  for  the  cons-
 truction  of  tha  proposed  =  rail
 Ink  form  Apta  to  Dasgaon
 and  are  in  progress  form  Dasgaon
 to  Mangalore,  It  is  also  preposeg  to
 carry  out  an__ Engineering-cum-trafiie
 and  financial  appraisal  of  Apta-Das-
 gaon  rail  link  guring  the  current  fin-
 ancial  year.  The  proposal  for  the  rail
 link  from  Apta  to  Mangaolre  was  in-
 cluded  in  the  list  of  new  rail  links
 sent  to  the  Planning  Commission,  for
 being  taken  up  during  the  Fifth  Five
 Year  Plan  for  the  development  ef
 backward  areas  and  they  were  requi-
 ested  to  allot  additional  funds  for
 them.  The  5th  Five  Year  Plan  is  yet
 to  be  finalised  by  the  Planinng  Com-
 mission.  The  prospects  of  getting  the
 requisite  funds  for  the  scheme  will  be
 known  only  after  the  Fifth  Five  Year
 Plan  is  finalised  and  approved.

 Proposal  to  introduce  Janta  ExPress
 on  Bombay-Nagpur-Caicutta  Line

 44.  SHRI  VASANT  SATHE,  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose  to
 introduce  Janata  Express  to  cater  to

 the  transport  requirements  of  2nd
 class  passengers  on  Bombay-Nagpuc~
 Calcutta  line  of  Central  Railway  की
 view  of  the  heavy  traffic;

 (b)  if  so,  the  salient  features  there-
 of;

 (e)  the  extent  of  increases  i  pas
 senger  traffic  earnings  on  Bombay-
 Nagpur-Calcutta  line  over  the  past
 three  year’;  and
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 “(d)  steps  taken  or  proposed  to  be
 taken  to  cope  up  with  the  increasing
 traffic  on  this  line?

 THY  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No,

 (by  Does  not  urise.

 {c)  Section-wise  passenger  earnings
 are  not  maintained  seperately.

 (dy  29/30,  Bombay-Howrah  Ex-
 press  have  been  deselised  and  load
 augmented  by  3  coaches.  It  is  propos-
 ed  to  increase  the  frequency  of  133/
 734  Howrah-Ahmedabad  Express  from
 weekly  to  bi-weekly  from  1-10-76
 which  wili  serve  the  major  part  of  the
 route  viz.  Bhusaval-Howrah.

 Prices  of  Essential  Drugs

 142.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  CHEMI.
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  the  prices  of  essential
 drugs,  patent  drugs  and  other  rare
 drugs  manufactured  by  multinational
 corporations  have  largely  been  in-
 creased  during  Emergency  but  the
 supply  in  the  market  is  very  poor:

 (b)  if  so,  what  steps  have  been
 taken  in  the  matter;  and

 (ed  the  price  list  of  important  drugs
 manufactured  by  the  multi-national
 units  before  and  after  Emergency?

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  ८.
 SETHI):  (a)  and  (७).  Prices  of  drugs
 are  statutorily  controlled  under  Drug
 (Price  Controj])  Order,  197.  This
 order  provides  for  a  mechanism  for
 fixation  of  prices  of  drugs  at

 reasonable  levels.  Government
 have  =  revised  the  prices  of
 various  drug  formulations  falling  un-
 der  the  category  of  essential  drugs,  pe-
 tent  drugs  and  other  drugs  manufac-
 tussd  by  companies  belonging  to  the
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 public  sector,  the  India  sectors,  as  also
 to  companies  with  foreign  equity  ex-
 ceeding  40%  since  the  imposition  of
 Emergency  in  accordance  with  the
 above  formula.  In  addition  to  the
 above,  manufacturers  were  also  allow-
 ed  to  revise  tha  retail  prices  of
 medicines  and  medicinal  preparations
 to  the  extent  of  additional  element
 of  duty  ०  fexcise  levied  with  effect
 from  ३69  March,  1976,

 The  cumulative  effect  of  increase
 allowed  on  the  monthly  average  of
 wholesale  index  of  drugs  and  medi-
 cines  form  July,  975  to  June,  976
 is  given  below:

 Month  Index

 July,  7975  डे  (213-6

 March,  3976  नि  नि  213-8

 April,  3976  236°6

 May,!976  .  237.2

 junc,  79765  >  243°0

 No  complaint  of  acute  or  genera]
 shortage  of  drugs  has  been  received.
 However,  sometimes  some  complaints
 about  shortage  of  supplies  of
 some  individual  preparations  are
 received  from  State  Drug  Con-
 troller  and  based  thereupon
 matter  is  taken  up  by  the
 Government  with  the  manufacturers
 concerned  afd  situation  met  on  an
 emergent  basis.

 (९)  There  are  about  65  drug  manu-
 facturing  companies  having  some  me.
 asure  of  foreign  equity.  Drug  for-
 mulations  manufactured  by  these
 companies  run  into  thousands.  It  is,
 therefore,  not  possible  to  furnish  the
 @etails  of  prices  prevailing  for  indi-
 vidual  drugs  before  and  after  Emer-
 gency.  The  manufacturers  or  import-
 ers  are  however,  required  to  furnish
 price  list  of  the  formulations  intended
 for  sale  to  the  dealers  showing  the
 price  at  which  formulations  are  sold
 to  g  retailer.



 143,  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  Fertilizer  Corporation
 of  India  proposes  to  diversify  its  ape-
 rations  relating  to  industrial  explo-
 sives;  and

 (b)  xf  so,
 thereof?

 the  reasons  and  fact:

 THE  MINISTER  OF  CHEMICALS
 AND  FERTILIZERS  (SHRI  P.  C.
 SETHI).  (a)  and  (b)  The  Fertilizer
 Corporation  of  India  already  have
 facilities  for  the  manufacture
 of  ammonium  nitrate  (explo-
 sives  grade)  at  Sindri  The
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 Corporation  i,  now  considering
 setting  up  of  a  plant  for  the  ruanufecs

 144  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  RAILWAYS  be  pieas-
 ed  to  state:

 (a)  whether  campaign  for  appre-
 hending  ticketless  travellers  bas  re-
 sulted  in  realisation  of  goog  amount  of
 revenue  during  ‘1976;  and

 (b)  if  so,  the  extent  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes

 (b)  Results  of  ticket  checking  drives  during  the  periog  ist  January,
 ३५76  to  30th  June,  2976  as  compared  with  the  corresponding  period  of  last
 yeer

 ‘I-1-1975  to  A-1-1976  to
 30-6-1975  3C-6-976

 5  No.  of  95678  detected  trav  ling  without  tickets  or
 with  improper  tack  ts  9,49,953  12,28,  365

 2  Amount  of  railway  dues  realised  न  Rs.  1,36,42.$10  Rs.  1,77)535783

 3.  No.  of  unbooked  luggage  cas  s  detected  लि  5,87,320  "87,799.

 4  Amount  realised  from  unbooked  luggage  cascs  Rs.  46,29,222  Rs.  66;27,635

 5.  No  of  pcrsons  prosecuted  :  .  99,699  49435730

 6.  No  of  9  rsons  8727  ते  58,386  86,889

 7  Amourt  of  pudicial  fine  re:]  ced  Rs  882,252  Re.  3§,22,703

 DUnmansed  Rai-way  Crossings  in
 Haryana

 i45,  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 ,  9)  the  number  of  unmanned  rail-
 way  crossings  in  Haryana  State;  and

 (b)  the  steps  proposed  to  be  taken

 by  Government  to  ieduce  this  num-
 ber?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  There  are  364
 ‘C’  class  unmanned  level  crossings  in
 Haryana  State.

 (b)  The  number  of  बू  class  un-
 manned  level  crossings  al!  ovar  the
 Railways  ५  more  than  22,000,  Man-
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 everes  initially,  which  woulg  have  to
 he  borne  by  the  State  Governments  as
 per  extant  rules,  and  about  Rs.  3)
 crores  as  annual  recurring  main-
 tenance  charges,  which  would  have  to
 be  borne  by  the  Railways.

 It  is  neither  feasible  nor  necessary
 to  man  all  the  unmanned  level  cros~
 sings.

 The  Ratlways  carry  out  periodical
 census  of  traffic  to  review  the  need
 for  manning  of  unmanned  level  cros-
 sings.  Based  on  this,  some  unmanned
 level  crossings  are  manned  each  year
 in  consultation  with  the  State  Gov-
 ernment  taking  into  account  various
 factors  Hke  density  of  traffic,  visi-
 bility,  accident  proneness,  etc.  as  also
 the  availability  of  funds.  This  is
 being  done  in  respect  of  the  unman-
 ned  level  crossings  situated  in  all  the
 States  including  Haryana.

 Decision  to  raise  Marriage  Age  of
 Boys  and  Giris

 146.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleaseg  to
 state:

 (a)  whether  Centra!  Government
 have  decided  to  raise  the  minimum
 Marriage  age  for  boys  to  2]  and  for
 girls  to  8  years,  and

 (b)  if  so,  the  salient  features  there~
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  ४.  A.
 SEYID  MUHAMMAD):  (a)  Yes,  Sir.

 o)  The  Child  Marriage  Restraint
 Act,  3929,  and  connecteg  Acts  are  pro-
 posed  to  be  amended  for  the  purpose.
 The  Bih  will  be  introduced  in  this
 seasion.

 Discovery  of  Oli  during  Lu 1915
 147,  SHRI  ARJUN  SETHI:  Will

 the  Minister  of  PETROLEUM  be
 pleased  to  state:

 (a)  the  number  of  places  where  ql
 was  struck  during  the  year  4975  ७785
 the  stage  at  which  each  well  stands
 at  present;

 (b)  whether  any  more  wells  are
 likely  to  be  drilled  in  the  near  future;
 and

 (ec)  af  so,  the  broad  fedtures  thers-
 of?

 THE  DEPUTY  MINISTER  IN  THR
 MINISTRY  OF  PETROLEUM  (SHR§
 ZIAUR  RAHMAN  ANSARI):  (a)  to
 (c).  During  1975,  oil  has  been  dis-
 covered  at  two  places,  namely,  Sanna.
 okhurd  and  Nandasan,  both  in  Gujarat
 Of  the  five  wells  drilled  at  Sannaokh-
 urd  one  has  been  found  oil-bearing,
 ome  gas-bearing,  two  huve  proved  dry
 and  the  fifth  is  to  be  further  fully
 tested.  At  Nandasan  only  one  well
 has  been  drilled  and  tested  in  which
 the  presence  of  oil  has  been  indicated.

 One  more  well  each  at  Sannaokh-
 urd  and  Nandasan  is  planned  to  be
 drilfeq  during  ‘1976-77.  Additionally
 both  ONGC  and  oil  India  Limited  are
 to  dril]  a  number  of  wells  in  their  are-
 ag  of  operations  in  the  country.

 Reduction  in  Salaries  of  Executive  of
 HPC  and  Bharat  Refineries

 148,  SHRI  N  E  HORO:  Will  the
 Mimster  of  PETROLEUM  be  pleased
 to  state:

 2a)  whether  Government  have  re-
 ceatly  reduced  the  salaries  of  some
 top  executives  in  the  Hindusian
 Petroleum  Corporation  and  Bharat
 Refineries  formerly  known  as  ESSO
 and  Burmah  Shell;

 (b)  if  so,  to  what  extent  ang  ‘he
 braad  outlines  of  the  agreement  rca-
 ched  with  these  foreign  oil  compan-
 ies  at  the  time  of  their  take-over;  and
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 (c)  whether  the  executives  earning
 less  than  4,000  rupees  per  month  have
 alo  been  affected  and  if  so,  the  facts
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  (a)  to
 (c).  Under  the  Acts  for  the  ‘Acquisi-
 tion  of  Undertakings  in  India’  of
 ESSO  and  Burmah-Shelf,  and  the
 agreements  with  these  companies  at
 the  time  of  their  take-over,  the  terms
 and  conditions  of  the  erstwhile  emp-
 loyees  shall  be  continued,  unless  and
 until  these  are  altered  by  the  Cen-
 tral  Government  or  the  Government
 company,  or  such  employment  is  duly
 terminated.  In  the  case  of  Hindustan
 Petroleum  Corporation  (HPCL),  ma-
 nagement-staff  earning  a  salary  of
 more  than  Rs.  4,000/-  have  not  been
 allowed  any  further  increases  beyond
 the  pay  drawn  by  them  as  on  1-8.74,
 ain  respect  of  other  management-staff
 progression  upto  a  maximum  of  Rs.
 4,600;  is  being  allowed  in  the  scales
 af  pay  applicable  to  the  erstwhile  Lube
 India.  In  the  case  of  Bharat  Refineries
 Limited,  as  an  interim  measure  and
 pending  further  consideration,  the
 Bame  principles  asin  thecaseof  Hin.
 adustan  Petroleum  Corporation  Limited
 have  been  brought  into  force  with
 effect  from  1-8-1976,  with  the  diffe
 rence  that  those  drawing  less  than  Rs.
 4,000/-  will  progress  toward  this  ceil-
 ing  with  increments  of  reduced  quan-
 tum  or  at  increased  intervals.

 2  brs

 PAPERS  LAID  ON  THE  TABLE

 ORvINANCES  PROMULGATED  DURING  THE
 fmm0D  4TH  June  TO  2ND  AucuUsT,  976

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA-
 TAH):  I  beg  to  lay  on  tha  Table  a
 sopy  each  of  the  following  Ordinances
 (Hindi  ang  English  versions),  under
 provisions  of  article  328  (2)  (a)  of  the
 Constitution:  om
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 aM  The  Antiquities  and  Art  Trea-
 suites  {Ameriiment)  Grdinance,  2676
 (No.  &  of  १७१७)  promulgated  by  the
 President  on  the  4th  June,  2078.

 (2)  The  Maintenance  of  Internal
 Security  (Amendment)  Ordinance,
 3976  (No.  5  of  976)  promulgated  by
 the  President  on  the  I6th  June,  ‘1976.

 (3)  The  Conservation  of  Foreign
 Exchange  and  Prevention  of  Smug-
 gling  Activitie,  (Amendment)  Ordi-
 mance,  1976,  (No.  6  of  978)  pro-
 mulgated  by  the  President  on  the
 36th  June,  1976,

 (4)  The  Braithwaite  and  Com-
 pany  (India)  Limiteg  (Acquisition
 and  ‘Transfer  of  Undertakings)
 Ordinance,  976  (No.  7  of  7974)
 promulgated  by  the  President  on  the
 23rd  June,  1976.

 (5)  The  Burn  Company  and
 Indisn  Standarg  Wagon  Company
 {Nationalisation)  Ordinance,  976
 (No  8  of  976)  promulgated  by  the
 Pre.ident  on  the  22ra  June,  1076.

 (6)  The  Labour  Provident  Furd
 Laws  (Amendment)  Ordinance,
 i976  (No  9  of  976)  premulgated
 by  the  President  on  the  ATth  July,
 1976.

 (7)  The  Indian  Iron
 Feed Company  (Acquisition  of  a

 Ordinance.  976  (No.  0  of  3976)
 promuigated  by  the  President  on  the
 इक  July,  1976,

 (8)  The  Laxmirattan  ang  Ather-
 ton  West  Cotton  Mills  (Taking  Over
 of  Management)  Ordinance,  1976
 (No.  11  of  976)  promulgeted  by  the
 President  an  the  l8th  July,  1976.

 (9)  The  Metal  Corporation  of

 india  (Nationalisation  and  Miscel-
 laneoug  Provisions)  Ordinance,  १३४78
 (No.  १2  of  976)  promulgated  by  the
 President  on  the  2ng  August,  196.
 {Placed  in  Library.  See  No.  LT-



 ty.  Papers  Laid

 :फऋज  ह...  Curetrnan  Proceours  (GUIARAT
 ap  AMNODT.)  AcT,  976

 SHRI  K,.  RAGHU  RAMAIAH:  On
 behalf  of  Shri  Om  Mehta,  I  beg  to  lay
 an  the  Table  a  copy  (Hindi  and
 English  versions)  cf  the  Code  of  Cri-
 minevl  Procedure  (‘Gujarat  Second
 Amendment)  Act,  976  (President's
 Act  No.  30  of  1976)  pubhisheq  m
 Garettz  of  India  dateq  the  7th  July,
 i976,  under  sub-section  (3)  of  section

 3  of  the  Gujarat  Stafe  Legislature
 (Welegation  of  Powers)  Act,  i976.
 [Placed  in  Library  See  No  LT-
 ‘10957/76].

 Grsr  or  VARIOUS  CENTER  ह.  AND  STATE
 ENACTMENTS  ADDED  १०  THE  NINTH
 ScHEoUIr  OF  THE  CONSTITUTION,  Noti-
 FICATION  UNDER  REPRESENTATION  OF  THR
 Prope  Act,  ReersTeaTion  or  ELFctors
 (AmnNnpr)  Reres,  1976,  Conpucr  oF
 ASSEMBLY  EIECTIN«s  (SIKKIM)  RULEs,
 1976,  Report  ow  GEVERAL  ELECTIONS  TO
 GUJSKAT  ASSEMBLY,  975  AND  TAMIL
 Napu  Hrnp  RELIGIOUS  AND  Cl  ARITABLE
 ENDOWMENTS  (AMNDT  4ND  SPFCIAI.

 PROVISIONS)  Act,  976

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR  V  A
 SEYID  MUHAMMAD)  I  heg  to  lay
 on  the  Table: —

 (I)  A  statement  (Hind:  and
 English  versions)  giving  the  gist  of
 various  Centra)  2nd  State  enact-
 ments  added  to  the  Ninth  Schedule
 to  the  Constitution  and  the  reasons
 for  their  inclusion  in  pursuance  of
 thy  direction  siven  by  the  Spcaker
 during  discusion  or.  the  Constitution
 (Forty-second  Amendment)  Bill,

 1976.

 (2)  A  eopy  of  Notification  No.
 SO  367(E)  (Hindi  ang  English
 versions)  pubhisheg  in  the  Gazette
 of  Indig  dated  the  250  May.  1876,
 issued  under  sub-section  (})  of
 section  8A  of  the  Reprecentation  of
 the  People  Act,  1951.

 3)  A  copy  of  the  Registration  of
 Flectars  (Amendrent)  Rules,  2976
 (Randi  ang  English  versions)  pub-
 lishe@  in  Notldcation  No.  85.0.
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 425(E)  in  Gazette  of  India  dated  the
 28rd  June,  1976,  under  sub-section
 (3)  of  section  28  of  the  Represen-
 tation  of  the  People  Act,  1950.

 (4)  A  copy  of  the  Conduct.  of
 Assembly  Elections  (Sikkim)  Rules,
 3976  (Hind:  ang  English  versions)
 publishe@  in  Notification  No.  3.0.
 426  (E)  in  Gazette  of  India  dated  the
 23rq  June,  1976,  under  sub-secticn
 (3)  Of  section  69  of  the  Represen-
 tation  of  the  People  Act,  1951,

 (5)  A  copy  of  the  Report  (Hindi
 and  English  versions)  on  General
 Election  to  Gujarat  Legislative
 Assembly,  975—  Statistical,

 (6)  A  copy  of  the  Tamil  Nadu
 Hindu  Religious  and  Charitable  En-
 dowments  (Amendment  ang  Special
 Provisions)  Act,  976  (Hindi  and
 Erzii.y  versions)  (President's  Act
 Ne  24  nf  976)  publisheg  in  Gazette
 of  India  dated  the  Ist  June,  1976,
 under  sub-section  (3)  of  section  3

 of  the  Tami!  Nadu  State  Legislature
 (Delegation  of  Powers)  Act,  976
 {Placed  iv  Librery.  See  No.  LT-
 10958/76)

 Rrvoxrts  ON  WORKING  OF  THE  Nation-
 ALISED  BANKS  AND  <Avoprr  REPORTS,

 THFKFON  TOR  THE  YEAR  975

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  ‘SHRI-
 MATI  SUSHILA  ROHATGI):  On  be-
 half  of  Shr:  Pranab  Kumar  Mukher-
 jee,  I  beg  te  lay  on  the  Table  a  copy
 erch  of  the  fulluanng  Reports  (Hindi
 and  Englhsh  versions)  under  =  sub-
 section  (8)  of  section  0  of  the  Bank-
 ing  Companies  (Acquisition  and
 Transfer  of  Undertakings)  Act,  1970-

 ty  Report  on  the  working  and
 activities  of  the  Central  Bank  of
 India  for  the  year  ended  the  3)st
 December,  975  along  with  the  Ac-
 counts  and  Auditor’,  Report  there-
 on.

 69)  Report  on  the  working  and
 activities  of  the  Bunk  of  India  for
 the  year  ended  tne  3st  Decemter,
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 ३975  along  with  the  Accounts  and
 the  Auditor’,  Report  thereon.

 (3)  Report  on  the  working  and
 activities  of  the  Punjab  ‘National
 Bank  for  the  year  endeg  the  3ist
 December,  976  along  with  the  Ac-
 counts  and  the  Auditor's  Report
 theréon,

 (4)  Report  on  the  working  and
 activities  of  the  Bank  of  Baroda  for
 the  yea:  ended  the  ‘S1st.  December,
 1975,  along  with  the  Accounts  and
 the  Auditor’s  Report  the:eon

 (5)  Report  on  the  working  and
 activitreg  of  the  Uniteq  Commercial
 Bank  for  the  year  ended  the  3st
 Decembe:,  ‘1975,  along  with  the
 Accounts  ang  Auditor's  Report
 thereon

 (6)  Report  on  the  working  and
 activities  of  the  Canara  Bank  for
 the  year  ended  the  3ist  December,
 975  along  with  the  Accounts  and
 the  Auditor’s  Report  thereon,

 (7)  Report  on  the  working  and
 activities  of  the  United  Bank  of
 India  for  the  year  ended  the  2ist
 December,  975  along  with  the  Ac-
 counts  and  the  Auditor's  Report
 thereon

 (8)  Report  on  tne  working  and
 activities  of  the  Dena  Bank  fer  the
 yea,  endeg  the  2ist  Decamber.  975
 along  with  the  Accoun’s  an3z  the
 Auditor's  Report  thereon

 (8)  Report  on  the  working  and
 activities  of  the  Syndi  ata  Ban  for
 the  year  endeg  the  3ist  Decembc:,
 i975  along  with  the  Accounts  and
 the  Audstor’s  Report  thereon

 10)  Report  on  the  working  and
 activities  of  the  Union  San«  of  India
 for  the  year  ended  the  3lst  Decem-
 ber,  i975  along  with  the  Accounts
 and  the  Auditor's  Report  thereon

 ap  Report  on  the  working  «nd
 activitics  of  the  Allahabad  Bank  for
 the  year  endeq  the  3ist  December,
 975  along  with  the  Accounts  and
 the  Auditor's  Report  thereon.

 (4)  Report  on  tne  working  and
 activities  of  the  Indian  Overseas
 Bank  for  the  year  ended  the  Sist
 December,  975  along  with  the  Ac-
 counts  and  the  Auditor’s  Report
 thereon.  [Placeg  in  Library  See
 No,  LT-30959/76].

 NOTIFICATIONS  UNDER  INDIAN  RAILWAYS
 Act,  7890

 THE  MINITER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD  SHAFI  QURESHI):  I

 beg  to  Jay  on  the  Table—

 (l)  A  copy  each  of  the  follow-
 ing  Notifications  (Ind:  and
 Engheh  versions)  issued
 under  sretion  47  of  ४४९
 Indian  Ratlways  Act,  890

 a)  The  Railways  Red  Tariff
 (Fifth  Amendment)  Rules,
 1976,  published  in  Notifica-
 tion  No  GSR  447)  in
 Gazette  of  India  dated  the
 29th  May,  978

 ay  The  Railways  Red  Tarif
 (Sixth  Amendment:  Rules
 3976,  published  t;,  Notifica-
 tion  No  GSR  1013  m
 Gazette  of  India  dateg  the
 0th  July,  4976

 (in)  The  Bombay  Port  Trust
 Railways  (Demurrage  end
 Warfage)  Rules,  ‘1976,  pub-
 Ushed  in  Notificatio,  No.
 8.0.  28i2  in  Gazette  of

 ag
 dated  the  Sist  July,



 42)  A  copy  of  Notification  No.
 80.  2883  (Hind!  and  Reglish
 versions)  publisheg  in  Gazette
 ‘of  India  dated  the  Slst  July,
 7976  issued  under  sub-section
 (2)  of  section  568  of  the
 Indian  Railways  Act,  1890.

 Placeg  in  Library.  See  No.  LT-
 10960/76).

 NOPIFICATIONS  AMENDING  THE  TAMIL
 |  Kerosene  (ReGuLATION  oF

 Trape)  Oroxr,  973
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  I  beg
 to  lay  on  the  Table  a  copy  of  Noti-
 fication  No,  345/A-/76-a  (Hind:  and
 English  versions)  publisheg  in  Tamil
 Nadu  Government  Gazette  dated  the
 wth  January,  796  makin  certain
 amendments  to  the  Tami]  Nadu  Kero-
 sene  (Regulation  of  Trade)  Order,
 1973,  under  sub-section  (6)  of  section
 3  of  the  Essential  Commud:ties  Act,
 3955  reaq  with  clause  (c){iv)  of  the
 Proclamation  dated  the  3tst  January,
 976  issued  by  the  President  in  rela-
 tion  to  the  State  of  Tamil  Nadu.
 [Placed  in  Library.  See  No  LT-
 10961/76}.

 CompPanrss  ‘(ACCEPTANCE  OF  DEPOSIIS)
 Amor,  Ru  Les.  1976,  Moxoporres  anu
 Resraictive  Trave  Pricrices  Coumis-
 SION  (CONDITIONS  OF  SERVICE  OF
 Cu#amMAN  AND  MeMsers)  AMDT.
 Roevies,  976  ann  Drerr  NOTIFICATION

 unper  Compantes  Act,  956

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  (SHP!I  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  of  the
 {Acceptance  of  Deposits)
 Amendment  Rules,  976
 (Hindi  and  Eglish  versions)
 published  in  Nolification  No.
 GSR,  427(E)  in  Gazette  of
 Indian  dated  the  30th  June,
 ‘1976,  under  sub-section  (3)
 of  section  642  of  the  Compa-
 nies  Ac,  1056.  [Placed  iz

 Companies

 Library.  See  No,  UT-0962/
 16).

 (a)  A  copy  of  the  Monopelies
 and  Restrictive  Trade  Prac-
 tices  Commission  (Conditions
 of  Service  of  Chairman  and
 Members)  Amendment  Rules,
 3976  (Hindi  and  English  ver-
 sions)  published  in  Notifica-
 tion  No.  G.S.R.  448(E)  in
 Gazette  of  Indig  dateq  the
 2th  July,  1976,  wnder  gub-
 section  (3)  of  section  67  of
 the  Monopolies  and  Restric~
 tive  Trade  Practices  Act,
 1969.  [Placed  in  Library.  See
 No,  LT-0963/76}.

 (3)  A  copy  of  Dreft  Notification
 No.  20/4/76-IGC  (Hind,  and
 Eneghsh  versions)  to  he  issued
 under  sub-section  (l)  of  sec-
 tion  620  of  the  Companies
 Act,  956  making  certain
 amendment  to  Notification
 No.  S.RO.  355  dated  the  जि
 January.  1957,  under  cub-sec-
 tion  (2)  of  section  620  of  the
 said  Act.  [Placed  in  Library
 See  No.  LT-0964/76}

 NofircatTions  UNDER  GOVERNMENT
 Savines  CERTIFICATES  Act,  1959,  है  0
 Savings  BANKS  (2ND  AMNDT.)  RULES.
 1976,  NoTIFICATIONS  UNDFR  GENERAL
 INSURANCE  BUSINESS  (NATIONALISA -
 TION)  ACT,  972  AND  UNDER  EMERGENCY
 Risks  (Goons)  Insurance  Act.  1971.
 Estrncrycy  RIsKs  (UNDERTAKINGS)
 INsurANCE  AcT,  1971.  Paxwmay  Land
 Revente  (Gusrarat  Asinpt)  =  Act,

 1976,  ETC.  ४7८

 SHRIMATi  SUSHTLA  ROHATGI:
 I  beg  to  lay  on  the  Table—

 qa)  A  copy  each  of  the  follow-
 we  Notifications  (Hindi  and
 English  versions)  under  sub-
 section  2  of  the  Government
 Savings  Certificates  Act.
 1959:

 {i)  The  Post  Ovfice  Savings
 Certificates  ‘Second  Am-
 endment)  Rules,  1976,  pub-
 lished  dn  Notiscation  No.
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 GSR.  954  in  Gazette  of
 India  dated  the  8rd  July,
 1976.

 (ii)  The  National  Savings  Cer-
 tificates  (Fourth  Issue)
 (Third  Amendment)  Rules,
 1976,  published  in  Notifi-
 cation  No.  G.S.R.  955  in
 Gazette  of  India  dated  the
 3rd  July,  1976.

 (ili)  The  National  Savings  Cer-
 tificates  (Fourth  Issue)
 (Fourth  Amendment)  Rules
 1976,  published  in  Not:fi-
 cation  No.  GSR  956  in
 Gazette  of  India  dated  the
 3rd  July,  1976.

 (iy)  The  National  Savings  Cer-
 tificates  (Ftfth  Issue)
 (Second  Amendment)  Rutcs
 ‘1976,  published  jin  Notifi-
 cation  No.  GS.R.  957  in
 Gazette  of  India  dated  the
 3rd  July,  3976

 {Placed  ह.  Library  See  No  LT-
 10965/76}.

 (2)  A  copy  of  the  Post  Office
 Savings  Banks  (Secong  “Am-
 endment)  Rules,  3976  (Hind:
 and  English  versions)  pub-
 lished  tn  Notification  No
 (3.5  R.  953  in  Gazette  of  India
 dated  the  3rd  July,  1976,
 under  sub-section  (3)  of
 section  5  of  the  Government
 Savings  Bank  Act,  i873
 {Placed  in  Library  See  No.
 LT-0866/76).

 (3)  A  copy  each  of  the  following
 Notification,  (Hind:  ang  Eng-
 lush  versions)  under  section
 १7  of  the  General  Insurance
 Business  (Nationalsation  )
 Act,  972:—

 (i)  The  General  Insurance
 (Rationalisation  of  Pay
 Scales  ang  Other  Condi-
 tiong  of  Service  of  Officers)
 Amendment  Scheme,  1976,
 published  in  Notification

 ‘No.  8.0.  389(E)  in  Gazette
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 of  India  dated  the  ist  June,
 1978,

 (i)  The  General  Insurance
 (Rationalisatio,  of  Revi-

 sion  Of  Pay  Scales  and
 other  Conditions  of  Service
 of  Supervisory,  Clerical
 and  Suboscdinate  Staff)
 Amendment  Scheme,  ‘1976,
 published  in  Notification
 No.  8,0.  8390  'B)  in  Gazette

 ea
 dated  the  ist  June,

 6.

 (Placed  in  Library.  See  No.  LT-
 10967/76}_

 (4)  A  copy  each  of  the  following
 Notifications  (Hind:  ang  Eng-
 lish  versions)  under  ,ub-sec-
 tion  (6)  of  section  5  of  tne
 Emergency  Risks  (Goods)
 Insurance  Act,  19T1:-—

 Gi)  The  Emergency  Risks
 (Goods)  Insurance  (Second
 Amendment:  Scheme,  1976,

 published  in  Notification
 No  S.O.  409  (E)  in  Gazette
 of  India  dated  the  7th  June,
 1976.

 (ii)  The  Emergency  Risks
 (Goods)  Insurance  (Third
 Amendment;  Scheme  9576,

 published  in  Notification
 No  SO.  221  sn  Gazette  of
 India  dated  the  3rq  July,
 1976,

 (Placed  in  Library  See  No  LT-
 10968/76).

 (5)  A  copy  each  of  the  following
 Notifications  (Hindj  ang  Eng-
 lish  versions)  under  sub-sec-
 tion  (7)  of  section  3  of  the
 Emergency  Risks  (Undertak.
 ings)  Insurance  Act,  97]:—

 (i)  The  Emergency  Risks
 (Undertakings)  Insurance
 (Second  Amendment)
 Seheme,  397  published  in
 Notification  Nc  3.0,  4i0(E)
 in  Gazette  of  India  cated
 the  7th  June,  ‘1976.
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 (i)

 (iii)

 {Placed  in  Library.

 (6)

 (7)

 (8)
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 ‘The  Emergency  Risks
 (Undertakings)  Insurance
 (Third  me  Amendment)
 Scheme,  1976,  published  :n
 Notification  No.  S.O.  22i2
 in  Gazette  of  India  dated
 the  3rq  July,  ‘1976,

 The  Emergency  Risks
 (Undertakings)  Insurance
 (Fourth  Amendment)
 Scheme,  1976,  published  in
 Notification  No  8.0,  2233
 in  Gazette  of  India  dated
 the  370  July,  1976.

 See  No.  LTI-
 10969/76).

 A  copy  of  the  Bombay  Land
 Revenue  (Gujarat  Amend~
 ment)  Act,  976  (Hind:  and
 English  versions)  (President's
 Act  No.  26  of  976)  publish-
 ed  in  Gazette  of  India  dated
 the  36th  June.  1976,  under
 sub-section  (3)  of  sect:on  3
 of  the  Gujara;  State  Legisla-
 ture  (Delegation  of  Powers)
 Act,  1976,  [Pi.ced  in  Lib-
 rary.  See  No  LT-0979/76)

 A  copy  of  *he  Renoit  ihndi
 ang  English  ver-i0ns)  of  jhe
 Comptroller  and  Auditor
 Gencral  of  India  for  the  vear
 ‘1974-75,  Government  of
 Union  Territocy  of  Peudi-
 cherry,  under  section  49  ef
 the  Government  uf  Union
 Territories  Act.  3963,  ead
 with  para  (b)fiiy  of  the
 Presidential  Order  dateq  the
 28th  March,  974  in  relation
 to  the  Unien  Territory  of
 Pondicherry.  [Placed  an  2.ib-
 rary.  See  No.  LT-20972/
 16).

 A  copy  of  the  Appropriation
 Accounts  of  the  Government
 of  Union  Termtory  of  Pondi-
 cherry  for  the  year  1974-75,
 (Hindi  and  English  versions)
 (Placed  in  Library.  See  No.
 LT-0972/76],
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 (9)  A  copy  of  the  Finance  Ac-
 counts  of  the  Government  of
 Union  Territory  cf  Yondi-
 cherry  for  the  year  1974-75,
 (Hindj  and  English  versions).
 [Placed  in  Library.  Se-  No.
 LT-0973/76).

 Quy)  A  copy  of  the  Report  (Hindi

 DELHI  (MILK  AND

 and  English  versions)  of  the
 Comptroller  and  Auditor
 General  of  India  for  the  year

 3976—Untion  Government
 (Cammercial)  Part  I—Intro-

 duction,  under  article  5!(l)
 of  the  Constitution.  ;  Placed
 २४  Library.  See  No,  LT-0974/
 7१6].

 A  statement  (Hindi  and
 English  versions)  indicating
 the  result  of  the  market  loan
 flvated  by  the  Government  of
 India  in  July,  1976.  [Placed
 m  Library.  See  No.  LT-
 10975,  76].

 MILK  PRODLCIS)
 Contro.  Orpen  1976,  AND  AMENUMFNT

 THERETO

 THE  DEPUTY  MINSTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION
 PATEL)-  3

 (SHRI  PRABHUDAS
 beg  to  lay  on  the  Table

 a  copy  each  of  the  following  Noti®ca-
 tions  (Hindi  and  English  versiuns)
 under  sub-seecfion  (6)  of  section  3  of
 the  Essential  Commodities  Act,  ‘1955:-

 (i)

 «2

 The  Delhi  (Miik  and  Milk
 Preducts)  Control  Order,
 ‘1976,  published  in  Notifica-
 tion  No,  8.0.  360CE)  in
 Gazette  of  India  dated  the
 2ist  May,  3976.

 The  Delhi  (Mik  and  Milk
 Produ-ts)  Controf  (Amend-
 ment)  Order.  1976,  putlshed

 in  Notification  No.  3.0  429%)
 in  Gazette  of  India  dated  the
 29th  June,  ‘1976.  [Placed  in
 Library.  Se-  Nn,  L?P-.576/
 76}.
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 I2:09  brs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  RISE  IN  PRICES  OF  FOODGRAINS,
 SUGAR  AND  OTHER  ESSZNTIAL

 COMMODITIES

 SHRI  INDRAJIT  GUPTA  (Alipore):
 I  call  the  attention  of  the  Minister  of
 Civil  Supplies  ang  Co-operation  to  the
 following  matter  of  urgent  public
 importance  and  request  that  he  may
 make  a  statement  thereon:

 “Reported  rise  in  prices  of  food-
 grains,  sugar  and  other  essential
 commodities  throughout  the
 couniry.”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  CIVIL  SUP-
 PLIES  AND  COOPERATION  (SHRI
 A,  C.  GEORGE):  Sir,  I  rise  to  make  a
 statement  with  reference  to  the  Cail-
 ing  Attention  Notice  given  by  S/Shri
 Indrajit  Gupta,  Kalyana  Sundaram,
 Bhogendra  Jha  and  S.  M.  Banerjee  and
 Smt.  Parvati  Krishna  on  rise  in  prices
 of  foodgrains,  sugar  and  other  essen-
 tial  commodities.

 As  the  Hon’ble  Members  are  aware,
 the  first  and  the  foremost  point  in-
 cluded  in  the  20-Point  Programme  an-
 nounced  by  the  Prime  Minister  last
 year  relateqd  to  measures  for  stream-
 lining  of  arrangements  for  distribu-
 tion  of  essential  commodities  and  for
 maintenance  of  price  stability.  In
 fact,  one  of  the  significant  gains  of
 the  Emergency  was  on  the  price  front.
 In  the  week  immediately  preceding
 the  declaration  of  the  Emergency,  i.e.,
 week  ending  28  June,  1975,  the  in-
 dex  of  wholesale  prices  stood  at  312.9.
 By  the  last  week  of  March  i976,  this
 index  had  declined  to  283.1.  In  other

 -words,  there  was  a_  reduction  in
 wholesale  prices  by  more.  than  9  per
 eent.  This  trend  was  also  reflected  in
 the  consumer  price  indices.  The  in-
 dex  for  industrial  workers  declined  by
 over  i2  per  cent  between  July  975
 ang  March,  1976.
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 Between  April  and  June,  there  was
 undoubtedly  an  increase  in  all-com-  $ modities  wholesale  price  index  by
 about  4.7  per  cent.  In  respect  of  some
 essential  commodities,  this  reflected  a
 recovery  from  a  rather  low  level  to
 which  the  prices  of  these  commodities
 had  fallen  by  March,  1976.  For  ins-
 tance,  Government  itself  decided  that
 the  prices  of  barley  had  gone  down  to
 unremunerative  level  and,  therefore,
 a  support  price  of  Rs.  65  per  quintal
 was  announced,  Similarly,  the  prices
 of  groundnut  oil  had  slumped  very
 low  and  the  S.T.C.  was  asked  to  step
 in  and  export  5000  tones  of  oil  with  a
 view  to  helping  in  firming  up  the
 prices.

 As  Hon’ble  Members  are  aware,
 during  the  lean  period  beginning  from
 May,  there  is  a  normal  tendency  for
 the  prices  to  move  up,  specially  in  the
 case  of  kharif  crops.  This  year,  the
 uptrend  was  accentuateg  due  to  delay
 in  the  onset  of  monsoon  and  deficient
 rainfall  in  the  earlier  part  of  the  rainy
 season.  Speculators  and  anti-social
 elements  tendeg  to  take  advantage  of
 this  situation  and  push  up  the  prices.

 झ

 I  may  also  point  out  that  the  in-
 crease  in  the  prices  has  largely  been
 confined  to  a  few  commodities  like
 oilseeds,  groundnut  oil,  raw  cotton
 and  hides  and  skins.  The  prices  of  a
 number  of  other  essential  commodi-
 ties  such  as  wheat,  maize,  several  va-
 rieties  of  pulses,  spices,  soaps  and
 kerosene  oil  have  remained  more  or
 less  stable  or  witnessed  only  a  margi-
 nal  inerease.  That  is  why,  between
 April  ang  June,  1976,  the  consumer
 price  index  for  industrial  workers
 moved  up  by  only  4.7  per  cent.  Dur-  ्

 ing  the  same  period,  the  index  for
 agricultural  workers  also  increased
 only  marginally  by  0.4  per  cent.

 I  have  given  above  details  in  order
 that  the  recent  price  situation  is  seen
 in  the  proper  perspective  and  no  exag-
 gerated  inferences  are  drawn.  At
 the  same  time,  Government  has  taken'*
 due  note  of  the  price  rise  in  the  spe-
 cified  commodities  mentioned  above



 eud  have  initiated  a  number  ef  mea-
 mea-

 (i)  Over  and  above  the  normal
 release  of  levy  free  sugar,
 extra  20,000  tonnes  of  sugar
 is  being  released  during  the
 current  month.

 (ii)  The  additional  supplies  are
 being  directed  to  sensitive
 areas  like  major  cities  and
 large  industrial  complexes
 which  act  as  pace  setter  for
 prices.

 Edible  Oils

 (i)  To  relieve  the  pressure  on  in-
 digenoug  oils,  vanaspati  ma-
 nufacturers  have  been  direct-
 ed  to  compulsorily  use  im-
 ported  oils  te  the  extent  of  50
 per  cent  with  effect  from  5th
 July,  1976  For  this  purpose,
 the  industry  will  be  supplied
 with  imported  oil  of  nearly
 3.25  lakhs  tonnes,  cOnsisting
 of  palm.  soyabean,  rape-seed
 and  Sunflower  oils.

 Gi)  Further  exports  of  HPS
 Groundnuts  have  been  ban-
 ned.

 (ii)  The  State  Governments  have
 been  asked  to  intensify  action
 नगद  prardin  of  o'l  seeds/
 edible  oils.  The  States  have
 also  been  askeg  to  reintroduce
 suitable  procedures  so  as  to
 monitor  information  on  stocks
 and  movement  of  edible  oils.

 As  a  result  of  various  measures,  the
 index  of  wholesale  prices  which  had
 been  steadily  msing  from  April  on-
 wards  recorded  a  fal]  in  the  week
 ending  Vth bh  July,  1976.  The  fall  was
 of  the  order  of  0.7  per  cent.  This  has
 been  followed  by  a  further  welcome
 felj  of  .2  per  cent  for  the  week  end-
 ing  24th  July,  i978.  This  is  the  week
 far  which,  so  far,  the  latest  price  in-
 dex  is  availabie.  It  will  thus  be  seen

 that  the  measures  taken  by  Govern-
 ment  have  begun  to  have  a  visible
 impact.

 It  may  be  added  that  the  overall
 health  of  the  national  economy  is
 very  sound.  The  country  has  wit-
 nessed  a  record  production  and  pro-
 curement  of  foodgrains.  There  is  also
 a  significant  growth  in  industrial  pro-
 duction.  The  overall  availability  of
 essentia]  commodities  throughout  the
 country  is  reported  to  be  satisfactory.
 In  this  context,  the  Government  has
 every  hope  that  the  overall  price
 situation  will  continue  to  be  satisfac~
 tory.  If  any  unwarranted  price  in-
 crease  in  respect  of  any  essential  com-
 modity  is  observed,  Government  will
 not  hesitate  to  intervene  and  take
 necessary  remedial  action  to  discipline
 the  prices

 SHRI  INDRAJIT  GUPTA:  I  do  not
 find  anywhcre  in  this  quite  lengthy
 statement  any  expression  of  concern
 On  the  part  of  the  Government.  Ac-
 cording  to  them  everything  is  perfect-
 ly  under  control  They  are  having
 confidence  There  should  not  be  any
 exaggerated  views  and  panic.  Of
 course,  we  are  against  spreading  panic
 and  exaggerated  views  But  on  read-
 ing  the  newspapers  we  find  statements
 made  during  this  inter-session  period
 by  Government  spokesmen  jncluding
 the  Mimster  of  Foog  &  Agriculture,
 the  Minister  of  Industry  and  Civil
 Supphes  and  so  on,  which  vertamly
 dig  not  give  me  an  impression  that
 thev  were  so  complacent,  they  seemed
 to  be  concerned  about  it.  But  I  am
 glad  my  frieng  from  Kerala  is  brim-
 ming  over  with  confidence.  It  is  a
 good  thing.  IY  am  not  bothered  so
 much  about  the  figure  having  declin-
 ed  or  a  rise  in  that  in  a  particular
 week  or  a  particular  month.  Index
 figures—wholesale  or  consumer—do
 move  up  and  come  down  like  that.  We
 are  concerned  about  the  emergence  or
 the  occurrence  of  a  particular  trend
 at  a  particular  point  of  time.  That
 is  why  I  wanted  the  Government  to
 analyse  for  us  properly  and  tell  us  as
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 to  what  in  their  opinion  are  the  fac-
 tors  responsible  for  this.  Delayed  on-
 get  of  the  monsoon  is  not  q  correct
 reaton  for  the  simple  fact  that  this
 trend  had  been  manifesting  itself  as
 early  as  the  middle  of  March  when
 the  budget  proposals  were  made.  At
 that  time  it  was  not  possibie  for  any
 soothsayers  to  say  that  the  monsoon
 is  going  to  be  delayed.  But  the  price
 rise  had  already  begun.  Secondly,
 Sir,  he  has  attributed  a  little  part  of
 this  to  the  activities  of  speculators,
 hoarders  and  so  on.  Well,  that  of
 course,  fs  true  But  the  question  that
 I  would  like  to  ask  him  is  this  Is  it
 possible  to  state  these  superficial  fea-
 tures  and  ignore  the  deeper  things
 which  are  quite  disturbing,  because,
 it  ३8  admitteg  that  the  foodgrain  pro-
 duction  last  year  has  been  an  all-
 time  high?  It  has  been  stated  to  be
 3१8  miHion  tonnes.  It  33  the  figure  of
 the  Ministry  of  Food.  This  is  an  ail-
 time  record  About  45  million  tonnes
 are  held  in  stock,  whether  you  call  3
 buffer  stock  or  any  other  stock  This
 is  in  Government  stock  anyway.  As
 far  as  groundnuts  are  concerned,  last
 year,  there  was  a  bumper  crop  and
 there  has  been  liberal  import  of  vari-
 ous  kinds  of  vegetable  oil,  as  the  Mi-
 nister  himself  has  been  admitting
 And  in  spite  of  these  features  we  want
 to  know  why  from  mid-May  to  Mid-
 July,  in  these  two  months,  for  exam-
 ple,  there  was  a  25  per  cent  increase
 in  the  price  of  vanaspati  and  between
 the  १40  of  June  and  the  l0th  of  July
 the  average  of  wholesale  grain  pnces
 has  gone  up  by  4.2  per  cent.  This  is
 much  more  marked  in  the  case  of
 course  grains  consumed  by  poorer
 sections  of  people  like  ragi,  maize,
 jowar,  etc.  But  this  is  also  there  in
 the  case  of  rice  and  also  in  the  case  of
 wheat.  Why?  When  there  is  a  hum-
 per  crop  and  when  there  is  8  big  stock,
 why  is  this  taking  place?

 Sir,  the  price  rise  in  the  case  of
 groundnut,  cotton,  sugar,  cereals  and
 some  pul#es  started  from  mid-March,
 as  I  have  said,  just  after  the  budget
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 proposals  were  placeg  ang  Jong  before
 anybody  could  prophesy  that  there  is
 going  to  be  any  trregularity  or  delay
 in  the  onset  of  the  monsoon.

 In  the  statement  it  has  been  stated
 that  the  index  figure  immediately  pre.
 ceding  the  declaration  of  emergency
 went  down  substantially.  This  is  a
 welcome  feature  and  it  is  quite  cor-
 rectly  stated  here  that  this  price  sta-
 bility  question  was  otie  of  the  big
 gains  of  the  emergency  in  the  initial
 stages  and  we  want  that  that  should
 continue  We  don't  want  that  to  be
 dissipated  because  otherwise  it  will
 have  very  undesirable  consequences
 fo.  the  country.  It  is  also  true  that
 the  wholesale  price  in  March  976  this
 year  fs  still  30  per  cent  higher  than
 in  March,  973  when  this  present  pre-
 emergency  galloping  inflation  began.
 Now  we  find  in  March,  1976,  from
 the  index  figures,  that  despite  every-
 thing  that  has  happened  since  the
 emergency,  this  is  still  30  per  cent
 higher  than  what  it  was  in  March,
 1973.  I  am  saying  all  these  things  be-
 cause  there  should  not  be  any  sense
 of  complacency  on  the  part  of  the
 government  In  fact  the  only  major
 agricultural  commodity  where  the
 prnce  continues  to  decline  is  a  raw
 jute  And  that  is  because  obviously
 it  is  in  the  interests  of  the  3ute  mil)-
 owner:  that  the  price  shoulg  not  go
 up

 Now,  Sir.  the  question  I  would  lke
 to  ask  the  Minister  are  these—I  am
 flag  that  the  Minister  of  Finance  ३8
 also  here—because  I  think—this  is  an
 inter-connecteg  question  and  it  can-
 not  be  seen  in  isolation.  Is  it  not  a
 fact  that  between  the  end  of  March
 and  the  Middle  of  June,  the  money
 supply  in  this  country  had  also  gone
 up  by  nearly  Rs.  1,000  crores?  Every
 Economic  Journal  has  admitted  this
 fact  and  pointed  this  cut—the  theory
 which  the  Finance  Minister  propound-
 ed  so  many  times  in  this  House.  He
 has  told  us  about  the  dire  consequen-
 ces  that  would  follow  from  the  ex-
 2९5७४  of  cash  Hguidity  in  money  mer.
 ket  which  will  push  the  prices  up.
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 This  was  a  big  argument  for  taking
 away  the  bonus  of  the  workers  and
 introducing  the  Compulsory  Deposit
 Scheme  as  far  as  the  workers’  D.A.  and
 >  On  were  concerned.  All  those
 steps  were  taken  much  carlier.  That
 money  in  the  hands  of  the  workers,  it
 was  apprehended,  will  push  up  ihe
 prices.  That  apprehension  was  taken
 care  of  by  changing  the  bonus  law  and
 by  introducing  the  Compulsory  Deposit
 Scheme.  Aiter  that,  the  prices  had
 fisen.  Why’  At  least  on  this  score.
 the  workers  are  not  to  blame—they
 cannot  be  blamed.  The
 which  were  taken  in  respect  of  them
 had  come  into  operation  long  ago.  So
 we  want  to  know  if  it  was  a  fact  or
 not  thet  from  March-end  to  June-mid-
 dle,  the  money  supply  went  up  by
 nearly  Rs.  1,000,  crores.  Also  I  want
 to  know  whether  it  was  a  fact  or  not
 that  in  this  period,  the  bank  credit

 to  the  non-Guvernment
 sector  had  risen  by  Rs.  408  crores  and
 whether  it  had  any  beuring  or  not  on
 the  general  inflationary  position  and

 the  price  level.  I  also  want  to  know
 whether  it  was  a  fact  or  not  that  the

 increase  in  income  of  the  rich  sections
 in  the  countryside—rich  farmers—

 jad  put  more  liquid  funds  in  their
 hands?  Ang  are  these  not  encourag-

 ing  them  to  hold  back  the  supplies
 from  the  market?  Is  it  a  fact  or  not

 that  the  lowering  of  taxes  which  Mr.

 measures

 commerchs:

 Subramaniam  brought  about  this  year
 “on  the  richer  section  and  the  voluntary
 disclosure  scheme  has  made  them

 much  more  respectable  by  putting

 White  money  in  the  hands  of  the  black

 market  operators?

 Sugar  ete.  (C.A.)
 Then,  during  the  inter-session

 period,  though  the  bonus  had  been  cut,
 there  was  removal  of  restriction  of

 dividends.  Is  it  not  a  fact  that  the
 curbs  that  were  put  on  the  issuing  of
 bonus  shares  have  been  removed?  All
 these  combined  have  put  large
 amounts  of  liquid  money  in  the  hands
 of  the  corporate  sector,  of  rich  people
 and  of  the  higher  income  groups  in-
 cluding  the  rich  farmers?  The  undis-
 closed  black  money  in  the  country
 which  is  still  there  in  the  economy  35
 leading  to  a  fresh  spurt  in  specula.-
 fon,  in  hoarding  and  cornering.  These
 developments.  3  am  just  pointing  out.
 show  that  even  in  the  days  of  emer-
 gency  how  strong  and  powerful  these
 forces  are,  He  has  said  something
 about  production  in  his  statement.  But
 J  find  that  in  eleven  out  of  fourteen
 items  of  listed  essential  commodities,
 the  production  has  fallen  in  the  first
 quarter  of  this  year  Will  you  please
 explain  this”  Who  is  to  blame  for  that
 T  shall  conclude  by  asking  this  ques-
 tion  whether  the  Finance  Minister
 would  give  any  second  thought  or  not
 to  this  matter’?  Is  this  not  actually
 leading  to  a  fall  in_  the  purchasing
 power  of  the  ordinary  consumers?  Is
 this  not  leading  to  the  consumers’
 capacity  x0ing  down?  Shrinkage  m
 domesfic  market  is  also  taking  place.
 Industries  now  complain  of  recession

 and  unsold  stocks  and  so  on.  This
 is  leading  to  shrinkage  of  domestic
 market.  है  do  not  want  to  hear  from
 him  again  that  in  order  to  combat  the
 inflationary  trend,  now  the  Plan  again
 will  have  to  be  pruned.  We  congra-

 tulated  him  at  the  time  of  the  budget
 On  the  outlay  on  the  plan.  But,  I



 him  where  from  the  resources  were  .
 going  to  ceme.  He  has  not  told  us

 about  that.  Now  the  resources  are

 being  left  in  the  hands  of  the  rich

 people  in  the  corparate  sector.  You

 ean  bring  in  g  supplementary  budget

 again  to  mop  up  the  excess  liquid
 funds.  If  you  do  not  do  it,  then  the

 only  alternative  left  eventually  will
 be  t  say  that  regretfully  we  now
 have  to  prune  the  Plan  again  in  order
 to  avoid  inflation’.  I  think  they  will
 not  go  that  way.

 Regarding  sugar,  there  is  one  point.
 There  are  two  paragraphs  here  in  his
 statement  as  to  what  they  have  done.
 Just  now  they  have  announced  the
 average  rise  of  Rs.  i0  per  quintal  in
 ‘the  levy  sugar  price  for  the  sugar
 wmillowners  and  the  open  market  price
 0  sugar  has  gone  up  to  over  Rs.  5.
 Sir,  you  must  be  knowing  this  because
 you  must  also  have  been  buying  your
 household  things  every  day.  Instead
 of  pumping  the  sugar  into  the  public
 distribution  system  and  leaving  less
 sugar  for  the  open  market  sale,  they
 have  now  given  an  extra  Rs.  0  per
 quintal  in  the  levy  price  to  the  sugar
 ‘millowners.  I  would  like  to  know
 why  when  we  had  made  a  good  start

 ~one  year  ago  instead  of  allowing  it  to
 be  frittered  away  we  should  not  have

 ‘taken  some  firm  policy  steps?Why  not
 ‘take  over  this  suvar  businesg  since
 ‘there  has  been  demand  for  it  time
 and  again  by  al!  the  sections  in  this
 House.  Whv  not  state  trading  be  done

 <in  these  essential  commodities?

 "THE  MINISTER  OF  FINANCE
 (GHRIC.  SUBRAMANIAM):  Sir,  it
 has:  becoine  almost  a  general  debate

 am  the  economic  situation  and.  not  a
 sealling  attention  Limited to  the  parti-

 .  Gular  aspect.  I  want  to  assure  ihe  hou.
 Member  that  we  are’  ©  genulnely’.con-  —
 cerned  with  the  ‘price  situatior.,:  05°  «|

 MR.  SPEAKER:  Genuinely.  concern.
 cerned  with  the  price.  situation

 SHRI  C.  SUBRAMANIAM:  And  we
 are  taking  all  necessary  meseures  for
 the  purpose  of  bringing  this  under
 econtro!,  and  as  I  was  pointed  our:  by
 my  colleague  dt  has  shown  results  also.
 The  rising  trend  has  now  been  revera-
 ed  and  for  two  consecutive  weeks—one
 week  it  was  0.7  per  cent  and  andther
 week  it  was  2.2  per  cent—a  perceptible
 decrease  has  been  shown.  But  still  as
 the  hon.  Member  pointed  out  it  is  the
 trend  which  is  rather  disturbing—the
 trend  of  increasing  prices  from  March
 till  we  took  the  steps.  Naturally,  the
 price  depends  upon  the  supply  position
 of  the  goods  and  the  demand  which  is
 represented  by  the  money  supply.
 These  two  will  have  to  be  balanced.
 The  hon.  Member  mentioned  a  very
 high  figure  of  Rs.  1,000  crores  extra
 credit  having  been  made  available.
 Yes,  it  is  so,  because  for  the  first  time
 we  have  gone  into  procurement  of  the
 highest  order  possible  and  therefore
 about  Rs.  2,400  crores  had  to  be  given
 for  the  purpose  of  procurement  opera-
 tion  alone,  which  is  a  record  figure,
 and  naturally  this  gets  reflected.  All
 this  was  purchased  at  the  support
 price.  The  hon.  Member  might  say
 even  the  support  price  should  not  be
 paid  to  the  farmers.  It  is  easy  to  say.

 SHRI  INDRAJIT  GUPTA;  It  is  paid
 everywhere  else  except  in  the  case  of
 jute.

 SHRI  C.  SUBRAMANIAM:  I  will
 come  to  jute.  The  point  for  considera.
 tion  is  that  as  a  matter  of  fact  there
 was  a  hue  and  cry  that  the  support
 price  operation  is  not  even  adequate  at
 this  level  of  about  Rs.  2,400  crores  and
 you  now  ‘have  १7.9  million.  tonnes  of
 wheat,  rice  and  some.  coarse  grains
 with.  the  Government.  '‘Naturalty,.  this.
 amount  which  has  been  distributed  to
 the  farmers  gets  reflected  as  money

 हु  supply  in  the  whole  syatem..  This.  will
 -“Bave  to  be  taken  into  account.  .
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 with  regard  to  what  level  of  additional
 money  supply  could  be  created  to  meet
 the  situation;  and  we  have  given  them
 the  limite  within  which  they  should
 operate  and  very  soon  ]  hope  to  have
 another  meeting  with  them  to  find
 out  how  far  those  limits  have  been
 observed  and  how  far  the  money
 supply  could  be  curtaled.  This  ts
 one  aspect.

 Then  the  real  spurt  took  place—even
 though  the  hon.  Member  wanted  to
 minimise  the  importance  of  it—even
 now  whether  it  be  the  Finance  Minis-
 ter  or  the  Government  as  a  whole  we
 have  to  look  to  the  skies.  We  depend
 On  the  monsoons.  When  the  monsoon
 was  not  playing  fair,  for  quite  a
 mumber  of  weeks,  naturally  the
 Speculators  came  into  the  piciure.
 This  is  where  I  do  agree  that  in  spite
 of  all  the  disclosures  etic.  that  thers
 is  still  black  money  available  withm
 the  system  has  been  proved.  That
 fg  why  we  are  now  again  trying  to
 tighten  up  these  messures  and  seeing
 that  the  hoarders  and  speculators  are
 taken  care  of  A  large  number  of
 people  have  been  arrested  and  put  छा
 detention  under  MISA.  It  hag  a  very
 salutary  effect.  particularly  with
 Tegard  to  edible  oi!  and  oilseeds.

 As  regards  the  pattern  of  increase,
 in  what  commodities  this  increase

 had  taken  place,  the  bon.  member

 Sugar  etc.  (C.A.)
 mentioned  that  the  increase  had  taken
 Place  in  foodgraing  alse.  Yes,
 margmolly  it  hag  taken  plece.  But
 that  is  not  the  main  area  where  the
 price  index  had  gone  up.  It  had
 gone  up  mainly,  first  in  edible  oil,
 second  in  the  raw  material  of  edible
 oll,  oikeeds—there  also  3६  has  gone
 up—and  then  more  than  that,  cotton,
 another  area  where  speculation  is
 always  rife.  It  Is  not  always  merely
 the  traders  who  are  involved  in  it.
 Unfortunately,  in  this  the  trade  has
 linke  with  industry  also;  that  is  fhe
 real  trouble.  Unlesg  we  find  a  soku-
 thon  to  that

 SHRI  INDRAJIT  GUPTA:  Has  not
 Sugar  price  gone  up?

 SHRI  Cc  SUBRAMANIAM:  i  am
 coming  to  that.

 SHRI  INDRAJIT
 named  only  three.

 GUPTA:  You

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT

 YADAV):  He  is  just  elaborating.

 IR,  SPEAKER:  He  will  come  to
 Sugar  an:  jute  later

 SHRI  C.  SUBRAMANIAM:  There-
 fore,  we  are  looking  nto  the  cotton
 position.  It  {s  not  as  if  the  producer  got
 a  bigher  price.  As  a  matter  of  fact,
 everything  had  been  purchased  from
 the  producer.  It  is  a  case  of  transter
 fram  «ne  trader  to  another,  then  pro-
 Lably  to  another  trader:  this  goes  on
 changing  hands  four  or  five  times,
 and  by  that  time  the  price  has  shot
 up.  That  is  why  now  we  are  taking
 action  fo  see  that  the  trader  could  sell
 anly  to  the  mulls  and  not  to  another
 trader.  These  ere  all  vamous  steps
 which  have  been  taken.  These  steps
 coulg  probably  have  been  taken  earlier,
 but  we  at  least  woke  up  a  Hftle  late
 and  have  taken  these  steps.

 As  far  ag  sugar  is  concerned,  the
 hon,  member  might  be  aware  that
 Production  has  gone  down  by  6  iakh
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 tonnes  this  year.  From  48  iakh
 tonnes  it  has  gone  down  to  42.
 We  hed  at  that  time  a  heavy  pro-
 gtamome  of  exports  also,  Taking  these
 things  together,  naturaally  the  prices
 went  up  a  little.

 The  hon,  member  mentioneg  about
 increase  in  the  price  of  levy  sugar.
 The  cost  accouts  organisation  went
 ijato  it  and  tried  to  find  out,  because
 many  of  the  mills  were  becoming
 sick.  They  went  into  the  question  of
 the  price  that  should  be  paid  to  the
 Sugarcane.  The  same  lIobby  which
 wants  a  higher  price  to  be  paid  to
 the  cane  at  the  same  time  wants  the
 price  of  sugar  also  to  come  down;  one
 is  contradicung  the  other.  But
 taking  into  account  the  sugarcane
 price  and  the  ordinary  conversion
 Clearges  etc,  they  had  to  fix  some
 Price  and  they  did  fix  the  price.  But
 then  we  did  not  want  the  increase  to
 get  reflected  in  the  sale  price.  That
 ig  why  we  have  cut  down  the  excise
 duty  from  20  to  5  per  cent  so  that  the
 entire  increase  is  borne  by  Goverv-
 mént  rather  than  passed  on  to  the
 consumer.  Therefore,  ag  far  as  levy
 sugar  is  concerned,  there  is  absolutely
 mo  increase  in  the  price.  It  is  the
 same  price  as  prevailed  before

 But  88  far  as  the  price  of  upen
 market  sugar  is  concerned,  it  depends
 upon  availability,  not  only  availabi-
 हम  but  the  seasons  also.  For  example,
 fa  Kerala  during  Onam,  there  is  an
 fmcrease  in  demand  and  there  w  a
 alight  increase  in  price.  Therefore,
 the  fact  that  this  season,  particularly
 September-October  ate  going  to  be

 val  months,  will  have  to  be  taken

 ire
 account.  Even  in  his  own  State,

 re  will  be  Puja  and  various  other
 als  You  cannot  say  that  you

 troula  not  give  sugar  for  these  pur
 poses.  That  is  why,  we  have  today

 the  decision  that  as  far  ag  pos-

 a
 we  should  release  more  =  sugar

 these  seasons  and  also  in  areas
 where  the  demand  rises,  not  merely
 just  release  it  but  see  that  it  is  deploy-
 @a  in  areas  where  the  demand  picks
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 Therefore,  as  far  ag  sugay  is  con-
 cerned,  even  with  regard.to  the  open
 market  prices,  the  prices  have  come
 down.  I  am  sure  my  hon.  colleague
 would  be  able  to  give  figures  on  that.
 One  cannot  say  that  it  has  come  down
 uniformly  everywhere,  Particularly  in
 cities  like  Bombay  they  are  able  to
 manipulate  things  in  ‘such  a  way  as  to
 make  prices  rise  because  speculators
 Operate  more  in  such  places.  That  is
 why  we  have  now  drawn  up  a  policy
 so  that  critical  areas  are  taken  care
 of,  particularly  areas  like  Bombay.
 Delhi,  Calcutta,  etc.  and  various  other
 industrial  centres  also,

 As  fir  ag  jute  is  concerned  today
 the  problem  is  noi  the  price  of  jute;
 it  is  a  question  of  stocks  moving  from
 the  jute  mills;  that  ig  the  problem
 with  which  we  ate  faced;  some  60,000
 bales  or  tonnes,  If  do  not  know,  had
 accumulated  and  there  is  no  demand
 outside  —jute  is  dependent  upon  =  ex-
 ports  --and  internal  consumption  is
 limitea  So,  when  exportg  fall,  there
 is  ne  demand  for  it.  So,  the  question
 arises  when  there  is  no  demand  what
 should  be  done.  I  do  not  think  that
 the  hen,  Member  would  say  that  we
 should  purchase  all  that,  whatever
 may  happen,  because  it  affects  West
 Bengal,  one  should  try  to  see  whether
 some  kind  of  buffer  stock  operation
 could  he  undertaken  even  in  regard  to
 this.  I  am  sure,  on  the  other  side,  on
 the  industrial  relations  side,  he  will  be
 saying  that  there  should  be  no  lay-off
 and  everybody  should  be  given  em-
 ployment.  If  that  has  to  be  taken  into
 account,  naturally,  the  jute  industry
 will  have  to  be  taken  care  of  in  a
 particular  way.  We  are  dealing  with
 this  situation  and  we  hope  to  take  &
 decision  in  the  next  two  or  three  days.
 Jute  is  a  commodity  by  itself;  it  goes
 up  and  down.  One  year  they  produce
 much  more  than  what  is  required;
 next  year  they  switch  over  to  rice
 because  in  the  previous  year  the  price
 had  falen,  T  am  sure  the  speaker  fs
 much  more  conversant  with  tie  jute
 situation  than  I  could  ever  conceive
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 of.  This  is  the  situation  that  hag  come
 shout  and  the  hon.  Member  naturally
 brings  in  his  own  ideological  overtones
 with  regard.  to  various  measures  which
 ‘we  have  undertaken.  We  have  taken
 rae  positive  measures...  (Interrup-

 tions)  Let  us  wait  and  see  the  results,
 I  am  not  committed  to  any  ideology
 as  he  is.

 GERI  INDRAJIT  GUPTA:  I  did  not
 bring  in  ideclogy  at  all,

 SHRI  C.  SUBRAMANIAM:  For  ex-
 ample,  fn  respect  of  eugar,  they  say:
 take  over  sugar  mills;  nationalise  them
 and  everything  will  become  ali  right.

 SHRI  INDRAJIT  GUPTA:  That  was

 Heed
 demand  of  your  own  party  mem-

 ra.

 SHRI  ्.  SUBRAMANIAM:  It  may
 be  the  demand  of  anybody  I  wish
 that  nationalisation  was  the  panacea
 for  everything;  as  far  ag  I  am  concern.
 ed,  if  nationalisation  would  solve  the
 problem  I  am  prepared  to  nationalise
 everything  including  hon  Members.
 We  have  to  consider  what  policies
 should  be  undertaken,

 As  far  as  the  corporate  sector  is
 concerned,  we  have  not  given  any  con-
 cessions  to  them.  On  the  other  hand,
 the  3  per  cent  surcharge  which  they
 were  paying,  they  had  been  asked  to
 deposit  in  IDBI.  As  far  as  bonus
 share  is  concerned,  it  does  not  increase
 the  resources;  it  is  converted  into
 equity  and  so  it  is  available  as  a
 reserve  or  ak  equity  it  0088  not  in-
 crease  liquidity.  On  the  other  hand,
 if  the  hon.  Member  wants  this  also  to
 be  distributed  as  dividend,  it  will
 increase  liquidity.

 SHRI  INDRAJIT  GUPTA:  But  divi-
 dend  will  be  paid  on  those  shares.

 SHRI  ट.  SUBRAMANIAM:  Later  on
 only,  If  it  is  not  converted  into  equity
 now,  thig  will  also  be  distributed  es
 dividend  cow  and  there  will  be  more
 purchasing  power  available  within  the
 i3883  is-s.
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 country.  Therefore  to  the  pest  of  our
 ability—Of  course  [  cannot  match
 Inderjit’s  intelligence  and  analysis—end
 to  the  extent  possible  we  are  analysing
 the  situation  and  are  trying  to  find  out
 the  factors  which  are  operating  today
 and  take  all  possible  measures  for  the
 purpose  of  controlling  the  situation.
 (interruptions)

 MR.  SPEAKER:  We  have  spent  more
 than  half  an  hour  on  it.

 SHRI  S.  M.  BANERJEE  (Kanpur):  It
 was  a  battle  of  intelligence;  we  have
 now  to  put  questions.

 MR,  SPEAKER:  Please  he  brief.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  I  am  sorry  that  the
 question  of  ideology  had  been  brought
 in  here.  What  causes  us  concern  is  the
 fact  that  in  thig  statement  there  is  no
 reflection  of  any  serious  concern  or  any
 urgent  or  dynamic  steps  being  taken.
 That  is  why  we  have  brought  up  this
 matter.  We  have  been  told  of  ‘re-
 medial  action’.  They  have  stated  in
 the  statement  that  “speculators  and
 anti-social  elements  tended  to  take  ad-
 vantage  of  this  situation  and  push  up
 the  pnces”.  It  shows  that  the  govern-
 ment  is  aware  of  what  the  disease  is
 and  where  the  trouble  lies.

 You  keep  on  renting  the  20  point
 programme  like  a  mentram  but  the
 first  point  in  that  programme  is  to
 keep  up  the  steps  taken  to  bring
 down  the  prices.  If  that  is  so,  why
 has  this  sudden  trend  come  up?  There
 ys  something  wrong..  Following  the
 same  pattern  is  not  going  to  help.
 We  find  the  same  arguments  being
 repeated  as  before.  The  minister
 said,  “we  have  arrested  some  people
 who  are  speculators.”  हुंह  Tamilnadu,
 when  it  was  pointed  out  that  there
 were  certain  people  who  were  hoard-
 ers  of  edible  oils,  they  were  arrested
 one  night  but  released  next  day.
 Whenever  such  people  are  arrested,
 people  og  a  certain  ideology,  which
 the  minister  appreciates,  step  inte
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 tHe  fray  and  they  are  released  the
 next  day.  Is  this  the  way  ta  deel
 with  it?

 After  all,  what  is  the  emergency
 for?  The  emergency,  which  we  also
 supported,  was  directed  against  those
 anti-social  and  anti-nationals  who
 are  operating  to  disrupt  our  national
 economy  and  also  disrupt  the  life  of
 the  people.  If  that  is  so,  how  is  it
 that  the  speculators  and  anti-social
 elements  are  a'lowed  to  run  riot
 from  June  onwards  and  be  a  party  to
 the  pushing  up  of  prices?  Why  is  it
 that  you  only  talk  in  Biblical  and
 sanctimonious  language  of  “remedial-"
 measures  which  have  been  repeated
 year  after  year  and  which  have  not
 yielded  the  desired  results?  The
 disease  is  still]  there.  While  you  may
 be  taking  some  curative  measures,
 you  are  not  taking  any  prophylactic
 measures  which  are  necessary,  a3
 mentioned  by  my  colleague,  Shri
 Indrajit  Gupta.

 The  Minister  said  that  the  prices
 of  foodgrains  have  not  gone  up  to
 that  extent.  I  have  just  come  back
 from  Tamilnadu  and  I  can  tell  you
 that  the  prices  of  rice  have  gone  up.
 The  wholesale  prices  have  gone  up.
 There  is  a  marked  difference  between
 the  price  of  rice  sold  in  the  fair  price
 shops  and  that  sold  m  the  open
 market,  The  hoteliers  were  asked  to
 bring  down  the  prices  ९०  a  certain
 leve}  and  they  were  told  that  other-
 wise  action  would  be  taken  against
 them.  This  was  also  welcomeg  by
 the  people.  But  if  suddeniy  the
 wholesale  prices  go  up,  what  will
 happen  to  them?  If  they  raise  their
 price  even  a  little  bit,  immediately
 MISA  is  directed  against  them,  but  not
 against  those  speculators.  anti-social
 elements  and  others  who  disrupt  the
 national  economy.  It  is  directed  only
 against  those.  who  are  observing  the
 regu‘ations  laid  down  by  the  govern-
 ment.

 We  would  like  to  know  whether  the
 government  is  going  to  take  more
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 farereaching  measures,  particularly
 with  regard  to  essential  commodities.
 Are  you  going  to  set  up  a  wider  net-
 work  of  fair  price  shops,  where
 essential  commodities  will  be  given
 to  the  people  at  the  controlled  rates
 or  rather  at  lower  prices?  I  do  not
 see  any  reflection  of  such  a  proposal
 in  the  minister's  speech:  It  is  not
 only  a  question  of  remedial  measures.
 What  effective  steps  are  you  going  to
 take  against  the  speculators  and  anti-
 social  ang  anti-national  elemente?
 He  said,  in  Bombay  where  speculators
 are  there  in  larger  numbers,  prices
 8०  up  and  down.  How  is  it  that  they
 are  being  allowed  to  go  scotfree?  It
 is  amazing  that  one  year  after  the
 emergency,  we  should  be  told  this
 thing.  It  is  not  a  question  of  mere
 ideology,  it  ss  not  a  debating  point.
 All  of  us  hzve  to  go  into  it  seriously
 and  not  brush  it  aside  im  ag  light-
 hearteg  manner.  Our  point  is  that
 the  measures  taken  by  the  govern-
 ment  are  not  sufficient,

 SHRI  A  C.  GEORGE:  I  am  sorry
 if  the  hon.  member  got  the  impression
 from  the  statement  that  there  is  a
 sense  of  complacency.  Our  only  in-
 tention  was  not  to  create  any  panic
 because  there  is  no  reason  for  panic.
 I  was  only  trying  to  say  that  the  gov-
 ernment  is  approaching  the  problem
 with  confidence,  because  the  result
 during  the  past  two  or  three  weeks
 has  really  shown  that  the  situation  78
 wel  under  control.  I  do  agree  with
 the  hon.  Member  that  there  was  a
 tendency  for  the  edible  i!  prices,
 eapecialiy  groundnut  oi]  prices,  to
 go  up.  But  this  year  we  had  a  pecu-
 liar  phenomenon;  we  had  g  super
 bumper  crop  of  groundnut  to  the  ex-
 tent  of  69.91  lakh  tonnes  or  nearly
 70  lakh  tonnes,  which  is  at  least  8
 lakh  tonnes  above  the  production  of
 the  previous  years.
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 wupport  price  had  to  be  raised,  be-
 enuse  the  groundnut  of]  price  had
 eome  down  to  Rs.  3,800  per  tonne.
 There  was  also  a  demand  for  export
 of  groundnut  and  groundnut  oil,  and
 that  fs  why  the  STC  28  a  last  measure
 ‘was  asked  to  step  in,  So,  at  one  time,
 because  of  the  super  bumper  crop,
 which  was  rather  unusual,  there  was
 a  demand  from  many  groundnut  pro-
 ducing  States  that  the  situation  had
 to  be  relieved,  the  quota  has  to  be
 removed  and  that  the  farmer  must  get
 a  higher  remunerative  price.  Even
 though  in  some  quarters  there  is  cri-
 ticlam  of  export,  we  exported  only
 2.8  lakh  tonnes,  which  is  three  per
 cent  of  last  year’s  production.  This
 year,  as  800n  a8  we  noticed  a  tendency
 for  the  prices  to  rise,  immediately
 the  Finance  Minister  convened  a
 conference  of  all  the  concerned  de-
 partments  ang  various  measures  were
 taken  and  on  the  i6th  July  results
 were  shown.  This  is  why  next  week
 we  had  a  fall  in  the  price  in-
 dex  by  0.7  per  cent  and  in  the  subse-
 quent  week  by  ३.2  per  cent,  The
 lates,  indications  are  that  the  prices
 are  still  going  down.

 From  this  year’s  expenence  we  have
 decided  that,  instead  of  faking  ad  hoc
 measures  for  a  vital  item  like  edible  oil
 we  should  have  a  national  plan.  By
 September  we  will  have  a  firm  indica-
 tion  of  the  likely  production  and  we
 will  have  an  assessment  of  the  require.
 ments.  We  will  also  be  knowing  the
 requirements  of  the  vanaspati  industry
 and  how  much  we  can  realise  by  ex-
 port  of  high-priceq  mustard  oil  and
 linseeg  oil.  Taking  into  account  the
 import  possibilities  and  exports.  we
 will  draw  up  towards  September  a
 comprehensive  nationa)  plan  for  vege-
 table  oil  or  edible  oil,  and  this  will  be
 2  permanent  feature  instead  of  being
 an  ad  hoc  measure.  Because  of  the
 experience  of  this  year  of  a  few  weeks’
 delay  in  the  monscon  and  the  super
 bumper  crop  in  the  major  groundnut
 producing  areas  this  situation  has
 arieen,  From  this  experience  we  have
 deckled  te  have  a  national  plan.  There
 ig  ne  complacency.  The  only  thing  is
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 that  we  do  not  want  to  have  a  sense
 of  panic.  We  want  to  say  that  the
 country  is  confident  that  it  can  tackle
 the  situation.

 SHRI  M.  KALYANASUNDARAM:
 (Tiruchirapalli):  Neither  the  ‘stute
 ment,  nor  the  reply  given  by  the  Civil
 Suppi:es  Minister  now  will  give  any
 confidence  to  the  consumer  that  the:e
 will  be  any  serious  attempt  to  stabi-
 lise  the  prices.  If  the  speculators  and
 the  hoarders  listen  to  the  non-iceolo-
 gical  speech  of  the  Finance  Minister,
 they  will  be  amused  because  he  said
 that  he  will  allow  the  prices  to  rise
 till  they  reach  the  level  that  was  pre-
 vailing  at  the  time  of  declaration  of
 emergency.  That  seems  to  be  the
 position  of  the  Government

 Coming  to  Tamil  Nadu,  the  real
 emergency  came  there  only  after  the
 removal  of  DMK  from  power.  Then
 the  prices  came  down.  But  what  is
 the  position  today?  The  prices  have  ag-
 ain  gone  up  to  the  old  ieveL  What  will
 be  the  impression  which  the  people
 will  get?  Does  the  Government  exhi-
 bit  any  seriousness  in  this  statement?
 No,  The  Civil  Supplies  Commissioner
 and  the  Advisers  are  repeatedly  saying
 that  there  is  no  real  scarcity.  It  is
 good  because  it  will)  give  some  confi-
 dence  to  the  people.  But  that  confi-
 dence  alone  wil!  not  do.  Totay  no
 shop  sells  groundnut  07  which  is
 the  most  ponular  edible  ol  for  the
 poorer  section  of  the  societv.  Is  this
 how  they  are  going  to  protect  the  wea-
 ker  sections  of  societv  during  the  emer-
 gency.  from  the  cultches  of  the  hoar-
 ders”  Government  is  aware  that  th's
 scarcity  and  high  prices  are  due  to
 hoarding.  In  so  far  as  |  can  speak
 about  Tamil.  Nadu,  I  am  sure  it  is  due
 to  hoarding  and  not  real  scarcity
 And  why  do  you  attribute  this  to  the
 smal}  quantity  that  was  allowed  to  be
 exported?  The  statement  is  a  plea
 for  the  hoarders  and  blackmarketeers
 to  justify  their  conduct,

 MR.  SPEAKER:  In  his  reply  he  4as
 stated  that  only  three  per  cent  was  €x-

 ported,  but  because  of  the  activities
 of  the  hoarders  and  others,  the  prices
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 have  gone  up.  He  has  said  the  same
 thing,

 SHRI  M.  KALYANASUNDARAM:
 Tf  that  is  so,  what  is  the  action?

 MR.  SPEAKER:  The  action  is  the
 national  plan.

 SHRI  M.  KALYANASUNDARAM
 So,  the  hoarders  can  thrive  until  the
 nationa)  plan  is  worked  out.  Don't
 blame  the  monsoon,  don’t  blame  the
 lack  of  a  national  plan.  What  are
 the  steps  you  are  going  to  take  im-
 mediately  to  unearth  the  hoarded
 stock  and  give  it  to  the  people  at  the
 prices  fixed  by  the  Government  them-
 selves?,  That  is  very  important  with
 regard  to  edible  oil,  particularly
 groundnut  ol,

 In  rice  Government  has  got  ample
 stocks,  which  is  reassuring,  but  why
 should  prices  go  up  hke  this?  Im-
 mediately  after  President’s  rule  was
 proclaimed,  in  Tamil  Nadu  rice  price
 came  down  and  rice  was  available
 everywhere.  Procurement  was  made
 at  a  price  lower  than  what  had  pre
 vailed  dumng  tie  DMK  regime  by
 Rs.  30  per  quintal.  Now,  the  position
 is  that  the  price  of  rice  is  rising  very
 much.  Again,  the  reason  is  that  the
 wholesale  traders  who  were  banned
 immediately  after  President's  rule
 heve  been  now  activised  and  they  are
 cornering  the  rice.  So.  what  is  the
 action  they  are  going  to  take?

 Coming  to  sugar,  the  levy  price  has
 been  increased  to  some  extent,  but  not
 for  ali  the  States.  To  offset  the  in.
 crease,  the  excise  duty  has  been  re-
 duced  on  sugar.  Both  ways  the  sugar
 Manufacturers  have  been  benefited
 without  rehef  either  to  the  cane
 growers  or  to  the  consumers  That  is
 my  point.  So  far  as  Tamil  Nadu  is
 concerned,  there  may  be  a  slight  re-
 duction  in  the  levy  price,  but  the  cane
 price  there  is  the  lowest  in  the  count.
 ry.  Why  don’t  you  at  least  see  that  the
 relief  given  to  the  sugar  factory
 owners  is  shared  by  the  consumers
 and  the  cane  growers?

 AUGUST  10,  3976

 SHRI  A.  C.  GEORGE:  The  hon.
 Member  has  raised  two  important
 points,  one  about  groundnu
 other  about  the  rice  altuation.  The

 E  the

 the  price  of  foodgrains.

 About  groundnut  oil,
 Nady  Government  has  already  taken
 various  measures  to  unearth  the
 hoarding  and  actually  Tami)  Nadu  is

 of  groundnut,  but
 artificial  scarcity  created  is  pointed
 out  here,  and  the  Government  there
 hag  taken  very  firm  measures,  and
 we  are  quite  confident...

 SHRI  M,  KALYANASUNDRAM:
 We  are  not  getting  oil  Even  the
 Super  Bazar  doeg  not  have  groundnut
 ol,  Do  you  believe  me  or  not?  For
 the  past  two  weeks  it  has  not  been
 available.

 SHRI  A.  C.  GEORGE.  I  was  in
 Madras  day  before  yesterday,  nobody
 told  me  about  it,

 We  are  keeping  a  complete  monitor-
 ing  of  information  from  all  over  the
 country.  There  are  6  important
 centres  in  the  country  from  where
 we  get  information  every  24  hours.
 However,  since  the  hon,  Member  has
 pointed  thig  out,  we  are  prepared  to
 l-ok  into  thig  matter,  but  this  wil)
 only  creats  panic  that  no  groundnut
 ont  ig  available  30७  Tamil  Nadu  though
 actually  it  is  a  surplus  State  and  is
 feeding  even

 ig  comfortable.  If  any  more  remedial
 mensutes  need  to  be  taken,  करछा"
 ment  will  not  lag  behind  in  that.
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 Minister  ahd  which  ia  being  consis-
 tently  followed  by  him,  has  landed
 our  country  in  a  soup.  During  the
 Budget  proposais,  he  said  that  some
 ‘conressions  were  being  given  to  the
 industries  to  ensure  that  the  prices
 of  industrial  goods  would  be  brought
 Gown.  When  prices  came  down  after
 Emergency,  mostly  the  prices  of
 agricultural  productg  came  down;  the
 prices  of  industrial  goods  did  not
 come  down.  When  the  prices  of
 agricultural  products  went  down,  the
 poor  peasants  had  to  make  a  distress
 sale  of  paddy  and  later  on  wheat
 also—during  harvest  time.  Govern-
 ment  went  to  the  market  very  late;
 by  that  time,  the  vast  majority  of  the
 tolling  kisans  had  been  looted;  the
 rural  hoarders,  that  is,  the  big  pro-
 ducers  and  the  urban  hoarders  had
 cornered  the  stocks  of  paddy.  In
 regard  to  wheat  also,  the  same  thing
 happened:  1  myself  visited  Gujarst,
 Punjab,  Haryana  and  Western  U.P.
 and  went  to  severa]  mandis  and  we
 saw  that  the  Food  Corporation  people
 rejected  the  wheat  brought  by  the
 peasants;  after  waiting  for  three  or
 four  days.  the  peasants  had  to  sell
 that  to  the  traders  at  a  much  lower
 price  than  the  support.  price,  and
 from  those  traders  that  very  wheat
 was  purchased  by  the  Food  Corpora-
 tion,  at  the  support  price.  When  our
 people  resisted,  they  were  arreste:?:
 some  known  Communist  leaders  of
 Kurukshetra  district,  well  know
 leaders  and  Sikhs,  have  been  charge?
 With  Opposing  the  ban  on  RSS.  In
 my  presence,  they  were  arrested,  and
 for  the  last  three  or  four  months,  they
 are  in  jail;  they  have  not  been  releas-
 छह  even  on  bail.  Al)  this  is  because
 they  resisteqg  the  attempts  of  the
 traders  and  the  corrupt  officers,  and
 the  FCI  pecple  and  the  traders  have
 been  sharing  it  fifty-Afty  between
 them.  No  benefit  has  gone  to  the
 peasent  producers;  only  the  hoarders,
 big  land-owners,  who  hag  cornored
 tng  are  sti  hoarding,  ang  the  urhan
 Roarderg  are  benefited.  I  am  talking

 Sugar  etc.  (C.A.)
 out  of  personal  experience;  I  had  gone
 to  Punjab  and  other  places  and  I
 personally  went  to  the  mandis.  Here,
 ६  would  like  to  know  what  is  the
 policy  of  the  Government.  The
 peasant  producers  are  being  looted
 doubly;  ut  the  time  of  harvesting.
 their  crops  are  not  taken  by  the  FCI,
 by  the  time  the  FCI  enters  the  market.
 most  of  the  actual  producers  had  been
 looted  by  having  been  compelled  to
 make  distresg  sale.  Afterwards,  most
 of  these  poor  peasants  have  to
 purchase  these  very  foodgraing  at  2
 much  higher  price  by  selling  their  land.
 When  the  price  index  is  prepared,  we
 have  to  take  into  account  this  alsu
 I  would  like  to  know  whether  Gov-
 ernment  has  a  policy  to  ensure  that
 the  actual  peasant  producers  get  the
 price,  at  least  the  support  price.
 which  Government  claims  that  it
 wanis  to  ensure,  and  whether  that
 Price  is  going  to  be  made  stable  for
 the  whole  year  or  not.  Afterwards.
 when  prices  mse,  you  wil]  blame  th
 monsoon  for  that  If  the  monsoon  is
 to  be  blamed  for  price  rise,  then  the
 same  monsoon  has  to  be  praiseq  for
 the  slight  fall  in  price  also—in  the
 soceond  fortnight  of  July,

 I  would  hke  to  ask  a  few  questicns
 with  regard  to  industrial  goods  and
 raw  materials—jute,  cotton  and  sugar
 The  cane  prices  were  not  raised.  The
 Finance  Mimster  was  very  much
 worried  about  the  cane  lobby.  The
 House  is  almost  unanimous.  on  that
 but,  you  know.  the  visible  lobby  of
 the  sugar  mill-owners  is  very  power
 ful  here  jy  would  like  to  know
 whether  the  question  of  the  supply
 and  demand  which  is  a  discarded
 theory  of  the  capitalist  economies  and
 which  is  very  much  in  the  mind  of
 our  Finance  Minister  is  controlling
 the  Government's  understanding  also.
 Then,  if  there  ig  an  abundance  of
 jute  and  if  there  is  no  market  outmde,
 then,  in  that  case,  may  we  know
 whether  the  prices  of  finished  goods  of
 jute  have  come  down?  The  prices  of
 raw  materials  have  gone  down,  the
 peasants  are  being  looted  but  have



 the  prices  of  fnished  goods  gone
 aown  proportionately?

 Suniarly,  when  the  raw  cotton
 Prices  have  gone  down,  the  Cotton
 Corporation  of  India  is  not  grven
 funds  oe

 MR,  SPEAKER.  As  an  argument
 you  can  say  that  but  thig  question  is
 @  specific  one  about  foodgrains,  sugar
 and  other  essential  commodities  As
 an  argument  you  can  mention  parity
 of  prices  but  3t  cannot  be  a  substantive
 pot

 SHRI  BHOGENDRA  JHA  It  is
 not  a  question  of  argument  I  only
 war’  to  know  whether,  when  the
 cotton  prices  went  down  and  the
 peacantg  were  looted  the  prices  of
 text.le  goods  also  went  down  pro-
 portionately  Now.  the  cotton  pmces
 have  gone  up  the  peasant-producers
 have  already  sol  their  Stocks  and  the
 hcarders  are  getting  profits  and
 consumerg  are  being  looted  Here  35
 the  crux  of  the  very  uncommitted
 ideology  propounded  by  the  Finance
 Minister  being  too  much  committed
 but  in  favour  of  big  hoarders  and
 industrialists.  Here  is  a  full-fledged
 loot  of  the  peasant  producers,  a  fulJ-
 fledged  loot  of  the  consumers  and  ail
 Profits  have  gone  to  the  hoarders.
 hlack-marketeers  and  =  mill-nwners
 Thig  uncommitted  ideology  i5  verv
 much  committed

 I  would  hke  to  know  in  this  situa
 tion  whether  throughout  the  country
 a  mngle  hoarder  or  a_  single  black-
 marketeer  is  being  or  hag  been  proce
 eded  against  under  Section  40
 Criminal  Procedure  Code  which  has
 provided  that  they  can  be  charged  for
 bag  livelzhood.

 For  the  last  few  years  it  is  in
 operation  and  I  would  like  to  know
 if  a  single  individual  black-marketeer
 has  beem  proceeded  against  even  in

 any  Centralty-administered  territory
 Or  even  in  any  Union  Terriotry.  if
 not.  why  then  this  eeft  corner  for
 them?

 Secondly,  I  would  like  to  know
 whether  in  the  context  of  jute,  sugar
 and  cotton  when  we  ees  that  the
 peasants  and  consumers  both  are  be-
 ing  looted,  the  Government  will  think
 it  appropriate  that  they  should  congi-
 der  nationalising  them  and  undertake
 the  whole  responsibility  from  the  end
 of  both  consumers  and  also  the  pro-
 ducers  and  to  help  stabihse  the
 national  economy.

 Thirdly  I  would  hke  to  know  as  to
 what  is  the  policy  of  the  Government
 to  ensure  that  the  prices  are  stabilis-
 ed  at  the  pre-emergency  fevel  or  they
 are  to  be  brought  down  to  the  973
 level  or  even  197  level  when  you
 went  to  the  country  when  we,
 along  with  vou  went  to  the
 country  2Nq  told  the  entire  people  in
 the  497  Elections  that  hoarderg  and
 black-marketeerg  will  be  put  down
 with  a  firm  hand  People  are  _  still
 waiting  and  they  want  to  know
 whether  we  are  going  to  fulfil  the
 Promises  or  not  We  want  to  know
 what  is  your  policy?  Is  it  to  stabilise
 the  prices  at  their  higest  level  or  to
 bring  them  down  for  the  beneiit  ctf
 the  consumers?

 MR  SPEAKER  You  answer  the
 three  questions.

 SHRI  A  C  GEORGE:  The  bon
 Member  has  answers  for  some  of  bit
 oun  question  He  raised  a  valid  poim
 about  remunerative  price  to  the  far
 mer  Ag  the  Finance  Minister  pointec
 out  quite  often  it  ‘happens  that  —  the
 prices  start  going  up  ance  the  agricul
 tural  cammedities  pass  on  from  —§  thi
 hands  of  the  real  producer  to  tin
 trader  That  is  why  in  the  courge  2
 my  earlier  reply  |  have  pointed  out
 that  in  a  vital  agricultura)  commodity
 like  edible  oi]  seeds,  g  plan  has  to  be
 evolved  and  we  are  formulating  that
 Plan  so  that  wa  will  be  knowing  the
 requirements  of  the  country,  the  ap-
 proximate  or  reliable  figure  of  grp-



 duction,  wost  may  be  the  import  re-
 quirements  and  how  much  we  can  ex-
 port  also.  ...

 SHRI  BHOGENDRA  JHA:  Just  to
 help  him.  The  edible  of]  prices  have
 gone  up  by  40  per  cent.  He  is  for-
 getting  thes.

 SHRI  A,  ्.  GEORGE:  From  the
 latest  information  from  Calcutta
 market,  I  find  that  for  the  past  three
 weeks  it  ig  only  in  edible  oils  that  a
 steady  tren:]  :3  z.0ticeable.

 SHERI  INDRAJIT  GUPTA:  At  what
 level?

 SHRI  A,  C.  GEORGE:  Rs,  5.80.
 (interruptions)

 SHRI  BHiCGENDRA  JHA:  It  is  sel-
 ling  at  Rs,  9.50  per  kilo  in  Delhi.

 ३8  hrs.

 SHRI  A.  C.  GEORGE:  I  was  men-
 tioning  about  Calcutta.  As  the  hon.
 Member  would  concede,  we  are  taking
 care  of  these  problems.  Edible  oil  is
 an  important  item,  an  essential  item  of
 mass  consun:ption.  As  told  the  House,
 we  are  evolving  a  plan  whereby  we
 will  be  knowing  what  will  be  the
 annual  situation,  what  will  be  the
 total  requirements,  what  will  be  the
 total  picture  about  demand  and  pro-
 duction  and  in  regard  to  export  and
 import  also.  There  ig  also  another
 thing  which  I  would  like  to  mention
 that  in  spite  of  the  stringent  measures
 taken  against  the  blackmarketeers,  we
 have  not  arrested  a  single  one.  I  do
 appreciate  the  concern  expressed  by
 the  hon.  Member.  Government  ig  also
 equaily  concerned  and  I  have  outlined
 the  steps  which  have  been  taken  by
 the  Government.  I  am  thankful  to  the
 hon.  Members  for  having  brought  this
 subject  of  price  situation  on  the  first
 @ay’s  sitting  of  this  House..  As  I  have
 already  stated,  we  have  taken  various
 measures  and  we  will  not  allow  the
 situation  to  go  out  of  control  and  in
 respect  of  important  commodities  like
 foodgrains  and  edible  oils  the  greatest
 care  will  be  taken,

 SHIRI  BHOGENDRA  JHA:  What  is
 he  doing  to  bring  down  the  price?

 MR.  SPEAKER:  Wait  for  the  natinn-
 al  plan.

 SHRI  BHOGENDRA  JHA:  Only  for
 the  edible  oil,  not  for  the  other  things.

 SHRI  8,  M.  BANERJEE  (Kanpur):
 I  am  talking  from  personal  experience.
 I  go  to  the  market,  and  purchase  all
 essential  commodities.  If  I  go  with  a
 statement  and  say  that  the  price  of
 mustard  off,  postman  or  dalda  has  not
 been  increased,  I  would  be  beaten  by
 the  people.  The  price  of  a  two-kilo  tin
 of  mustard  oil  has  gone  up  by  Rs.  2/50
 per  tin,  postman  by  Rs.  ‘150  for  2  kilo
 tin  and  Deida  has  also  gone  up  by
 Rs.  2  per  tin.  My  _  hon.  friend  Shri
 H.  छू.  L.  Bhagat  invited  the  manufac.
 turers,  wholesalerg  and  retailers  on  the
 eve  of  the  anniversary  of  the  emer-
 gency  and  appealed  to  them  to  reduce
 the  prices  from  5  per  cent  ६030  per  cent.
 The  retailers  immediately  agreed  and
 reduced  upto  १0  per  cent.  Wholesalers
 also  agreed,  of  course,  with  some  bit-
 terness.  But  the  manufacturers  did
 not  agree  to  do  so.  The  Branch  Man-
 ager  and  Branch  Accountant  of  Hin-
 dustan  Lever  did  not  agree  to  reduce
 the  price  saying  that  they  have  al-
 ready  reduced  the  price.  They  had
 the  cheak  to  oppose  the  Minister's
 request.  Many  times  I  have  brought
 hefore  the  House  how  Hindustan  Lever
 has  been  making  fabulous  profit  at  the
 cost  of  the  consumers.  But  their
 Branch  Manager  and  Branch  Account-
 ant  said  like  thig  that  they  are  not
 prepared  to  reduce  the  price  on  the
 plea  that  they  have  already  reduced
 the  price.  But  as  luck  would  have  it,
 the  Branch  Manager  and  the  Branch
 Accountant  were  arrested  for  misap-
 propriation.

 He  has  been  arrested.  But  that  has
 not  been  published  in  any  of  the  news-
 papers.  The,  have  also  arrested  smug-
 glers  and  hoarders.  But  the  news
 about  the  arrest  of  the  Branch  Man.
 ager  of  the  Hindustan  Lever  wag  not
 at  all  published  in  any  newspaper.
 Probably,  this  news  has  been  censored,
 because  he  happeng  to  be  the  Branch
 Manager  of  Hindustan  Lever  ~a  mulli-
 national  Corporation!
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 Of  course,  ihe  price  has  been  reduced
 by  2  per  cent  or  s0.  We  are  only  ask-
 ing  the  retailers  to  reduce  the  price.
 If  you  go  to  the  retailers  in  the  market,
 they  will  tell  you  that  they  have  been
 asked  to  reduce  their  price.  But,  what
 about  the  manufacturers?  I  would  like
 to  know  from  government  about  this.
 Of  course,  Mr.  George  said  that  he  was
 doing  his  best.  I  know  that  Shri  George
 g0es  On  making  many  statements  here
 about  the  price.  He  is  an  energetic
 person  and  of  course,  he  is  asking  the
 retailers  tp  reduce  their  prices  in  Delhi.
 Will  he  do  the  same  thing  in  other
 places  aiso?  And  will  he  ask  the
 manufacturers  also  to  reduce  the  price
 on  the  basis  of  ascertaining  their  pro-
 duction  cost?  I  want  to  know  from
 him  what  specific  action  he  has  taken
 in  this  regard.

 SHRI  A.  C.  GEORGE:  Sir,  in  the
 process  of  bringing  down  the  prices
 and  stabilising  the  same  at  a  reason.
 able  level,  we  are  not  sparing  anybody
 concerned.  During  the  past  five  or
 four  months,  we  have  held  meetings
 and  dialogues  with  the  yarious  manu-
 facturers  and  during  the  past  two
 weeks  or  so,  prices  on  some  items  have
 voluntarily  come  down,  The  major
 hiscuit  manufacturers  like  Britannia.
 Parley  and  Dallma  who  had  got  8  per
 cent  of  production  had  brought  down
 the  prices.  (Interruptions)

 SHRI  s.  M.  BANERJEE-  He  is
 giving  us  other  examples,

 है: १-५  A  C  GEORGE  We  had  a
 meeting  with  the  soap  manufacturers
 who  have  algo  reduced  their  price  of
 soap  by  5  paise  or  0  paise  We  are
 having  a  constant  dialogue  with  im-
 portant  manufacturers  of  this  item
 which  are  of  concern  to  the  ordinary
 yan  and  it  would  be  our  endeavour  to
 continu:  that  process  and  ‘wherever
 we  find  a  bit  of  leeway  to  reduce  the

 price,  we  Wil.  never  be  failing  in  that.

 SHRI  8  a  BANERJEE:  I  am  here
 concerned  with  Hir  dustan  Level.  Whe-
 they  they  have  reduced  the  prices  of

 soap  or  rot—we  are  not  concerned
 with  others

 SHRI  A.  C.  GEORGE:  They  have
 reduced  the  price  of  80७9  by  l5  paise
 or  8  paise.

 SHRI  8,  M.  BANERJEE:  Several
 manufacturers  have  said  that  they
 would  do  that.  But,  with  regard  to
 those  who  have  refused  to  do  it,  have
 they  been  arrested?

 MR.  SPEAKER:  Obviously  he  has
 not  been  informed  about  it.

 8.04  urs
 RESIGNATIONS  BY  MEMBERS

 MR.  SPEAKER:  I  now  ask  the
 House  to  sit  a  few  minutes  more  to
 complete  this  business.

 I  have  to  inform  the  House  that  on
 the  26th  May,  976  I  received  a  letter
 from  Shr.  Baburao  Jangluji  Kale,  an
 elected  Member  from  Jalna  constitu-
 ency  of  Maharashtra,  resigning  his  seat
 in  Lok  Sabha  with  effect  from  the  3ist
 May,  976  On  the  27th  May,  4978  [
 accepted  his  resignation  with  effect
 from  the  3151.  Muay,  ‘1976,

 I  have  also  to  inform  the  House  that
 I  recenved  a  letter  dated  the  3th  July.
 976  from  Shr:  Arjun  Shripat  Kasture.
 an  elected  Member  from  Khamgaon
 Constituency  of  Maharashtra,  resigning
 his  seat  in  Lok  Sabha  with  effect  from
 the  6th  July,  ‘1976.  On  the  I4th  July,
 3976  I  accepted  his  resignation  with
 effect  from  the  369  July,  1976.

 डर!  INDRAJIT  GUPTA  (Alipore)
 Sir,  have  they  given  any  reasons  in
 their  letters  of  resignation?

 MR.  SPEAKER:  Yes,  They  have
 given  reasons.

 SHRI  INDRAJIT  GUPTA:  Are  they
 not  to  be  disclosed?

 MR.  SPEAKER:  I  have  verified  they
 are  genuine  and  voluntary.  As  far  as
 I  remember  they  have  bean  elected  to
 the  Council  there  and  both  of  them  are
 in  the  Council  of  Ministers.
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 A588  कना,

 STATEMENT  RE:  FLOOD  SITUA.
 TION  IN  THE  COUNTRY

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  Sir,  during  the  year  ‘1976...

 MR.  SPEAKER:  If  it  is  a  long  state-
 ment,  you  may  lay  it  on  the  Table.

 SHRI  KEDAR  NATH  SINGH.  Sir,
 I  lay  the  statement  on  the  flood  situa.
 tion  in  the  country  on  the  Table  of  the
 House.

 statement

 During  the  year  197  the  South
 West  monsoon  had  been  somewhat
 indifferent  to  begin  v-ith  but  of  late,
 it  has  generally  picke4  up  The  cumu_
 lative  monsoon  rainfall  upto  August
 4,  was  normal  or  excess  in  Most  parts
 of  the  country,  except  Arunachal
 Pradesh,  Gangetic  West  Bengal,
 Orissa,  Bihar,  East  Uttar  Pradesh,
 hills  of  West  Uttar  Pradesh  and
 Kerala  where  it  was  deficient.  Dur-
 ing  the  last  couple  of  days  some  parts
 of  the  country  have  been  ecxperienc-
 ing  heavy  rainfal]  specially  Jammu
 and  Kashmir  and  Punjab.

 According  to  the  reports  received
 from  the  State  Governments;  floods
 causing  considerable  damage  have
 occurred  in  parts  of  Andhra  Pradesh.
 Assam,  Gujaret,  Manipur.  Maharash-
 tra  and  Tripura.  Floods  have  occur-
 Teq  in  the  Jhelum  causing  flooding
 in  the  Kashmir  Valley.  A  few  of  the
 rivers  in  Bihar,  Uttar  Pradesh  and
 West  Bengal  were  also  in  floods.
 Gujarat  and  Maharashtra  were  hit  by
 severe  cyclones  resulting  in  heavy
 rains  and  floods  in  early  June.

 Andhra  Pradesh:

 During  the  low  flood  in  Godavari,
 which  occurreg  in  the  first  week  of
 July  the  first  bay  on  the  left  bank
 of  Dowlsiswaram  anicut  breached
 over  ७  length  of  52  metres  affecting
 the  left  bank  canal.  Repair  work  at

 the  breached  portion  has  been  taken
 up  by  the  State  Government.  During
 the  subsequent  medium  flood  of  July
 2i  to  25  the  river  crosseq  the  danger
 level  in  the  upper  reaches.  On  July
 23,  Madhavayapalam  outfal)  sluice  at

 Km.  74/0  of  Vamsta  Godavari  embank.
 ment  near  Narsapuram  collapsed,
 which  is  being  attende  to.

 Assam:

 Three  waves  of  flood  occurred  in
 Brahmaputra  basin  during  the  months
 of  June  and  July,  ‘1976.  The  first
 Wave  lasted  for  9  dayg  fro.  June
 2  ang  the  second  wave  extended  into
 the  third  one  covering  the  period
 June  28  to  July  21.  The  fourth  wave
 of  flood  in  Brahmaputra  commenced
 from  4th  of  August,  3978  and  was
 continuing  when  the  last  reports
 came  in.  The  northern  tributaries  of
 Brahmaputra,  the  Puthimari, the  Pag-
 ladiya,  the  Manas  anj  the  Beki  and
 the  Scuthern  tributaries  Burhidhing,
 the  Kopilli  ang  the  Dhansiri  along
 with  the  main  river  were  in  moderate
 floodg  during  these  different  spells.

 During  the  first  wave,  there  was  a
 breach  on  the  Burhidhing  retired  em-
 bankment  at  Telpani  in  Dibrugarh
 district  and  the  left  bank  of  Bhaira-
 tolajan.  in  Kamrup  district.  There
 were  also  damages  to  the  Check  dam
 on  the  spill  channel  on  Dhansirj  south
 in  Sibsagar  district,  and  erosion  near
 Tezpur  railway  staiiomn.  During  the
 second  wave  of  floods  erosion  occur-
 red  at  a  few  place,  including  Kamla-
 bari  Mouza  of  Majuli  Island,  two
 spans  of  the  Puthimar:  bridge  at
 Chimalibidia  roag  were  washed  away
 and  the  Brahmaputra  river  spilled
 over  its  bank  at  a  few  places.  During
 the  third  wave  of  floods  the  river
 Bhogodoj  surpassed  its  previous  high-
 est  recordeg  level  of  90.92  metres  at
 Jorhat.  Breaches  tock  place  at  two
 places  on  its  left  bank  and  one  place
 छ  the  right  bdenk.  There  were
 breaches  between  Diera  and  Kalapani
 in  embankment  on  Jinjirara  river.
 a  ete  of  Brahmaputra  in  Dhubri
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 sub-division  and  damages  to  the  Ink

 way  guide  bund  in  Dhemaji  sub-
 division.

 The  Barak  valley  in  Assam  ¢x-
 perienced  severe  flood  damage  under
 the  three  waves  of  flood  during  the
 periods  from  June  )  to  18,  June  30
 to  July  44  and  July  77  to  ai.  The
 tiver  Barak  attaine)  the  maximum
 level  of  2.05  metres  on  June  15,
 against  the  danger  level  of  49.83
 metres  at  Silchar  (Annapurnaghat),
 the  maximum  level  ever  recorded  at
 thig  site  being  22.94  metree  in  June
 1969.  At  Lakhipur,  the  level  re-
 corded  on  5th  June  wag  about  a
 metre  above  the  previous  highest
 recorded  level  in  Jun2,  1966.  The
 floods  in  Barak  and  its  tributaries  in
 early  June  caused  seriou;  flood  situa-
 tion  almost  throughout  the  entire
 valley.  There  were  seven  breaches
 in  the  embankment  system  of  the
 Barak  basin  during  the  first  wave  of
 floods—three  in  the  Barak  embank-
 ment  and  three  in  the  Longai  em.
 bankmentg  and  One  in  Shingla  Al-
 most  half  of  Silchar,  headquarters  of
 Cachar  district  was  under  water.  The
 district  was  completcl,  cut-off  from
 the  rest  of  the  country  due  to  disrup-
 tion  of  road,  rail  and  air  communica-
 tions.

 The  State  Governmen:  undertook
 rescue  and  relief  operation:  in  the
 affected  areas  with  assistance  from
 the  Army,  The  State  Government
 sanctioned  Hs  3835  lakhs  are  gra-
 tustous  relief  for  cash  doles  food  and
 clothing,  Rs.  9  lakhs  for  medical
 relief,  Rs.  5.8  lakhs  for  supply  of
 seeds  free  of  cost  and  Rs.  040  lakhs
 for  cattle  fodder.  Buildmg  materials
 worth  Rs,  875  lakhs  wag  also  made
 available  free  of  cost  for  repairs  of
 the  damageg  houses.

 Gujarat:

 Consequent  to  the  severe  cyclonic
 storm  that  hit  Gujarat  on  June  है  and
 4  there  was  heavy  rainfall  in  some
 part,  of  the  State.  The  districts

 affected  were  Ahsnedabad

 Bhavenages,
 Brosth,  Baroda;  Stee

 er  Nagar,  Surat,  Jupagadh,  Rafkot,
 Amreli,  Bulsar,  and  Panchmahels.
 Road  and  tele-communications  were
 disrupted  and  power  supply  to  Broach
 broke  down.  Baroda  city  experienc-
 ead  a  rainfall  of  28.3  centimetres  on
 July  34  resulting  in  high’  inflows  into
 Ajwa  lake  requiring  heavy  release  of
 water.  The  water  thus  released,
 affecteg  Baroda  city  and  18  villages

 on  the  banks  cf  river  Vishwamitri  in
 Baroda  district.

 Due  to  heavy  rainfall  of  90  centi-
 metres  during  July  29  to  334  in  Bulsar
 district  and  its  vicinity,  a  number  of
 rivers  including  Datman-Ganga  were
 in  high  floods.  Low  lying  areas  of
 Bulsar  town  were  flooded  and  the
 deck  of  the  railway  bridge  on  Daman-
 Ganga  river  near  Vapi  was  washed
 away.  Roag  and  railway  communi-
 cations  between  Bombav  end  Alime-
 dabag  were  disruptei.  In  Surat  dis-
 trict  a  number  of  rivers  were  in  high
 floods  affecting  four  tehsils  and  also
 the  highway  jn  the  area.  Rescue
 and  relief  operations  were  under-
 taken  by  the  State  authorities.

 Jammu  and  Kashmir,

 Widespreaq  rainfall  occurred  प्रा
 Kashmir  Vallev  between  July  26  to
 August  2,  resulting  in  river  Jhelum
 surpassing  its  previcus  highest  re-
 corded  level  at  Sangam  on  August  !.
 Once  again  continuous  rainfall  was
 experienced  in  the  valley  from
 August  5  onwards,
 ments  have  breached  at  a  number  of
 places  inundating  extensive  areas  in
 Anantnag  and  Srinegar  districts  in-
 cluding  the  towns  of  Anantnag  and
 Bijbiara.  Extensive  damage  has  been
 reported  to  roads,  culverts  ang  ift
 irrigation  schemes.  Portion  of  the
 National  Highway  from  Jammu  to
 Srinagar  and  other  roadg  connecting
 major  towns  were  under  water,  affect-
 ing  road  communications.  On  August
 है  and 9,  (ि  weather  was  clear  at
 Srinagar  and  also  the  fevel  of  river

 .
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 dhelum  wag  falling.  However,  the
 Waller  lake  wag  rising  but  was  about
 9.3  meters  above  the  danger  Jevel  on

 t  .  Relief  is  being  provided
 aud  rations  distribute  to  the  affected
 persons.

 Maharashtra:

 Due  to  the  cyclone  ang  resultant
 heavy  raing  during  the  first  week  of
 June  districts  of  Thane,  Kolaba,  Pune,
 Ahmednagar,  Sangli,  Satara,  Bombsy
 suburban,  Nasik,  Sholapur  and  Dhule
 were  affected.  In  Thane  a  bridge  at
 Panghartora  was  washeg  away  There
 have  been  damages  to  the  Maswan
 bund  and  Bhandwadi  tank  ang  =  an

 earthen  dam  at  Naigaon-Degaon.  Due
 to  floods  in  Godavari  and  its  tribu-
 taries  Inw  lying  areas  were  flooded  in
 Sengamner,  Akola  and  Nagar  towns
 and  road  communications  disrupted.
 The  State  Gcvernment  undertook
 rescue  and  relief  operations  in  the
 affected  areag  and  provided  cash
 relief.

 Tripura  ang  Manipur:

 Due  to  unprecedented  rainfal!  dur-
 ing  June  7  to  5  in  Tripura  there
 were  extensive  damaces  in  a  numter
 of  subdivisions,  most  affected  being
 Kamelpur.  Kailashahir,  Belonia  and
 Khowai.  Large  areas  of  land  were
 inundat2q  affecting  stand.ng  croos
 roads  and  bridges,  During  the  second
 and  third  spell  of  floog;  during  the
 first  and  secOngd  wer  of  July  there
 was  further  devastation  in  the  already
 affected  areas.  The  State  Govern-
 ment  undertook  relief  measures  by
 opening  75  camps  and  an  amount  of
 Rs  4.8  lakhs  were  sanctioned  towarrls
 relief  works.

 In  Maniour,  the  rivers  Imphal,
 Nambul.  Thouhal  and  Irii  were  in
 floods  during  the  second  week  of
 Jane.  Two  breaches  occurred  in  each
 of  the  embankments  of  Imphal  and
 Nambul  end  one  breach  in  Thouba’
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 embankment.  The  State  Governments
 undertook  immediate  relief  and  res-
 cue  operations.

 Member  (Floods),  Centra,  Water
 Commission,  Government  of  India,
 accompanied  by  the  concerned  State
 Government  officers  inspected  affect-
 ed  areag  to  advise  on  the  immediate
 engineering  measures  to  be  taken  up.
 Other  States:

 There  were  medium  floods  in  Teesta,
 Jaldhaka  and  other  North  Benga!
 rivers  resulting  in  damages  in  Jalpai-
 guri,  Darjeeling  and  Cooch  Behar
 districts.  The  State  Government
 undertook  rescue  and  relief  opera-
 tions.

 The  Bagmati,  Kamia  Balan,  the
 Burhi-Gandak,  the  Adhwara  Group

 of  rivers  and  Mahananda  were  in
 floods  in  North  Bihar  during  the  last
 week  of  June  and  first  half  of  July.

 The  Ganga  and  its  tributaries,  the
 Sarda,  the  Rapti.  the  Gomtj  and
 Ghaghra  in  Uttar  Pradesh  were  in
 low  to  moderate  floods.

 In  Kerala,  there  were  land  slides
 and  rock  bursts  in  Trichur,  Idukki
 and  Kozhikode  districts  resulting  in
 20  deaths

 In  Madhya  Pradesh,  the  river
 Indravati,  a  tributary  of  the  Godavari

 was  in  floods  on  July  2)  for  a  short
 duration,  dislocating  road  communica.
 tions  between  Jagdaipur  ang  Raipur.

 In  Punjab,  the  rivers  Ravi.  Beas
 and  Sutlej  were  in  floods  during  the
 first  week  of  August  which,  however,
 were  effectively  contained  by  the
 flood  protection  works.  In  the  earlier
 floods  of  July  25  in  Sutlej  a  breach
 occurred  in  the  embankment  at  Mako-
 wal  and  था  «  bund  on  Budkinadi.

 The  river  Yamuna  wes  in  floods
 and  crossed  the  danger  level  at  the
 railway  bridge  at  Delhi  on  August  I,
 affecting  a  few  marginal  villages.  It
 is  again  in  flood  from  August  7.
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 Damage  due  to  floods:

 Cleary  picture  of  the  magnitude  of
 the  lostes  caused  by  the  floods  would
 be  available  after  detailed  assessment

 ig  made  by  the  State  Governments.
 This  would  be  possible  Only  after  the

 floods  recede.  However,  preliminary
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 assexzements  marie  by  the  States  so  far

 indicate  that  during  the  firat  half  of

 the  monsoon  this  year  damage  ..dye

 to  floods  has  not  been  very  heavy.

 The  enclosed  statement  gives  the

 preliminary  assessment  State-wise  as

 reported  by  the  State  Governments.

 STATEMENT  OF  FLOOD  DAMAGES  DURING  १०76  (As  upto  9-8-2976)

 Total
 Name  of  State  Arca  ‘  m  oma

 Damage  to
 ५३  nags  0

 ate  hy  =  pubiie  म् affecte  crops  se!
 im  iakh  affected  —  nos.  fost’  «Utilities  houses
 hectares  infakhs  Area  Valuein  Nos,  Value  nos.  in  and  publec intakh  Ra.  in  ह  Ra.

 lakhs  Nakhs  oe  5+
 ry

 x  2  3  4  6  7  8  9  ३0  xt

 Andhra  Pradesh  .  ३  32  247  O23  इइ इ  377५  27  ९9  3373  4  333  77  262  Fiy

 Assara  68>  82  726  063  70०33  72  53327  292  73  79९7  63  ©  $4  2284°36

 (०  |  _  ow  °  0°43  24°89  ०43  26°00  G6r3or  39370  30044  96  1063'00,  Xs82a-70

 mee  Ryne  0  25  NR.  430  NOR,  NAR,  3  NR  NLR,

 Kerala  .  20  NR,  NR.

 Moeharashtra  :  0°20  9.77  ००३  rABig  73  59  79658  35  74'77.  ३354९  25

 Manipur.  oO  ३8  06320  088  $30°02  4092,  (7202  2  zt  702  609-00

 Punjab  —  30  9  ५०७०««  «बेर  R  ०००००

 ‘Tirpura  942  2307  0०३४9  38709  573$  ta  4  595  6  766  ०३  Rit 7s

 West  8680  ००  oor  NLR.  460  3°24  NR.  NR,  309  4795

 Tota  .  4  4090  7:96  3944732  1402°96  78I°27  43599  254  2548°24  4398 *  63
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 PRESIDENT'’S  PENSION  (AMEND.
 MENT)  BILL®

 THE  MINISTER  OF  HOME  AP-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Sir,  I  beg  tq  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  President’s  Pension  Act,  1951.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  iniro-
 Guce  a  Bill  further  to  amend  the
 President's  Pension  Act,  1951."

 The  Motion  was  adopted.

 SHRI  K.  BRAHMANANDA  REDDY  :
 I  introducet  the  Bi.

 74.68  hes.

 MAINTENANCE  OF  INTERNAL
 SECURITY  (SECOND  AMEND-

 MENT)  BILL*

 THE  MINISTER  OF  HOME  AF-.
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Sir.  I  beg  to  move  for  leave
 te  introduce  a  Bill  further  to  amend
 the  Maintenance  of  Internal  Security
 Act,  397L.

 MR,  SPEAKER:  Motion  moved-

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Maintenance  of  Internal  Security
 Act,  4971."

 SHRI  sg.  M,  BANERJEE  (Kanpur).
 Mr.  Speaker,  Sir,  I  rise  to  oppose  this
 Bill  even  at  the  introduction  _  stage.
 MISA  after  numerous  amendments

 -during  975.76  became  90  draconian
 that  it  w2s  camitted  by  the  Attorney
 General  himself  that  there  was  no
 remedy  against  mela  fide  detention
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 and  hence  we  thought  whenever  Gov-
 ernment  wants  tc  extend  life  of  this
 draconian  Act  it  must  make  a  review
 in  Parliament  of  how  it  has  been  used
 or  misused  and  how  the  bureaucracy
 is  implementing  and  whether  the  ex-
 perience  justified  some  safeguards  for
 innocent  persons.  The  present  amend-
 ing  Bill  which  the  hon.  Minister,  Shri
 Brahmananda  Reddy  hag  introduced  is
 not  accompanied  by  any  such  objective
 review  or  assurance  by  the  Govern.
 ment.  We  can  appreciate  that  powers
 of  detention  may  be  necessitated  by
 special  circumstances  so  that  anti-
 national,  anti-social,  communal  and
 pro-imperialist  forces  are  prevented
 from  gubverting  democracy  or  carrying
 out  de-stabilisation  plots.  But.  Sir,  we
 can  never  support  the  misuse  of  MISA.
 T  give  certain  instances  to  show  as  to
 how  MISA  was  misused  or  is  being
 misused  by  bureaucracy  which  has
 been  invested  with  unprecedented
 powers.  We  arte  opposing  the  intro-
 duction  of  this  Bill  because  we  find
 MISA  is  being  grossly  misused  against
 those  very  forces  which  have  be2n
 consistently  fighting  the  rightis‘s  and
 reactionaries  and  alzo  which  have
 persistently  supported  the  20-point  pro-
 gramme.  You  are  aware.  Sir,  during
 that  time  when  the  self-styled  Lok
 Nayak  led  the  right  reactionary  forces
 in  Bihar  it  was  our  comrade  who  had
 fought  back  to  the  wal!  and  ultimately
 defeated  and  made  the  sinister  plans
 of  these  forces  abortive.  And  what  is
 the  position  today!  More  than  two
 dozen  of  our  activists  who  pledged
 their  support  to  the  Emergency  and
 20-point  programme  are  behind  the
 Sars  and  have  been  arrested  under
 MISA  in  Bihar  itself.  I  am  not  talking
 of  those  who  are  detained  under  DIR.
 They  are  more  than  one  thousand.  Sir.
 the  All  India  Defence  Employees  Fe-
 deration  of  which  I  am  the  President

 supported  the  20-point  programme  and
 the  Emergency.  They  stood  Ike  one

 ‘Published  in  Gazette  of  India  Extraordinary,  Part  I],  section  2,  dated
 10.8-76.  _—-

 tintroduced  with  the  recommendation  of  the  President.
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 jan  during  the  external  aggression
 What  is  the  outcome  of  that!  Our  four
 employees  in  Ambarnath  Machine  Tool
 Factory  and  Ordinance  Factory  are  de-
 tained  under  MISA  and  seven  under
 DIR.  Two  employees  of  Ordnance
 factory,  Katni,  Madhya  Pradesh  who
 are  the  Union  representatives  have
 been  detained  under  MISA.  Then  in
 the  factory  at  Avadi,  the  General
 Secretary  of  our  Union  has  been  de-
 tained.  In  Heavy  Vehicle  Factory
 where  Vijayanta  Tank  wag  produced
 and  where  the  workers  were  congra-
 tulated  even  by  the  Prime  Minister  and
 Defence  Chief  our  three  employees
 who  are  the  best  artisans  have  been
 detained  under  MISA.  In  Kanpur  the
 General  Secretary  of  the  Karamchari
 Sangh  in  the  HIT  has  been  detained
 under  MISA.  Not  only  this,  even  in
 the  Korba  Mines  and  other  places  they
 are  detained  under  MISA

 When  we  go  to  the  Defence  Ministry
 when  we  go  to  the  DG  of  Ordinance
 Factorieg  or  other  Mimistnes  concern
 ed,  they  tell  us  that  there  are  reports
 of  the  local  admuimustration,  of  the
 local  police  The  police  have  misused
 MISA  with  the  help  of  the  bureaucrats
 in  the  country.  They  have  used  :t  not
 against  the  anti-national  forces  not
 against  smugglers,  hoarders  and  black-
 sarketeers,  but  I  am  constrained  to  say
 they  are  using  it  against  genuine  trade
 union  workers,  against  social  workers
 and  peasant  leader.  It  has  heen
 misused  grossly  by  them.

 So  our  opposition  is  based  on  this
 ground  that  the  life  of  MISA  s  being
 sought  to  be  extended  not  to  punish
 and  keep  behind  bars  those  who  are
 responsible  for  creating  chaos  in  the
 country  or  those  who  are  responsible
 for  hoarding,  smuggling  and  other
 activities,  but  to  use  it  against  our  own
 people,  against  the  democratic  forces
 who  are  fighting  the  sinister  plans  of
 Right  reactionary  forces

 I  want  to  know  this  from  the  hon.
 Minister,  I  have  given  enough
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 instances.  I  have  written  Jetiers  and
 I  say  here  in  all  sincerity  with  courage
 and  conviction  that  all  those  employees,
 al)  those  workers  and  reépresentativos
 of  trade  unions  and  leaders  who
 belong  to  our  Red  Flag  unions  are  as
 honest  as  any  honest  man  in  this
 world.  They  hate  honestly  tried  to
 implement  the  20-point  programme,
 and  the  result  is  that  they  are  behind
 bars.  We  are  not  afraid  to  go  to  jail.
 We  know  what  jail  means.  Our  Red
 Flag  will  fly  and  we  shall  always  court
 arrest  if  MISA  is  misused,

 ¥  want  to  know  from  the  hon.
 Mimster  what  he  has  done  when  we
 pointed  out  these  things,  At  the  tume
 MISA  was  being  discussed  here,  Shri
 Indrajit  Gupta  and  others  had  pointed
 out  how  this  would  be  misused  This
 fear  and  apprehension  in  our  mnds
 was  expressed  by  all  our  comrades
 and  friends  here  Then  the  hon.
 Minister  said  that  it  would  not  be
 misused  The  PM  gave  several
 assurances  that  arbitrary  action  will
 not  he  allowed  and  it  must  be  stopped.
 But  the  police  is  creating  an  atmos.
 phere  of  terror  Do  we  want  an
 atmosphere  of  terror  in  the  country?
 What  is  being  done  now?  After  all,
 do  we  want  to  place  50  much  power
 m  the  hands  of  the  police?  They  go
 with  blank  signed  warrants  and  arrest
 people  indiscriminately  Do  we  want
 this  to  continue?  If  this  fs  to  continue.
 what  is  going  to  be  the  fate  of  this
 country?  Any  man  with  a  purse  will
 he  left  untouched  No  police  will
 arrest  tim  Corruption  has  increased:
 ह  can  say  with  confidence  that  m  the
 emergency  as  far  as  the  police
 administration  {gs  concerned,  it  has
 increased

 AN  HON  MEMBER.  That  is  true

 SHRI  S  M.  BANERJEE,  This  MISA
 was  brought  to  do  something  to  curb
 the  activities  of  the  Right  reactionary
 forces,  the  hoarders,  blackmarketeers
 and  others,  but  unfortunately  it  is
 being  vised  against  us,  So  Y  want  a
 solemn  assurance  from  the  on.



 225  ills  introduced  SRAVANA  19,  3898  (SAKA)

 Minister  that  thoen  cases  wilt  be
 reviewed  and  those  people  will  he
 released  and  this  MISA  will  not  be
 used  indiscriminately.  Those  officers
 who  have  taken  action  in  violation  of
 the  assurance  given  here  should  he
 punished.  So  I  oppose  this  and  request
 the  hon.  Minister  to  make  a  statement
 and  give  us  an  assurance  that  it  will
 Not  be  misused.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  On  a  point  of  order.

 MR.  SPEAKER:  It  is  a  plea  for
 Opposition.  Do  not  circumvent  the
 Tules,  I¢  it  is  a  genuine  point  of
 order,  ह  ca..  hear  at.

 SHRI  SOMNATH  CHATTERJEE
 I  will  not  take  unnecessary  time.
 Y  want  to  bring  to  your  notice  and  the
 notice  of  the  hon.  House  that  this  Bill
 seekg  to  replace  the  Ordinance  whereby
 the  period  of  detention  has  been
 increased  from  12  months  to  24  months
 in  respect  of  detention  orders  under
 8,  I6A  of  the  Act.  Therefore,  the
 question  ig  about  the  period  of  deten-
 tion.  When  the  original  Bill  was  being
 discussed  the  hon.  Minister  while
 introducing  the  Bill  said:  “as  I  have
 submitted  yesterday.  the  maximum
 life  of  clause  6A  is  2  months”  That
 was  the  definite  basis  on  which  he
 asked  for  the  support  of  the  Heuse

 MR.  SPEAKER:  It  is  a  matter  of
 substance;  it  is  70  a  point  of  order;
 you  can  raise  this  matter  when  the
 Bil  comes  up.

 SHRI  SOMNATH  CHATTERJEE:
 That  was  a  point  on  which  a  clear
 assurance  wag  given;  that  was  in
 January,  and  In  April  Mr.  Mohsin
 while  replying  to  the  debate  on  the
 Defence  of  India  (Amendment)  Bill
 reiterated  that  the  maximum  period
 was  one  year,  Without  sticking  to  that
 assurance,  they  pass  an  Ordinance  and
 face  Parliament  with  a  fait.  accompli:
 the  House  is  not  being  treated  fairly.
 The  Bupreme  Court  held.
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 MR.  SPEAKER:  You  can  speak  all
 that  when  the  Billi  comes  up.  There
 is  no  point  of  order,

 SHRI  K.  BRAHMANANDA  REDDY:
 With  reference  to  allegations  of  mis.
 use  of  MISA  which  were  made  by  my
 friend  Mr.  Banerjee,  I  have  said  time
 and  again  during  discussions  in  this
 House,  that  several  precautiong  have
 been  taken  by  the  government  to
 prevent  possible  misuse  at  lower  levels.
 When  such  things  are  brought  to  our
 notice  by  hon.  Members  or  others  we
 go  into  the  matter  and  ask  the  State
 governments  the  reasons  why  a  person
 was  detained  and  then  we  come  to
 some  conclusions.  AIl  possible  pre-
 cautions  continue  to  be  taken  to
 prevent  misuse...(Interruptions).  So
 far  as  C.P.I.  members  are  concerned,
 it  is  true  that  they  had  brought  to
 our  notice  some  cases:  my  friend
 Mr.  Bhupesh  Gupta  had  written  to  us
 and  as  I  said  it  had  been  gone  into.
 The  State  governments  concerned  had
 heen  consulted  and  I  have  950  written
 back  to  Mr,  Bhupesh  Gupta.  There.
 fore.  I  submit  that  if  it  is  said  that
 some  indiscriminate  detentions  have
 been  made  I  do  not  want  to.  (An
 Hon.  Member:  contradict)  I  cannot
 agree  to  that.  At  the  same  time,  I  car
 assure  the  hon.  Member  that  I  will  go
 into  the  case  again  if  some  particular
 case  is  Drought  to  our  notice.

 SHRT  RAMAVATAR  SHASTRI
 (Patna):  I  have  brought  to  your  notice
 about  what  happened  in  Bihar.

 SHRI  K.  BRAHMANANDA  REDDY:
 Why  do  you  presume  that  we  have
 kept  quiet?  We  have  consulted  State
 governments  and  the  State  government
 feel  differently.

 SHRI  S.  M.  BANERJEE.  I  did  not
 mention  the  case  of  CPI  workers:
 I  mentioned  the  case  of  workers  in
 Ordnance  factories;  four  or  five  of
 them.  Thev  had  nothing  to  do  with
 politics,  They  had  been  arrested  at

 the  instigation  of  somebody.  Will  you
 discuss  those  cases?  It  is  due  to  the



 237  Bully  introduced

 {Shri  8.  M.  Banerjee)
 Prejudice  of  a  perticular  officer;  it  has
 nothing  te  do  with  anti-national
 activities.

 MR.  SPEAKER:  He  says  that  the
 Vijayanta  tank  producer  was  also
 arrested.

 SHRI  K.  BRAHMANANDA  REDDY:
 If  Mr,  Banerjee  writes  to  me,  certainly
 I  shall  go  into  that  question.

 SHRI  S.  M.  BANERJEE:  I  will  come
 to  you,  7~

 SHRI  K.  BRAHMANANDA  REDDY:
 I  do  not  think  so,  but  even  now  he
 can  make  a  representation.  and  cer-
 tainly  I  will  go  into  it.  The  Bill  is
 coming  up  for  consideration  tomorrow

 SHRI  ९.  K,  CHANDRAPPAN
 (Tellicherry):  Stifl,  Anwar  Ali  Khan
 at  Himachal  Pradesh  is  in  jail.

 MR.  SPEAKER:  We  will  deal  with
 it  tomorrow,

 The  question  is:

 “That  leave  be  granted  to  intro
 duce  a  BIN  further  to  amend  the
 Maintenance  of  Internal  Security
 Act,  97i.”

 The  Lak  Sabha  divided

 AYES

 Division  No  WW

 Aga,  Shri  Syed  Ahmed
 Alegesan,  Shri  O.  V.
 Arvind  Netam.  Shri
 Austin,  Dr.  Henry
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri

 Banerji,  Shrimati  Mukul
 Barman,  Shri  हे.  N.
 Bhergava,  Shri  Bashesbwar  Nath

 Bhatis,  Shri  Raghunandan  Lal

 Bheeshmadev,  Shri  M.

 Bist,  Shri  Narendra  Singh
 Chandrakar,  Shri  Chandulal

 (18  3  hrs.
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 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  हाता  Nitiraj  Singh
 Chellachami,  Shri  A.  M,
 Chhutten  Lal,  Shri
 Das,  Shri  Dharnidhar
 Daschowdhury,  Shri  B.  K.
 Deo,  Shri  8,  N.  Singh
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dube,  Shri  J.  P.
 Gange  Devi,  Shrimati
 Gogoi,  Shri  Tarun
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Hari  Singh,  Shri
 Jamilurrahman,  Shri  Md.

 Joshi,  Shri  Popatial  M.
 Kadam,  Shri  J.  G.
 Kamla  Kumari,  Kumari
 Karan  Singh,  Dr.
 Kaul,  Shnmati  Sheila
 Kavde,  Shri  8.  प्ले,
 Khan,  Shri  I.  H.
 Kotoki.  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Kureel,  Shri  8.  N.
 Lambodar  Baliyar,  Shri
 Mahajan,  Shri  Vilcram
 Mahajan,  Shri  Y.  8.
 Mandal,  Shri  Yamuna  Prasad
 Manhar,  Shri  Bhagatram
 Mehta,  Dr  Mahipatray
 Munsi,  Shri  Priya  Ranjan  Das
 Nahata.  Shri  Amrit
 Naik,  Shri  B.  दि
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Palodkar.  Shri  Manikreo

 Pandey,  Shri  Kriatma  Chandra

 Pandey,  हाल,  Narsingh  Narain

 Pandey,  Shri  हि,  S.  *
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 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Panigrahi,  Shri  Chintamani
 इशिका,  Shri  K.  C.
 Parashar,  Prof.  Narain  Chand
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M,
 Patil,  Shri  Anantrao
 Patil,  Shri  Krishnarao
 Patil,  Shri  5.  B.
 Patnaik,  Shri  J.  B,
 Peje,  Shri  S.  L.
 Raghu  Ramaiah,  Shri  K.
 Raj  Bahadur,  Shri
 Ram  Singh  Bhai,  Shri
 Rao,  Shrimati  B,  Radhaba:  A.
 Rao,  Shri  Jagannath
 Rao.  Shri  Pattabhi  Rama
 Raut.  Shri  Bhola
 Richhariya,  Dr.  Govind  Das
 Roy,  Shri  Bishwanath
 Rudra  Pratap  Singh.  Dr.
 Saini.  Shri  Mulk:  Raj
 Savitr:  Shyam,  Shrimati
 Sethi.  Shri  Arjun
 Shambhu  Nath,  Shri
 Shankaranand.  Shri  B.
 Sharma  Shri  R.  R.
 Sharma,  Dr  Shanker  Dayal
 Shastri,  Shri  Biswanarayan
 Shivnath  Singh,  Shri
 Shukla.  Shri  8.  R.
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Prof.
 Sinha,  Shri  Nawal  Kishore
 Sohan  Lal,  Shri  T.
 Sokhi.  Sardar  Swaran  Singh
 Suryanarayana,  Shri  K.
 Swamy,  Shri  Sidrameshwar

 Swaran  Singh,  Shri
 Tayyab  Hussain,  Shri
 Tiwari,  Shri  R,  G.
 Tiwary,  Shri  D.  N.
 Tula  Ram,  Shri
 UVikey,  Shri  M.  G.
 Vekaria,  Shri
 Yadav,  Shri  D.  P.

 NOES

 Bhattacharyya,  Shri  Dinen

 Bhattacharyya,  Skri  S.  ह:
 Chandra  Shekhar  Singh,  Shri

 Chandrappan,  Shri  C.  K.
 Chatterjee,  Shri  Somnath
 Chaudhuri,  Shri  Trdib

 Das,  Shri  R.  P.

 Deshpande.  Shrimati  Roza

 Dutta,  Shr,  Biren
 Goswam,  Shrimati  Bibha  Ghosh

 Gupta.  Shri  Indrajit

 Halder,  Shri  Krishna  Chandra

 Hazra,  Shri  Manoranjan
 Joarder,  Shr:  Dinesh
 Mohamm  id  Istana,  Shri

 Mukherjee,  Shr:  Samar

 Roy,  The  Saradish
 Saha,  Shri  Ajit  Kumar

 Saha,  Shri  Gadadhar

 MR.  SPEAKER:  The  result®  of  the
 diviaon  is:  Ayes  108;  Noes  19.

 The  motion  was  adopted.

 SHRI  K.  BRAHMANANDA  REDDY:
 J  introduce  the  Bill.

 *The  following  Members  also  re  corded  their  votes  for  AYES:—

 Sarvshri  K.  a  Deshmukh,  Sheo  Pujan  Shastri  and  Ss  C.  Samanta.
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 unmediate  legislation  by  the  Mainte-
 nance  of  Internal  Security  (Amend-
 ment)  Ordinance,  976

 38  26  brs

 CONSERVATION  OF  FOREIGN  EX-
 CHANGE  AND  PREVENTION  OF
 SMUGGLING  ACTIVITIES  (SECOND

 AMENDMENT)  BILL*

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  DEPARTMENT
 OF  REVENUE  AND  BANKING
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE)  I  beg  to  move  for  leave  to  n-
 troduce  a  B:ll  further  to  amend  the
 Conservation  of  Foreign  Exchange  and
 Prevention  of  Smugghng  Activities
 Act,  974

 MR  SPEAKER  The  question  पड

 ‘That  leave  be  granted  to  mtro-
 @uce  a  Bill  further  to  amend  the
 Conservation  of  Foreign  Exchange
 and  Prevention  of  Smuggling  Acti-
 vities  Act,  1974"

 The  motion  wos  adopted

 SHRI  PRANAB  KUMAR  MUKHER.-
 JEE-  I  introduce  the  Bill.

 coer

 STATEMENT  RE.  CONSERVATION
 OF  FOREIGN  EXCHANGE  AND
 PREVENTION  OF  SMUGGLING
 ACTIVITIES  (AMENDMENT)  ORDI-

 NANCE

 THE  MINISTER  OF  STATE  IN
 @HARGE  OF  THE  DEPARTMENT  OF

 X  beg  to  lay  on  the  Table  ar  explana-
 tory  statement  (Hindi  and  English
 ?

 MOTION  RE  NATIONAL  POLICY
 FOR  CHILDREN--Contd

 MR.  DEPUTY-SPEAKER  We  re-
 sume  discussion  on  the  National  Pohey on  Children

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta-South  )  Mr
 Deputy-Speaker,  Sir,  the  recom-
 mendation  on  certain  observations  of
 the  Board  with  regard  to  the  policy
 on  children  of  our  country  is,  really
 speaking,  a  very  ood  outcome  ang  8
 very  goog  exercse  I  have  patiently
 heard  the  views  and  the  policy  as
 they  were  expressed  by  our  hon  De-
 puty  Mmister  on  the  lest  day  of  the
 previous  session  |  also  congratulate
 him  for  his  attitude  towards  the  chil-
 dren  But,  I  would  like  to  point  out
 a  few  thmgs  on  this  national
 on  children.which  is  followed  in  other
 countries  ag  well  as  in  India

 In  India,  perhaps,  it  35  a  known  fact,

 *Pyblished  in  Gazette  of  India  Extraordinary,  Part  प्  Section  2,  dated

 10-8-78
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 really
 aprratiafe  tet

 when

 ‘could  pot  ‘evolve  a  suitable  policy  in
 “tWlation  to  childran  with  a  view  to
 Unproving  their  conditions.  But  we
 अर  tow  a  free  country.  After  taking

 ‘Tain,
 P  ndit  Jawaharlal  Nehru

 never
 8  awohar  ebru  never

 “dobgot  ६५  ication  something  about  the

 of  the  children  that  whenever  the
 worg  ‘Chacha’  is  used,  it  is  understcod
 that  the  reference  is  to  Nebru  हि
 Pandit  Nehru  wag  not  only  @  dreamer
 Or  a  philosopher.  He  thought  that  the
 country  coulg  have  been  built  much
 more  constructively,  if  the  children  had
 been  given  sufficient  care  and  they  had
 heen  made  to  feel  that  they  were
 partners  in  all  our  work,  This  was  also
 the  thinking  of  Lenin  in  Soviet  Russia.
 Immediately  after  the  revolution,
 Lenin  used  to  speak  about  children
 en  all  occasions—even  in  the  Com-
 taanist  Party  Congress—and  say  that
 they  shoulg  be  given  due  care.  This
 resulted  in  the  formation  of  the  Young
 Pioneers’  Group  for  children  between
 the  ages  of  6  and  4,  in  Soviet  Union
 and  other  socialist  countries.  In  all
 the  socialist  countries,  this  group  is
 recognized,  engineered,  finance  and
 adminictereg  by  the  governmerts  and
 given  highest  priority  in  the  matter
 of  development—after  the  youth.

 Similar  measures  have  been  under-
 taken  recently  in  Iraq  also.  While  I
 was  there  recently  I  could  see  that
 they  have  adopted  the  same  policy.
 ‘The  first  priority  is  given  to  them  by

 ‘that  country.  In  our  country,  many

 organisations  do  take  care  of  the  chil-
 dren,  Voluntary  organizations  and  the
 State  Governments  do  provide  them
 with  many  facilittes.  But  nothing  has
 teen  done  at  the  national  level  in

 the  manner  in  which  Nehru  Ji  had
 ‘@emnt  or  as  Indira  Ji  dreams.

 The  recommendations  are  very  nice,
 YE  we  read  them,  they  appear  to  be

 much  more  constructive  than  even  the
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 Young  Pioneer  Group’,  programmes in  the  Soviet  Union.  ‘put  in  actual
 practice,  nothing  hag  been  done,  be-
 cause  of  lack  of  funds.  I¢  every  body
 receiving  a  salary  or  paying  income-
 fax,  wealth-tax,  gift  tax  or  vehicle  tax
 is  requested  to  particrpate  in  the  en-
 dgavour  to  raise  resources  for  chi'dren,
 nobody  will  object.  If  the  general
 masses  pay  5  paise  per  individual  pe-
 year,  we  can  have  a  very  sizeable
 budget  and  a  very  constructive  and
 comprehensive  policy—both  at  the
 Centre  and  in  the  States.

 In  my  State,  Tagore  was  another
 great  man  who  dreamt  of  the  well-
 being  of  the  children  and  had  compos-
 ed  almost  half  of  his  dramas,  poems
 and  folk  tales  for  the  children,  We
 have  the  Tagore  Children  Group  and
 the  institution  aamed  efter  Abanin-
 dranath  Tagore,  known  as  the  Ab-
 hanindra  Mahal.  The  secong  one  is
 possibly  one  of  the  largest  child  cen-
 tres  in  India.  It  has  already  received
 a  lot  of  appreciation  ang  awards.  But
 at  is  an  organization  depenémg  on
 funds  from  a  few  people.  W2  have
 many  plans  but  we  have  no  resources.
 So,  we  cannot  do  much.

 When  a  chilg  grows  into  a  young
 man,  he  talks  of  sports  and  games.
 Look  at  the  budget  allocation

 would
 the  mental

 physica]  potential  of  tha  youth  of
 amount,
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 after  of  the  youth  and  children  should
 be  the  basic  pillar  of  the  policy  of
 the  country.

 What  is  the  position  in  our  country?
 The  children  are  badly  neglected.
 They  do  not  know  even  their  own
 parents.  In  the  words  of  Panditji,
 when  a  child  is  born  in  this  country,
 it  should  consider  the  country  as  its
 mother  and  the  country  should  con-
 sider  the  children  as  their  own.  Do
 our  children  think  of  our  country  in
 that  way  now?

 Today  the  looking  after  of  children
 is  done  by  Mother  Theresa,  or  some
 sanyasi  of  some  ashram  or  the  father
 of  a  church,  becausa  they  feel  that
 that  is  the  way  to  serve  God.  Some-
 times  we  give  them  prizes,  or  we  re-
 commeng  their  names  to  the  UNO  or
 other’  authorities  for  the  award  of
 Nobel  or  some  other  prize.  But  da
 you  think  that  a  country  like  ours
 should  depend  on  Mother  Theresa,  the
 father  of  a  church  or  the  sanyasj  of
 an  ashram  for  the  welfare  of  our
 children?  The  moment  a  child  is

 born  in  a  hospital  in  our  country,
 should  it  not  be  the  responsibility  of
 the  country,  and  particularly  of  the
 ruling  party,  under  our  Constitution
 and  the  rule  of  law  _  as  it  obtains
 today?

 Let  us  see  some  of  the  observations
 made  here.  The  first  one  says  that  all
 children  shall  be  covered  by  a  com-
 prehensive  health  programme.  Only
 two  weeks  back  I  had  been  to  the
 Sunderbans  area  of  West  Bengal  to

 watch  the  progress  of  the  20-Point
 Economic  Programme.  You  will  be
 surprised  to  know  that  children  of  the
 age-group  four  to  eight  cry  for  a  glass
 of  milk  (powdered  milk,  of  course)
 when  the  van  of  the  CARE,  UNICEF
 or  Red  Cross  go  there  once  g  week.

 It  generally  goes  once  a  week  in  the
 winter  months,  Now  it  goes  once  in
 two  months,  The  children  of  the  age-
 group  four  to  eight  look  at  this  milk,
 like  sotue  people  look  at  gold  or  dia-

 mond,  because  this  is  the  only  time

 they  get  that  milk.  Their  parents  are
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 poor  ang  they  cannot  afferd  to  give
 their  children  milk.  I  have  witnessed
 Not  less  than  500  children  of  the
 fishermen  community  of  this  age-
 group  waiting  for  their  quota  of  milk
 when  this  van  makes  its  appearance.
 When  I  made  enquiries  jn  that  area  I
 found  that  this  is  the  only  mik  they
 got,  and  that  too  once  in  two  months.

 So  far  ag  the  Health  Centre  is
 concerned,  it  cannot  provida  even
 simple  medicines.  I  reporteg  this  both
 to  the  Chief  Minister  ang  the  Health
 Minister.  The  BDOs  say  that  they
 have  no  programme  for  the  children.
 The  SDO  also  says  that  they  have  no
 special  programme  for  children  ex-
 cept  thie  distribution  of  biscuits  and
 oranges  on  the  Republic  Day  and  the
 Independence  Day,  This  is  the  situa-
 tion.

 While  planning  of  family  should  be
 there,  and  in  fact  the  control  of  popu-
 lation  by  family  planning  must  be
 made  compulsory  in  our  country  to
 create  a  situation  in  the  country
 whereby  we  can  overcome  the  gen-
 uinte  economic  difficulties,  at  the  same
 time,  the  existing  children  should  be
 given  adequate  care  through  a  policy
 of  Government  finance  and  support  so
 that  they  can  become  useful  citizens
 of  our  country  of  the  future.  If  we
 neglect  this  aspect,  it  will  result  in  the
 complete  degeneration  of  the  minds  of
 the  youth  ang  children  of  this  coun-
 try.

 To  give  the  example  of  my  own  city
 of  Caleutta,  all  the  children  who  take
 birth  in  the  footpath,  by  this  lime  they
 are  0  to  2  years  old,  become  pucca
 criminals  or  part-time  criminals.
 Their:  parents  cannot  afford  to  look
 after  them  ang  so  they  are  engaged  in
 this  type  of  activities.  If  you  go  to
 the  Presidency  Magistrate’s  Court  on

 any  Friday  or  Monday  you  wil!  find
 a  large  number  of  children  of  this  age

 group  facing  trial  for  one  offence  or
 another.  They  admit  frankly  that
 this  is  what  is  happening.  And  they

 are  professional  criminals  within  5

 to  17  years  of  age.

 -  aChildren  (M)  236
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 problem  which
 69000  be  solved  by  people  sitting  in

 ffices  in  Delhi  or  Calcutta.  After  the

 split  t  in  the  Congress,  at  the  session
 Bombay  in  1970  the  Congress

 Party.  took  the  first  step  about  the
 children’s  welfare  programme,  and  our
 beloved  Prime  Minister,  _Shrimati
 Indira  Gandhi  also  adopted  many  pro-
 grammes  for  children  in  consultation

 ‘with  various  State  Governments.
 However,  can  these  recommendations
 which  have  come  to  us  become  fruitful
 without  the.  suppor  of  finance,
 without  adequate  support.  of  the  State
 Government?

 In_  the  International  Women’s  Year
 a  few.  million  rupees  might  have  been
 spent,  Women  should  get  much  more,
 but  the  glory  of  the  woman  is  her
 childyven,  her  dream  is  fulfilled.  through
 hey  children,  What  is  the  provision
 made  for  the  children  of  the  country?
 If,  the  children  are  not  taken  care  of,
 what  is  the  use  of  giving  pricrity  to
 women?  So,  I  appeal  to  the  hon.  Mini-
 ster  that  apart  from  the  recommenda-
 tions  and  a  general  discussion  in  this

 House,  if  he.  takes  this  matter  seri-
 ously,  there  should  be  a  genuine  poli-
 cy.  year  after  year  for  the  welfare  of
 children  -with  due  financial  support
 from  the  Planning  Commission.

 “The  Report  also  says:

 “Tre  State  shall  take  steps  to  pro-
 vide  free  and  compulsory  education
 for  all  children  up  to  the  age  of  I4
 for  which  a  time-bound  programme
 ‘will  be  drawn  up  consistent  with
 the  availability  of  resources.  Special
 efforts  will  be  made  to  reduce  the
 prevailing  wastage  and  stagnation
 in  schools,  particularly  in  the’  case

 ‘of  givls  and  children  of  the  weaker
 sections  of  society.  The  programme
 of  intorma!  education  for  pre-school
 childven  from:  such  sections  will
 also  be  taken  up.”

 “EH  you  take  Velhi,  Bombay,  Calcutta
 Madras,  Bangalore  or  hmedabad
 there  are  three  types  of  children  go-
 ing  to  schools.  Firstly,  the  children  of
 Government  officials  and  private  offi-

 cials;  secondly,  the  children  of  the
 middle  class;  thirdly  the  children  of
 the  weaker  sections.  The  first  group
 go  to  convent  schools,  the  second  gro-
 up  go  to  the  general  public  schools,
 and  the  thirg  to  the  corporation  and
 municipal  schools.  Under  the  same
 blue  sky,  under  the  same  tricolour  of,
 the  national  flag,  under  the  same
 emblem  of  the  Ashoka  Chakra,  under
 ithe  same  motto  satyam-eva  jayate,
 there  are  three  types  of  schools.  The.
 last  ‘type  has  no  roof;  its  capacity  is
 50  but  admission  is  200.  In  the  middle
 public  school,  ‘the  capacity  is  40  and
 students  are  35,  the  arrangements
 are  good.  In  the  convent  school,  the
 capacity  is  20  and  the  students  are
 20.  It  is  a  good,  palatial  building.  At
 lunch  time,  the  convent  school  child-
 ren  go  to  a  luxurious  canteen  The’
 middle  school  children  go  to  a  kitch-
 en.  The  children  in  the  corporation
 and  municipal  schools  go  to  the  street
 throw  stones  and  come’  back.  This  is.
 the  pattern  ali  over  the  country.

 In  Caleutta  city,  during  my  student
 agitation  days  I  have  seen  boys  throw-
 ing  stones  at  trams  and  buses.  You
 may  not  like  it,  but  they  are  not  the
 boys  who  take  degrees  and  become
 officials,  Secretary  or  Deputy  Secre-
 tary,  in  the  North  or  South  Block.
 They  consider  that  their  education
 is  over  with  the  tenth  standard  at
 the  most.

 So,  I  feel  that  there  is  enough  hig-
 her  education  now.  Why  should  every
 boy  go  to  M.Sc.  even  if  he  cannot
 pass?  Better  spend  money  on  expand-
 ing  primary  and  free  primary  educa-
 tion  for  the  children.  Treble  the  am-
 ount  given  for  that  purpose.  At:  least
 let.  them  feel  that  they  are  being
 taught  and  educated:  Ls

 Now  I  will  come  to  the  last  point.
 No  child  below  the  age  of  4  years
 shall  be  permitted  to  be  engaged  in
 hazardous  type  of  occuption  and  be
 made  to  undertake  heavy  work.  If  you

 “go  to  the  Haldia.  Port  in  Calcutta;  you
 will  find  how  the  contractors  are  work-
 ing  there.  It  is  not  very  far  away  from
 here.  The  Education  Minister  can  send
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 his  oMitiais  there.  You  go  and  see  how
 the  contractorg  are  doing  their  work.
 The  Hindustan  Construction  Company
 ja

 bar  Sel
 job  there,  Then  the  Tara-

 pur  is  also  doing  itg  job
 there.  हैं  have  myself  seen  it.  For  the
 last  9—ll  years,  they  are  constructing
 barrage  of  bricks.  Who  ig  preventing
 It?  Nobody  stops  them.  Nobody  ques-
 tiong  them.  Nobody  challenges  them.
 As  far  as  the  labour  ig  concerned,  !f
 they  receive  any  injury,  they  are  sent
 back  home,  Their  names  are  not  in-
 eluded  in  the  register  with  the  result
 that  they  are  not  considered  as  regular
 labourers.  If  any  one  of  them  dies,
 nobody  cares  about  him.

 I  fem  if  these  recommendations  are
 real,  then  they  should  be  implement-
 पते  accordingly  and  financial  support
 should  be  given  for  them.  As  far  a8
 the  Government’s  approach  towards
 the  policy  is  concerned.  let  the  country
 educates  the  children  for  building  up
 future  generation.  Let  the  Government
 initiate  a  brigade  called  ‘Chacha  Nehru
 Pioneer  Brigade’  Let  the  Government
 enro]  rich  and  poor  children  at  the
 age  of  5  and  cal]  i¢  Chacha  Nehru.
 Poineer  Brigade,  as  you  have  formed
 Chacha  Nehru  Centre.  Let  everybody
 fee}  thet  he  is  in  q  country  where
 Nehru  gave  ug  thinking  and  lead  and
 thet  his  ideas  were  for  the  children.
 Slowly  and  gradually  they  will  come
 up  in  their  life.  After  that,  let  them  go
 to  the  Chacha  Nehru  Centre  and  then
 eome  iuto  the  main  stream  of  life.

 *SHRI  R.  N,  BARMAN  (Balurghat):
 Mr  Deputy-Speaker,  Sir,  We  are  discus-
 sing  the  resolution  on  the  National
 Policy  Yor  children.  The  subject  matter
 of  our  discussion  is  such  where  we
 can  set  aside  our  political  differences
 of  idiologies  and  can  put  forth  our
 individual  views  and  if  we  can  fully
 utilise  the  present  opportunity  then  I
 ‘would  consider  that  we  have  not  only
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 Properly  utilised  this  opportunity  but
 have  dane  something  29००७  for  the
 betterment  of  our  own  thildren.

 ective  Principles,  the  Constitution  bas
 given  solmn  directions  to  the  State  Go-
 vernments  to  initiate  action  and  frame
 legislation  for  the  welfare  of  the  child.
 ren  of  our  country.  Under  Anticle  89
 of  the  Constitution  it  has  been  said,
 “childhood  and  youth  are  protected
 against  exploitation  and  against  moral
 and  matenal  abadonment.”  Again  un-
 der  sub-Section  (B)  of  the  same  arti-
 cle  it  has  been  said,  “the  tender  age  of
 children  are  not  abused  and  that  citt-
 zens  are  not  to  enter  avocation  unsuit-
 ed  to  their  age  or  strength.”  In  addi.
 tion  to  these  Article  45  of  the  Consti-
 tution  provides  for  free  primary  educa-
 tion  for  our  children  Apart  from  these
 the  different  State  Governments  have
 enacted  legislation  from  time  to  time
 for  the  betterment  of  chld’s  health
 and  also  their  all  round  development.
 Perhaps,  it  would  be  quite  relevant  in
 this  context  to  examine  how  far  we
 have  succeeded  in  achieving  the  lau-
 dable  objectives  of  the  Constitution
 and  also  the  enactments  made  by  the
 State  Governments.

 I  have  no  hesitation  in  my  mind  to
 Say  and  acknowledge  that  we  have  not
 been  able  to  do  ag  much  for  our  child-
 ren  as  is  due  to  them.  The  contry  has
 no  doubt  progressed  in  many  spheres
 during  the  last  20  years  but  the  pre-
 gresg  could  have  been  many  times
 more  if  only  our  children  were  better
 cared  for  and  they  were  given  the  att-
 ention  ang  opportunity  as  their  coun-
 terparts  do  get  in  other  countries.  The
 UNICEF  has  conducted  9  survey  and
 they  have  stated  that  77  per  cent  of

 “The  original  speech  was  deliveted  in  Bengali.
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 {he  children  are  born  premature,  the
 rate  of  infant  mortality  is  quite  severe
 bétween  the  age  group  of  6-24  months,
 65  per  cent  of  the  toddlers  suffer  trom
 meinutrition  and  little  over  4  crores  of
 children  are  exposeq  to  the  possibility
 of  polio  attack.  It  is  true  that  because
 af  development  in  medica]  science  we
 in  India  have  succeeded  in  lowering
 the  death  rate  but  we  are  not  yet  in  a
 position  to  say  that  those  who  survive
 finally  enjoy  good  health  or  get  nouri-
 shing  food.  While  discussing  the
 question  of  child  health,  the
 lacufa  that  comes  immediately  to  our
 notice  ig  that  there  is  no  one  single  de.
 partment  which  is  responsible  for  this
 important  task.  As  a  result.  the  coordi-
 nation  between  the  different  depart-
 ments  responsible  remain  very  slack
 ang  the  plans  for  child  welfare  are
 pursued  haltingly  and  m  an  ineffective
 manner.  A  Workshop  discussion  of  the
 Integrated  Child  Development  Schemes
 wag  held  in  Delm  in  the  month  of
 April  It  was  stateg  during  the  course
 of  discussion  that  3/4th  of  the  pro-
 grammes  of  the  schemes  pertain  to
 health  and  malnutrition  but  the  sche-
 mes  were  being  directeq  by  the  Social
 Welfare  Department  Ag  a  result  of  this
 the  scheme;  are  not  implemented  pro-
 perly  and  I  woulg  requuest  the  hon
 Minister  to  kindly  ensure  better
 coordination  between  all  those  de~
 partments,  who  are  responsible  for  the
 implementation  of  child  welfare
 schemes.

 -

 Now,  let  us  take  up  education.  I
 have  already  stated  that  the  Constitu-
 tron  provides  for  free  primary  educa-
 tion  for  our  children  and  some  useful
 ‘work  has  no  doubt  been  done  in  States
 also,  But  the  whole  scheme  suffers
 from  the  snag  that  there  is  no  legal
 compulsion  to  send  children  to  schools
 As  a  result  of  this  two  types  of  diffi.
 culties  have  arisen.  Firstly,  al}  children
 of  school  going  age  are  not  actually  go-
 ing  to  schools  and  the  number  of  those
 who  are  not  going  to  school  is  indeed
 considersbie.  The  second  difficulty  is

 fhat  even  when  they  go  to  schoo)  they
 do  not  pursue  their  studies  beyond
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 fourth  or  fifth  standard.  The  number
 of  drop  outs  38  20  colossal  in  our  coun-
 tey  that  it  virtually  negatives  all  the
 progress  that  we  make  an  the  sphere  of
 education.  A  time  hag  come  when  a
 bold  decision  and  bold  action  is  called
 for  to  deal  with  the  problem.  I  would
 venture  to  make  a  suggestion  in  this
 connection.  I  woulg  request  the  hon.
 Minister  to  consider  whether  a  time
 has  not  come  when  all  the  State  Gov.
 ernments  should  be  requested  to  enact
 legislation  to  make  it  compulsory  for
 all  chfdren  to  go  to  school  ang  {o
 pursue  their  studies  upto  certain
 standard  Unless  this  is  done  I  am
 afraid  we  may  not  be  able  to  make
 any  headway  in  this  sphere.

 It  is  perhaps  equally  important  to
 mention  a  few  words  about  the  scheme
 for  mid-day  meals  In  Delhi,  parents
 drawing  a  salary  of  Rs  350/-  can  have
 the  benefit  of  mid-day  meals  for  their
 children.  Similar  schemes  have  been
 introduced  in  different  States  aso
 But  the  National  Institute  of  Public
 Cooperation  and  Child  Development
 eonducted  a  survey  in  March  976
 about  this  scheme  and  they  found
 that  the  food  meant  for  the  childern
 15  consumed  by  elderly  people  and
 proper  accounts  are  not  maintained
 for  the  food  that  is  purchased  and
 distributed  among  the  children.  Can
 there  be  anything  more  shameful  than
 such  a  situation  where  milk  and  loaf
 meant  for  children  are  stolen  and
 consumed  by  elders,  But  what  hap-
 pened  to  the  above  observations  of
 the  survey?  We  are  yet  to  know  the
 action  taken  by  the  Government  aga-
 inst  the  culprits  and  I  shall  be  grate-
 ful  if  the  hon.  Minister  during  the
 course  of  his  reply  makeg  a  mention
 about  it.

 Sports  naturally  comes  next  in  the
 list.  I  would  not  like  to  increase  our
 agony  by  mentioning  about  our  achie-
 vements  in  Montreal,  But  surely  we
 have  to  find  out  why  we  are  failing  हठ
 miserably.  The  simple  reason  that
 atrikes  to  our  mind  is  that  sportg  do
 not  oceupy  any  position  in  our  acade-
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 mic  curricular.  In  cities  a  primary
 school  ig  housed  in  a  3-4  room  house,
 There  is  no  play  ground  for  the  stu-
 dents  Even  there  are  higher  secondary
 schools  which  have  no  play  grounds  of
 their  own.  You  can  well  imagine  Sir,
 what  a  child  can  learn  of  sports  with-
 in  the  four  wallg  of  a  school.  It  ig  my
 submission  in  thig  connection  that  in
 future  whenever  primary  or  higher
 secondary  schools  are  set  up  it  must
 be  ensureq  that  they  do  have  a
 play  ground  and  in  fact  it  should  be
 made  compulsory  before  schools  are
 set  up

 Let  us  now  have  a  look  round  the
 hospital  What  do  we  find?  The
 ehildren’;  ward  is  the  most
 among  other  wards,  80  much  so  that
 even  adequate  provisions  are  not  made
 or  precautions  are  not  taken  to  save
 the  new  born  babies  from  infectious
 diseases.  the  last  one  month
 in  the  Safdarjang  Hospital  of  Delhi
 more  than  hundred  babies  died  of
 some  infestious  diseases  The  tragedy
 of  the  matter  is  that  no  concern  was
 expressed  from  any  quarter  No  one
 said  anything  about  it.  Contrasting  to
 this  when  birds  were  killed  while  be-
 ing  carrieg  mm  the  Air  India  plane
 there  was  a  world  wide  commotion  and
 finally  the  Air  India  took  a  decision  not
 to  export  birds.  I  am  refering  to  these
 incidents  only  to  show  that  we  do  not
 pay  adequate  attention  to  our  children
 as  they  deserve  it

 I  would  like  to  say  a  few  words  about
 the  Child  Act.  The  Act  needs  amend-
 ment.  Incidentally  I  may  mention  that
 Bihar,  Orissa,  Meghalay,  Nagaland  and
 Tmpura  are  yet  to  pass  this  Acf.  In
 this  Act  it  has  been  stated  that  the
 de  inquents  wil]  be  taken  care  of  bv
 the  Children’s  Court  while  the  pre-
 delinquents  will  be  dealt  with  by  the
 Chilq  Welfare  Board.  I  personally
 feel  that  there  is  a  very  thm  hine
 that  separates  a  delinquent  from  the
 pre-delinquent  and  there  should  be
 only  ome  organisation  which  can  take
 fate  of  such  children.
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 I  am  giag  to  know  that  the  Govern-
 ment  of  India  have  signed  a  package
 plan  wih  the  UNICEF  for  child
 development  programmes.  7  shall  be
 grateful  if  the  hon,  Mynister  can
 find  some  time  while  he  answers  the
 Gebate  to  mention  about  the  details  of
 the  plan  thet  are  being  initiated  under
 this  plan.

 the  work  is  not  as  satisfactory  as  it
 should  be.  It  ह. ३  a  common  knowledge
 to  all  that  despite  legislation  child
 labour  ig  prevalent  in  the  rural  areas.
 In  the  tea  gardens,  to  take  an  example,
 a  chilg  labour  is  paid  Rs.  .65  per  day
 and  they  collect  as  much  leaf  as  the
 women  workers  who  are  considered
 to  be  the  kest  in  the  trade.  As  a
 result,  the  tea  garden  owners  also  like
 to  employ  child  workerg  because
 they  gain  financially.  But  thig  has
 got  a  serious  financial  imphcation  As
 long  as  the  rural  folk  have  to  depend
 on  the  earnings  of  their  children,  they
 would  not  be  able  to  appreciate  the
 valueg  of  the  family  planning  pro-
 gtammes  and  their  participation  would
 not  be  spontaneous  Therefore,  in
 order  to  make  the  tamily  planning
 Programmes  successful  in  the  rural
 areas  we  have  to  increase  the  mncome
 of  the  adult  working  members  of  the
 family  so  that  they  can  meet  the
 requirements  of  the  family  withont
 having  to  depend  upon  the  earnings
 of  their  children.  Minimum  wages
 have  heen  fixed  for  the  farm  labour
 but  this  is  not  being  implemented  and
 unless  thig  is  done  JI  am  afraiq  the
 work  of  family  planning  in  the  rura}
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 éreag  will  not  make  adequate  progress.
 I  am  sure  the  hon.  Minister  would  like
 to  have  this  issue  straighiened  out
 with  his  colleagues  in  the  Cabinet.

 In  the  end  I  would  congratulate  the
 hon.  Minister  for  introducing  this
 resolution  and  I  sincerely  wish  that
 he  may  be  successful  in  bringing  about
 improvement  in  the  imp’ementation  of
 child  welfare  schemes  and  introduce
 many  new  ones  for  our  future  genera-
 tions.

 ढ़  bre

 SHRI  C.  छू.  CHANDRAPPAN
 (Tellicherry):  Sir,  this  Resolution  on
 the  Nationa]  Policy  for  Children  is  a
 good  Resolution.  But  l  would  like  ¢o
 draw  the  attention  of  this  House  to
 some  of  the  very  important  facts
 relating  to  the  life  of  children  in  our
 country  because  when  I  said  that
 the  Resolution  is  g  good  Resolution,
 it  is  good  to  the  extent  that  it  wishes
 very  good  things  to  happen  in  our
 country.  But  I  doubt  very  much
 whether  we  are  fully  aware  of  the
 magnitude  cf  the  problem  that  we
 are  called  upon  to  tackle.  I  doubt
 it  very  much  because  this  Resolution
 does  not  have  that  operative  part.
 It  is  merely  a  question  of  the  adop-~
 tion  of  some  more  Resolutions  but  it
 requires  aisc  an  enormous  effort  to
 amass  resources  for  fighting  the  vari-
 ous  problems  that  children  are  facing
 in  our  country  today.

 First  of  all,  'ast  year  the  population
 in  our  country  was  65  milhon,  of
 which  62  per  cent  were  children  and
 expectant  and  nursing  mothers.  If
 you  work  jt  out,  i¢  wil  came  to  375
 million.  So,  a  Resolution  of  this  kind
 is  naturally  deuling  with  this  vast
 section  which  is  more  than  nearly  62
 per  cont  of  the  population,  and  the
 probiems  they  are  faced  with.

 My  previous  speaker  pointed  out
 that  the  problem  of  poverty  is  the
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 problem  cf  children  also.  It  is  a
 fact  that  in  our  country  nearly  50
 per  cent  of  the  population  is  living
 below  the  poverty  line—and  I  need
 not  explain  what  the  poverty  line  3s
 ang  what  the  condition  of  people
 living  below  the  poverty  line  is.  But
 I  fai,  to  understand  how,  by  adopting
 a  Resolution  of  this  kind,  you  are
 going  to  bring  about  big  changes  in
 the  life  of  this  vast  number  of  peo-~
 ple  who  are  living  below  the  poverty
 line  and  who  have  children  with  no
 means  to  support  them.

 Now,  coming  to  certain  specific
 problems  which  children  are  facing
 today,  I  would  like  to  point  out  some
 of  them.  First  comes  the  question
 of  malnutrition.  According  to
 UNESCO’s  statistics,  as  many  as  I8
 per  cent  of  the  children  suffereg  from
 grade  QI  mainutrition,  that  is,  weight
 deficit  is  49  per  cent  or  more,  As
 high  as  0  to  ३35  per  cent  of  the
 children  suffering  from  acute  mal-
 nutrition  did  not  survive.  ॥7  per  cant
 of  the  births  in  India  were  premature,
 wrought  by  malnutrition.

 So,  that  is  the  situation  in  regard
 to  mamutrition  and  if  you  are  to
 tackle  even  that  single  problem,
 crores  and  crores  of  rupees  will  have
 to  be  foung  by  the  Government.  I
 don’t  know  how  the  Government  35
 going  to  do  it.

 Now,  there  are  certain  other  pro-
 blems  which  are  also  problems  very
 acutely  affecting  children.  One  of
 them  is  that  of  juvenile  delinquency.
 It  is  most  tragic  to  find  from  the
 figures  that  of  the  98,848  juvenile  de-
 linquents  apprehended  in  1970,  as
 many  as  ‘11,405  belonged  to  the  age
 group  of  seven  to  twelve.  These,
 again,  are  U.N.  statistics,  Now,  how
 does  this  happen?  Our  children  are
 not  born  criminals,  but  the  environ-
 ment  and  circumstances  under  which
 they  are  living  compel  them  to  be-
 come  criminals.  So,  we  have  to  eli-
 minate  the  environment.  I  do  not
 find  how  that  is  going  to  happen.
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 Then  there  are  certain  other  things.
 Take  the  question  of  dacoity  and  rob-
 bery.  Those  involved  in  dacoity,
 robbery,  house-breaking  and  theft
 numbereg  18,407  while  34,447  child-
 Ten  were  apprehended  under  Gamb-
 ling  Act.  It  is  something  like  one
 lakh  children  in  one  year.  This  is
 another  part  of  the  picture.

 SHRI  M.  C.  DAGA  (Pali):  How
 many  from  Kerala?

 SHRI  C.  K.  CHANDRAPPAN.
 That  will  not  give  you  any  consola-
 tion  Try  to  think  as  an  Indian  first;
 face  the  problem  as  an  Indian.

 Coming  to  the  problem  of  literacy,
 I  would  like  to  point  out  certain
 things.  Where  do  we  stand  today?
 For  Mx,  Daga’s  information,  I  may
 say  that  the  percentage  of  illiteracy
 in  Kerala,  which  is  supposed  to  be  a
 highly  literate  State,  is  33  per  cent
 and  in  the  State,  from  which  the  hon.
 Minister  comes,  Uttar  Pradesh,  the
 percentage  of  literacy,  328  less  than
 that  of  illiteracy  in  Kerala,  that  is,
 32  per  cent.  Again  compare  the
 Rgures  of  these  two  States  in  respect
 of  infant  mortality.  In  Kerala  it  is
 55  per  thousand  and  in  U.P.  it
 is  462  per  thousand.  This  shows  the
 concentration  of  poverty  and  lack  of
 nutrition,  health  facilities,  etc.  That
 breeds  a  situation  from  which  no  Re-
 solution  can  help  us,  I  have  no  con-
 tempt  for  Resolutions.  I  would  like
 to  draw  the  attention  of  this  House
 to  the  Constitution  which  was  adopt-
 पते  by  the  Constituent  Assembly.
 There  itself,  the  promise  was  made
 that  children  upto  the  age  of  4  would
 be  given  free  and  compulsory  educa-
 tien.  A  quarter  of  a  century  has
 passed,  and  where  do  we  stand  today?
 I  woulg  like  the  hon.  Minister  to
 enlighten  us  on  that.  The  figure  of
 illiterates  im  this  today,  if
 you  take  in  absolute  terms,  is  digger
 than  the  totel  population  of  the  entire
 India  in  1951.  if  |  am  mistaken,  he
 may  collect  me.  Such  is  the  magni-
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 tude  of  the  problem  that  we  are
 facing.  There  ate  Siwy:  interestitig
 figures  one  could  give.  Buy  I  do  not
 think  it  is  necessary  to  give  any  more
 figures  and  facts  abont  it.  Our  ap-
 proach  to  the  problem  is  different
 from  the  approach  that  you  are  taking
 in  this  Resolutio.  We  do  not  think
 that  the  problems  of  children,  their
 neglect,  their  poor  living  conditions,
 their  being  exploited  by  people,  are
 completely  unrelated  to  the  social
 realities  that  we  are  facing  today,  if
 the  system  of  society  is  capitalism—
 capitalist  society,  by  whatever  name
 you  may  cal}  that  saciety—it  is
 bound  to  exploit  every  section  of  that
 society  for  making  more  and  more
 profits.  That  is  the  law  of  social
 deveiopment.  In  the  society,  this
 cannot  be  different.  This  being  the
 reality,  the  exploitation  of  children,
 the  poor  living  conditions  of  children,
 illiteracy  and  al]  these  problems  will
 continue  to  exist  in  our  society  as
 long  as  we  continue  our  journey  in
 the  path  of  capitalist  development.
 You  may  ask  me  whether  we  should
 not  do  anything  before  capitalism  is
 done  away  with.  I  am  not  of  that
 type,  I  am  not  a  person  who  wil!  take
 that  attitude.  There  can  be  many  more
 positive  steps  Government  can  take.
 For  example,  if  the  Education  and
 Social  Welfare  Ministry  had  enough
 money,  they  could  have  done  a  better
 job  than  what  they  have  done  today.
 I  hope,  the  Minister  wil}  not  disagree
 with  me,  when  I  say  that  our  Gov-
 ernment  is  not  considering  the  pro-
 belm  of  education  and  the  problem  of
 children  with  that  seriousness  with
 which  it  should  have  been  considered,
 otherwise  you  would  not  have  seen
 the  strange  spectacle  of  the  allotment
 for  Education  in  the  5th  Plan  being
 slashed  down  to  an  absolute  minimum
 with  which  you  will  not  be  able  to
 make  both  ends  meet.

 Now  my  friend,  Shri  Bhaura,  has
 reminded  me  about  the  sports,  In

 Olympics  in  Montreal,  we  have  seen

 suffered.
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 the  strange  debacle  that  India  has

 SHRI  PRIYA  RANJAN  DAS
 MYNSI:  That  was  expected.

 SHRI  ०,  K.  CHANDRAPPAN:  it
 does  not  bring  credit  to  our  country.
 ‘We  have  seen  the  other  side  also.  As
 Shri  Das  Munsi  was  mentioning,  the
 socialist  world--if  you  take  them  as
 a  wOrid—have  fared  extremely  well.
 A  mnall  country  like  GDR  with  ॥7
 Million  population,  less  than  that  of
 Kerala,  have  bagged  gold  medals  and
 medals  of  all  varieties  from  the  Olym-
 pics  in  Montreal,  It  was  not  just  ac-
 cidental  thet  a  country  suddenly  ap-
 peared  in  the  scene  and  won  so  many
 medals.  If  you  know,  what  they
 have  heen  doing  after  the  Second
 ‘World  War,  in  that  part  of  Germany,
 you  will  understand  how  they  could
 achieve  these  victories.  They  have  a
 programme,  “Sports  for  Millions”.  J]
 am  not  taking  this  opportunity  to
 explain  that  programme.  There  if  the
 children  at  the  formative  stage  show
 a  talent  in  sports,  their  responsibility
 for  training  is  taken  by  the  State
 The  State  trains  them,  the  State
 spends  money  on  them  and  _  looks
 after  them  and  feeds  them  properly
 and  puts  them  in  &.ternational  com-
 petitions.  That  is  how  they  have  won
 0.  many  medals.  But  what  happens
 here.  In  the  process  of  finding  out
 sports  talents,  there  are  group  rival-
 ries  and  al)  that  ang  after  you  have
 found  sumebody,  you  will  not  be
 able  to  spend  money  for  the  training
 etc.  because  of  the  meagre  amount
 that  has  been  allotted  for  sports.  To
 have  a  generation  of  people,  purpose-
 ful,  daring  and  bold  enough,  to  face
 the  challenges  which  are  being  posed
 by  the  time.  and  bold  enough  to  take
 the  responsibility  the  country  wants
 them  to  take,  it  is  necessary  that
 you  have  to  train  your  children  in
 every  aspect  with  a  deeper  convic-
 tion,  a  political  conviction.

 This  is  not  only  true  in  the  sphere
 of  sports;  whet  is  happening  in  the
 sphere  of  education?  I  need  not  go
 into  a  long  speech  about  it,  but  my
 feeling  ig  that  our  education  system
 even  today  in  spite  of  all  the  reforms
 that  you  have  made  is  not  a  system
 which  will  meet  the  requirements  of
 a  modern  deve'oping  Country.  In
 its  contents,  it  is  outmoded;  some-
 times  its  contents  are  poisonous  and
 which  go  against  al]  the  declared  na-
 tional  goals.  In  several  parts  of  the
 country,  you  can  see  virus  growth,
 cancerqus  growth,  which  you  have
 to  remove  by  an  operation  and  save
 the  education  so  that  we  will  have  a
 healthy  education  system  which  will
 creafe  a  new  generation.

 Last  point  and  I  nave  finished.  We
 876  discussing  children,  we  are  dis-
 cussing  about  the  well-being  of  chil-
 dren.  Here  I  should  mention  family
 planning  also.  Some  people  think
 that  family  planning  is  the  solution,
 8  panacea  for  everything

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  How  many  children  do
 you  have?

 SHRI  C.  K.  CHANDRAPPAN:  No
 such  questions  please.

 Sir,  it  is  good  to  have  a  planned
 family.  That  is  one  thing,  but  it  35
 dangerous  to  impose  family  planning
 on  unwilling  people.  It  is  good  and
 I  do  not  think  anybody  will  say,  ‘You
 allow  them  to  produce  ag  many  chil-
 dren  as  they  like’.  But  if  the  Govern-
 ment  is  going  to  take  a  pohcy  deci-
 sion  by  which  you  will  compulsorily
 impose  family  planning  on  unwilling
 population.  I  do  not  think  that  will
 bring  about  a  healthy  result  in  the
 country.

 With  these  words,  I  support  this
 resolution  Though  it  does  not  have
 an  operative  part,  ¥  wish  that  the  Gov-
 ernment  will  come  forward  to-day
 or  tomorrow  with  a  definite  idea  as  to
 how  they  are  going  to  get  money,—!I
 am  not  going  to  that  part.  The  mono-
 polists,  the  rich  vested  Interests  who
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 {Shri  C..  K,  Chandrappan]  हे
 are,  amassing  money,  who.  are  keeping
 that.  money:  for  getting  more.  profit
 and.  for.  doing  black  marketing—they
 are,.the  enemies  of  children.  Those
 enemies.  should  -be.  fought..  If  you
 adopt  that  policy,  this  resolution  will
 have  a.  great  impact.

 gl  सरदार  स्वर्ण  सह  वोली  (जमशेद प्र)
 डिप्टी  स्वीकार  साहाब,  मैं  इस  रौैज्यल  जन wie
 समेत  करने  के  लिये  खडा  हमाद  और  इसके
 साथ-साथ  कुछ  सुझाव  भी  देता  चाहत

 हु
 +  यह  रौज्पूलूशन  22  अगस्त,  974

 को  अडॉप्ट  किया  गया  और  न्‍्ञ्ब  2  साल

 के  बाद  यहां  पास  करनेके  लिये  आया  है  I

 काॉस्टाटपणन  आफ  इंडिया  आर्टिकल  45

 में  लिखा  है  कि

 “The  State  shall  endeavour  to
 ‘provide,  within  a  period  of  ten
 years  from  the  coinmencement  of
 this  Constitution,  for  free  and  com-
 pulsory  .  education  for  all  children
 until  they  complete  the  age  ‘of  four-

 teen  years.”

 में  द
 के लाग  होने  के  0  साल  के  अंदर  अन्दर

 सरकार  4  साल  तक  के  बच्चा  करे  लिये  फ्री

 एजुकेशन  देने  की  व्यवस्था  करेगी,  लेकिन

 यहतबलाइप डी  कि  ग्राम  तक  बालकों  दे!  लिये  आप

 लोगों  ते  इस  बारे  में  बपा  किया  हैं.।  मूझे
 जहां  तक  पता  है,  बिहार  में  अभी  तक  इसका
 नामोनिशां  भी  नहीं  हैं।  श्र  fio  यादव

 जो  पिंडार  से  आते  हैं,  जो  इस  रैज्पूलूशन  को

 जाये  SS  पता  है  जि बिहार  स्कूलों  की

 क्या  हालत
 है,  किस  कदर  ब्र  हालत  मे  Gaz:

 बहा:  पढ़ते  हैं

 उसके  बाद  कॉस्ट  दुपूश  8  आर्टिकल

 “No  ehild  below  the  age  of  four-
 teen  years  ,shall  be.  employed...  to
 work  in  any  factory  or  Mine  or
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 engaged  in  any  other  hazardous:
 employment.”

 हमारे  माइकल  च्  जो  एशिया  हैं,  शाप
 |

 वहां  जाकर  देखिये  कि  i0,  .0  और  2  2
 साल  के  बच्चों  को  भी  वहां  काम  पर

 गाते  हैं  I  ऐसा-ऐस।  काम  उनसे  करवाते  हैं.
 शार  काफ़ी  करवाते  हैं.जिदसः-शुरु  मे  ही
 उनकी  सेहत  खराब  हो  जाती  है  t  यह  चीज

 हम  लोगों  3  रामनेर  ला  देने  से  तो  होगी  ही,
 लेकिन  Lorare  की  बाद  होने  पर  भी  यह
 इतनी  देरी  होने  की  क्या  वजह  है?  द  तक

 |

 जो  देर  हो  गई  है,  वह  आगे  नहीं  होनी  चाहिये  ।

 ग्रुप  होटलों  भें  जाइये  और  देखिये...
 दिल्‍ली.  के  अगल-जंगल  दे!  शहरो  में  8,  i0  छह
 साल

 के
 बच्चे  होटलों  में  तन  साधते,  हैं...

 चनक  एजुकेशन  की  किसी  को  फ़िकरे  नहीं  है  ।  हर
 सच्ची  इसे  पैबपै  हैं,  लेकिन  कोई  ध्यान  नहीं  |
 देता  हैं।  इस  तरह  की  बच्चों  की  हालत  है  ।  |

 बच्चे  हो  जड़  होते  हैं,  हिन्दुस्तान  के  भविष्य...

 |

 कप  जड़  अच्छे  ही  हैं,  आज  हम  जो  यहां  बैठे

 हुए  हैं,  बच्चों  से  ही  बड़े  होकर  आये  हैं.।.
 अगर  बच्चों  की  ही  तंदुरस्ती  ठीक  नहीं  होगी  ४.
 तो  वह  झ  बढ़कर  क्या  काम  करेंगे?  a

 ल़ूाप  के  पहले  पैराग्राफ़  मे  लिखा

 है  कि  बच्च  करे  बहुत  इसशउन्ट  The  हैं  al
 उनको  रोम  जीवित,  फिजिकली।  फिट,

 मेंटल  एलटा  योर  सारे जी  हेल्‍दी  होता  चाहिए
 और  हर

 डेप  मठा  के  लिए  ईमेल  ane  a
 चूतिदीज  ड्  चाहिए,  और  यह  भी  कि

 इनईवेजिट  '  को  sty  करना  ग्रोवर  सोशल

 जस्टिस  को  चुन शोर  करता  .गव  मिंट  को  एस
 है  |  लेकिन  ह  कहीं  भी  नहीं  देख  रहे-हैं  |

 कि  इस  तरफ  काम  हो  रहा  हो  ।

 न

 आज  सों  की  कया  हालत  है?  गरीबों
 री  स्कूलों  में

 पढ़ते
 हैं,  दब  कि...  |

 अमीरों  करे  बच  /  पब्लिक  स्कूलों  या  कान्वेन्ट

 के  spat,  ञ्
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 taal  भें  पढ़ते  हैं  fl  चंकी  गरीबों  के  बच्चों

 ..  की-  पढ़ाई  शुरू  से  ही  कमजोर  रहती  है  ओर

 ie

 at  कुछ  लिखना  बड़ा  मलिक
 ष्इ्प  रेजोल्यूशन  के  इस्प्लोमेंटेशन  को  देख-

 उनका  वातावरण  दूषित  होता  हैं,  इस  लिए
 किक  समीप  के  लिए  कॉम्पिटीशन  में  वे  पे  छे

 रहे  जाते  हैं।  यह  हम'  लोगों  की  ,जिम्मेदारी

 है  कि  हम  अपने  बच्चों  की  हालत  को  बेहतर
 बताने  के  लिए  काम  करें1

 लेकिन  फ्र  रेजोल्यूशन  पास  करने

 से  क्या  फायदा  होग।  ?  इस  का  इफ्प्लीमिडेशन
 कोन  करेगा  ?  इम्प्जीमेटेशन  का  कास

 स्टेटस  के  सुजूद  कर  दिया  गया  हैं  शरीर  स्टेटस

 कहती  हैं  कि  तत  के  पास  पस  नहीं  ह्
 पैसे  के  मामले  में  बिहार  की  बहुते  जुरी  हालत

 है  अगर  यह  काम  स्टेट्स  को  करता  हैं

 तो  उन  को  पैसा  देता  चाहिए  ।

 साज  स्कूलों  को  बढ़त  बुरी  हालत  है  ।

 इस  बात  की  ज़रूरत  है  कि  पु  रे  एजुकेशनल
 सिस्टम  को  स्ट्रीम ना
 देश  में  कैप  स्कूलों  और  रेलते  जजों  जैसे

 ड्  किया  लिये।  सारे

 स्थल  कांपने  गये  जायें  ।  म्पूनि फल  स्कूलों
 पकी  हालत  तो  यह  है  कि  चहा  ढ्लैकबोडे  भी

 नहीं  होता  है,  और  अगर  होता  है,  तो  कप

 होता  है  1

 ग्येख  करना  सैटल  गवर्नमेंट  का  काम  हैं  ।

 जमग्रेदपु  र,  छोटा  नागपुर  ओर  सिंहभूम
 जैसे  आदिवासी  इलाकों  में  स्हूवों  में  आदि-

 वासियों  शरीर  हरिजनों  का  वाद  तक  नहीं  है

 अगर  वहां  वितरण  सकल  न  हों,  त।  वहां  कोई

 भी  बच्चा  पड़-लिख  न  सके  ।  वहां  चिल्लरों

 स्नो  के  जि  हो  आदिवासियों  को  शिक्षा
 “सिल  रहो  है  ।

 मेरे  दोस्तों  ने  कहा  हैँ  fa  सान्ट्रिवाल  4

 क्‍या  हुआ  ।  अगर  हमारे  बच्चों  की  सहित
 का  शाह  से  है|  खाल  स्वा  जाये,  तो  वे  बड़े

 'होकर  स्वोठ के  में दुरे  देशों  का  भु का इला
 कर  सकते  हैं  1 सं,  महोदय  जी०  Tio  Air.

 =
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 में  जय  हैं।  मैं  ने  भी  पिक्चरों  में  देखा  हैं  कि

 वहां  शुरू  खिलाने
 ५
 से  हीं  बच्चों  को  पढ़ाई,

 और  ट्रेनिंग  का  तरीका  क्‍या  होता  है  ओर

 उन  को  सेहत  का  किस  ते  रह  ध्यान  र्ा  जाता

 है।  आस्ट्रेलिया  ने  हम  से  ही  हाक  सखी

 है  और  वही  हस  को  मार  कर  चला  गया  है  |

 पटियाला  में  नेताजी  सुभाष  नेशनल  इंस्टीटयूट
 श्राफ  सपोर्ट  में  बाहर  के  लोग  ञ्  कर  सीखते

 |  लेकिन  वे  ह  से  साख  कर  हम  को  ही
 रा  देते  हैं।  यह  बदल  शर्म  की  बात  है  कि

 हाकी  में  भी  हमार!  हुर्रियत  कुछ  नहीं  रह।  हूँ,
 जब  कि  किसी  वक्त  हिन्दुस्तान  हाकी  में  सब  से

 आगे  था  |

 द् हर
 हँ

 -&),

 श्री  चद्धप्पन  ने  कहा  है  कि  आलिम  अक्स

 में  सिफ़ारिशों  ऑ्ादमो  भेजे  जाते  हैं।  इस
 बात  को  चैक  करना  चाहिए  और  इस  तरह
 के  सिफारिशें  आदमी  नहीं  भेजने  चाहिए  ।

 भा  रे  यहां  अच्छे  खेलते  दिले  हैं  और  उन  को

 मोका  देता  ३  हिए  ।  पिछले  शवों  हिन्दुस्तान
 दास  में  एक  बॉन  निकाला  था,  जिस  ह

 जाण  Sio  आर०  से  यह  पुछते  हुए  दिखाया

 गया  कि  आपने  लगा  को  क्या  खिलाते

 हैं  ।  इस  रेजोल्यूशन  पर  अमल  करना  बहुत
 जरूरी  है

 पैराग्राफ़  3(iv)  मैं  कहा  गया  हूँ

 “The  State  shal)  take  steps  to  pro-
 vide  free  and  compulsory  educa-
 tion  for  all  children  upto  the  age  of
 i4  for  which  a  time  bound  pro-
 gramme  will  be  drawn  up  consistent
 with  the  availability  of  the  re-
 sources.”

 रोमवासी  को  बात  कह  क  र  ब्रेक  लगा  दो  गई  हैं  ।

 कहा  जायेगा  कि  रोवाधिज  नहीं  हैं  अर  ब्रेक

 लग  जायेगा  |  इसे  इस्प्जामैंटेशन  में  थकावट

 आयेगी  |  सर्वाधिक  को  बात  में  बड़  स्कोर  हन

 कह  दिया  जायेगा  कि  पैसा  नहीं  है  ।
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 [avert  स्वर्ण  सिंह  साक्षी]
 बाप  मह  रिसोर्सेज  बालो  लाइन  हटा  दीजिए  ।
 ड्राप  उन  को  पैसा  दीजिए  प्रो-  उन  से  कहिए

 कि  वे  करें  ।  किलो  दोज  की  करो  है  हिन्दुस्तान
 में  ?  किस्त रिसो से  की  कमो-  है  ?  आप  कार्य

 भ्द्टि  बना  कर  ऊपर  भेज  सकते  हैं  शोर

 हुजरे  कार  कर  सकते.  हैं भार  इसके  लिए
 रिसालों  नही  हैं?  अब  भ्रातृ  कह  देगा
 कि  क्‍या  करे  रसोसेंज  नहीं  हैं  ...

 एक  माननीय  सदस्य  विदाउट  रिसोर्सेज
 एक  प्लान  बना  दें  1

 सरदार  1. ८  सिह  सोखो  जो  भी
 मर्जी  हो  बह  करे।  देखिए  हर  एक  को
 झपने  राय  रखने  का  हक  है  -  कोई  न
 कोई  राय  पसंद  भा  हो  जाये।  ।  अगर

 दुकानदार  दस  पंजे  दिखाता  है  तो  दो  उस
 में  से  पता  का  ही  जायेगी  ।

 दूसरी  बात  मैं  कहुंगा  कि  जो  सोलो
 हैंडीकैप्ड  चिल्ड्रेन  हैं.  उन  के  लिए  होस्टल
 वर्ग रह  बना हुए  आर  उन  को  ठोक  तरह  से
 रखने  का  इन जाम  कीजिए  उन  का  ठोक

 तरह  से  बन्दोबस्त  कीजिए  ।  जो  नेग्लेक्ट  करे

 ऋएल्टी  का  झाफेप  करे  उस  को  बाप
 कारिनिज्जेब्ल  अाफेंप  बना  दीजिए  ।

 आखिर  मे  मैं  कहूंगा  कि  यह  एक
 रिपो  पाठ  साल  पहले  9  अक्तूबर
 i968  को  पेश  की  गई  थी--

 Report  of  the  committee  for  the  pre-
 paration  of  programmes  for  Children

 इस  का  मैं  ने  पढ़।  हूँ  ।  इस  में  जा  सजेश्न्स
 और  रेकमढेंसस  हैं  इस  को  पूरी  तरह  लागू
 कीजिए  ।  220  पेज  की  रिपोर्ट  है  -  दमें

 बहुत  कच्छ,  बाते  लिखी  हुई  हैं  7  इस  रिपार्ट
 को  पूरी  तरह  लागू  कीजिए  ।

 इन  शब्दों  के  साथ  ले  इस  का  सर्वन
 करता  हूं  ।  बच्चे  मुल्क  के  एलेन  हैं।  इन,
 के  उपर  बाप  ध्यान  दीजिए  ।  जो  बच्चे
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 दादा  होने  बाज
 हूं  उन्‌

 को  बादलों  अलग,
 जो  बंदा  ही  चुके  हैं  उद  का  तो  पास  कीजिए  p

 नबी  भूल  लदे  शची  (पाली)  :  १8  सित-
 स्वर,  1978"  को  पीजन  चकते में  भारत
 को  प्रधान  मी  श्रोमरी  दियों  लॉँधी ने  एक
 बात  कही  थी  कि  सतह  की  मी  उस  के
 बच्चे  होते  हैं  झोर  भरत  का  भविष्य  बच्चों
 में  हैं।  लेकिन  राज  प्लैट्फाम्शं  पर,
 सड़कों  पर,  रेलवे  स्टे  0उ  पर  जिला  भी  जाइए
 छटने-डाटे  बच्चे  डिन  के  कट  रे  लेकर  भीख
 मानते  दिखाईं  देते  हैं।  हिन्दुस्तान  के  भावी
 भविष्य  का  दृश्य  सडकों  पर  जुहू-जगह
 कप  देख  लीजिए  +  जा  बाप  के  दुर्गति
 सेट्स  हैं  बहा  पर  छ  टे-5.टे  बच्चे  हाथ  फै  पते

 दिखाई  पड़ते  Ft  भीख  मानने  बालों  क।  सख्या

 देश  में  बढ़ती  जा  रहा।  है  ।  यह  बात  श्राप  साग

 लीजिए  ।  सकल्प  लाए  आसान  है  -  974

 में  सकता  हुआ,  68  में  हुआ,  यह  संकल्प
 शोर  पार  कर  लीजिए  |  संकल्प  पास  करना

 तो  रामान  है  ।  आप  ने  24  सूली  बनाना  है
 ौर  सारपास  सूत्र  उस  मे  जोड  दीजिए  ।  मगर

 इन  बच्च।  के  साथ  ५ह  खिलवाड़  क्‍या  किया
 जाता  है  ?  ये  पददलित,  गिरे  हुए,  टूट  हुए
 लड़के  इन  की  क्या  हालत  है  ?  फिर  दस  बारह
 हजार  प्रति  यहा  पैदा  ह्  जाते  हैं,  विकलांग
 बेदा  हो  जाते  हैं।  लेकिन  उन  की  जिम्मेदारी
 किस  को  हैं  ?  सवाल  नहीं  नहीं  हैं  कि  सरकार
 क्या  करती  है  ?  सबीन  यह  है  कि  समाज  क्‍या
 करता  हूँ  ?  समाज  का  ज्ज्  क्‍या  है।  सारा
 सनाज  उन  को  किस  रूप  में  देखना  चाहता  हैं  ?

 इन  ज्या  के  बाबत  देश  के  इन्दर  शिक्षा

 शास्त्रीय]  ने  और  समाज  शास्त्रियों  में  बहुत
 भ्रच्छी  बातें  सोची  ।  ईमेल  साहब  भी  बड़े
 अच्छे  शिन।  शास्त्री  हैं  ।  समाज  शास्त्री
 झोर  शिक्षा  शास्त्री  दस  बात  को  सोचें  कि
 समाज  की  जड़  जलने  हैं  कौर  झगर  शिशु
 कल्याण  की  तरफ  सतत  नहीं  दिया  सो  को
 जाने  वाले  रूम  में  हजारों  समस्याएं  बनी:

 रहेंगी  ।  में  समस्याएं  कम  बहीं  होंगी  ॥
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 भविष्य  को  बाबत,  ग्रा५  सोचते  हूँ  तो

 मूझ  ये  दो  तीन  लेख  देखने  को  मिले  जिन
 को  पढ़  कर मुझे  बहुत  दुख  बुसा  हि  किस

 तरह  से  बच्चों  से  भीख  भगाते  है?

 मध्य  प्रदेश  आर  पंजाब  में  भोज  माता

 कामूनन  बन्द  कर  दिय  गया  से  किन  आज  भी

 पेशेवर  लोग  बच्च;  के  हाथ  प्रांत  ताड़  कर  उन

 को  अपने  कब्ज  में  कर  लेते  हैं  कौर  उन  से  भीख

 मंगवाते  हैं  -  में  lo  यो  यादव  साहब  का

 ध्यान  इस  तरफ  दिलाना  चाहता  हु  a

 समाज  कल्याण”  पत्निका  में  इस  प्रकार

 से  बलदेव  किया  गना  &

 “शहरों  के  प्लेटो,  स्टेशन,  सिनेमाघरों
 के  क्रास-पास  के  क्षुद्र,  सडक  के  चौराहे,
 टैक्स  नब  स्टैण्ड  चार  जलपान गुह  4

 बजना लय  बाल  भिखारियों  की  रोज़ी

 रोटी  के  आधार  पर  धपे  के  केन्द्र  बिन्दु
 होते  हैं,  जहा  ये  हाथ  फना  करुड  आवाज़
 में  अपनों  लुज-रुज  दशा  या  फटेहालों
 दिखा  फोटो  का  इन्तजार  करते  हैं।

 गिरोह  के  भ्रध्चीम  भीख  मांगने  को  मजबूर
 बच्चे  झपने  पेट  के  लिए  नहीं  बल्कि

 झपने  संरक्षकों  के  लिए  भोज  मानते

 हैं,  जो  शार  को  वापस।  में  उनकी

 तलाशी  लेते  हैं।  पेट  दबा  कर  देखते

 हैं  कहीं  भोज  में  मिले  पैसों  से  चाट

 या  पकोड़ी  जैसों  गोज़  से  पेट  तो

 नहीं  भरा ”  3

 पेशेवर  लोग  ज्यों  को  खरीदते  हैं,
 उनको  विकलांग  बनाते  हैं,  भोज  मांगने

 का  धंधा  दिखाते  हैं  कौर  जब  वे  शाम  को

 भीख  भंग  कर  दाते  हैं  तो  उनका  पेट  देखा

 जाता  हैं  कि  चन्न्बां  ने  कही  ज्यादा  तो  नहीं

 ा  लिया  है,  उतकी  कमाई  कर  तो  नहीं  कर
 दी  है  |  एयर  उन्होंने  ज्यादा  बा  लिया  होता
 है  तो  उसकी  पिटाई  को  आती  हैं  1

 हिन्दुस्तान  में  मेरे  मीर  आपके  बच्चे
 पब्लिक  स्कूल  में  पढ़  सकते  हैं  क्योंकि  हमारे
 पास  साधन  हैं  Fy  हुप्तारे  साल्वे  साहब  ओर
 हमारे  सादे  साहब  कार  से  चलते  हैं  ता  बाजार
 में  रास्ते  पर  हजारों  बच्चे  सोते  हुए  मिलते
 हैं  लेकिन  क्या  साहबे  साहब  कार  हमारे
 शिक्षा  मंत्री  जी  रास्ते  में  वक्ते  हैं  इस  बात
 को  देखने  के  लिए  कि  गरीब  बच्चे  यहा  पर
 क्यां  सा  रहे  हैं।  साल  यह  है  कि  हिन्दुस्तान
 में  लाखों  बच्चे  राज  इस  स्थिति  में  क्यों
 हैं।  आज  देश  में  अधिकतर  परिवार  झा धिक

 दृष्टि  से  शक्तिशाली  नहीं  हैँ  कि  &  अपने
 बच्चों  को  सम्हाल  मके  ।  में  कई  बार  कह
 चुका  हूं,  सभी  लोग  कहते  हैं  कि  शिक्षा  में
 परिवर्तन  किया  जाये।  मैं  एक  नात  कहना
 चाहता  हूं  “घर्म बुग”  में  निकला  है,  दर्दनाक
 फोटो  निकली  है  कि  बच्चों  को  कया  हालत
 होती  हैं।  यादव जो  ने  शायद  पढ़ा  होगा  कि
 बच्चे  किस  तरह  से  शराबों  और  जुभारी
 बनते  हैं।  किप  तरह  से  वे  कुत्तों  के  साथ

 ही  सड़क  पर  सो  जाते  हैं।  किस  प्रकार
 से  बच्चों  का  अपहरण  किया  जाता  हैं--
 इन  सारो  बातों  का  वर्णन  इनमें  दिया  हुआ  है  ।
 सरकार  कम  से  कम  एक  काम  तो  सकती  के
 साथ  करे  कि  हम  बच्चों  को  निशा वृत्ति
 के  लिए  एलाऊ  नहीं  करेंगे,  बच्चे  कहों  भी
 भोज  मायने  नहीं  जायेंगे  ।  मध्य  प्रदेश  ने
 और  पंजाब  ने  इसको  बन्द  कर  दिया  है  लेकिन
 सवाल  यह  है  कि  आज  भी  करोड़ो  बच्चे
 इसके  शिकार  हो  रहे  हैं।  सबसे  बड़ो  बात
 तो  यह  है  कि  बच्चों  को  शिक्ष।  होते  मिलतो  है  ।

 बच्चों  की  जुगेश  के  बारे  में  मेरा

 बिल्कुल  लग  दृष्टिकोण  है  ॥  छोटो  पाठ--

 शालाओं  में  ऐसे  डीएस  भेजे  है  जिसको  न्हीं
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 भो  नौकरी  नहीं  भिलाई  है  |  इस  प्रकार  के

 वहीं  पर  शिक्ष  होते  हैं  ni  ज्यादा  तनाव  हे

 तौ  सबसे  झ्श्ग्छे  टावर्स  सरों  और  प्रा इन रो

 पाठशालाओं  में  होते  चाहिएँ  1  एक  ४ई

 किताब  “चिल्ड्रेन्स  राइट्स''  निकली  है  जिसको

 व्य्ोर  मैं  ऋ  पका  ध्यान  दिलाना  चाहता  हूं  :

 cis  eee ७  the  most  highly  skilled

 -ang  highly  paid  teachers  should
 teach  the  lower  classes,  which  sh-

 ould  be  smaller  than  those  at  the

 ‘top  of  the  school.”

 राजनीतिज्ञों  में  एक  बहुत  बड़ो  ब।त  होती

 है  -  एक  i5  प्वांइट  का  प्रोग्राम  बना  दिया

 है,  कोई  और  कामों  रह  गई  हो  ते  उसको  भो

 जोड़  दीजिए  ।  लान  आज  पंच/यता  सार

 नगरपालिकाओं  में  स्कूलो  को  होंठ  क्‍या  है?

 जिन  टीसे  का  कोई  चरित्र  नहीं  हैं  वे  वहां

 पर  बैठ  कर  बच्चों  क ेसाथ  खिलवाड़  व  पे  हैं।

 वे  बच्चों  के साथ  खिलवाड़  करते  हैं,  यहां

 “बच्चे  भारत  के  भावी  नागरिक  हैं  |  आज

 अ्ररावन्द  नेताम  साहब  भी  क्यों  रहे होंगे--

 खेल  जगत  में  क्‍या  हालत  हुई,  ऑ्ोजस्पिया

 जगत  में  बिल्कुल  डूब  गये  ।  शिक्षा  क  सम्बन्ध

 में  है  गे  उन्होंने

 “Of  course,  we  talk  like  politicians
 when  we  talk  about  system,  influ-
 ences.  objectives  or  organisations  as

 though  we  were  talking  about  edu-
 cation,  Education  ‘takes  place  in
 conerete  situations  with  particular

 people  and  things.  A  school  filled
 -to  the  roof  with  educational  mate-
 rials  and  equipment  and  _  stafied
 with  ‘highly  trained  and  qualified
 teachers  wil]  be  an  educational
 monstrosity  if  the  staff  are  not  lov-
 ing,  sexually  mature  and  heaithy
 adults,  convinced  from  their  own

 -experience  that  children  are  born
 “with  all.  the  impulses  necessary  for
 “their  full  growth  as  human  beings.”

 ———
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 बच्चों  के  बारे  में  एक  जगह  पर  टैगोर:
 ने

 कहा  था--मेरे  विच  रो  का  स्कूल  क्‍या  होना

 चाहियें--  जहाँ  घर  और  मन्दिर  का  एकीकरण

 हो  ओर  उनको  शिक्षा  प्राथनाभय  जीवन  का

 अंग  हो  |  नूरुल हसन'  साहब,  चाहे  घरघर

 जाकर  आपकों  भोज  मांगने  पड़े  कुछ
 ओर  करना  पड़े,  लेकिन  मेहरबानी  करके

 बच्चों  के  साथ  श्र््व्छे  शिक्षक  मुक़र्रर  कीजिये  ।

 पंचायतों  और  नगरपालिकाओं  में  राशन-

 टीचर  बच्चों  के  साथ  लगाये  जाते  हैं,  सच्चे

 शिक्षक  के  लिये  वहां  कोई  स्थान  नहीं  है  ।

 शिक्षक  कौन  बन  सकता  2  ?  शिक्षक  वह
 बन  सकता  है  जो  रोज  पढ़ता  हों,
 जिनके  पास  पहनने  कोक पड़े  नहीं  हैं  उनको

 शिक्षक  रख  दिया  है  कौर  ड्राप  वहां  जाते  हैं-.--

 मेहमान  बन  कर,  उन  स्कूलों  का  उद्  टन

 करने  के  लिये  ।  इन  स्कूलों  के  अन्दर

 आमूल-चूल  परिवर्तन  आना  चाहिये  ।

 इसीलिये  श्रोता  इन्दिरा  गांधी  ने  कह  है--

 ऐसा  रहो  कि  ये  टीचिंग  सेक्टर  हो  जाय

 क्योंकि  बातें  करने  के  स्कूल  आज  बहुत  खुल
 गये  हैं  ।  शिक्षक-पोलिटोशियन्ज  तो  आज

 बातें  करने  में  आसमान  के  तारे  तोड़ते  हैं
 वे  नहीं  चाहते  कि  इस  काम  में  कहीं  कमी

 रह  जाय  I

 “TJ  have  only  said  all  these  things
 so  that  this  Board  does  not  follow
 the  rotine  patern  as  most  Boards
 do  and  as  I  started  by  saying  bec-
 omes  a  mere  talking  shop.”

 श्री  गंगा  शरण  सिंह  ने  भी  एक  रिपीट

 दी  ai——i968  में,  जिसका  ज़िक्र  प्रभी

 सोखी  साहब  ने  किया  था--मैं  पूछता  हूँ--
 क्या  उसका  इम्पलीमेंटशन'  हुआ  ।  आप  इस

 रेजोल्यूशन  को  लाये  ae  974  का  है,
 लेकिन  i976  में  आया  है--कोई  प्वाइंट

 इसमें  नहीं  छोड़ा  हु,  इतना  सिर  नेशनल

 पालिसी  का  रेजोल्यूशन  हया  है,  ले  किन  मैं

 आपसे  ज  करूंगा--शिक्षा  के  साले  में

 मेहरबाती  करके,  खास  कर  छोटे  बच्चों  की

 न

 भ

 |

 जब:
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 शिक्षा  के  मामले  मैं- पूरा  परिवर्तन  कर
 दीजिये  ry

 सो सरी  बात--विषयों  के  लिये  over

 साहित्य  निकलता:  चहिये,  उनके  लिये  अच्छी
 किताबें  जो  चहिये  |  छोटे  छोटे  स्कूलों
 के  लिये  जो  चो  लिट्रेचर  निकले  वह  बहुत
 अच्छा  हो,  ज्यादा  अच्छी  फिल्में  बनाई  जायें
 शीर  उन  फिल्‍मों  को  गांवों  में  दिखाया  जाय

 पर  भें  फिल्में  इतनी  रस  रखवालों  होनी  चाहिये,
 जिस  से  उनके  जीवन  में  परिवर्तन  ा  सके  ।

 लेकिन  यहां  एक  बात  बहु  अरेरा  हूं--
 उन  बच्चों  की  मसब  से  पटु ली  पाठशाला  दो

 उनका  बामन  घर  है,  उनके  मा-बाप  ही  उनके
 सबसे  पहले  शिक्षक  हैं  ।  उन  के  घर  के

 वातावरण  ्य  उस  पर  सब  से  पहला  प्रभाव
 पहन  ह  मी  भन्द्रप्वन  साहब  बोल  रहे थ
 मैं  नहों  समझत  में  खुद  ऋतने  घर  में  प्रश्नों
 बच्चों  प  कितना  ध्यान  देते  होंगे  ।  जब
 मिलाप  ही  २  जानती  में  कहते  फिरे,  तो  फिर
 बच्चे  भी  बिना  मतलब  के  लोड“  बन  जाते  हैं।
 इसलिये  सब  से  पह  तो  जिम्मेदारों  तो  झाबा
 पर  अति  हू

 शो  रेखा  कुमार  पो  ०  सालने  (बेतुल)
 वे  भी  नित्य  बन  जायेगे  ।

 ओ  साल  चर्च  ॥,  इलाक़ा  प्र  भव
 आपको  ज्यादा  हूँ  1  मैं  निवेदन  कर  रहा  था
 कि  बच्चों  के  लिये  सब  से  पहला  पाठशाला
 उनका  घर  हूँ,  इस  को  तरफ़  ध्यान  देना

 चाहिये  -  आपने  इसमें  वालं ट्री  भागेनिद्धेश्नज
 का  न्ार्फ  काफी  धपने  दिलाया  हैं  ।  बच्चों
 को  एजुकेशन  ने:  लिये  मैं  एक  बात  इससे  कहना
 चाहत  ह

 एक  बहुत  बड़ा  कानून  बाप  बनाने  जा

 रहे  हैं  कि  कास्टीट्यूशन  में  एजूकेशन  सेन्ट्रल
 सबजेक्ट  हो  ।  राज  तो  हालत  थाह  हूं  कि
 स्टेटों  14 बोई  बने  हुए  हैं।  'होने  साल  में

 झ  बार  सिटी  कर  ले  शौर  खबरों  में

 वोटिंग  का  सभापतित्व  करत  हुए  क्रो हि०  पी०

 यादव  का  फोटो  झा  गया  यथा  फिर  प्रो०
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 नूरुल  हसन साहब  ने  हदर  बाद  में  कोई  भाषण
 दिया,  तो  उसके  बारे  भें  भ्र द्य वार  में  जरा  गया
 नौन  है  परे  साठे  साहब  किमाम  भी  अखबार
 मेधा  गया  क्योंकि  &  का  में  इंट्रेस्ट  लेने
 हैं

 इसलिए,  सभापति  जी,  मेरा  एक  सवाल

 हूँ  कि  सकता  करने को  क्‍या  बात हूँ  ?  सकल्प
 जब  करना  चाहिये  जब  भाप  दिल  व  दिमाग
 से  उस  पर  काम  कर  सके  t  श्राप  ऐसा  संकल्प
 -मत  कीजिए  जिसको  श्राप  प्रसाद  रूप  में  लागू
 न  कर  सके  ।  ऐसा  रन  तो
 झपने  फो  घोखा  देना  हूँ  ।  काहे  को  आप
 सकल्प  करते  हैं  ?  यह  कात  मेरे  दिमाग  मे  है,
 जो  मैंने  आपके  सामने  रखी  ह  मेरो  झपते
 प्रेमचंद  हूँ  कि  आप  इसके  झज्जर  परिवर्तन
 कीजिये  ओर  बच्चों  के  वास्ते  ऐसा  कानून
 बनाइए  कि  बच्चों  का  भविष्य|पुन्द  हो  सके  ।
 अगर  बच्चों  का  भविष्य  सुन्दर  होगा  तो
 देश  का  भविष्य  भो  सुन्दर
 होगा  ।  जरगर  बाग  में  पौधो  को  लच्छो  खाद
 अर  पानो  दिया  जाएगा,  तो  वे  फले-हेलिगे
 कौर  सुन्दर  फूल  उस  पथ  शाए  |  इसी
 तर  से  बच्चा  य्  ठोक  विकास  होगा  तो

 हमारा  भविष्य  भी  सुन्दर  होगा  i  इसलिए

 नूरुल  हसन  साहब  कौर  डी०  पो०  यादव  साहब
 झपने  समय  में  श््ण्छी  खाद  शोर  पा  देंगे
 तो  भविष्य  में  अच्छे  फूल  खिलेते  शोर  देश  का
 भविष्य  उज्ज्वल  होगा  t

 इन  शब्दों  क  साथ  में  समाप्त  करत  हू  ।
 SHRI  8.  P,  BHATTACHARYYA

 (Uluberia):  Mr.  Chairman,  I  support
 the  purpose  and  objective  of  this
 Resolution.  I  think  this  question  was
 first  taken  up  by  the  Geneva  confer-
 ence  in  १924  and  then  by  the  UNO  in
 1959.  ह ०...  Government  adopted  this
 Resolution  in  ‘1974.  The  purpose  is
 to  fulfil  the  objective  stated  in  the
 Resolution.  You  have  already  stated
 that  the  family  should  be  a  unit  where
 the  children  can  properly  develop.
 This  is  the  first  basis  where  the
 family  can  maintain  their  children
 properly.  It  is  intended  te  serve  as
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 (Shri  8,  ह:  Bhattacharyya)
 a  ‘pole-star’.  But  in  our  country  after
 27  years  of  independence,  is  it  pos-
 sible  for  all  the  families  to  maintain
 their  children  according  to  the  needs
 of  the  development  desired?  That  is
 the  problem  in  our  country  where  80
 per  cent  of  the  people  live  in  villages
 and  20  per  cent  live  in  the  towns.  In
 towns,  at  least  one-fourth  of  the
 population  lives  in  bustees  or  Jhom-
 pris  or  whatever  it  may  be.  In  the
 village  areas,  only  10  per  cent,  maxi-
 mum  20  per  cent,  of  the  families  are
 well-to-do;  they  can  anyhow  manage.
 But  nearly  70  per  cent  of  the  families
 are  without  land  or  with  very  little
 land  and  they  cannot  maintain  their
 families.  They  have  to  depend  on
 Jand-owners  and  money-lenders.  This
 is  the  system  which  is  still  gomg  on,
 after  27  years;  the  system  is  not  only
 going  on  but  jis  getting  more  and  more
 entrenched.  That  is,  most  of  the
 families  cannot  maintain  their  child-
 ren  and  cannot  get  employment  to
 earn  their  livelihood  or  make  a  living.
 For  the  children  to  grow  happily  and
 healthily  into  beautiful  youth  in  our
 country,  the  basic  need  is  to  have  a
 total  change  in  the  economic  system
 of  our  country  into  real  sociahsm.  We
 Jearn  that  our  government  ५8  going  to
 add  the  word  ‘socialism’  in  the  consti-
 tution.  Real  socialism  means  that
 the  resources  of  the  country,  human
 ang  material,  should  be  fully  utilhsed
 for  the  development  of  all  human
 beings  of  our  country.  That  requires
 the  abolition  of  landlordiam,  mono-
 poly  controls  and  annihilation  of
 foreign  control  so  that  each
 family  can  lead  ai  happy  and
 realthy  hfe.  Todéy  nearly  a
 crote  of  educated  young  men  cannot
 get  jobs  and  this  condition  should
 change  if  in  the  future  our  children
 shoulg  develop  into  beautiful  youth.
 Shoulg  the  interests  of  a  few  land-
 lords,  a  few  monopolists,  a  few  hoard-
 ers  and  profiteers  get  more  importance

 AUGUST  10,  3976

 the  entire  responsibility  of  wobringing
 children,  thelr  dress,  their  food,
 everything  is  taken  care  of.  Kast  Ger-
 man  athelets  are  the  second  best,
 after  the  Soviet  Union.  That  is  be-
 cause  the  Eest  German  people  are
 giving  the  maximum  attention  to  the
 young  men  and  children  in  their

 that  we  are  now  considering  here.  If
 ‘we  are  really  serious  about  fulfilling
 that  objective  enshrined  in  this  reso-
 lution,  the  basic  conditions  in  our
 country  should  be  changed,  so  that
 no  family  starves  and  no  educated
 youth  remains  unemployeg  and  thus
 create  a  condition  whereby  children
 are  enabled  to  grow  happily  and
 healthily.  Only  a  socialist  country
 can  do  that.  We  see  that  in  our
 country  the  education  budget  is
 curtailed  because  other  things  are
 considered  more  important.  In  socia-
 list  countries  they  give  the  maximum
 for  education.  Therefore,  our  whole
 system  must  be  changed.  If  we  do  not
 want  to  cheat  ourselves,  we  must
 sincerely  try  to  bring  about  whatever
 change  is  requireg  in  the  country  so
 that  the  objectives  contained  in  this
 resolution  may  be  fulfilled.  With
 these  words,  I  support  the  resolution
 and  ask  for  the  real  execution,  so
 that  the  objectives  may  be  fulfilled  in

 reality  in  our  country.

 at  राम  सिह  भाई  (इंदौर)  :  सभापति

 महोदय,  मंत्री  महोदय  ने  बच्चों  की  भलाई

 के  लिए  राष्ट्रीय  नीति  सम्बन्धी जो  संकल्प
 प्रस्तुत  किया  है,  उस  पर  हम  चर्चा कर  रहे  हैं  1

 मैं  शिक्षा  शास्त्री नहीं  हूं  ।  लेकिन  फिर  भी

 जो  रोजाना  में  देखता हूं-  उसको  देखते  हुए
 मुझे  ऐसा  जगा  कि  मैं  थी  धपने  कुछ  विचार
 व्यक्त  कहूँ  ।  माननीय  सदस्यों  ने  काफी
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 चिर  1  के  सामने  रखें  हैं  ौर  सारी
 अस्तित्व  की  कसरत  इस  बच्चों  के  ऊपर  की  है
 मे समझता  ह्  ह.  हमें  यह  देखना  चाहिये
 कि  हमारी  नीयत  क्या  है,  क्या  हमारी  नीयत
 अच्छों  का  कल्याण  करने  की  है  या  नही  है  ?

 चूंकि  हमारी  कल्याणकारी  गोयत  है  इसी  वास्ते
 संविधान  के  झज्जर  हमने  सच्चों  के विकास  की,
 उनकी  सुरक्षा  की,  उनकी  तरक्की  को,  उनके
 शिक्षण  की,  सभी  बातों  की  चर्चा  की  है,
 सभी  बातों  को  उसमें  स्थान  दिया  है।
 लेकिन  देश  की  परिस्थिति  ऐसी  नहीं  थी
 कि  जो  हम  करना  चाहते  थे  उसको  कर  सकते  |

 इतने  वर्षों  के  बाद  ओर  परिस्थितियों  का
 ध्यान  रखते  हुए  शिक्षा  विभाग  की  भोर  से

 जो  संकल्प  के  ऊपर  कार्यक्रम
 बनाया  गया  है  वह  बहुत  अच्छा  है,  उत्तम  है,
 पवित्र  है  कौर  इसके  लिये  में  विभाग  को

 मुबारकबाद  देता  हूं  |  मैं  समझता  हूं  कि
 सरकार  की  जवाबदारी  तो  बच्चो  के  प्रति  है
 ही  लेकिन  उसके  साथ  साथ  समाज  और
 माता-पिता  की  भी  कुछ  जवाबदारी  होती  है  ।

 ऐसा  नहीं  होना  चाहिये  कि  बच्चा  पैदा  कर
 उसे  सरकार  के  भरोसे  छोड़  दिया  जाए
 यह  कोई  अनाथाश्रम  नहीं  है  या  कोई  बाड़ा

 नही  है  जिसमें  बच्चा  पैदा  किया  शौर
 छोड़  दिया  जौर  सारी  जिम्मेदारी  रू रकार
 पर  डाल  दी  t  माता-पिता  की,  समाज  की
 भी  कुछ  जवाबदारी  होती  है  यह  बहुत
 जड़ी  बात  है  ।

 इस  प्रस्ताव  में  बच्चों  के  स्वास्थ्य,  उनके

 झभाहार,  उनकी  शिक्षा।,  उनके  वेलफेयर  के

 बारे  में  कहा  गया  है।  कब  इसमें  दुनिया भर  के
 समाजवाद  कौर  साम्यवाद  की  बातों  को
 दाप  चुसेह़  दें  तो  यह  ठीक  नहीं  है  |  ऐसा

 आप  करेंगे  तो  मैं  समझकर  कि  एक  प्रकार  से
 बाप  रास्ते  में  रोड़ा  झटकाना  चाहते  हैं  t

 हमारी  भावनायें  क्या  हैं,  हमारे  विचार  क्‍या  हैं,
 हँस  क्या  करमा  चाहते हैं  इसको  आपको  देखना

 चाहिये  ।  कप  कह
 ~

 कि  इसमें  यह  होना
 चाहिये,  वह  होगा  चाहिये  यह  चौक  नहीं  है  ।

 मैं कहूंगा  कि  इसकी  शुरूआत  तो  बाप  होने  दें  ।
 एक  व्यक्ति  जितना  सो  बता  है  उससे  ज्यादा
 सरकार  सोचती  है  सरकार  का  सारा
 मस्तिष्क  उस  शोर  लगा  हुआ  है।  किस  तरह
 से  बच्चे  सच्चरित्र  बनें,  सरकार  का  सारा
 विभाग  उधर  लगा  हुआ  है।  बालकों  का
 झा चरण  भर्ती  हो,  ये  सुसंस्कार  बनें  ताकि
 देश  का  भविष्य  उज्जवल  हो  यह  सब  सरकार
 के  सामने  हैं  1 बच्चे  स्वस्थ,  बृढद्धिशाली
 भोर  सच्यरित्र  हों  यह  उसकी  भावना  हैं,
 हम  सब  की  भी  यही  है  |  लेकिन  उसके
 लिए  हमारे  पास  साधन  क्या  हैं,  हमारी
 राष्ट्रीय  जाय क्या है?  राष्ट्रीय  आय  में  से
 किस  किस  में  कितना  कितना  खर्च  हम
 कर  रुकते  हैं,  इसका  भी  थोडा  सा  भ्रष् ययन
 किया  जाना  चाहिये  ।  इसके  सम्बन्ध  में
 मेरा  निवेदन  हैं  कि  राष्ट  सच  का  भी  प्रस्ताव

 है  ।  सारा  दायित्व  उसने  हम पर  डाला  है  |
 बच्चों  को  पढ़ाना,  बाल  मन्दिरों  में  भेजना,
 शिक्षा  देना,  स्वास्थ्य  पर  ध्यान  देना,  उनका
 वेलफेयर  करना,  इतना  ही  काफी  नहीं  हैं  1

 सब  से  बडी  बात  तो  शिक्षण  की  यह  है
 कि  अच्छों  के  करे  संस्कार  न  बने उन  पर

 बुरा  असर  न  पड़े  ।  बच्चों  का  झा चरण

 सुधरे,  वह  सरकारी  बने  इस  पर  ज्यादा  ध्यान
 देना  होगा,  और  इसके  लिये  मेरा  कहना  है
 कि  जो  आपका  कार्यक्रम  है  उसकी  सफलता
 के  लिये  मापकों  कुछ  कानूनों  का  सहारा
 लेना  होगा  जैसा  ढाका  जी  ने  कहा  कि  दिल्ली
 में  कही  मिक लिये  चीज  खरीदने  के  लिये
 तो  जगह  जगह  भिखारी  लोग  पीछे  संग
 जायेगे  ।  सवाल  हमारा  कौर  उस  भीख
 भोगने  बाली  महिला  का  नहीं  है,  बल्कि  जो
 ब्ण्चा  उसकी  गोद  में  है  उसका  सवाल  है
 कि  उसके  मन  पर  क्‍या  असर  पड़ता  होगा
 उसके  मन  पर  यही  असर  पड़ता  है  कि  जो
 उसकी  मां  करती  है  वही  उसे  करना  चाहिये
 क्योंकि  आजकल  पी-चाहें  पर  चलने  को

 रीति  है।  तो  बाप  राज्य  सरकारों  के  भरोसे
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 कुछ  भी  छोड़ें,  लेकिन  आपको  यह  कानून
 बनाना  होगा  कि  सिक्षायत्ति  कतई  बन्द
 की  दाय।  जब  तक  ऐसा  नहीं  होगा  बच्चों
 के  संस्कार  नहीं  सुधर  सकते  |  राज  एक
 माँगने  वाला  जाता  है  ठम्बूरा  लेकर  दरवाजे

 थर,  जो  बच्चा  स्कूल  में  पढ़ने  जाता है  बह  उस
 सम् बूरे  वाले  को  देख  कर  जो  गाना  बहु  गाता

 है  वही  बच्चा  भी  गाने  लगता  है।  इस  प्रकार
 बच्चों  पर  बुरे  सरकार  चढते  हैं।  उन्हे  रोकने

 के  लिये  मापकों  प्रतिबन्ध  लगाना  होगा
 कौर  भिक्षावृत्ति  पर  हो  नहीं,  बल्कि  जो  भिक्षा
 देने  वाले  हैं  उन  पर  भी  रोक  लगानी  होगी  t
 जब  झा  खेलने  वाले  तैयार  होते  हैं  तो

 जुदा  खिलाने  वाला  भी  तैयार  हो  जाता  है  ।
 इसलिये  दोनों  पर  प्रतिबन्ध  लगाया  जाय  ।

 आप  ने  जो  यह  कहा  है  कि  4  साल
 कौर  उस  से  कर  उम्र  वाले  बच्चों  पर  खानों
 और  कारखानों  मे  काम  करने  पर  बन्दिश  है,
 तो  यह  तो  पहले  से  हदी  फैक्ट्री ऐक्ट में है ऐक्ट  में  है
 थपेडों  के  जमाने  से  है।  खतरनाक  काम  की
 व्याख्या  करना  बड़ा  मुश्किल  है  t  भ्रमर  एक
 अच्छा  शीशे  की  एक  बोतल  हाथ  में  ने  जाता

 है  तो  यह  भी  खतरनाक  है  इसी  प्रकार  से
 बोझ  कोना,  खीचना  और  घकेलना  सभी  बच्चों
 के  लिये  हानिकारक  है।  मैंने  देखा  है  कि  बहुत
 के  बच्चे  चार  पहिये  के  ठेले  पर  सामान  राद
 कर  ले  जाते  हैं,  तो  यह  भी  खतरनाक  है

 इसी  प्रकार  छोटे-छोटे  होटलो  मे  जो  बच्चे
 कार  करते  हैं  उन  की  बुरी  हालत  को  देख
 कर  भी  अफसोस  होता  है  उन  पर  कोई
 प्रतिबन्ध  नहीं  है,  वह  32,  १6  चले  कार
 करते  हैं।  इसलिये  बाप  बच्चों  को  स्कूल
 में  बाद  में  भेड़ियों,  हाकी,  फुटबाल  का  प्लेयर
 बाद  में  बसाइये,  पहले  वह  स्वच्छ  रह  सकें,
 खम  से  कोई  मदद  काम  न  सिया  जाय  इस  को
 व्यवस्था  पहले  होनी  चाहिये  बच्चे  होटलों
 में  काम  न  कर  सके  इस  पर  प्रतिरूप  लगाइये
 उसके  लाने  पौने  का  इंतजाम  कीजिए  qa

 AUGUST  70,  106
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 राजे  कोई  मदीना  सफाई  के  1 ॥
 पर  जाती  है,  वा  बतन  खाज  करो  के  काब
 पर  जाती  है  तो  वह  अपने  बेकार को  गोद  भें
 मे  आती  है।  ्य  उस  बच्चे पर कया पर  कया  संस्कार
 पडेंगे  ?  धाप  उसे  विश्वविद्यालय  में  प्रेतपुर
 क्या  करेंगे,  बहु  तो  उस  विश्वविद्यालय  में
 जायगा  जहां  उसके  मॉ न्याय  कार  करते  हैं॥

 16.00  hrs.

 आजकल  तो  बच्चों  को  चुराने  का  चबा

 हो  गया  है।  श्राप  पुलिस  से  पूछिये,  उनसे

 हिन्दुस्तान  के  आकड़े  इक्ट्ठे  कीजिए  कि  कितने
 बच्चे  चुराये  जाते  हैं।  उसका  भ्रम-भग
 किया  जाता  है  और  प्रण-प्लग  कर  के  उनसे

 सियावती  कराई  जाती  है।  इसलिये  मैं  यह
 निवेदन  करना  चाहता  हू  कि  बिना  शासन
 की  स्वीऋति  के  i4  वर्ष  सक  के  अच्छे
 से  बत्ती  कमाने  का  काम  नहीं  हिया  जाना

 चाहिये  |  पर  देखने  को  मिलता  है  कि  एक
 आदमी  बच्चे  को  लेटाकर  वही  भी  फुटपाथ
 दर  कहता  है  उम्रे  शर  जवाब  मिलता  है
 कहिये  उस्ताद  और  पैसे  बनाता  है  तो  यह
 क्‍या  है  ?  जब  उम्रे  ग्र  उस्ताद  की  बात

 हमारे  बच्चे  फुटपाथ  पर  देखते  हैं  तो  हमारी
 उगली  पकड़  कर  हमे  वहा  ले  दाने  हैं  झ।र

 पुछते  हैं  यह  क्‍या  है?  घरों  पर  जावर

 भाई  बहनों  ये  मुरे  शीर  उस्ताद  की  बात

 कौर  खेल  करने  लगते  हैं।  सबसे  बड़ी  बान
 बच्चें  के  सरकार  बनाने  को  है  ।  इससे
 सरकार  बनते  नहीं  बिगड़ते  हैं  ।

 आज,  कोई  भो  ढोल  लेकर  जाता  है  प्रौर
 दो  बास  खड़े  कर  लेता  है  कौर  उन  पर  रस्सा
 बांध  छोटे  से  अच्छे  को  चलवाता  है  भोले

 मुर्गी  बनाता  है  कौर  उस  पर  अन्य  को  बेस
 देता  है  1  यह  प्रमानुधिक  कार्य  है  इस
 पर  आपको  विचार  कर  बंदिश  सयाना  होगा  $

 ऐसी  बत्ती  के  बारे  में  आपको  काफी  खोजना

 होगा  कौर  साथ-साथ  सदस्यों  को  भी  सोचना

 होगा  कि  जब  ॥. ल  ऐसी  चि२शदृत्ति  बन्द  मई
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 कर  पा  रहे  हैं,  देश  के  बलूचों  से  कुकर्म  करवाये
 जा  रहे  हैं,  समाजवाद  की  भाड़  में  न  जाने
 क्या-क्या  खिलवाड़  करने  सगते  हैं,  तो  उन

 ज्यों  को  हम  संस्कारी  कैसे  बचायें  ये
 संस्कारी  तब  बनेंगे,  जब  उनका  चरित्र  भज्जी

 कोमा  ।

 जैसे  अगर  बाप  शराबी  होगा  तो  बच्चा
 भी  जरूर  शराब  पायेगा  ।  इसी  तरह  एक  बाप
 अपने  बच्चे  से  कहता  है  कि  बिल  भर  लाता
 और  उसमें  फूंक  भी  लगा  लाना  1  इस  तरह  से
 आप  देख  सकते  हैं  कि  बच्चा  कैसा  बनेगा

 छापने  घोषणा  में  कानून  का  सहारा  देने
 की  बात  की  है।  आपको  इस  तरह  के  कानून
 बनाने  ही  होंगे  ।  मेरा  निवेदन  है  कि  इस
 तरह  के  कानून  बनाकर  पहले  इनके  ऊपर  प्रति-
 बन्ध  लगाना  चाहिये,  फिर  बाद  में  दूसरों
 चीजें  शुरू  करनी  चाहिये  ।

 मैं  फिर  से  निवेदन  करना  चाहता

 हूं  कि  सरकार  से  जो  कदम  उठाये  हैं,  आपको
 जो  इच्छा  है,  उसके  लिये  मैं  आपको  बधाई
 देता  हूं  कौर  अभिनन्दन  करना  चाहता  हू
 कि  यह  बहुत  भ्रच्छी  चीज  भाप  करने  जा  रहे
 है  आ।

 थी  to  arco  मुक्त  (बहराइच)  :
 सभापति  जी,  शिक्षा  जगत  में  और  बच्चों
 के  लिये  विशेषकर  इस  देश  से  बहुत  काम  हुए,
 लेकिन  देश  को  जनसंख्या  इतनी  विस्फोटक

 है.  कि  उसमें  कितना  हो  किया
 जाये,  कुछ-न-कुछ  कमी  हमेशा  ही  बनी

 रहेगी  ।  बजट  का  काफी  ण  शिक्षण  कार्य,
 सामाजिक  कल्याण  श्र  वज्चों  के  मानसिक,
 सामाजिक  और  शारीरिक  उत्थान  के  लिये
 £ , उ  किया  जाता  है,  लेकिन  जब  इतनी  बडी
 भारी  भूख  हो,  देश  में  इतनी  जड़ी  गरीबी  हो,
 शताब्दी  की  जहालत  इस  मुईवा  में  हो  तो
 उसके  जा  रे  में  यह  सोचना  कि  बहु  एक  दिन
 के  भ्रमर  गायब  हो  जायेगी,  जसे  कि  साबुन

 के  लगाने  से  किसी  कपड़े  का  मेल  चुल  जाता  है,
 तो  यह  बड़ा  मुश्किल  है  ।  हमें  देखना  होगा
 कि  इतने  सीमित  साधनों  के  अन्दर  हम  किस
 प्रकार  अपनी  नीति  निर्धारण  कर  के  च्ब्लें,
 जिससे  अधिक-से-प्रतीक  लास  बच्चों  के  प्रति

 हम  कर  सके  ।

 27  वर्ष  कांस्टीट्यूशनल  को  बने  हो  गये.
 अनिवार्य  शिक्षा  प्राइमरी  स्तर  तक  हमारा
 एक  निर्देशित  सिद्धान्त  है  ।  मैं  समझता  हु
 कि  उस  पझनुज्छेद  को  कास्टीट्यूशन  से
 निकाल  देना  चाहिये  ।  कब  तक  पह  लिखा

 रहेगा  कि  i0  वर्ष  के  प्रकार  हम  4  वर्ष
 तक  के  बल्बों  के  लिये  भिनाय  शिक्षा  उपलब्ध
 करा  सकेंगे  -  यह  कलक  की  बात  है,  यह
 नहीं  होना  चाहिये  ।

 दूसरी  बात,  जितने  हमारे  शिक्षा  शास्त्री
 हुए,  न  भालू म  जैसे  अग्रेज  यहा  से  च्य्ले  गये
 वैसे  ही  वे  भी  चले  गये  ।  सब  लोगों  ने  शिक्षा
 जगत  में  शिक्षा  के  क्षेत्र  में  नये-नये  तजुर्बे
 किये  हैं,  परीक्षण  किये  हैं।  सम्पूर्णानन्द
 कमेटी  बैठी,  झ्राखाय  नरेन्द्र  देव  बड़े  भारी
 विद्धान  थे,  झपने  जमाने  के  बडे  भारी  सामा  जिंक
 कार्यकर्ता  थे,  उन  की  कमेटी  बैठी,  डा०
 राधाकृष्णन  की  कमेटी  बंडी,  कोठियों  साहब
 की  कमेटी  बैठी  ।  मेरा  कहने  का  अभिप्र:य
 यह  है  कि  किस  तरह  से  साइंटिस्ट  गिनी
 पिम्स,  चूहे  और  खरगोशों  के  ऊपर  अपने

 तू  करने  हैं  उसी  तरह  से  ये  शिक्षा  शास्त्री
 बच्चो  के  ऊपर  तजुर्बे  करते  रहे  ।  कब  एक
 नया  तजुर्बा  ौर  आया  है  कि  6  विषय  पढ़ाए.
 जाएंगे  नवी  शौर  दसवी  कक्ष  के  विद्याथियों
 को  ।  पता  नहीं  यह  नेशनल  प.लिसी  है  या
 उत्तर  प्रदेश  की  झपती  पलिसी  है  लेनी

 मन्ने  विश्वस्त  सूत्रों  से  मालूम  हा  है  कि  i6
 विधय  नवीं  इसी  कक्षा  में  पढ़ाए  जाएंगे
 जिन  में  सवो वि शान  भी  रहेगा,  मैथेमेटिक्स  का
 खाग्रिथम  भी  रहेगा,  द्विग्तोमेद्री  भी  पढ़ाई
 जायगी  ।  जो  इंटरमीडिएट,  बी०  ए  भोर

 बी०  एस०  सी ०  में  लड़के  थाने  थे  वह  शव  नवी
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 शौर  दसवी  में पढ़ेंगे  ।  बच्चे  काफी  पुस्तकें
 खरीदे,  काफी  पुस्तिका  खरीदे  शौर  भीतर

 पढ़ा  न  पाएं  तो  चार  चार  पांच  पांच  श्ादमियो
 को  टूपूटर  रखें  ।  फिर  ब्या  सादे  रे  से  शाम
 तक  उन्हीं  किताबों  मे  फा  रहे  यो  बहू  क्‍या
 खेल  कद  में  भाग  लेगा  ?  बच्चों  गत  मनो-
 विज्ञान  समझने  वले  पता  नहीं  क्यों  हिम्मत
 नही  करते  हैं  कि  मंत्रिमंडल  को  या  सबधिदद

 अंखियों  को  ठीक  ठीक  समझाए  कि  शिक्षा
 नीति  क्या  होनी  चाहिए।

 फिर  रोज  रोज  परिवततंन-हन्कलाव
 अच्छी  चीज  है,  इन्क्वाव  जिन्दाबाद  के'  नारे
 रोज़  लगते  हैं  लेकिन  कुछ  क्षेत्र  ऐसे  हैं  कि  पहा
 जहा  मूल्यों  का  संरक्षण  करने  की  भी  होती

 होनी  चाहिए  ।  झ  एक  चीज  यह  हुई  है  कि
 झावर्जक्टिव  राइस  और  श्रावण  स्टीव  मैथेमेटिक्स
 पढ़ाई  पय  i  wa  पढ़ाने  वाले  टीचर  तो
 प्रशिक्षित  हैं  नहीं  उसे  पढ़ाने  के  हन्ति  कौर

 यह  एक  विषय  रख  दिया  गया  है।  उस  मे
 33  प्रश्न  आए  परीक्षा  के  इन्दर  और  33  प्रश्न
 जब  पहली  दफा  लड़का  पढने  बैठा  तो  पढते

 पढ़ते  उस  के  दिमाग  मे  चक्‍कर  खाने  लगा  ।
 सतीजा  यह  है  कि  उत्तर  प्रदेश  में  हई  कल
 झोर  इंटरमीडिएट  में  पास  होने  व।ले  विद्यार्थियों
 की  सख्या  20-25  प्रतिशत  शाई  ।  नकल
 करने  की  गृयाइश  नहीं  रही  क्यों  कि  एसएससी
 भा  गई  है  ।  शब  वहां  चाकू  शौर  छरे  से
 काम  नहीं  चलता  है,  सस्ती  से  निगरानी  होती
 है  ।  तो  इतने  विषय  उस  के  पढ़ते  के  लिए
 और  पढ़ाने  वाले  कच्छे,  भ  रे,  फिर  शिक्षा
 नीति  में  रोज  रोज़  परिवर्तन,  इससे  कितना

 हयूमन  मैटीरियल  का  वेस्टएंड  होता  है  इस
 के  ऊपर  चाप  गौर  करें ।

 प्राइमरी  शिक्षा  का  विषय  राज्य  का
 विनय  कर  दिया  गया  है  झीर  यूनिवर्सिटी
 फलिया  को  केन्द्र  का  विकास  कर  दिया  गया  है  a

 यह  जो  विभाजन  किया  गया  है  यह  विभाजन
 ओऔलिक  रुप  से  शौर  सिद्धान्त  रूप  से  ग़लत  है  |
 ो  संविधान  में  परिवर्तन  शौर  संशोधन  किए
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 का  ह.  हैं  उस  में  स  बात  का  परवान

 होदा  चाहिए  कि  शिक्षा  राज्य  शौर  केन्द्र
 दोनों  का  विषय  होना  चाहिए  +‘  शुआरे
 शिक्षा  मती  जी  बढ़े  गतिशील  है  विचारों  में
 लेकिन  क्या  करें  ?  सत्री  नीति  स  का
 कि  कार्योन्‍्ययनम  होना  है  उस  को  करने  बदले

 तो  राज्य  स्तर  के  लोग  हैं  I  राज्य  स्तर  बाले
 मजबूर  हैं  कि  जिला  परिषदों  शौर  स्बुनिसिपल
 बोर्डो  के  हाथ  में  प्राइमरी  शिक्षा  दें  दी  यई  है  t
 तो  इतने  हाथो  में  राज  शिक्षा  का  क्षेत्र  बटा

 हुआ  है  कि  कोई  एक  नीति  सफल  नहीं  हो
 सकती  है

 दूसरी  बाठ  बच्चों  के  स्वस्थ्य  के  बारे  में

 कहना  चाहता  हू  ।  इनका  शारीरिक  विकास

 हो  शरीर  से  ये  दृष्टि  हो  इस  के  लिए  क्या  करे  ?

 इसके  लिए  एक  तो  उन  को  बाला हार  मिलना

 चाहिए  इस  के  ऊपर  कितना  खर्चा  होगा
 यह  भ्रनुमान  लगा  कर  हम  हतोत्साह  हो  जाति
 हैं।  लेकिन  जो  बालाहार  का  आसमान  कुछ
 सीमित  पाठशालाझो  मे  किया  भी  गया  है  उस
 में  भी  घोटाला  हैं।  मास्टर  साहिबान  समे
 भी  गवन  कर  लेते  हैं,  बाजार  में  दूध  बेच  लेते

 हैं  ।  बडे  जर्म  की  आत  है  कि  बाहर  से
 जो  पाउडर  मिल्क  दान  में  या  उसको  भी
 शिक्षक  बाजार  में  बेचते  हैं  7  राज  इस  इमर्जन्सी
 पर  सी  मुकदमे  चलने  चाहिए  ।  पुलिस
 बालो  को,  तेदारों  को  छापने  बांध  रखा  है
 कहा  जाता  है  यह  बड़े  बेईमान  है  उसी  प्रकार
 से  स्कूल  जो  एक  पवित्र  स्थान  है  उसको  भी
 गन्दे  हाथों  मे  सौंपा  नही  झा  सकता  t  हमारा
 भविष्य  इन  शिक्षकों  ौर  बच्चों  के  मानसिक
 कौर  सामयिक  विकास  पर  निर्भर  करता

 है।  यदि  भाखड़ानगस  में  दरारें  पड़  जायें

 तो  उनकी  मरम्मत  हो  रुकती  है  लेकिन  यदि
 बालको  की  शिक्षा  में,  उनके  भ्रामरी  में,
 उनके  सामरिक  उत्थान  में  दरार  पढ़  जाने

 तो  एक  दो  लता  तक  थी  उनकी  मरम्मत

 नहीं  हो  सकती  है।  सारी  बोलता  का  केब

 ह: ई  मनुष्य  ही  है  1  यदि  शिक्षा  अंत  में
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 उनका  उत्थान  नहीं  बुझा  तो  हमारी  सारी
 मोमिनों  विफल  हो  आयेंगी  क्योंकि  सारी
 योजनाओं  का  कार्यान्वयन  करने  वाला

 मनुष्य  ही  है।।  यदि  भविष्य  की  प्लानिंग  ही
 ठीक  तरह  ते  नहीं  हई  तो  क्‍या  होगा  ?

 दूसरी  दिख  मैं  चाहता  हे  कि  बालकों
 के  स्वास्थ्य  के  बारे  में  उनके  पाठ्यक्रम
 में  एक  पर्चा  होता  चाहिए  नये,  दसवें,  बा  रहें
 जे  1.1...  या  यूनिर्वसिटी  डेज  तक  ।  इस
 प्रचंड  को  आप  कम्पलसरी  रखिए  1  स्वास्थ्य
 के  मार  से  इस  पे  को  रखा  जाना  चाहिए  |
 फेमिली  प्लानिंग  को  हम  इतना  महत्व  दे

 रहे  हैं  तो  हर  नौजवान  लड़के  लड़की  को
 फैमिली  प्लानिंग  के  सम्बन्ध  में  ज्ञान  होना
 चाहिए  ।  इसी  प्रकार  गन्दी  बीम/रिपों  से
 बचने  के  लिए  भी  उनको  शान  होना  चाहिए
 कि  कौर  मा  भोजन  करना  चाहिए  कौर  कौन
 सा  भोजन  नहीं  करना  चहिए।  रेडियों,

 डाक्यमेंटरीज  श्र  पैम्फ्लेट्स  के  द्वारा  भी

 इन  बातों  का  व्यापक  प्रचार  होना  चाहिए  1
 साथ  ही  साथ  बच्चों  को  भ्रनिवाय  रूप  से
 स्वास्थ्य  विज्ञान  का  अध्ययन  करना  च,हिए
 और  उसका  अलग  से  एक  पर्चा  होना  चाहिए  |

 सभापति  भोम  1थां  विषय  होना
 चाहिए  t

 लो  बी०  सार०  शुक्ल:  इस  विषय
 को  लेकर  कोई  दूसरा  विषय  काट  दिया
 जागे।  मैं  नहीं  समझता  तीन  चार  भाषा

 पढ़ाने  की  क्‍या  झावश्यकताहै  ।  अंग्रेजी,
 संस्कृत,  प्रकाशिक--सभी  भाषा भों  को  पढ़ाने
 की  क्‍या  आवश्यकता  है?  जो  विषय
 उसको  जाना  झागनक्यक  है  बह  उसमें  रहता
 चाहिए  ।  अगर  बाप  हद  विषय  नहीं
 चाहते हैं  तो  यहां  पर  i0  विषय  ही  रखें

 जायें  लेकिन  यह  एक  विषय  उसमें  जहर

 दहना  चाहिए  ।
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 wet  तक  भीख  मांगने  का  प्रश्न  हैं,
 राज  तक  कानून  नहीं  बना  कि  जितने
 बच्चे  भीख  मांगते  हैं  उनको  रोक  दिया
 जाये  t  जो  जुवेनाइल  प्रफेन्डर्स  हैं  उनके
 लिए  रिफामेटरी  स्कूल  होने  चाहिए  ।
 प्रयोग  के  लिए  स्टेट्स  में  कुछ  इंस् टी-
 ट्यून्स  हैं  केविन  उनकी  सख्या  पर्याप्त
 नहीं  हैं  जहां  पर कि  उन  बच्चों  को  जो
 जेल  भजने  के  काबिल  नहीं  है  वहां  भेजा
 जा  सके  ।

 अन्त  में  मैं  यह  विवेदन  करना  चाहता
 हैं  कि  समाज  कल्याण,  शिशु  कल्याण,  शिक्षा

 यह  तीन  बढ़े  बड़े  विशाल  विषय हैं  जो
 मंत्री जी  के  मंत्रालय  को  सौंपे.  गए  हैं
 हकीम  इस  विषय  में  वें  इतने  मजबूर  हैं
 ह;  सिवाय  इसके  कि  हम  यहां  पर  कुछ
 बातें  कहें,  4  उनको  सुनें  भौर  जवाब  दें
 जौर  स्टेट  गवरनंमेन्ट्स  को  लिख  दें  परन्तु
 केवल  इससे  काम  नहीं  चल  सकता  है।
 राष्ट्रीय  स्तर  पर  दिल्ली  से  लेकर  प्रत्येक
 प्रदेश  में  इसके  लिए  इंटिग्रेटेड  पालिसी

 होनी  चाहिए  तभी  कुछ  हो  सकता  है  भ्रत्यथा
 भिखमंगे  बने  रहेंगे  कान्वेन्ट  स्कूल  अपनी

 जगह  पर  रहेगे,  कुछ  बच्चे  अच्छा  पढ़ेंगे
 और  कुछ  खराब  पढ़ेंगे,  किसी  के  शरीर
 पर  कपड़ा  होगा  कौर  कोई  नंगा  होगा  ।

 कोएग्जिस्टेंस  इन्टरनेशनल  क्षेत्र  में  तो
 ठीक  है  लेकिन  co-existence  of  ignorance.
 foolishness  and  wisdom  and  co-existence
 of  the  rich  and  poor  इन  सब  चीजों  को

 द्र  करना  चाहिए  |

 शी  शिव  नाथ  सिंह  :(झुंझुनू)  :  सभा-
 पति  जी,.  ene ene .  .  -  न

 समाप्ति  महोदय  :  सभी  (चीज़ों  के

 सिये  धन  की  जरूरत  पड़ती  है--इस  के

 लिये  भी  तो  कोई  सुझाव  दीजिये  ।
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 ों  शिव  लाय  11. ह  देश  की  सर्वोच्च
 संस्था,  बच्चों  के  सम्बन्ध  में  हमारी  राष्ट्रीय
 गीति  क्या  हो,  इस  पर  विचार  करे----
 यह  एक  बड़ा  शुभ  लक्षण  है  ।  हमारे
 वेश  में  बच्चों  के विकास  के  सिये  पहले  भी
 काफी  कार्य डम  बने  हैं--ध्लौर  राज  भी

 -+मे  नस  चिकेन  बोर्ड  हो,  जिस  री
 अध्यक्षा  प्रधान  मती  प्री  हों,  राज्यों  में
 भी  इस  तरह  के  ह. ड  हो--ये  सब  बातें
 इस  बात  का  लभ  लाफ  हैं  कि  हम  बच्चो  ये
 सम्बन्ध  में  वास्तव  में  कुछ  करना  जाते  हैं  ।

 जह  तक  बच्चों  का  सम्बध  है--इस
 समय  दो  बाते  हमारे  सामने  प्रांतों  हैं--
 एक  नो  बड़  कि  राज  कितने  बच्चे  सदा

 होने  चाहिये  कौर  दूसरे  यह  कि  जो  केंद

 हो  गया, उस  की  देखरेख  कैसे  हो  ।  कितने
 बच्चे  पेदा  हॉ--इस  के  लिये  हज़ारों

 राष्ट्रीय  पापुलेशन  पालिसी  हैं  झोर  हमारे
 स्वास्थ्य  मंत्री  जो  भोर  उनका  मजा लय  इस
 सम्बन्ध में  काफी  काम  कर  रहा है  ।  पिछले
 दिनों  उत  की  ओर  से  देश  में  काफी  प्रभावी

 काम  हुआ  लेकिन  अब  प्रश्न  यह  है  जो
 बच्चे  इस  दुनिया  में  जा  गये  या  जिन  को
 कभी  दाना  है--उन  की  देखभाल  कैसे  हो,
 किस  प्रकार  उन  के  स्वास्थ्य  की  व्यवस्था
 की  जाय,  क्या  शिक्षा  हो  क्या  मागगंदशशत
 हो--यह  हमारे  शिक्षा  मंत्रालय  पर  है
 हमारे  शिक्षा  मंत्री  जी  इस  सम्बन्ध  में

 कुछ  करना  चाहते  है  झोर  इसो  लिये  एक
 बहुत  अच्छा  रेजोल्यूशन  लेकर  हमारे
 सामने  जाये  हैं  ।  मैं  इस  सम्बन्ध में  इतना
 ही  निवेदन  करूगा  कि  कभी  तक  हमारा

 दृष्टिकोण  बहुत  ही  सामित  था  ।  कभी
 सभापति  महिला,  फातमा  रहे  भी--हमारे
 पास  साधन  बढ़त  सीमित  हैं,  साधन  #2
 झायँ---हस  के  बारे  में  भी  सोचना  चाहिये  t
 मैं धाप से  निवेदन  करता  चाहता  हु--
 दाग  जितने  साधन  हमारे  पास  उपलब्ध

 हैं--गया  हम  उन  को  उचित  ढंग  से  प्रयोग
 मंशा  रहे  हैं?  हमारा  ध्यान  राज  उस
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 बच्चों  की  तरफ  है  जो  बढ़े  बड़े  शहरों  में

 हैं,  जो
 लच्छो  हंस  पहनते  है,  i5  मस्त

 कौर  25  जनवरी  को  परेश  करते  हैं  कौर

 बहुत  सुन्दर  लगते  है  भोले  लगने  ची  कहिये।
 लेकिन  क्या  हमारा  ध्यान  उस  बच्चों  को
 तरफ  भी  जाता  है  जो  भावों  में  रहते  हैं,
 जिस  के  पास  न  पहने  के  सावन  है,  ने
 अच्छी  खुराक  के  साधन  हैं  और  न  उतने  के
 लिये  किसी  प्रकार  का  रेडिएशन  है  ?

 उन  की  तरफ  कप  का  ध्यान  जाना  बहुत
 जरूरी  है  --यह एक  तरफ  का  इरम्बलेसे
 नहीं  होना  चाहिये  ।  राज  ज्यादातर  गया
 हम  शहरों  पर  हम  कर  रहे  हैं,  लेकिन
 शाप  का  ध्याम  उन  बच्चों  की  तरफ  भी
 जाना  चाहिये--जो  इन्टीरियर  में  रहते  हैं,
 जिन  के  पास  विकास  के  कोई  साधन  नहीं
 हैं।  राज  हमारे  देश  मे ंइस  प्रकार  के

 बहुत  से  इलाके  हैं--जहां  बच्चों  को  कोई
 देखभाल  नहीं  की  जाती,  जहां  गर्भ  कती
 माताओं  की  कोई  देखभाल  नहीं  होती,

 ऐसी  व्यवस्था  नहीं  हूं  कि  ये  स्वास्थ्य वध क
 वातावरण  में  बच्चे  को  जन्म  दे  सके  ।

 बहुत  से  स्थानों  पर  प्राइमरी  हैल्थ  सैन्डी

 खुले  हुए  हैं,  उन
 की  यह  यूटी  हैकि  मे

 गांवों  में  जायें,  छोटे  चों  की  देखभाल  करे,
 उन  के  लिये  दवाई  शादी  का  प्रावधान

 हमारे  बजट  में  होता  है--सैटिन  फिर  भी  के

 सुविधायें  उन  को  नहीं  मिल  पाती  t  इस
 चीज  की  तरफ  शाप  का  ध्यान  जाता

 चाहिये,  झगर  भाप  ध्यान  नही  देते  हें---
 तो  फिर  हम  अपने  धाप  को  धोखा  दे  रहें

 है,  तमूथे  देश  को  धोखा  दे  रहे  हैं---
 इस  लिये  मेरा  प्रतिरोध  है  कि  इस  तरक्

 शाप  का  ध्यान  जाना  चाहिये  ।

 दूसरी  बात--बहुत  सी  बीमारियां  इस
 प्रकार  की  हैं  जिन  के  लिये  अगर  बच्चे
 को  शुरू  में  ही  एण् टी डोट दे  दें  वो  बच्चा
 जीएमसी,  भर  के  लिये  उस  बीमारियों  से

 सुरक्षित हो  जाता  हैं  ।  जैसे  पोलियो

 दवा  है,  आंखो ंकी  दया है  ।  हालांकि
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 हैल्थ  शूटर्स  में  डाक्टरों  को  यह  श्यूटों
 है  कि  थे  लक्ष्यों  क्रो  इन  दवाइयों  को  शुरू

 मैं  ही  देदे,  लेकिन  फिर  भी  उस  का  पालन

 नहीं  होता  है.  ।  कभी  कभी  यहां  दवाइयों
 की  व्यवस्था  नहीं  होती  है--इस  तरफ  भी
 हम  को  ध्यान  देना  चाहिये  t

 शिक्षा  कम्पलसरी  होनी  चाहिये--
 यह  बात  ठीक  है,  लेकिन  अगर  हम  आगे
 दस  साल  तक  न  भी  दें  तो  निभ  सकता  है,
 झगर  ३१0  साल  बाद  भी  शिक्षा  बच्चे  के
 लिये  कम्बल सरी  हो  तो  ग्रा समान  नहीं
 मिर  जाएगा  ।  लेकिन  राज  ओ  बच्चा

 बेदा  हो  गया  है--उस  का  स्वास्थ्य  ठीक

 होगा  ज्यादा  जरूरी  है  ।  इस  के  लिये

 हमारे  शिक्षा  मंत्रालय  कौर  स्वास्थ्य  मता लय
 में  कोश्माडिमेशन  होना  जाहिया--बच्चे
 के  है  से  ही  इस  झोर  ध्यान  दिया  जाय--

 बदा  होते  ही  उस  को  इन  बीमारियों  सि
 छुटकारा  दिलाया  जाय,  उस  के  बाद  धीरे
 शोरे  उसका  विकास  हो  शौर  फिर  सका  का
 कार्य क्रम  चालू  हो  ।  जब  तक  दोनों  में

 कोऑर्डिनेशन  नहीं  होगा,  हमारा  यह

 कार्य  कम  भागे  नही  बढ़  सकता  हैँ  ।  हमारे
 ग्रामीण  क्षेत्रों  में  जो  बच्चे  हैं,  स्तम्भ  में  जो

 बच्चे  हैं,  जी  इन  बीमारियों  से  पीडित  रहते

 हैं,  ये  दवाइयां  यदि  उन  को  शुरू  में  ही  दे

 दी  जाय॑ ती  उन  का  स्वास्थ्य  सुधर  सकता  है।
 मैं  समझता  हूं  कि  स्वास्थ्य  तथा  शिक्षा

 मंत्रालय  में  कोऑर्डिनेशन  होना  चाहिये  1

 @  मिल  कर  आपस  में स्कीमें  बनाए  शोर
 उन  स्कीमों  के  हिसाब  से  बच्चों  की  देखभाल

 हो।  बच्चों  के  बारे  में  जो  नीति  छापने

 बताई  है  वह  बहुत  बच्ची  है  ।  मेँ

 समझता  हुं  कि  जो  रेजोल्यूशन  छापने  पेश

 किया  है  उस  में  से  शाप  पचास  प्रतिशत  का

 ही  पालना  करवा.  दें  तो  यह  बहुत  अच्छी

 we  हो  जाएगी  ।  है  इस  रेजोल्यूशन  को

 अगर  साप  इम्प्लीमेंट  महीं  कर  पाए  तो  उससे
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 कोई  लाभ  नहीं  होगा  ।  रुपये  को  कमो
 हो  सकती  है  ।  लेकिन  जो  बात  मैंने
 बताई  है  उस  में  बहुत  बड़ा  ऊर्जा  नहीं
 आएगा  ।  आप  शिक्षा  देश  में  कम्पलसरी
 बना  दें  तो  उस  में  बहुत  आपको  खर्च
 करना  पढ़ेंगे  -  आपको  चाहिये  कि  सब  से
 पहला  काम  आप  यह  करें  कि  उनके  स्वास्थ्य
 की  झोर  भाप  ध्यान  दें  7  जो  बच्चे  छोटी
 छोटी  बीमारियों  से  पीड़ित  हैं,  जो  एक  दो
 पये  की  दबाई  से  ठीक  हो  सकती  है  कौर
 उनकी  जिन्दगी  सुधर  सकतो  है,  वे  दवाइयां
 श्राप  उनको  मुहैया  करें।  चाहें  तो  आप

 एजुकेशन  सैस  भी  लगा  सकते  है  बहुत
 सी  पंचायत  समितियों  ने  लगा  रखे  हैं।
 लोग  राजो  खुशी  सदा  कर  रहे  हैं।  दो
 फोन  या  चार  रुपये  प्रति  परिवार  लिया
 जाता है  ।  लोग  खुशो  से  देते  हैं।  इसका

 सदुपयोग  होना  चाहिये  +  अब  इसके  लिए
 उनके  पास  कोई  योजना  नहीं  है  ।  योजना
 न  होने  की  वजह  से  इस  पसे  का  सदुपयोग
 नहीं  हो  पाता  है.  '  आपके  रास्ते  में  दिक्कत

 हो  सकता  है  1  लेकिन  पये  की  कमी  की
 वजह  से  हमारे  सब  काम  रुक  जाए  यह  ठीक

 नही  है  ।  मैं  तो  समझता  हूं  कि  रुपया

 हमारे  पास  है  शौर  हम  इसको  कर  सकते

 हैं।  लेकिन  जितने  हमारे  साधन  हैं  उनका

 हम  सही  तौर  पर  उपयोग  नही  कर  पा

 रहे  है।  मगर  उनका  सही  उपयोग  है  तो
 स्थिति  सुनकर  सकती  है  1

 प्राइमरी  हैल्थ  सेंटर्स  में  क्या  होता  है  |

 प्रसूति  गृह  बने  हुए  हैं।  वहा  पर  बच्चे

 स्वस्थ्य  वातावरण  में  जन्म  ले  सके  इस

 प्रकार  का  वातावरण  आपको  वहा  निर्मित

 करना  चाहिये  1  उसके  बाद  उन  बच्चों

 की  ठीक  तरह  से  देखभाल  ही,  उनका  पालन

 ठीक  हो  ।  मे  सब  चीज़  जो  आपके  करने

 की है।
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 शिला  के  बारे  में  भी  प्रा पने इस  प्रस्ताव
 में  प्रावधान  किया  है  ।  छापने  कहा  है  ।

 कि  शिक्षा  के  शाप  सब  को  समान  अवसर
 देना  चाहते  हैं,  समान  शिक्षा  व्यवस्था
 बाप  करना  चाहते  हैं।  मैं  कहना  चाहता

 ह्  कि  कहाँ  बाप  रूमान  सब  को  शिक्षा
 दे  रहे  है  यह  प्राय  हमें  बताए  रुपये
 की  वजह  से  नहीं  बल्कि  हमारे  दृष्टिकोण
 की  वजह  से  बच्चों  को  समान  शिक्षा

 नही  दी  जा  रही  हैं  कौर  उन  मे  बहुत  डिफेंस

 है  ।  कुछ  बच्चों  को  तो  पब्लिक  स्कूल
 में  पढ़ने  की  सुविधा  मिली. हुई  है  कौर  कुछ
 वे  हैं  जित  को  पीपल  के  पड़  के  नीचे  कौर
 नीम  के  पड़  के  नीचे  बैठ  कर  पढ़ने  तक  की

 सुविधा  उपलब्ध  नहीं  हैं  भव  झा

 बताएं  कि  पूरी  जिन्दगी  से  ये  बच्चे  क्या  उन
 से  कम् पीट  कर  सकेंगे  मैं  कहुंगा  कि  उन
 बहुतों  की  जोर  जो  निमलैक्टिड  एरिया
 में  रहते  हैं,  जो  निगलेक्टिड  फैमिलीज  के

 हैं,  मापकों  विशेष  ध्यान  देना  चाहिये  शौर
 उनको  आपको  भ्र धिक  खसुविधाये  देनी

 खरबपति  महोदय  :  पब्लिक  स्कूल  में

 एक  बच्चे  पर  दो  सो  रुपया  प्रति  मात  खच
 करना  पढ़ता  है  ।

 कि  ह... ६  भार  सिह  :  इसका  आपको

 ज्ञान है  ।  मुझे  नहीं  है  ।  मेरे  बच्चे

 तो  नीम  बौर  पीपल के  पौंड  के  नीचे  बैठ

 कर  पढ़ते  हैँ  भ्रमर  उसी  का  मुझे  शान  है  t
 पब्लिक  स्कूल  बन्द  करने  से  ही  समान  अवसर
 बाप  ये  सकते हैं।  एक  बनके पर  दो  सौ

 खर्ज आए  कौर  एक  वह  बच्चा  हो  जिस

 बद  एक  या  दो  रुपये सी  खां  न  किए
 जा  सह  यह  राष्ट्रीय  पालिसी  नहीं  है  कौर

 न  ही  इस  तरह  से  याप  समान  भ्र वसर  ये

 रहे  हैं।  प्र  भाप  कहते  हैं  कि  श्राप  समान

 अवसर  दे  रहे  हूँ  तो  वह  एक  मुगालता  है,

 बहकावा माल है मात  है  +  सथ  बच्चों को को  एक
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 तरह  की  शिक्षा  पिल  सके  थी  शाह  में जे
 कलपो  कर  सकते  हूँ। गरना थी इस्वैसेंश a  हम्बैसेंश  हैं
 ये  कायम  रहेंगे  प्रौढ़  ये  बढ़ते  जाएंगे  -  हमें
 इंटरनेशनल  इस्देलेंसिस  को  मिशन"  चाहते
 हैं,  डिवेलप्ड  कौर  अंदर  दिवेसेष्ड  घौर
 डिवेलेपिंग  कंट्रीस  में  जो  इसमें कह  हैं  उसको
 मिटाना  चाहते  हैं  लेकिन  यहां  हम  भावी
 पीढ़ी  तक  में  दम्बेलैंस  कायम  शख्  रहे  है
 हमारी  जो  पीढ़ी  है  उस  में  तो  मे  है  है  कौर
 रहेंगे  लेकिन  भावी  पीढ़ी  में  भी  ये  कायम
 रहेंगे  ।  सब को  बराबर  शिक्षा  के  अवसर
 मिलने  चाहिये  भ्र वसर  आप  दे  सकते  हैं,
 बाप  के  पास  साधन  हूँ  लेकिन  हस  चीज  को
 शाप  देखते  नहीं  है  साधनों  का  ठीक
 तरह  से  बाप  वितरण  करें,  निमरशैक्टिड
 एरियाज  जो  हैं,  जो  ब्रामीगक्षेत्रहैं  वहां  के
 बच्चों  की  शाप  देखभाल  करें,  यह  मैं  आप
 में  प्रार्थना  करता  हूं  ।

 इन  शब्दों  के  साथ  मैं  इस  संकल्प  का
 समर्थन  करत  हूं  भ्रमर  चाहता  हू  कि  हमारे
 शिक्षा  मती  जल्‍दी  से  जल्दी  इस  सकता
 को  किये  रूप  में  परिणत  करे  |

 आओ  वायु  राम  प्रहिरथार  (टीकमगढ़)  :
 सभापति  महोदय  जो  प्रस्ताव  शिक्षा  मंत्री
 जी  ने  सदन  के  सामने  रखें  है  उसका
 समय न  क  रते  हुए  मैं  अपने  कुछ  विचार  सदन
 के  सामने  रखना  चाहता  है  |  वास्तव  में

 किसी  भी  देश  के  बच्चे  उस  देश  का  भविष्य

 होते  हैं  कौर  उन्हीं  पर  उस  देश  का  भविष्य
 निर्भर  करता  है,  वह  बताता  था  बिगाड़ता
 हैँ  ।  देश  का  भविष्य  इसी  बात  पर  किर

 करता  हैं  कि  बच्चों  को  किस  प्रकार  से  हुम
 शिक्षित  करते  हैं,  किस  प्रकार  से  उसको
 ऊपर  उठाने  हैं,  किस  प्रकार  का  सामाजिक
 बाताबरण  ६...  रास्ते  उपलब्ध  करते  हैं!
 इसके  साथ  साथ  ..4  भी  देखा  जाता  है  कि
 किसी  देश  का  समाजिक  ता  तक

 जांचा  ter  है  4  इस  |... ड  तॉँ  को
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 oe  rat.  pat  हुए  हमें  बच्चों  के  भविष्य
 के  जारे  में,  गम्भीरता  से  विचार
 करना  कहिये  क्‍यों  चक  राज  हम
 देखते  हैं  कि  देश  के  इन्दर प्‌  जनवादी  व्यवस्था
 चल  रही  हैं  ।  एक  तरफ़  तो  लोगों  के

 भाल  इतने  मकान  हैं  कि  उस  में  रहते  वादे
 जोस  नहीं  हैं,  ौर  दूसरी  तरफ  ऐसे  लोग  हैं
 जिनके  पास  सर  सकने  को  जगह  नहीं  है  ।

 इसी.  तरह  से  कुछ  के  पार  इतना  खाना

 है  कि  हजम  करने  के  लि  उन्हें  दवायें  चाहिये,
 कौर  दूरूटी  तरफ  ऐसे  लोग  हैं  कि  जिनके
 पास  खाना  खाने  को  वहीं  है  ।  कुछ
 लोगों  के  पास  काफी  साधन  हैं,  वह  अपने
 बच्चों  को  कंटेंट  स्कूलों  में  पढ़ा  रुकते  हैं,
 लेकिन  इसी  देश  में  ऐसे  लोग  भी  हैं  जिन  को
 50  पैसे  से  एक  रुपया  रोज़  को  मजबूरी

 मिलती  हूं,  जो  गरीबी  की  रेखा  के  भी  नीचे

 हैं  ।  ऐसे  40  फारुकी  लोगों  के  बच्चों
 का  क्या  होगा  ?  राज  80  फीसदी  लोग
 गावों  में  रहते  हैं  तो  हम  को  बहुमत  वीके
 क्षेत्र  को  शोर  ज्यादा  ध्यान  देना  चाहिये,
 न  कि  सम्पन्न  लोगों  के  बच्चों  की  तरफ  |

 कुछ  राज्य  ऐसे  हूँ  जहा  पर  प्राइमरी

 स्‍कूल  राज्य  सरकार  चसाती  है,  शौर  कुछ
 राज्य  ऐसे  हैं  जहां  पर  प्राइमरी  स्कूल  जिला

 परिषद्‌  और  ग्राम  पंचायतें  चलाती  हूँ  ।
 ग्राम  पंचायतों  की  भारिक  स्थिति  को  हम
 सन्नी  झच्च्छी,  तरह  से  जानते  हें  ।  हमारे
 मध्य  प्रदेश  में  प्राइमरी  शिक्षा  से  ले  कर
 प्री  स्तर  तक  की  शिक्षा  राज्य  सरकार

 द्वारा  संचालित  है,  लेकिन  पड़ोस  में  उत्तर
 प्रदेश  में  देखते  है  कि  कहां  पर  प्राइमरी

 स्कूल  जिला  परिषद  के  है  जहाँ  6,  6

 महीने  अ्रध्यापकों  को  तनख्वाह  नहीं  मिलती

 है,  है  की  स्थिति  बड़ी  दयनीय  रहती

 है धौर  इसी  चक्कर  में  रहते  हैं  कि  वह
 झपते धर  के  नजदीक  पहुच  जायें  कौर

 शफरी  चेती  आरो  देखते  रहें।  उन्हें  शिक्षा

 से  कोई  मतलब  नहीं  रहता  ।

 एक  तरफ़  हम  इतनी  उद्ास/वता  बरतें
 फि  ब्रार्म:ण,  क्षेत्र  &  बचों  के  कल्याण  की
 कोई  योजना  नहीं  और  शहरों  पर,  जहां
 लोग  पहले  से  ही  साधन  सम्पन्न  है,  काफ़ी
 पैसा  1. उ  करते  हैं।  सब  से  जरूरी  बात
 यह  है  कि  बच्चों  के  कल्याण  के  लिये  जो
 भी  योजनाके  बाप  ने  बताया  है  बह  सही
 & . ल  में  कार्यान्वित  होनी  चाहियें।  केन्द्रीय
 कलाकार  बच्चों  के  कल्याण  के  गयी  बहुत
 अच्छी  योजनायें  चलाती  है,  जैसे  स्कूलों
 में  आहार  पोषण  को  स्कीम  2,  लेकिन  उस
 वा  सुपरविजन  नहीं  होला  t  मैंने  झपने
 चली  के  दो  स्कूलों  में  देखा,  जिस  को  देख
 क्र  मेरे  आंसू  भर  आये  i  12,500
 रु०  एक  स्कूल  के  लिये  दिया  जाता  है,
 लेकिन  ब्लाक  के  दी०  डी०  को  दौर  प्रधान
 शादी  ने  मिल  कर  एक  पुराना  बना  बनाया
 कुदा  था  कमी  को  कुछ  मरम्मत  कर  के  दिखा
 क्या  किस  में  बाज  भी  घास  उगतो  है,  और
 12,500  ०  जज  हो  गया  |  जब  केन्द्र
 सरकार  दुगना  पया  देती  है  तो  बाप  को
 मौके  पर  जाकर  किसी  भर धि कारों  द्वारा
 कोच  भी  डरावनी  चाहिये  कि  वाकई  में  जो
 पैसा  बच्चों  के  कल्याण  के  लिये  दिया  गया
 था  उस  का  सही  उपयोग  हुआ  भो  है  कि

 नहीं  v

 मुझे  शिकायतें  मिली  हैं  कि  जो  हरिजन
 बच्चों  को  छात्रवृत्तियां  दी  जाती  हैं  उत्तमें  से
 मिडिल  कौर  हाई  स्कूलों  के  प्रधानाचार्य
 बजडीफा  काट  लेते  हैं  कौर  उन  गरीब  बच्चों
 के  जो  बेचारे  अनपढ़  मरा,  बाप  हैं  उनसे
 250  रुपये  को  रसीद  पर  अंगूठा  लगया  लेते

 हैं  दब  कि  देते  roo  रुपये  ही  हैं।  इस  बारे
 में  समुचित  व्यवस्था  की  जानी  चाहिये  ।

 इसमें  शक  नहीं  है  कि  रकार  हरिजनों
 किशोर  गरीब  तबके  के  बच्चों  के  लिये  चिंतित

 है  शोर  चाहती  हैं  वही  उनका  स्तर  ऊपर  उठे  ।

 लेकिन  ऐसी  धो जना भों  का  सुपरविजन  नहीं
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 होता  है।  मेरी  माप  हैं  कि  हा यप कों  कोई
 ऐसा  तम्  बनाना  चाहिये  जो  इम  सबको
 जांच  कर  सके  ।

 भी  एक  मानवीय  सदस्य  ने  कहा  कि
 अक्चा  के  कल्याण  के  लिये  कई  योजनायें
 होनी  चाहिये।  लेकिन  पेसा  कहा  से  जाये  t
 मेरा  निवेदन  है  ह 4  पैसा  भाप  इकट्ठा  झ्रासांसी
 से  कर  रास्ते  हैं  कौर  वह  इस  तरह  से  कि
 जितने  बड़े  बढे  उद्योगपतियों  मे  बड़े  बडे
 मन्दिर  बनवा  रखें  हैं  बहा  जो  चढ़ती  होती  है
 उसमे  से  i0  प्रतिशत  ज्यों  के  कल्याण  के
 लिये  लेना  जरूरी  कर  दिया  जाए  ।  जेसे
 तिरुपति  या  बिडला  मन्दिर  हैं  जिन  पर  करोडी
 रुपये  को  चढ़ाती  होती  है  उसमे  से  0  प्रतिशत
 झप  ले  लीजिये  बच्चों  के  कल्याण  के  लिये  ।
 और  उसी  प्रकार  उशीर  संस्थानों  से भो  बच्चों
 के  कल्याण  के  लिये  पे  सा  कप  को  लेना  चाहिये  1
 मैं  तो  कहता  हु  कि हर  किसान  जो  उघोग-धधा
 करता  है,  किसान  की  मालगुजारी  से  भी  झगर
 बाप  5  पैसे  रुपये  के  हिसाब  से,  या  एक
 रुपया  io  एकड़  से  अधिक  भूमि  वाले  भी
 कृषक  के  बच्चों  के  कल्याण  के  लिये  वसूल  कर-
 वाये  तो  बहुत  रुपया  एकस्ट्रा  हो  सकता  है  t

 लेकिन  सोचना  यह  होगा  कि  जो  पैसा  इकट्ठा
 हो,  वहाँ  सही  रूप  मे  कसे  इस्तेमाल  हो  t  मेरा

 कहना  हैं  हम  भ्रमर  बच्चा  के  कल्याण  के  लिये

 हम  इस  प्रकार  की  योजना  नही  बनाते  हैं,

 उन्हें  सही  रूप  में  अमली  जामा  नही  पहनाने

 हैं  तो  सारी  की  सारी  चीज  बेकार  हो  जाता

 है।

 साथ  ही  साथ  मैं  यह  भी  कहना  चाहता

 हु  कि  देश  के  बच्चे  जिस  वातावरण  में  पलते

 हैं,  उसका  प्रभाव  उसके  ऊपर  अवश्य  पड़ता

 हैं  I  wit  एक  माननीय  सदस्य  बोन  रहें
 जे  कि  बच्चों  का  अग-भग  करके  उनसे  भिक्षा
 मपवाते  हैं।  हमारे  देश  में  कुछ  रजिस्टर्ड

 लस्वायें  भी  हैं,  जैसे  झनाधालय  t  लोग

 न  वाया लप  छोल  सेते  हैं  भोर  उनमें  बच्चों  से
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 शिक्षा  मंगवाते  हैं।  क्‍या  भ्र भाथा सय  में  बच्ची
 को  कोई  उद्योग-धावा  नही  सिखा  सकते  हैं?
 इम  अनाथालयों  को  समाज-कल्याण  बोर्ड
 से  ग्रांट  ो  मिलती  है  a  थे  लोग  ग्रांट  भी  ले  ते
 €  alt  weet  से  भोज  मिलाते  हैं  I  ये  ही
 बच्चे  आगे  बडे  होकर  चोरी  बॉस्मा  सीख
 लेते  हैं  जेब  कालिया  शुरू  १२  देते  हैं  ध्रौर  बोडो
 प्राणी  पीना  सीख  लेते  हैं  ।  इन  धनवानों  पर
 भी  नियंत्रण  होना  चाहिये  ।  हमें  यह  भी
 ध्यान  रखना  होगा  कि  जो  लोग  इस  तरह  से
 बच्चों  का  प्रयोग  करके  राष्ट्र  की  सम्पत्ति  को
 खतरे  में  डान  प्प्हे  हैं  वह  ऐसा  न  कर  सकें
 इस  बारे  से  हमे  गम्भीरता  से  विचार  करना

 चाहिये  कि  प्राग  जाने  वाली  पोगो  को  हम  मिस
 प्रकार  से  देश  के  अच्छे  नागरिक  बना  कर
 झपने  देश  का  भविष्य  उज्ज्वल  कर  सके  |
 इन  शब्दों  के  साथ  मैं  इसका  समर्थन  करता

 हू

 att  डानरमाथय  विद्यालंकार  (चंडीगढ़):
 सेनापति  महोदय,  जहा  तक  समाज  कल्याण
 के  सम्बन्ध  में  नीति  की  घोषणा  का  ताल्लुक
 है,  मैं  ऐसा  समता  हूं  कि  कोई  भी  सदस्य
 उससे  मतभेद  नहीं  रखता  है,  सथ  बातें  उसमें
 प्रगति  हैं  लेकिन  इसके  बावजूद  भी,  जेमा
 झापने  बहुत  सारे  भाषणों  में  सुना  भी

 होगा,  पह  मालूम  नहीं  होता  है  कि  हम  लोग
 शिक्षा  &  कौर  जिस  तरीके  से  हम  बच्चों  को
 रख  रहे  हैं,  उससे  हमारा  मन्तोष  नहीं  है  ।

 यह  ठीक  ही  कहां  गया है  कि  अगर  कई
 कौम  उठती  है,  तो  उसकी  बुनियाद  बच्चे  होते
 हैं।  मैं  ऐसा  मानता  हूं  कि  कुमारों  मौजूदा
 ममस्याप्नों  का  बहुत  सारा  जो  प्रारम्भ  है,  जो

 उसकी  बुनियाद  है,  वहू  हमारी  शिक्षा  में  है  q
 फिका  ठीक  नहीं  होती  तो  बहुत  सारी  सं मस् पाये
 पेंदा  होती  हैं।  अंब  नागरिक  ली  प्रकार से
 सीमित  नही  होते  हैं  तो  समस्पीमं  उत्पन्न

 होती  हैं
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 सुभा पत्ति  महोदय,  आपको  11. ह  होगा  कि

 कुछ:सम्रथ  पहले,  इग  एम  जेस्सी  के  पहले  हमारे
 स  सदन  में  कुछ  लोग  बहुत  ।  थे,  शिक्षित
 थे,  प्रोफेसर  भी  थेमोर  ऊंची  शिका  पाये हुये  भी
 ये  हम  कई  लोग  राजनैतिक  शास्त्र  के  भो
 पंडित  थे  ।  केविन  उन्होंने  ऐसे  मान  लिया,

 बह  इमोक्रेंसी  का  नाम  लेते  थे,  जमहूरीयत
 का  माम  लेते  थे,  उन्होंने  समझा  कि  प्रजाति

 ऐसे  ही  भली  भांति  चलता  है  कि  झगर  संसद्
 में  हल्ला  गुल्ला  किया  जाये  ।  मैं  यह  झा केप

 महीं  करत,  लेविन  मैं  यह  नताशा  निकालता

 हुं  कि  हमारी  शिला  मेयार  क्या  है।  एक
 ब्य वित  कार्यो  शिक्षा  पाकर,  बड़ो-बढ़ो  विप्रो

 हामिल  करने  के  बद  भो  कैसा  व्यवहार  करता

 है.  किस  दकार  के  आचरण  करता  है  उससे
 पता  चलता  है  ि  उसको  सीमा  मुकम्मिल
 हुई  है  या  नहीं  !  संम्दात  में  एक  कहावत  है:
 "सार  का  विपर्यय  सराहन  है  I  साक्षर
 अगर  उलट  जाये  तो  वहू  राज  जन  ह 11  है  ।

 इसके  अक्षरों  को  प्रगट  उलट  दीजिये  तो

 रास  बन  दाता  हैं  ।

 हमारा  शिक्षा  जो  चल  रहो  है,  शुरू  से

 ही  बचपन  से  हो  उसका  परपज,  उसका

 मकसद  उन्होंने  वहा  मना  ऑप्रेजा  के

 जमाने  में  जो  हम.  nr  पैटन  था  वही  पैटर्न  धज
 भी  चन  रहा  है,  बहो  नमना  ऋण  भो  चल

 रहा  है।

 शिक्षा  के  +:म्बन्ध  में  बड़ी  वो  रिपोर्ट

 निकलो  हैं।  यदा  पर  Bie  राधाडाष्गन  और

 मुदलियार  साहिब  को  पोर्ट  ब्य  ज़िक्र  मिया

 गया  है  ।  मैं ममझना हूं  11  शिक्षा  के  सम्बन्ध
 4  जिम्मा  पालित्य  शोर  कितनों  सपोर्ट  लिखो

 गई  t  saat  feat  ate  विभाग  &  बारे  से

 नहीं  लिखी  गई  हैं।  पटु  ठोस  है  वि  उन

 रिपोर्टों  थे  बहुत  ग्रो  भ्रक्छो  बातें  बहो  गई

 हैं  ।  प्रेजिडेन्ट  से  ले  बार  'शिशिस्टरों  तक  राज-

 नी ठिक  जब  कारपोरेशन  भाषण  देने  हैं,  तो

 के  शिक्षा  की  यर्तेमबान  ख़यालों  की  इत सोचना

 करते  हैं।  हम  यह  भो  सही  है  दि  पुराने

 पैटन  को  बदलने  के  लिये  जीतकर  कम  कान
 शिक्शा  के  क्षेत्र  में  हु  प्रा  हैं,  उतना  कम  कसो  शरर
 लेबर  में  हों  हुआ  है  |  राज  भो  वहाँ  पुर  नो
 पैटर्न,  वहाँ  पुराना  ढर्रा,  चल  रहा  है  ।

 मैं  समझता  हूं  कि इसकी  एक  वजह  यह  है
 कि  हमने  साक्ष  रता  को  शिक्षा  का  एक  हद
 कौर  ध्येय  झान  लिया  हु।  हनने  समझ  लिया  *

 है  कि  अगर  कोई  ब्यक्ति  साक्षर  हो  गया,  तो
 वह  शिक्षित  हो  गया  ।  हमने  साक्षरता
 को  एक  साधन  नही  समझा  है।  लिट्रेसी  इज
 q  मिड,  नाट  एन  एड  इन  इट सेल्फ  ।  हमने
 यह  समझ  लिया  है  कि  अगर  एक  व्यक्ति
 किसी  तरह  से,  भले  ही  नकल  करके,  पर्चा
 लिख  दिया  कौर  परीक्षा  पास  कर  ली,  तो
 सब  ठीक  हो  गया  लेकिन  क्या  वह  सही
 किस्म  का  नागरिक  बना  है  या  नहीं,  उसका
 स्वीकार  और  प्रा चरण  कैसा  है  शोर  एक
 विशेष  परिस्थिति  में  वह  किस  प्रकार  आचरण
 करता  है,  इसकी  कोई  परीक्षा  नही  है  1  इसी-
 लिये  जीवन  में  आगे  चल  कर  पता  चलता  है  कि
 शिक्षित  और  अशिक्षित  में  कोई  ट्रक  नही
 है।  अशिक्षित  लोग  तो  पंचायत  का  काम
 भली-भांति  ह 1.16  सकते  हैं,  लेकिन  शिक्षित
 लोगो  की  सभा-सोसाइटियों  मे  हल्ला-गल्ला
 शौर  पार्टी-बाजी  चलती  है।  यह  राजनीतिक
 को  शिक्षा  हुई  या  समाज-शास्त्र  को  शिक्षा

 हुई  ?

 सफाई  की  बात  कही  जाती  है।  कई
 बार  &  देखता  हूँ  कि  शाम  को  छट टी  के  समय

 लोग  सेक्रेट्रिएट  से  निकलते  हैं  फ्लोर  जहां  कही
 भी  उनको  सहूलियत  होती  की  जरूरत  होती

 है,  तो  वे  दीवार  के  साथ  खड़े  हो  कर  उसको

 लेकिन  या  मुताला  के  तौर  पर  इस्तेमाल  करते

 हैं।  क्‍या  ये  लोग  शिक्षित  हैं  या  नहीं  ?

 अशिक्षित  शायद  ऐसा  नहीं  करेगा,  लेकिन

 शिक्षित रते  हैं।  इसका  कारण  यह  है  कि  प्राय-

 मरी  सकल  में  कोई  शिक्षक  बच्चों  को  मह॑  नही
 बताता  है  कि  लेकिन  और  मृ तर लय  का  दस्ते-
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 . माल  कैसे  होता  है,  रूमाल  का  इस्तेमाल  कैसे

 होता  है,  सफाई  बसे  की  जाती  है,  मुंह  शौर  नाक
 कैसे  धोया  जाता  है,  प्रगति  चीजों  को  सलीके
 से  कैसे  रखा  जाता  है  !

 बहुत  से  लोग  अपने  बच्चों  को  पब्लिक

 शक्लो  में  इसलिये  भेजते  हैं.  कि.  हालांकि
 'वहां  पाठ्य धन  वही  होता  है,  जो  दूसरे  साधारण

 स्कूलों  में  होता  है,  लेकिन  फ्क्  यह  है  कि  यहाँ
 उनका  जीवन  में  ग्रा चरण,  रहन-सहन  का

 सही  ढंग,  ठीक  तरह  से  कपड़े  पहतना  और
 बैठना  तथा  सलीके  से  काम  करना  शौर  बात
 करना  सिखाया  जाता  है  ।  पुराने  समय  में  यह
 शिक्षा  मां-बाप  झर  टीचर  दिया  करते  थे  |
 लेकिन  राज  की  शिक्षा  में  इन  बातों  का  कोई
 स्थान  नहीं  हैं  ।

 मैं  यह  नहीं  मानता  कि  धन  की  कमी  की

 बजह  में  हम  ्  तरह  की  शिक्षा  नहीं  दे  था

 रहे  हैं।  मैं  मानता  हूं  कि  नये  प्राइमरी  स्कूल
 खोलने  के  लिये  शायद  धन  न  हो  ।  लेकिन
 जो  सकल  चल  रहें  हैं,  उनमें  टीचर  को  कहा
 जाये  कि  जहां  उन्होंने  बच्चों  को  ज्ञान  देना  है,

 किताबें  पढ़ाना  है  गणित  शादी  विषय  पढाने

 “हैं,  वहां  उन्होंने  मह  भी  सिखाना  है  कि  रूमाल
 का  इस्तेमाल,  सैटिन  का  इस्तेमाल  कैसे  किया
 जाता  है,  स्कूल  शर  घर  को  कैसे  साफ़  रखा
 जाता  है,  शादी  t

 झाऊ  डेमोक्रेसी  और  समाजवाद  की  बात

 कही  जाती  है  t  प्राइमरी  स्कूल  में  टीचर
 छड़ी  ले  कर  एक  डिक्टेट  की  तरह  खडा
 होता  है  t  ग्राम  भी  गांव  में  कोचर  छह  ले  कर
 खड़ा  होता  है  और  एक  झा टोक रेट  की  तरह
 -व्यवहार  करता  है।  हम  यह  तराशा  कैसे
 कर  संकते  हैं  कि  बच्चे  उस  से  डेमोक्रेसी  की
 शिक्षा  हासिल  करेंगे  |  बुनियादी  बात
 यह  है  कि.  हमने  अपने  देश  में  बच्चों  को  किस

 तरह  के  ता थो रिक  बनाता  है,  उस  के  अनुरूप
 शिगा  का  मानना  सामने  नहीं  र्था  है  कौर

 बदीन  करें  तो  हो  सकता  है  कि  उसी  पेरने:

 को  बदल तें  अदले ते  भाप  भागे  पहुंच  सके  t  ग्राम
 |

 तो  बही  [|  चल  रहा  है।  मैं  नहीं  सामंतों  ©

 कि  हमलोग  कपी  इसमें  इतने  फर्मों  हैं?
 इस  बात  .की  बढ़ी  भारी  जिम्मेदारी  हम  पर

 है।  जब  हम  श्रांजाद  हुये  थे  उसके  बाद
 से  एक  पीढ़ी  को  समय,  “28-30  साले  का
 समय  हममे  बिता  दिया  और  1  हम  चले

 हैं  उस  नीति  का  एलान  करने कि  बच्चों  के
 सम्बन्ध  में  हमारी  क्‍या  होती  हो  ।

 हममें  से  बहुत  स.रे  लोग  समाजवादी
 देशों  में  गये  हैं।  पंडित  नेहरू  कहा  करते
 थे  भभोर  लोगो  ने  श्री  कहा  है  कि  समाजवादी
 देश  के  बच्चो  के  लिये  पैराडाइज  हैं।  प्राय

 कहते  हैं  कि  हमरा  देश  बहुत  बड़ा  है  भोर

 हमारे  यहां  घन  की  कमी  है  ।  लेकिन  मैं
 कोरिया  में  गया,  वहां  मैंने  देखा  कि  ्र  गई
 सकल  में बैटन  दूसरा  है।  यह  ठोक  है
 कि  वहां  ये  खर्चा  कम  करते  हैं,  इतना
 खर्चा  नहीं  करते  लेकिन  बुनियादी  बैन
 जो  है  वह  भिन्न  है।  समाजवादी  देशों  ने
 सोचा  कि  समाजवाद  की  शिक्षा  देती  है
 कौर  उनका  को  समाजवाद  के  ढंग  की  व्यवस्था
 पर  लाना  है  तो  बच्चों  को  बदलना  पड़ेगा  ।  जो

 पुराने  है  वे  तो  पुराने  संस्कारों  से  झाज्यद  नहीं
 होंगे।  लेकिन  बच्चों  को  उन्होंने  पकड़ा  कौर  नई
 जेनरेशन  जो  वहां  पैदा  हुई  वह  समाजवाद
 के  हुंग  पर  चल  पड़ी  रही  है  ।

 मैं  शिक्षा  मंत्री  महोदय  से  यह  निवेदन
 करूंगा  वे  स्वयं  बहुत  बड़े  शिक्षा  शास्त्री

 हैं  भोर मैं  जानता हूं  कि  उनके  दिल  के  अन्दर
 में  तड़प  है  कि  शिक्षा  में  किस-तरह  मे  अपने
 क्रायंकला  में  परिवर्तन दर  कर.दें,  तो  मैं  चाहता

 हूं  कि  &  बुनियाद  से  हं  करें  और  पडना

 की  बदलें,  सच  को  पीर  स्कूलों को  सब हाय
 कि  सा शर तां  साथ  है,  साम्य  शही  है,  बह
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 झपने  काष  में  उद्देश्य  नहीं  हैं  .  साक्षरता के
 साधन  से,  साक्षरता  के  माध्यम  से  कुछ  शोर
 सिखाना  है।  क्या  सिखाना  है  इस  बात  को

 हुर  एक  टीचर  हर  एक  स्कूल  कौर  हर  एफ

 मुकुल के  संस्थापक  समझें

 दूसरी  बात--डागा  साहब  ने  जो  कुठ
 कहा  उसको  मैं  दोहराना  नहीं
 चाहता  ।  हमारे  लिए  शर्म  की  बात  है  कि

 हमारे  यहां  छोटे  छोटे  बच्चे  भीख  मानते
 फ़िरते  &  शौर  जब  बाहर  से  कोई  विदेशों
 आता  है  तो  उसके  पीछे  पोछे  बहुत  भागते  हैं
 क्योकि  विदेशी  शायद  तरस  खाकर  ज्यादा
 पैसे  उनको  दे  देता  है  मुझे  शर्म  कराती  है
 इस  बात  से  जब  भो  यह  नजारा  मेरे  सामने
 जाता  है।  इस  नजारे  को  रोकना  चाहिये  t
 जो  हमारे  देश  का  गौरव  है  उस  पर  इससे

 बटटा  लगता  है  जब  कि  हमारे  छोटे  छोटे
 अच्छे  जिनको  हम  अपने  भविष्य  का  कर्ण तार
 मानते  हैं  वे  जा  जा  कर  इस  तरह  में  भीख
 मांगते  फिरते  हैं।  इस  खोज  को  हमे  रोकना
 चाहिये  t

 wt  ॉनुबत  चोडे  (नागपुर)  :  अध्यक्ष

 महोदय,  बालक,  विद्यार्थी  देश  का  राधा  रशिया
 है,  इन  देश  के  बाम  का  बहु  फूल  है,  राष्ट्र  का
 वह  भावों  सूत्रधार  है,  कर्णधार  है,  बेहद
 ये  रह  सभो  प्रो  के  लोग  कहने  हैं।  जब  भो
 बाल  दिन  जाता  है  विघार्थियों  में  जौर
 बालकों  के  मेने  में  हम  लोग  जाते  हैं  तो  हम
 यही  दोहराते  हैं  कि  सारे  बच्चे  हमारे  राष्ट्र
 के  स्थान  के  फूल  हैं,  खिले  हुए,  अधखिने  फूल
 कौर  कलिया  हैं।  इस  देश  में  बातें  बटुए  कही
 जाती  हैं।  भाषण  करने  बालों  का  एड  तबका
 का  तबका  इस  देश  में  ०दा  हुमा  है  t

 जो  संकल्प  आज  हंगामे  सामने  पेश  किया
 ह... द  है  उदार  नींव,  उप  का  ढांचा  22  झगर,
 974  को  बना  है  शोर  यह  राज  इस  हाउस

 मे  बहुरा  करने  के  लिए  भागा  है  बच्चों

 के  प्न्म्नन्ध  में  हमारी  जो  राष्ट्रीय  नीति  है
 की  यह  भयानक  स्थिति  है  1: उ  3::का  ढाँचा
 974  में  बनों  कौर  डाल  1976  थे  हास्य

 में  इस  मत  हाउ  में  उसके  ऊपर  चर्चा

 हो  रहो  है  |

 जो  ढाँचा  इस  हाउस  में  पेश  किया  गया

 है  उनका  प्रमुख  मकसद  है.  मेरे  ख्याल  से
 ६;  बालकों  में  विद्याथियों  में  जो
 अ्रल्रनता  है  उस  असमानता  को
 समानता  में  परिवर्तित  करना  उसको
 प्रस्तावना  के  ध्यखिरों  वाक्य  में  कहने  हैं
 2  हमारा  लक्ष्य  यह  होना  चाहिये  कि  विकास
 को  अवधि  में  सभी  बच्चो  को  विंमान  के
 समान  & 2. ध.  दिए  जाय  क्योंकि  इससे
 आऋर्मानता  कम  करने  शोर  सामाजिक  न्याय
 स्थापित  करने  के  हमारे  बड़े  उद्देश्य  की  भो

 पूनी  होगी  ।  इस  देश  में  कान्वेंट  हैं।  केवल
 किचिन  कॉन्वेंट  खोल  कर  ही  इस  देश  के
 लोग  सके  नहीं  ।

 इस  देश  में  हिन्दू  कान्वेंट  हैं,  मुस्लिम
 कॉन्वेंट  हैं,  नसरी  स्वाद  है,  पब्लिक  स्थल  हैं
 जिनमें  हवा  कलार!  के  बच्चे  जाते  हैं।
 द  हाउस  के  मेम्बरो  के  बच्चे  उनमें  जायेंगे,

 एम  एल  एज  के  बच्चे  उत  में  आयेंगे  ।  पूजी-
 पहियों,  मिडिल  बना  के  लोगों  के  बच्चे
 उनमे  जायेंगे  ।  जो  नीचे  वा  तबका  है,  जो

 सबंहारा  तब वत  है  जिस  तबक  के  उत्थान
 के  लिए  हमारी  प्रधान  मंत्री  जो  ने  वी::-सूत्री
 झा थिक'  कार्यक्रम  लागू  किया  है,  उन  वर्ग  के

 बच्चों,  पद दलितों  और  प्रादिवारिःयों  के!  बच्चो,
 मिसेज  के  बच्चों  को  पढ़ाने  के  लिए  क्या  सुविधा
 है  ?  उनके  लिए  म्थनिसिपलिटोश  के  सकल
 हैं,  कार्पोरेशन  के  स्कूल  हैं,  जिला  परिषद
 के  स्कूल  हैं  ल ेविघ्न  उन  स्कूलों  को  क्या  व्यवस्था

 है  ?  सभापति  जी,  मापकों  महाराष्ट्र  की
 जानकारी  होगी  कि  वहां  पर  महाराष्ट्र
 सरकार  ने  नया  आदेश  निकाला  है  कि  प्राइमरो

 स्कूलों  में  एक  क्लास  में  कम  से  कम  60  बच्चे

 होंगे ।  60  शिशुता को  एक  शिक्षक  पाये।  t
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 शिक्षा  का  जो  स्तर  है  वह  ी  मालूम  है  ।
 पिछड़े  थगे,  स्लम  एरियाज  के  बच्चे  पहां  जायेंगें
 पढ़ने  के  लिए  वहा  एक  क्लास  में  60  बच्चे
 होंगे  जबकि  वहा  के  शिक्षक  भी  प्रणाली  ट्रेंड
 नहीं  हैं  ।  उन  स्लो  में  तो  एक  कलार  में
 60  बच्चे  रहेंगे  जब  चि  कान्वेंट  में एक  क्लास

 में  i0-20  बच्चे  रहेंगे  कयोंकि'  वह  बडे
 परिवारों  के  बच्चे  हैं,  ज्यादा  पैदा  देह  हैं  1
 उनक  बच्चों  को  सुविधा  के  लिए  बहुत  सारे
 इन्तजाम  हैं  लेकिन  गरीबो  के  बच्चे  जहा  पढ़ते
 हैं  वहा  पर  क्‍या  होगा  ?  इरा  सम्बन्ध  में  कई
 रिपोर्ट,  झाई  &  ि  एक  शिक्षक  के  लिए
 40  बच्चे  अधिक  हैं,  केवल  20  बच्चे  हो  होने
 चाहिए।  बीसी  नेवता है  बि  ro  बच्चे  ही  होगे
 चाहिए  ।  इन  रिपोर्टों  के  बावजूद  महाराष्ट्र
 में  ऐसा  स्वदेश  निगला  है  बि  ण्य  कलार  में
 बम  से  करे  60  बच्चे  होने  चाहिए  1  तो
 इस  प्रवर  बा  जो  विरोधाभास  है  उस  पर
 हमे  विचार  बरना  चाहिए  ।  इसमे  क्लास

 इगउटलुबा  ह. ४६  प्रश्न  पैदा  होता  है।  यहा  पर

 जॉइन  लाग  बैठते  हैं  चाहे  बीसी  भी  दल  के  हां,
 वीसी  स्तर  के  हो  "का  क्लास  बदलना  है  q
 बंप्टेलिस्टिबः  सोयाइटो  में  क्लास  झ्गाउटलुक
 बदलता  है,  प्जीवादी  व्यवस्था  में  बचाव
 बदलता  है  ।  हम  पार्लियामेन्ट  मे  जाते  है,  मिनिस्ट्री
 में  प्रमुख  हैंतो  क्लास  दहलना  है।  कभी  अभी
 फैशन  के  लिए  समाजवाद  को  बाद  करत  हैं  ।
 झाग  सारे  राष्ट्र  मे बोस-सूत्री  अधिक  कार्य कम
 की  बातें  बही  जा  रही  हैं,  यदि  पनवा  इम्पलो-
 मेटे शन  करना  है  तो  सब  से  पहले  हमारे
 देश:  में  जो  पब्लिक  स्कूल  हैं,  जो  गान्वेन्ट्स  हैं
 चाहे  हिन्दू,  मुस्लिम  वा  क्रिश्चियन  बान्वेन्ट्स
 हों  उनको  बन्द  १  रना  होगा  ।  छापने  ६1:18
 पडिझकः  स्कूलों  में  हवा  बच्चे  पर  दो  सौ  रुपये

 देने  होते  हैं  ।  वे  लोग  झपने  एक  बच्चे  पर

 दो  सो  रुपये  खच  १२  सकते  हैं  लेकिन  राज

 हमारे  देश  की  जो  हालत  है,  80  प्रतिशत  लोग

 थानों  में  रहते  हैं  वहा  को  ह्वाखत  क्या  है  ?

 राज  भी  यवतमाल  जिले  में  शौर  मध्य  प्रदेश

 है ९०९): ४०  10,  978  Childeen:  ap  ह... ३

 शौर  महारष्ट्र  के  कई  इलाकों  में  अमीवा

 मजदूरो'  को  4-6  भागे  मजदूरों  देते  हैं  ।

 राज  जब  कि  मिनिमल  बेशेब  का  कसू
 सारे  देश  में  लागू  है,  फिर  थो  ह...  प्रदेश  में
 ऐसे  बहुत  से  इलाके  हैं,  उत्तर  प्रदेश  में  कई
 इलाके  हैं,  महाराष्ट्र  में  कई  जगहें  ऐसी  हैं---
 जो  खलिहानों  में  कार  करते  हैं  उनको  बज हुरी
 के  रूप  में  केवल  6  जाने  मिलने  हैं  ौर  सब
 मिलाकर  उनको  होडल  ऋामदतों  30  रुपये

 माहवार  से  अधिक  नहीं  मिलती  है  ।  प्रद
 तप  बिलाइये-ब्  व्यक्त  दो  ी  रुपये

 मा हु बार  को  फोर  बाने  स्कूल  में  झरने  बच्चे
 को  कैसे  डलेगा  |

 यट  सकल्प  22  अ्रयरए,  1974  को
 पेश  किया  गया  था,  उस  पर  आज  बेते
 हो  रहो  है  7  इसका  मक्सद  बद  है--नत
 श्मा  इनको  वो  लाइन  को  पढे  बार

 बतलाया  था--दोनों  वर्ग  क॑  जो  बच्चे  है---
 गरोबओो  थे  बच्चे  जौर  अमीरों  के  बच्चे  था

 इन  मे  भो  नोचे  र  7  क॑  जो  बच्चे  हैं  उन  सब  फ़ो
 समान  सुविधा  देकर  बता  समान  ग्न्य
 से  विकास  बरना  चाहते  हैं--मैं  सामना

 हु  57  बाद  में  कोई  भा  विरोध  नही  करेगा,

 इस  दुष्टि  से  यह  बढ़ा  प्यारा  साहव  है,
 लेकिन  इस  पर  कमल  हो  ऋहिंव  1  यहां
 1 अ  लोग  हो  इच्छा  ब्रश  क'  रहे  हैं

 और  दम  भो  यहाँ  इच्छा  प्रकट  कर  रहे  हैं  +

 एम  सवाल  को  अस्ताना  के  जो  अभ् रा खिरी

 शब्द  है---वे  बिल्कुल  साफ  हैं--सेब  के  साथ

 ग्थझ्ाजिक  न्याय  स्थापित  बरतने  के  लिए

 पैरों  ऋष् मानता  को  खत्म  करने  के  लिये

 रा  प्रस्ताव  को  हमने  पेश  किया  है  Y  इस

 प्रस्ताव  पर  यदि  खनन  करना  है  भोर

 जब  ह्म  बीए  सूजो  कार्य कर  को  बात  कर  रहे

 हैं  तो  ह्य  से  पहला  दाम  बढ  होना  चाहिये

 ि  ्य  देश  के  सारे  पारीक  सकूल्स---हिंन्दू
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 eben,  -मुफ़लिस  पराम्तेग्ट्स,  किश्थियन
 *,  सब  बन्द  होने  चाहिये  |  हमारे

 स्याम  बच्चे  धा  रामान  स्तर  के  सकल  में
 पढ़ने  दें  न-भियसे  राख  लग  विराम  समान
 रूप से  हो।  अट्टी  हाउस में  बैठने  वाले  दीप,
 हमारे  शिक्षा  मंदों  जी,  सारो  कैबिनेट  के
 बंदियों  के  बच्चे--पे  रण  पब्लिक  स्कूलों
 जे  जाते  होंगे--चाहे  पोजीशन  के  लोग  हों
 था  पार्टी-इन-पावर  के  लोग  हों--तब  के  बच्चे

 इन  काम्देन्‍्ट्र  भें  जाते  हैं,  छशिसी  का  बच्चा

 सुनिश्चिपलिटी  या  जिला  परिषद्‌  के  स्कूलों
 मे  महीं  दाता  होगा---इस  पर  पाबन्दी  सुगनी

 आये,  वरना  जो  बातें  यहीं  पर  हो  रहो  हैं,
 ये  सिर्फ  बाते  ही  रह  जायेंगी  ।  मैं  इगपवेः  इस
 प्रस्ताव  का  हृदय  से रामधन  य्प्ग्ता  हूं,
 लेकिन  इम्पलीमेन्टेघडन  होना  चाहिये  t

 यहां  एक  विद्वान  माननीय  सदस्य  नि
 कहा  कि  भीख  मांगना  जुर्म  है  तो  एक  दूसरे
 माननीय  सदस्य  कहते  हैं  कि  भील  देना  भी

 गुनाह  है--मैं  उनसे  पूछता  हूं-जिया  किसी
 को  शौक  है  कि  भीख  मार्ग  ?  बह  क्‍यों  भीख
 भागता  है--क्या  आप  ने  कभी  इस  पर  विचार
 किया  है।  रेलवे  ने;  प्लेटफार्म  पर,  बस  स्टैण्ड
 थर,  रास्ते  में,  कवाट  प्लेस  में  जो  बच्चे  भीख
 आंग सते  हैं--वें  शौक  से  भीख  नहीं  मांगते  tv
 एक  माता  अपने  बिलखते  हुए  बच्चे  को
 गोद  में  लेकर  भीख  मांगती  है---क्या  भीख
 मांगने  में  उसकी  खुशी  होती  है---  परिस्थिति
 उसको  भीख  मांगने  के  लिये  मजबूर  करती  है  1
 इसका  क्‍या  कारण  है,  सब  से  पहले  हमें  उस  को

 हूर  करता  चाहिये,  तब  कानून  की  बात
 सोचिये गा  ।  यह  तो  यह  बात  हुई--हमारे
 यहां  मराठी  में  एक  कहावत  है  -

 “जाय  लाला  देश  ना,  मणि  बाप
 भीख  मांगू  देय  ना  Vv

 मां  काने  को  बेटी  नहीं  देती  भौर  बाप
 भीख  अपने  नहीं  देता  ।  हमारे  देश  की

 है"...  LS—t.

 wed  व्यवस्था  खाना  नहीं  देती  शौर  सरकार
 कहती  हैं  कि  पीक  नहीं  मांगने  देगे  ।  रेलवे
 प्लेटफार्म  पर  पुलिस  कौर  रैले  कर्मचारी
 उस  ४  पीछे  दोहते  हैं,  रास्ते  में  पुलिस  स
 करनी  है,  उप  के  बावजूद  भी  शिक्षा  मंत्री  जी
 असर  पनी  परी  ट  में  किसी  को  भीख  देने
 के  लिप  हाथ  डालते  है  तो  कहा  जाता  है  कि
 बह  भो  गुनाह  है,  जुर्म  है  -  कई  जगहों  पर
 ऐसे  कानून  लागू  करने  की  कोशिश  भी  गई  है,
 महाराष्ट्र  में  भी  ऐसा  कानून  लाने  का  प्यास
 किया  गया  है,  लेकिन  यह  इन-हयूमन  है,
 अ्रमानुषिक  है।  वह  क्‍यों  भीख  मांगता  है--
 इस  तरफ़  आपको  देखना  चाहिये  t  बुनियादी
 बातों  को  देख  कर  ही  हमें  किसी  बात  का
 निश्चय  करना  चाहिये,  बरना  ये  सारी  बातें,
 बातें  ही  रह  जायेंगी  1  इस  देश  में  भाषण
 देने  वाले  गंगस्ट्ज  बहुत  पैदा  हो  गये  हैं---
 भाप  इस  तरह  से  देखिए--इस  हाउस  में
 जितने  लोग  बैठ  हैं  उन  में  से  किन-किन  के
 बल्ले  पब्लिक  स्कूलों  में  जाते  हैं  शौर  किन  किन
 के  सामान्य  स्कूलों  में  जाते  हैं--इससे  ही
 सब  बातें  स्पष्ट  हो  जायेंगी  t

 को  dito  ato  नायक  (किनारा)  :

 सभापति  महोदय,  मैं  पब्लिक  स्कूल  का

 प्रोडक्ट  नहीं  हूं  लेकिन  फिर  भी  घोटे  साहब  ते

 जो  कहा  है  कि  हमारे  देश  मे  जो  पब्लिक

 स्कूल  हैं,  उनको  बन्द  कर  देना  चाहिए,  इसको
 मानने  के  लिए  मैं  तैयार  तहीं  हूं  ।  पब्लिक

 स्कूल  का  प्रोडक्ट  मैं  नहीं  हूं,  तो  भी  इसका

 समर्थन  करने  के  लिए  मैं  झशबत  हूं  क्योंकि

 मुझे  तो  जिन्दगी  मे  यह  गुड  फोर जूम,  या  जो

 कुछ  की  श्री  राम  सहाय  जी  पांडे  कहें,  सोभाग्य

 नहीं  मिला  कि  मैं  पब्लिक  स्‍कूल  में  पढता,

 मगर  मैं  सुनता  हूं  कि  पब्लिक  स्कूल  में  जो

 पढ़ाते  हैं,  वहां  के  शिक्षक  बरच्छा  पढ़ाते  हैं

 झौर  यहां  शिक्षण  की  जो  प्रथा  है,  बहू

 बहुत  अच्छी  तरह  से  चल  रही  ।  इस  लिए

 अगर  कोई  गरीब  खानदान  में  पैदा  हुआ  हो

 लेकिन  फिर  भी  वह  लड़का  होशियार  है
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 शौर  टेलेंटेड  है,  तो  उसको  पब्लिक  स्कूल  में
 डाल  कर  पढ़ाया  जा  सकता  है।  हमारे देश  के

 नेता,  हमारे  देश  के  बे  बड़े  अख़्तर  कौर

 यहा  तक  कि  हमारे  देश  के  मेम्बर  साफ
 पार्लियामेट  कौर  हमारे  विद्या  मंत्री  जी,
 जो  बैठ  हैं  शरीर  दूसरे  झन्छे  अच्छे  मती  कगर

 यहा  से  झा  जाए,  तो  इसके  देश  का  नुकसान
 तो  कुछ  नहीं  होगा  ।  इसलिए  मैं  कहता  हू
 कि  उसके  लिए  कोई  सलेक्शन  सिस्टम  भाप  रखें
 से  कौर  'ब्लेंड  को  झाइडेंटोकाई  कर  दीजिए  1

 शो  जामवन्त  खोदें  भाई एएस  में
 सभी  पब्लिक  शक्लो  के  बच्चे  थ्  रहे  हैं  ।

 हरी  बो०  थो०  गायक  छ  वर्ष  का  बच्चा
 तो  आईएएस  मे  नही  जाएगा  |  झाई०  क्यू
 टेस्ट  होगा  t  क्वालिफाइड  साइकिलिस्ट  द्वारा
 इंटलीजेंस  कोसें  का  टेस्ट  होगा  उसर
 बाद  ही  व  लड़ते  जाते  है।  उसके  घर  वाले
 मेम्बर  श्राफ  पार्लियामेंट  नही  रहते  हैं  न  बड़े
 खान दानो  के  लोग  ही  रहते  हैं।  गरीब  खानदान
 मे  पैदा  होने  वाले  बच्चे  भी  उसम  ा  सकते  हैं।
 हम  भी  दा,  तीन  जनरशन्स  पहले  बहुत  "रोब
 ये।  हब  भी  देहात  से  जाते  थ ेमगर  बाद  में
 कई  लोगो  ने  बहुत  मेहनत  से  पढ़ा  और
 जिन्दगी  से  आगे  बड़े  ।  इसलिए  समाजवादी

 शबाबो  मे  भी  ऐसा  करने  की  जरूरत  होती  है  1
 SHRI  JAMBOWANT  DHATE  (Nag-

 pur);  It  38  the  essence  of  a  capitals-
 tic  society.

 SHRI  8  V.  NAIK  I  do  not  believe
 that  a  socialist  society  ig  an  incompe-
 tent  socety.

 जो  यह  कहते  हैं  कि  समाज  में  व्यक्ति

 हो  भोर  बरच्छा  समाज  हो  तो  पर सूद  Urs

 एक्सीलेंस  के  लिए  कोशिश  होनी  चाहिए  ।
 झगर  कम्पोड़ोटिय  सोसाइटी  न  हो,  तो
 सोशलिस्ट  स्लोसाइटी  नहीं  छल  सकती  ।
 बाप  ईस्ट  जर्मनी  को  देखिए  रात  को  देखिए
 कौर  यहां  के  एथलीट्स  को  देखिये  ।

 AUGUS?  10,  4978  Children  (MB)  =  ag

 What  is  their  pursuit?  It  is  the  pur-
 auit  of  excellence.  If  4  the  ह"...
 of  their  dity  in  physical  parfeenm-
 ance.

 कम्पीटीशन  करने  के  लिए  कुछ  7  कुछ  होना
 चाहिए  {

 Kindly  understand  communism  ap
 Marx  has  understood  it.  For  Heaven’a
 sake,  don’t  misinterpret  Marx.

 MR  CHAIRMAN:  7  think  it  is  bet-
 ter  that  you  continue  in  English.

 wit  थी०  थो०  सायक  मुझ  वोट  भी

 चाहिए,  इसलिए  मैं  हिन्दी  मे  बोल  रहा  हु  ।

 (व्यवधान)  मैं  इस  पालिसी
 के  बारे  मे  विद्या  मत्ती  जी  से  पूछना  चाहता  हू  ।

 पहला  नम्बर  हो  गया  नेशनल  पालिसी  आन

 पापुलेशन  |  वह  रेलेबेग्ट  था  |  उसको  हम
 मानने  के  लिए  तैयार  थे  ।  बबेदसन  साफ  चि
 झावर  जोक  था,  टाइ सलो  था  उस  के  बाद

 इंटरनेशनल  बोसा  इयर  में  मती  महोदय
 नेशनल  पालिसी  झान  बोसा  पर  रेन्योल्पूशन
 लाए  ।  वह  भी  द्ाग्डरस्टेंडबिल  था  क्योंकि
 वीमेन  वे  वोटिंग  वर्ग  रह  वर्ग रह  की  बात  थी  ।

 वह  भी  रेलेबेन्ट  था  ।

 कब  यह  टिल्डन  के  बारे  में  बाप  नेशनल
 पालिसी  लाए  हैं  ।  इसमे  कुछ  पॉलिटिकल
 कैच  वाली  बात  तो  नही  है  ?

 They  are  below  the  voting  age,  Le
 upto  14  years  of  age

 36  59  hrs.

 (Shri  C  M  Stephen  in  the  Chair).

 पेरे स्टर  गड़बड़ी  के  लिए  भी  अगर  प्राय  इसको
 लाए  तो  मैं  पूछता  चाहता  g  कि  किस

 तरह  से  प्राय  बाइस  करेगें  क्योंकि  इस्टिगिजुखन
 प्वाइंटस  को लेकर  जब  हम  श्वा  करेगें  तो
 उस  बकता  भाप  कहेंगे  कि  यह  स्टेट  लेबिल
 पर  इम्पलीमेंटेशन  के  लिए  जाएगा
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 “This  is  in  the  Thirg  List,  that  is,  in
 ‘the  State  List.  It  is  not  in  the  Cen-
 “tral  List,  oahu

 इस  के  लिए  मैं  पूछना  चाहता  हूं  कि  नैंग नल
 पारित  फ़ार  चिल्ड्रन  जो  है  जो  कि  मिनिस्ट्री
 आफ  हेल्‍थ  शौर  सिनिस्ट्रो  शराफ  एजुकेशन
 बालों  की  है  जितने  बारे  में  आपने  आइटम
 नम्बर  चार  में  कहा  है  —

 “will  be  drawn  consistent  with  the
 savailability  of  resources.”  Sir,  it  fs
 my  humble  submissio,  that  nothing
 in  any  Government  can  be  done  with-
 out  resources.  It  is  the  responsibility
 of  any  planner,  educationist,  Minister

 ~or  administrator  to  plan  how  to  iden~
 tify  the  priorities.
 जय  hrs.

 इसको  देखते  हुए  आपने  i5  प्वाइंट
 नेशनल  पालिसी  निकाली  है  लेकिन  हमारे
 कांस्टीट्यूशनल  में  डाइरेक्टिव  प्रिसीपल  में
 जो  कम्पलसरी  एजुकेशन  के  बारे  में  प्रा टिकल

 है  वह  अभी  तक  एक  ड्रीम  बन  कर,  एक  स्वप्न
 बन  कर  रहा  है।  आपने  जो  is  प्वाइंट
 का  नेशनल  प्रोग्राम  बनाया  है  और  नेशनल
 पालिसी  बनायी  है,  उसा  द्वारा  कम  से  कम
 शाप  सारे  देश  के  स्कूलों  में  पढने  वाले  बच्चे-

 “बच्चियों  को,  चाहे  के  अमीर  के  हों,  चाहे  गरीब
 के  हों,  चाहे  मध्यम  वर्ग  के  हों,  सार्वत्रिक  या

 सामूहिक  रूप  से,  यूनिफार्म लो  शिक्षा  दें  1
 जो  कोई  भी  हिन्दुस्तान  में  पढने  बाला  हो,
 उसको  यह  शिक्षा  दे  सकते  हैं  ।

 मंत्री  महोदय,  मैं  मापकों  फिर  एक  बार

 पढ  कर  सुनाना  चाहता  हूं

 ‘landmarking  o8  the  socialist
 progress”.

 इतना  कर  दीजिए  |

 Give  us  one  uniform  and  one  dress.
 It  would  not  cost  very  much.  It

 would  not  be  outside  the  purview  of

 your  administrative  or  fiscal  compe-
 tence.  Let  all  of  our  children  in  the
 school~going  children  lock  alike,  at
 least  till  they  go  out  of  the  adolescent
 stage.

 अ्रध्यक्ष  महोदय  मुझे  शर  भी  कुछ  कहना
 था।  हमारे  दोस्तों  ने  भी  इस  पर  काफी

 कुछ  कहा  है।  पब्लिक  स्कूल्स  के  बारे  में  जो
 धोती  साहब  ने  कहा  है,  उससे  में  बिल्कुल
 सहमत  हूं  ।

 Very  recently  I  hag  an  opportunity  of
 addressing  the  children  of  the  age
 group  5  to  10.

 अध्यक्ष  महोदय,  मैं  जब  स्कूल  में  पढ़ता
 था,  जब  आप  लोग  पढ़ते  थे,  उस  समय
 मैं  भी  पढता  था,  आज  से  करोड़  20-25
 साल  पहले  जब  मैं  स्कूल  में  पढता  था,  उस  समय

 हमा रे  देश  में  जो  स्कूल  चल  रहे  थे,  उन  के
 विद्याथियों  में,  बालक-बालिकाप्ों  में  शर
 राज  के  स्कूलों  में  शरीर  विद्यार्थियों  में  बड़ा
 भारी  भ्रन्तर  है  ।

 There  is  an  ocean  of  difference.  I
 am  not  going  to  believe  in  the  cock
 and  bull  story  that  there  is  no  pro-
 gress.  There  is  progress.  The  younger
 children  today  are  smarter.  They
 have  less  mucus  in  the  nostrils.  The
 essential  point  is  that  there  is  pro-
 gress.  We  cannot  deny  that.

 SHRI  SOMNATH  CHATTERJEE:
 In  which  direction?

 SHRI  B.  द्  NAIK:  It  can  only  be
 in  the  positive  direction,  unless  of
 course  his  mind  moves  in  the  nega-
 tive  qirection.  So,  there  js  progress
 in  education.  But,  so  far  as  sports  is
 concerned,  there  is  a  very  very  great
 decline  in  the  interest  of  the  students,
 which  we  have  to  investigate.  There-
 fore,  kindly  take  over  all  the  munici-
 pal  schools  and  hand  then  over  in
 the  State  Government  as  the  biggest
 employer  in  the  educational  field.
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 {Shri  V.  K.  Naik).
 ‘There  is  no’  meaning  in.  having  pri-
 vately  rum.  schools,  since  90  to  95
 per  cent  of  their  budgets  are  coming
 from  the  State  coffers,  I  go  not
 understand  particularly  the  Govern-
 ment  of  India  expressing  its  helpless-
 ness  time  and  again  in  regard  to  the
 immplementation  of  the  education
 Policy.  The  national  policy  on  child-
 ren  has  the  backing  of  all,  but  kindly
 give  us  uniforms.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  (Giridih):  It  is  said  that
 of  all  the  types  of  capital  in  a  country,
 the  most  valuable  isthe  human  capital.
 Im  lidia,  unfortunately,  in  this  present
 phase  of  population  explosion,  the
 population,  the  pyramid  is  widen-
 ing  much  faster  at  the  base.  in
 the  zero  to  4/20  age  group  than  at  the
 top,  and  whatever  efforts  we  may
 make  to  give  equality  of  opportunity
 to  the  people,  because  of  law's  delays,
 because  of  delays  in  implementation,
 because  of  experimentation,  many  of
 our  honest  ang  honourable  intentions
 become  out  of  date  before  they  get
 off  the  ground.

 The  failure  to  orchestrate  a  uniform
 policy  of  economic  growth  resulted
 in  regional  variations.  Similarly,  un-
 less  you  orchestrate  a  uniform  policy
 for  children  all  over  India,  this
 variation  will  become  sharper  and
 sharper  as  the  years  roll  by,  and  for
 that  I  see  no  way  out  except  bringing
 this  subject  into  the  Concurrent  List.

 It  is  q  large  task.  From  pre-natal
 to  post-natal,  the  education  of  child-
 ren  up  to  the  age  of  “4,  their  nutri-
 tion,  their  physical  build-up,  the  as-
 sessment  of  their  intelligence  quo-
 tient,  all]  these  have  to  go  hend  in
 hand.  We  must  have  a  system  of
 scouting  for  talent.  India  ig  popu-
 lateg  by  exceptionally  talenteg  peo-
 ple.  Many  other  countries  are  afraid
 of  our  talents.  Out  of  poverty,
 through  discipline,  we  reached  cer-
 tain  peaks  in  pure  and  abstract  think-
 ing  and  philosophy  and  certain  prac-

 -  floes:  -  Unfortunately,  although  we  are
 inheriters  of  that  tradition,  we  are

 would  have

 in  the  humanities  and  in  the  leader-_
 ship  of  the  country

 But,  Sir,  shadow  has  fallen-  between
 that  dream  and  the  present.  reality.
 The  children  in  the  villages  are  not
 getting  their  due.  Children  in  the
 towns  are  subjected  to  environment.
 pollution,  to  sound  pollution.  As  a
 result  of  working  of  the  loudspeakers
 for  24  years,  their  mind  ig  getting
 disarrayed;  they  become  incapable  of
 abstract  thinking,  and  to  make  mat~
 ters  worse,  our  films,  songs  and  pos-
 ters  give  them  a  sort  of  compulsory
 education  in  sex.  What  are  the  hit
 songs?

 मैं  ने  पीता  सीख  लिया,  दांव  लगा  ले,
 प्यार  किया  तो  डरना  कया,  मैं  आवारा  हूं  t

 These  are  hit  songs.  The  censor  is:
 sitting  quietly  on  them  as  an  on
 looker.  We  are  helpless  or  disinterest-
 ed  spectators.  The  chickens  are  com-
 ing  home  to  roost  in  the  form  of:
 higher  rate  of  crime  in  juvenile  deli-
 nquency.  Now  we  are  thinking  not:
 of  the  preventive  aspect  but  of  hos-.
 tels,  institutions  and  reformatories.
 What  happens  in  reformatories?  They
 get  crime  Post-Graduation  degrees  in
 reformatories  and  in  most  of  these
 institutions.  Every  institution  is  the
 Jengthened  shadow  of  an  individual
 incharge,  be  it  a  school  or  be  it  a
 hostel  or  be  it  an  institution.

 We  are  now  sitting  in  the  shadow
 of  the  Indian  debacie  in  the  world
 olympics.  That  is  not  a  feature  im
 the  cape  of  the  Ministry  of  Education
 and  Social  Welfare.  If  we  had  taken
 boys  of  10-12  yeara  of  age  with  a
 certein  height  from  Nagelend,  we

 inly  trained  them  in-
 to  fast  cricket  bollers.  thet  ‘the  world



 30L  National  Policy  for  SRAVANA  19,  2898  (SAKA)  Children  Uap
 ,
 thas  created.  But  are  we  doing  that?
 "We  are  not  going  that  way.  The  diffi-
 ‘culty  ig  that  our  planning  is  macro-
 ‘@conomic  ang  sophisticated.  It  passes
 the  villages  by,  our  education  policy
 passes  the  villages  by,  and  what  is
 happening  to  our  total  planning  is
 also  regected  in  planning  §  in  edu-
 cation  amd  a  particular  in  our
 ‘implementation  of  policy  of  the
 children.  What  is  the  care  that  we
 take  of  our  children.  In  America,
 the  children  have  gone  to  the  other
 extreme.  The  children  are  the  mas-
 ters  of  the  households.  Here,  they
 hardiy  exist.  If  they  exist,  they  have
 a  peripheral  existence  in  the  home.  I
 am  speaking  of  the  average  family.
 ‘We  have  to  strike  a  mean.  That  is  one
 extreme  and  ours  is  another  extreme.
 There  should  be  a  uniform  outlook.  I
 entirely  agree  with  Mr.  Naik,  that  is
 ‘the  least  we  coulg  do.  Otherwise,  in  a
 school,  a  son  of  a  rich  man  going
 with  8  terycot  bushshirt  and  pant
 creates  a  lot  of  discontent  among  the
 other  children.  That  must  be  avoided.

 Secondly,  we  have  suggested  equa-
 lity  of  opportunity.  It  is  an  essen-
 tial  element  of  socialism  which  we
 want  to  implement.  Mr.  J.  B.  S.
 Haldane,  the  famous  Physiologist  has
 said,

 “An  equality  of  opportunity  over
 a  period  will  bring  down  an  in-
 herent  inequality  of  man  as  regards
 their  aptitude,  talent.”

 But  equality  of  opportunity  is  a
 must.  We  have  to  provide  it.
 Rs.  3000  crores  is  not  such  a  large
 sum  to  invest  for  our  future.

 I  welcome  this  Resolution  and  sup-
 port  it,  as  far  as  it  goes,  and  I  congra-
 tulate  the  hon.  Minister  for  bringing
 it,

 को  राल  सहाय  पांडे  (राजनंदगांव)
 सभापति  महोदय,  मैं  राष्ट्रीय  बाल  नीति

 सम्बन्धी  इस  प्रस्ताव  का  समर्थन  करता  हूं।
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 मैं  झपने  पूर्व-बातों  से  सहमत  हूं
 कि  अगर  हम  राष्ट्रीय  सम्पत्ति  की  कल्पना
 के  परिप्रेक्ष्य  में  देखें,  तो  सब  से  प्रश् निक
 महत्व  बायें  का  होता  है  यूनाइटिड  नेशनल
 के  चार्टर  में  भी  इस  का  उल्लेख  है  भौर  हमारी
 राष्ट्रीय  बाल  नीति  में  भी  इस  का  उल्लेख
 किया  गया  है।  इस  में  कहा  गया  है  :

 “Equal  opportunities  for  deve-
 lopment  to  all  children  during  the
 period  of  growth  should  be  our  aim,
 for,  this  would  serve  our  larger
 Purpose  of  reducing  inequality  and
 ensuring  social  justice.”

 इम  सम्बन्ध  में  सरकार  की  नीति  के
 सम्बन्ध  में  कहा  गया  है  :

 “It  shall  be  the  policy  of  the
 State  to  provide  adequate  services
 to  children,  both  before  and  after
 birth,  and  through  the  period  of
 growth  ta  ensure  their  full  physical,
 mental  and  social  development.”

 इस  से  यह  सिद्ध  होता  है  कि  हम  ने  भ्र पनी

 राष्ट्रीय  बाल  नीति  का  निर्धारण  करते  हुए
 यह  अनुभव  किया  है  कि  हमारे  राष्ट्र  के
 निर्माण  और  विकास  को  सब  से  पहली  सीढ़ी
 बच्चे  हैं  शौर  इसलिए  हमें  उन  के  विकास,
 स्वास्थ्य  कौर  संस्कारों  को  प्राथमिकता  देगी

 चाहिए

 इस  प्रस्ताव  में  कहा  गया  है  कि  सरकार
 की  नीति  यह  होगी  कि  बच्चों  के  सर्वागीण
 विकास  के  लिए  उन  के  जम्म  से  पहले  शौर

 पश्चात्‌  तथा  उन  के  उभार-प्रोथ-फे  काल
 में  उपयुक्त  सेवायें  उपलब्ध  की  जायें।  हम
 स्वीकार  करते  हैं  फि  हमारा  देश  गरीब

 है  शौर  दुनिया  के  सम्पन्न  देशों  के  से  साधन

 हमारे  पास  नहीं  है।  लेकिन  अगर  वैचारिक
 विपिता  कौर  वैचारिक  दारिद्रद  हमारे
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 [at  राम  सहाय  पड़े]
 जीवन  में  त  हो,  तो  हम  भ्र पने  राष्ट्र  के  उपलब्ध
 साधनों  का  उपयोग  करते  हुए  अपने  बच्चों
 के  विक्रास  तथा  निर्माण  को  प्राथमिकता  दे

 सकते  हैं  1

 हमारे  यहा  1बर्थडे से  4  ष  के  बच्चे
 55  प्रतिशत  हैं  अर  वही  हमारे  राष्ट्र  के

 जीवन  का  आधार,  संबंध  शौर  भविष्य  हैं
 इस  स्थिति  में  कोई  कारण  नहीं है  कि  जितने
 भी  समाप्त  हमारे  पास  हैं,  उन  के  उपयोग

 के  सम्बन्ध  में  हम  अपने  ्य  को  पहला  स्थान
 दें

 इस  बहस  से  ऐसा  लगा  कि  जैसे  शिक्षा

 का  सबसे  प्रतीक  महत्व  है  ।  मेरी  दृष्टि
 में  शिक्षा  से  भ्रष् तिक  महत्व  स्वास्थ्य  का  है  |

 और  इस  लिए  बच्चे  के  जन्म  से  पूर्व  ही  उस  के

 स्वास्थ्य  की  देखा-भाल  आरम्भ  होनी  चाहिए  |

 मदि  प्रसव  की  भ्रवस्‍्था  से  मा  दुबंंल  कौर

 अ्रस्वस्थ  है,  तो  यह  बायोलॉजिकल  कभी

 सम्भव  नही  हो  सकता है  कि  बच्चा  स्वस्थ्य  हो
 इसलिए  बच्चे  के  जन्म  से  पूर्व ही  मा  की

 देख-भाल  होना  प्रावश्यक  है  1  मा  की

 देखभाल  प्रगर  होगी  जैसे  कि  विदेशों  में  होती

 है  तो  उमर  का  परिणाम  बच्चे  के  लिए  बहुत

 ही  हितकर  होगा  ।  मैंने  देखा  है  विदेशों  मे

 उनका  ध्यान  इस  शोर  गया  है  कि  बच्चा

 स्वस्थ  हो  और  वहां  एवरेज  बच्चे  का  जो  वजन

 होता  है  वह  प्राय.  8  पौंड  होता  है।  8  पौंड

 से  बच्चे  प्रायः  वहा  होते हैं।  तो  मा  की

 देखभाल  पहले,  प्रसुति  के  बाद  बच्चे  के  ग्रोथ

 के  समय  जब  बच्चा  चार  या  पांच  वर्ष  का,

 होता  है  तो  उस  की  शिक्षा  का  प्रश्न  भाता  है,
 फिर  वातावरण  का  प्रश्न  भ्राता  है।  बच्चा

 स्वच्छ  और  स्वस्थ  वातावरण  में  रहे  ।

 फिर  सरकार  की  बात  प्रति  है  जो  मां  बाप

 से  शौर  समाज  से  उसको  मिलते  हैं।  फिर

 उस  की  भागे  की  शिक्षा  की  बात  भाती  है,
 उसके  काम  को  बात  जाती  है,  उस  की

 जागरूकता की  बात  भाती है  कौर  अन्ततोगत्वा

 AUGUST  10,  496  Children  (My  308

 राष्ट्रीयता की  बात  बातों  है  ।  or  anne
 शथुणों  के  समस्या  के  रूप  में  किसी  बचे  को
 दर्शन  करना  हो  तो  मैं  समशदा हू हूं  कि  या  तो
 इस  देश  में  गांधी  जी  मे  यह  बोय  किए  थे
 मा  नेहरू  जी  ने  किए  थे  शौर  यही  कारण
 था  कि  सारे  देश  के  बच्चों  मे  उनको  गाजा
 नेहरू  कर  के  सम्बोधित  किया  था  t  दे  बच्चों
 की  शाखों  से  आंखें  मिला  कर  देखते  ने  सौर
 पीड़ित  जी  ते  एक  दफा  कहा  था  कि  किसी
 भरी  देश  के  भविष्य  कौर  बर्तमान को को  देखना

 हो  तो  बच्चो  की  परख  से  भागे  मिला  कर  देखो
 कि  उन  में  कितनी  करुणा  है,  कितने  बुलाने
 हैं,  कितने  उत  मे  संस्कार  है,  कितने  बूथ  हैं.
 कितने  लक्षण  हैं,  कितने  ने  स्वस्थ  हैं।  बह्

 बात  पीड़ित  जी  ने  कही  थी  कौर  बापू  तो
 बच्चों  से  खेलते  थे,  उन  को  परमात्मा  कष्ट
 स्वरूप  समझते  थे  1

 इसका  कास्टीट्येशन  जो  बना  है  इस
 को  देख  कर  मुझे  बहुत  शाति  हुई  और  बढ़ा
 अच्छा  लगा  --

 “The  President  is,  therefore,  pleas-
 ed  to  constitute  a  National  Chikiren's
 Board  consisting  of  the  folowing  mem.
 bers

 Q)  Prime  Minister—President,
 (2)  Ministey  of  Education  and

 Social  Welfare—Working  Chairman.

 (3)  Minister  of  Health  ang  Fami-
 jy  Planning—Member  uel?

 मुझे  यह  देख  कर  सतोष  हुमा  कि  जिस  श्रेणी
 के  सुधार  श्रे  बापू  भर  नेहरू  उसी  की  सूती-
 धारिणी  श्रीमती  इधर  भाथी  ने  यह  दायित्व
 स्वीकार  किया  है  कि  वे  इस  की  प्रध्यक्ष  हों  ।
 ये  मां  भी  हैं  कौर  प्रधान  मंत्री  भी  हैं  ।  बच्चों
 के  प्रति  क्‍या  ममत्व  जोश  क्‍या  कल्पना  एक
 मां  कर  सकती  हैं  में  समझता  हूं  कि  उत  से
 झप्पी  धौर  कौन  जानता  है  जो  अपनी  कोथ
 से  य्स्न  को  पैदा  करती  &  स्तनों  से  बज्मे.
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 का  पोषण  करती  हैं  औैर  फिर  उस  को  संस्कार

 देती  हैं,  गोदी  में  उस  को  खुला  कर  चैम्दा
 भाभा  के  बीत  गाती  हैं।  फिर  झगर  उस  का
 अच्चा  निर्जन  ौर  निर्धन  होता  है,  विपक्षी

 होता  है,  वातावरण  से  दूर  होता  है,  शिक्षा  भी

 नहीं  प्राप्त  कर  सकता  है,  समाज  से  तिरस्कृत,
 जाति  से  तिरस्कृत  धन  और  साधन  से  वंचित

 होता  है  तो  वहू  हौसला  कहा  से  लाएगा,  शौर
 क्या  वह  भविष्य  की  कल्पना  बटोरेगा  ?
 कैसे  यह  राष्ट्र  की  सेवा  करेगा  जब  अपनी

 ही  सेवा  करने  मे  विपन्न  शौर  भ्र किचन  है  ।

 मैं  स्त्री  जी  को  बधाई  देना  चाहता  हूं
 कि  झन्ततोगस्वा  उन  का  ध्यान  और  उन  की

 मिनिस्ट्री  का  ध्यान  कच्छों  की  तरफ  गया  कौर

 उन्होंने  कोई  ऐसा  प्वाइट  इस  में  छोडा  नही

 “The  children  shall  be  covered
 by  a  comprehenmve  health  prog-
 ramme.”

 हेल्‍थ,  शिक्षा,  सरकार,  राष्ट्रीयता  सारी
 चीजें  भाप  ने  रखी  हैं।  लेकिन  भाप  ने  एक

 जगह  रखा  है  कि  -

 “The  State  shal]  take  steps  to
 provide  free  and  compulsory  edu~
 cation  for  all  children  upto  the
 age  of  34.7

 we  स्टेट  की  बात  जहां  है  वहा  मुझे  थोडी

 सी  परेशानी  होती  है  कौर  सदेह  होता  है  ।

 शाप  एक  ऐसा  फेज्ड  प्रोग्राम  बनाइए,  प्लानिंग

 कमीशन  के  मंत्री  जी  कभी  यहा  बैठ  हुए  थे,

 मालूम  नही  कहां  शस  गए,  प्लान  कमीशन

 से  योजना  बनवाइए,  उसके  कार्यान्वयन  के  लिए
 जड  प्रोग्राम  बनाइए  कौर  सुब्रद्माष्यम्‌  साइब
 से  पैसा  कीजिए।  यह  धाप  का  डाक्यूमेंट
 कही  ऐसा  न  हो  कि  ऐसा  का  ऐसा  ही  रह
 आग  ।  बच्चे  जब  पढेंगे  भौर  देखें  कि  यह

 सुविधाएं  उन  को  नहीं  प्राप्त  हुई  हैं  तो इसको
 तमाम  आपस  रे शिखि टी  शाप  पर  शायद  होगी  ।

 इसलिए  बाप  अमनी  सुरक्षा  के लिए  जो  ड्राप'
 की  कल्पना  है  उस  को  भ्रम ली  जामा  पहनाने
 के  लिए  इस  को  फेज्ड  प्रोग्राम  दीजिए  और
 इस  की  एकाउटबिल्िटी  थूल  मलियामेट  सेंटर
 में  रखिए  क्यो  कि  सेंटर  भ्रमर  स्पॉ सर  क  करेगा
 इस  नीति  को  तो  स्टेंट  को  भाप  डायरेक्टरी
 दे  सकेंगे।  उन  को  आप  पैसा  दीजिए,  डायरेक्टरी

 दीजिए  और  इम्प्लीमेटशन  देखिए  ।  इस  का
 तब  बाप  अपने  हाथ  मे  रखिए  t  यूनाइटेड
 नेशस  वे  चार्टर  से  ले  कर  यहा  तक  जो  भाप  की
 कल्पना  है  वह  बहुत  ही  श्लाघनीय  है,  बहुत
 ही  प्रशसनीय  है  t  वह  बच्चों  के  हित  में  है,
 राष्ट्र  के  हित  में  है  लेकिन  त  मे  इस  का
 इम्प्लीसेटेशन  होना  चाहिए  ताकि  ऐसा  न

 था।

 जसा  कि  गाही.  गया  है,  हम  बहुत  सारी
 बातें  करते  हैं।  एक  तरफ  हेमा  रे  यहां
 आन्दोलन  चल  रहा  है  पति  बच्चे  पेदा  ने  हों
 लेकिन  जो  बच्चे  पैदा  हो  गए  हैं  उनके  लिए
 आप  नही  बह  समाते  हैं  कि  हम  उनकी  देख-
 भाल  नही  करेगे  यह  ठोक  है  कि  जनसंख्या
 की  गति  रुकनी  चाहिए  लेकिन  जो  बच्चे
 पैदा  हो  गए  हैं  उनको  देखभाल  उनकी  शिक्षा
 और  स्वास्थ्य  का  प्रबन्ध,  उनको  अच्छा
 नागरिक  बनाने,  उनको  जवानी-पात  से  ऊपर
 उठाने  की  आवश्यकता  है  |  इसके  लिए  आप
 फेड  प्रोग्राम  बनाकर  स्टेट्स  को  डाय  रेक्टिव

 दीजिए  भोर  पैसा  सुव्रहरूण्यम  जो  से  लीजिए
 तथा  प्लानिंग  कमीशन  से  लीजिए  ।  आपका
 जो  सकता  है  उसमे  आप  कामयाब  हों,  इस
 आशा  के  साथ  मैं  भ्रापको  धन्यवाद  देना  हू  t

 MR.  CHAIRMAN:  {f[  have  before
 me  a  list  of  six  speakers,  The  hon.
 Minster  was  to  be  called  at  5.30  p.m.
 but,  in  order  to  accommodate  the  hon.
 Members,  ne  will  now  be  called  at
 6  O'clock  just  to  begin,

 I  now  request  the  hon.  Members  to
 keep  to  the  time.  The  maximum
 time  allowed  is  5  munutes.

 _  Now,  Mr.  Ram  Gopal  Reddy,
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 सोलन>  फ्ल  पैशन  त्ड्ढो  (निजारप्भोद  )
 सभापति  जी,  यह  जो  कट्टा  जा  द क  है  ॥:
 हम  बैद  होते  के  बाद  उनको  चिना  शुरू
 ही  यानी  है,  में  समझता  हूं  झर  4  में  व  बचा
 जब  मां  के  पेट  में  रहता  है  उसी  सन्ध  से
 उसकी  शिक्षा  शुरू  हो  जाती  है।  भ्रभिमस्यु
 में  अपनी  भ  के  पेट  से  बहुत  सोख  लिया  था-

 यह  जो  बहाना  हैं  वह  बिल्कुल  सही
 है।  इसलिए

 बच्चा  पैदा  होने  से  पहले  हमें  मां  को  देश-भाल
 न्क्व्रनी  चाहिए।  पहले  एक  स्कोर  थी  कि
 भीगी  माताओं  को  अंडा,  दूध,  मछली-हुर
 तरह  की  चीजें  खिलाई  जाये  लेकि  लाइलमी
 की  वजह  से  यह  औरतें  यह  सारी  खोजें  झपने

 हस्बैंड  को  खिला  देती  थीं  ।  वहू  स्कोर  शायद

 व  छोड  दी  गई  है  मैं  चाहता  हू  कि  जो

 गरीब  हामिला  औरतें  हों  उनको  श्ष्छा  खाना

 मिलना  चाहिए  ताकि  ण्य  पैदा  होने  से

 यहुले  ही  मजबूत  बन  सके  ।

 इसी  प्रकार  से  जो  बच्चे  पैदा  होने  हैं
 उनमें  अमीर  भोर  गरीब  की  बात  पैदा  होतो
 हैं,  उनको  लय  तरह  को  लिमा  दो  जाती

 है  उसकी  वजह  से  उनमें  इन्फीरियारिटो
 काम्प्लेक्स  पैदा  होता  है,  उनमें  कराने  को  छोटा

 सहदसुस  करने  को  भावन।  पैदा  हो  जाती  है  ।
 मैं  चाहुता  हु  जो  गरीबों  के  बच्चे  हों  उसके

 लिए  भी  भ्रण्छी  से  अच्छी  शिला  का  इंतजाम
 होना  चाहिए  ।  उनके  मन  में  यह  चीज़  नहीं
 पैदा  होनी  चाहिए  कि  हम  छोटी  खात  के  हैं
 या  छोटे  तबके  के  हैं  ।  बहुत  कम  लोग  इस
 भावना  से  ऊप  र  भा  पाये  हैं  जैसे  Bro  अम्बेदकर,
 सजी वै या  जो  भौर  हमारे  जगजीवन  राम  बाबू
 या  इस  तरह  से  दूसरे  लोग  जो  पोलिटिकल
 कोल्ड  में  हैं।  इसलिए  सरकार  की  तरफ  से
 उनको  ज्यादा  से  ज्यादा  मदद  देने  को  बात

 होनी  चाहिए  ।  यह  कहना  ठीक  नहीं  होगा
 कि  मिशनरी  स्विस  शोर  पब्लिक  स्कूल्स  को

 क्षमा  कर  दिया  जाये  क्योंकि  किलो  महल
 को  बनाते  के  वास्ते,  जो  पहले  से  बना  हुमा

 AUGUST.  ७  1978  Chéldren  (My  1 ॥

 दो  उसको  अबाद  करने  की  wees  ण्  है
 पंण्किका  स्कूल सी सी  ह: अ  चाहिए  लेकि  eee
 स्कूलों  को  श्री  उनको  लेबिल  1...  लागा
 चाहिए  ।  क्या  सरकारी  श्ह्लों  मैं  तनख्वाह
 नहीं दी  जा  रहो  है  मिग वर तों बहुओं  से  जो
 तनख्वाह दी  या  रही  है  उससे  ज्यादा  सरकारों

 स्कूलों  में  तनख्वाह  दी  जा  रही  है  फिर  हम
 उनका  स्टेशन  निरा  हुआ  है  ।  इसलिए  मनकी

 जी  स्कूलों  में  टोरिया  को  श्ण्छे  से  प्रिया  बनायें  ।

 बहुत  सी  राहों  पर  लोगों  को  मियारी  &
 टीचर  की  नौकरी  मिल  जाता  है,  लेकिन
 उन  को  पढ़ना  कौर  लिखना  नहों  जाता  ।
 परसों  ही  मैंने  ख़बर  में  पढ़ा  था  कि  मास्टर
 जी  को  दस्तखत  करना  भी  नहों  आता,
 लेकिन  is  साल  से  टीवी  लये  हुए  थे।  ऐसे
 टोचसे  से  बच्चों  का  भला  नहीं  हो  सकता है  ।

 हम  को  सच  के  लिये,  धारायें  के  लिये  शुरू
 से  ही  इन्तजाम  करना  चाहिये  उन  का  टेस्ट

 होना  चाहिये  शौर  जो  टेस्ट  में  पास  हों  हर
 को  कोचर  रवाना  चाहिये  जो  पाय  न  हों  उस
 को  पुलिस  में  भक्तों  कर  लेना  चाहिये  q

 ft  रामावतार  झाहओं  (पटना)  :
 सभापति  जो  बायें  के  सम्बन्ध  में  राष्ट्रीय
 नौतिक के  संकल्प  पर  हम  इस  समय  बहस
 कर  रहे  हैं।  इसमें  जिन  is  सूबों का  उल्लेख
 &  उन  का  हर  विवेकशील  व्यक्त  समन
 करेगा,  ये  सूज  बिलकुल  सहो  है  लेकिन  प्रश्न

 यह  हैं  कि  इन  सूत्रों  को  मन  में  कैसे  लाया
 जाय  ny  प्रमी  हमारा  देश  ण्श्ञ  प्जोआदो
 व्यवस्था  से  होकर  गुजर  रह  है,  इसलिये
 हमारे  देश  में  एक  किस्म  के  बचे  नहीं  हैं-
 मीरो  के  बच्चे  हैं,  गरीबों  के  ब्ण्भे  हैं  चौर
 गरीबों  में  भो  तरह  तरह  को  श्रेणियाँ।  है,
 हरिजनों  के  बच्चे  हैं  जिन  के  लिये  कोई  भो

 साधन  उपलब्ध  नहीं  है-विरासत  करने  के

 इसी  तरह  से  दूसरे  कमजोर  वर्ग  के  गण्य

 हैं-.लाखों  लाख  बीड़ों  मजदूरों  के  बन्ने  हैँ,
 जो  बचपन  से  ही  काम  करना  शुरू  कर  देते  है
 बीड़ी  बनाना  शुरू  कर  देते  हनन  अन्यों
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 बोड़ो  बनाना  शुरू  कर  देते  हैनन  ब्या
 की  शिक्षा!  बीजा  को  क्या  व्यवस्था  है-नपाई'
 हम  से  ज्यादा  जानते  हैं  |  इम  के  गावा  हमारे
 देश  में  अंबे  बच्चे  है,  विकलांग  बच्चे  हैं-इन
 की  संखया  कम  नहों  है,  कई  लाख  तो  भंते
 ह...  हैं---इस  तरह  के  बच्चों  को  ऊपर  उठाने
 का  सवाल  राज  हमारे  सामने  हैं।  पाण्डे  जी
 में  भ्रमों  ठोक  हो  कहा  था-शिला  तो  क्रावश्यक्त

 है  हो,  लेकिन  सब  से  जरूरी  समाप्त  ह ैउत  को
 स्वस्थ  रखने  का  हापर  ये  स्वस्थ  नहीं  होगें
 सो  उन  के  लिये  कोई  पिलक  स्लम  काम
 ध्ायेधा  और  ते  कोई  साधारण  स्कूल  उक्त  को

 मदद  कर  सकेगा  ।  इस  लिये  बज्मे  पैदा  होने
 के  बाद  स्वस्थ  रहें-इस  का  बन्दोबस्त  आप
 को  सब  से  पहले  करना  है  ।

 अमीरों  के  पास  तो  साधन  है- पे.  झपने
 स्ण्चो  को  शिक्षा  दिया  का  प्रबन्ध  धन  के  बन
 चर  कर  लेते  हैं,  भाप  को  गरीबों  के  बच्चों
 को  तरफ  ध्यान  देता  चाहिये  घोर  ऐसे  निधन

 बनाइये  जिस  से  उन  की  ज्यादा  से  ज्यादा
 मदद  की  आ  सके  ।

 एक  तरह  के  बच्चे  और  हैं-जिन  को

 “मर-कानूनों  बच्चे  कहा  जाता  है  1  शादी
 से  पहले  जो  बच्चे  पैदा  हो  जाते  हैं  राज  उन
 की  क्‍या  स्थिति  है,  उस  भरत  को  स्थिति
 क्या  होतो  है-प्राय  अन्दाज़  लगाइये।  सच
 बात  तो  यह  है  कि  उन  बच्चों  को  हत्या
 करदी  जाती है,  उन  बच्चों को  कोई  अधिकार

 मही  मिलता  उसे  को  जीने  का  अधिकार

 दिलाइये  ।  झगर  इस  तरह  का  काम  झाप

 करेंगे  तो  भाप  के  सकता  का  जो उद्देश्य  है---
 उसमें  जो  शारीरिक,  मानसिक  कौर  सामाजिक

 विकास  की  बात को  गई  है--उस  को  सही
 सायरो  में  पूरा  कर  सकेंगे  ।  इस  तरफ  आप  को

 ध्यान  देना  चाहिये  ।

 जहां  तक  बच्चों  को  स्वस्थ  रखने  का

 ह. | .. ६  है--इस  सम्बन्ध  रें  बाप  कोयला  स्वास्थ्य

 ऋवजालय  को  मिल  कर  परस्पर  सहयोग
 जे  काम  करना  चाहिये  ।  बहुत  सी  ऐसी
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 बीमारियां  हैं--मेंसे  पोलियो,  कुकुर-खींचो
 छिपयोरिया--- इन  खतरनाक  बीमारियों  से
 सामाने  के  लिये  श्राप  ने  ओ  ट्रिपल  इंजन  झन
 को  प्रथा  चलाई  है-  यह  शहरों  में  तो  कुछ
 चलती  है  लेकिन  देहातों  में  इस  का  नामो-
 निशान  तक  नहों  है  ।

 देहात  में  रहने  वाले  ज्यों  के
 लिये,  गरीब  लोगों  के  ज्यों  के  सिये,
 गन्दी  बस्तियों  में  रहने  काले  बच्चों
 के  लिये,  कोयला  खान  में  काम
 करने  वाले  मजदूरों  के  तथ्यों  के  लिये
 अगर  शाप  इन  ट्रिपल  हंजैकंशन  का
 इंतजाम  कर  दें  तो  बुत  बड़ा  काम
 ड्राप  कर  देंगे  ।  उस  के  बाद  बाप  शिक्षा
 की  तरफ  ध्यान  दें।  मैं  यह  भो  चाहता
 हु  कि  शिक्षा  एक  ही  प्रकार  को  दो
 जाये  ।  जब  तक  आप  यह  नहीं  करेंगे
 तब  तक  झकोरों  के  बचे  शासक  वर्ग
 में  ही  आते  रहेगे  और  शासन
 करते  रहेंगे  शोर  ग़रीबों  के  बच्चों
 को  बेबो  शिक्षा  नहों  सिन  पायी
 झोर  @  शासक  वर्ग  नहों  बन  सकेंगे  ।
 झप्रेजी  वे  जानते  नहीं  हूँ  शोर  अंग्रेजी
 जानने  बालों  को  आप  ने  कभी  तक
 शासक  बना  रखा  है।  जब  तक  ये
 बने  रहेगें  जो  शासित  हैं  वे  कबा  नहीं
 उठ  सकेंगे  ।

 आखिरे  बात  में  पैसे  के  बारे  में
 कहना  चाहता  हूं  कि  याप  कहते  हैं
 कि  वैसा  कहा  से  बझाएगा ।  मैं  समझता

 ह  कि  हमारे  देश  में  ह... ल  को  बामी

 नहीं  है।  75  इजारेदार  परिवार  हमारे
 देश  में  हैं,  पृ जो पति  हमारे  देश  में

 है,  भरवाती  और  खर.बपति  हमारे  देश
 से  हैं  जिन  के  साथ  झप  जरा  सख्ती

 करें,  सख्ती  से  उन  के  साथ  पेश  जाये
 जबरदस्ती  उन  से  पैसा  ले  लो  कोई  बजह
 नहीं  है  कि  पैसे  को  कमी  झप  अनुभव
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 (  of  राम भवं तार  शास्त्री  |
 करें।  जैसे  की  देश  में  कई  जायी  महीं
 है।  इस  दोर  झपका  ध्यान  गया  तो  बच्चों
 का  स्वास्थ्य  ६, अ  ठीक  होगा,  उन  को
 पढ़ाई  भी  ठीका  होगी,  उनका  ध्त्च्रण
 भी  ठीक  होगा,  अच्छे  बच्चे  पैदा  होंगे
 कौर  दृष्यरिव्ता,  भ्रनुशामनहीनदा  जैसा
 तमाम  बाते  देश  से  खत्म  होगी  t

 इन  शब्दों  के  साथ  में  & 1, ह  सदस्य
 का  समर्थन  करता  हू  a

 at  सुखदेव  प्रसाद  बन  (नवा डा)  :

 शीशों  के  सम्बंध  मे  राष्ट्रीय  होती  सम्बधी
 जो  सकता  प्रस्तुत  किया  गया  है,  उसमें
 जिन  बात  ा  उल्लेख  किया  गया  2,
 उसके  सम्बध  में  कोई  दो  राय  नहीं  हो
 सकती  हैं  कौर  उन  से  किसी  का
 मतभेद  नहीं  हो  सकता  है  1  मैं

 समझता  हूं  कि  भ्रमर  सचमुच  में  इस
 नीति  का  सही  तौर  पर  शोर

 पूरे  दिल  से  पालन  किया  जाव,  इसका
 कार्यान्वयन  किया  जाय  तो  देश  में  समाज-

 बादी  व्यवस्था  या  समाज वादों  समाज  कायम

 करने  में  यह  चीज़  बहुत  सहायक  सिद्ध  हो
 सकती  है।

 सभापति  महोदय,  लेकिन  विचार  करमे

 की  बात  यह  है  1:  राज  देश  की

 हालत  कया  हैं  भ्र ौर  किस  तरह  से  हम

 इसको  बदलना  चाहते हैं  t  मेरे  मित्र  ने

 टीक  कहा  है  कि  बचना  जब  पैदा  होता

 है,  उस  से पूर्व  में  हीं  हमें  उस  पर

 विचार  करना  होगा।  एक  तरफ  तो

 समाज  के  ऐसे  लोग  हैं  जो  बड़े  बडे

 इस् पता लो  में  बच्चा  पैदा  करवाने  के

 लिये  जाति  हैं  कौर  उन  के  चारी  झोर

 बड़े  बड़े  डाक्टर  जौर  नर्स  रहती  हैं  भोर

 इच्छा  से  धझच्छो  दवाइयां  उन  को  उपलब्ध

 होती  हैं  भोर  दूसरी  भोर  समाज  की

 बगेस्था  चह  है  कि  वह  वर्ग
 है

 जो  विन

 AUGUST  we  106  Chtéton  (MD  gre

 भर  खेत  खलिहान  में  काम  बारत  हैं,
 कार जानों  में  कास  करता  है  और  काम
 को  उस  के  देह  देवा  हो  जाता  हैं
 घौर  ऐसी  झोपड़ी  में  या  बेरे बर के =
 पैदा  होता है  बहा  रोशनी  तक  की  व्यवस्था
 नहीं  होती  है।  यह  है  समाज  को  दो
 प्रकार  को  अदा बट  ।  अगर  हम  को
 ध्यान  में  रखा  गया  मौर  इस  में  सुधार
 की  व्यवस्था  को  गई  तो  हो  सका  &
 कि  उसका  कोई  झग्छा  फल  भिनकते  |
 मापकों  चाहिये  कि  बाप  गांव  के
 बसने  सुविधायें  उपलब्ध  करें  |  जिस  तज
 से  समाज  के  उस  जग  को  स्त्रियां  ह |
 पैदा  करने  के  लिये  बड़े  ह /  अस्पतालों
 में  जाता  हैं,  प्रसूती  गृहों  में  जाता

 हैं  जहां  वे  डाक्टरों  शौर  नसो  से  घिरी
 रहता  हैं  3स  तरह  को  नहीं  तो  कुछ
 तो  व्यवस्था  जाप  को  उन के  रास्ते
 करनी  चाहिये  जिन  की  झोपड़ियों
 मे चिराग  तक  नहीं  होता  है  दौर  जिन
 को  काम  करते  करते  ह ध. (ह  पैदा  करना
 पडता  है।  जब  बहु  समाज  की  बनावट

 है  तो  इस  होती  का  कैसे  बाप  पालन
 करेंगे  यह  बहुत  बड़ा  परन  है  जिस  का
 जवाब  हमें  देता  होगा  ।

 पट  सकता  974  का  है।  राष्ट्रीय
 नीति  श्राप  ननाने  जा  रहे  हैं  1  मेरे  मित्र
 ने  पीलिया  शक्ल  का  शोर  सरकारो

 स्कूलों  का  जिंक  विया  है।  उन्होने
 मांग  को  है  कि  परिषद  स्कूल  बन्द
 बर्के  सरकारों  स्कूलों  में  सब  को  शिक्षा
 की  व्यवस्था  होनी  चाहिये  I  यह  झूठी
 बात  है।  समान  शिक्षा  सब  के  रास्ते

 हो  यह  श्रण्छा  लगता  है  t  ferry
 ag  awa  है  या  नहीं  इस  को  बाप
 देखें  ।  मैं सौट्रल  स्पर्श  की  बात  परोपकार
 सेवा  मे  रखना  चाहता  हूं  ।  मेँ  प्राणियों-
 चकित  हूं  इस  को  देख  कर  कि  कहा

 दी
 कि  च्त्सि

 उधार  पर  बच्चों  को  भरती  को  भाती
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 है।  i974  की  बाप  ती  नौंवी  बनो

 हई  है।  शाप  ने  यह  मिति  बना  रखो

 हैं  कि  इन  स्कूलों  में  पहनते  सो  केन्द्रीय
 सरकार  के  कर्मचारियों  के  बच्चे  भरती

 होने  भोर  प्रम  जगहें  जाली  ध  जाती  है  तो
 राज्य  सरकारों  में  जो  कर्मचारी  काम
 करते  हैं  उन  के  बच्चे  भक्तों  होगे।
 इस  नीली  की  बजह  से  &  मेधावी
 छात्र  जो  इन  स्कूलों  में  भर्ती  होना
 चाहते  हैं  भरता  होने  से  उचित  रहे
 जाते  हैं।  भ्रम  श्राप  अगर  इस  मोती  को

 नहीं  बदलते  हैं  तो  जो  नीति  आप
 इस  संकल्प  में  लाये  है  इस  पर  कौन
 विश्वास  कर  सकता  है,  यह  एक  विचारणीय
 प्रश्न  है  ।  बम  से  कम  सेंट्रल  स्कूलों
 में  ऐसे  छातों  की  भरती  के  वास्ते  दरवाजे
 खोलें  जो  मेघावी  हैं  फिर  चाहे  ने

 झुग्गी  झोपड़ी  मे  रहते  हो  या  बड़े

 छह  में  रहते  हो,  प्रमोरों  के

 बच्चे  हो  मा  गरीबों के  हों।  सब  को  समान
 झबमर शाप को बाप  को  इन  स्कूलों  में  भर त्रों  होने
 का  देना  चाहिये  t  इस  क्त  यह  दरवाजा
 कप  ने  बन्द  कर  रखा  है  -  जब  आपने

 यह  नियम  बना  रखा  हैं  कि  केन्द्रीय  सरकार
 के  कर्मचारियों  के  बच्चे  ौर
 उस  के  बाद  राज्य  सरकारों  के  काम-
 धारियों  के  बच्चे  भरती  इन  स्कूलों  में

 किये  जाये  शोर  समाज  में  मेघावी
 छालों  को  भरती  से  उचित  रक्षा  जायगा
 तो  मैं  समक्षता  हूं  कि  भाप  की  इस
 जाति  पर  लोग  विश्वास  नहीं  करेगे  +

 झगर  शाप  चाहते  हैं  कि  लोग  आप  की

 भीति  पर  विश्वास  करें  तो  इन  के

 दरवाज़े  शाप  सब  के  किये  सोल  दे
 शौर  लोगों  को  ऊपर  उठने  का  मौका

 दे।

 गारे घौर मित और  मित्र  कह  रहे  थे  जैसी  समाज

 की  बनावट  है  उस  पर  विचार  करना

 उसक

 होग।  ।  इस  दृष्टि  &  पैसा  कहां  से  जाये  हस  के
 सबंध  में  प्लानिंग  कमीशन,  वित्त  मती
 जी  और  भाप  सब  मिल  कर  विचार  करें
 अगर  अपने  सकता  को  लागू  करने
 का  भाप  का  दृढ़  विचार  है  तो  ह्य
 के  लिये  पैसा  इकटठा  करना  पढ़ेगा 1
 और  मैं  इस  बात  को  मानता  हू  कि  देश
 के  अन्दर  विश्वास  पैदा  करने  के  लिये
 यह  आवश्यक  है  कि  देश  के  तमाम  बच्चों
 को,  चाहे  वह  किसी  वर्ग  के  क्‍यों  न  हो
 समान  अवसर  मिलना  चाहिये  t  wat
 शिक्षा  की  पद्धति  को  एक  समान  सारे
 देश  में  लागू  करना  चाहते  हैं  जो  हमारी
 राष्ट्रीय  नीति  है,  जिस  की  भ्रध्यक्षता
 प्रधान  मलरी  हैं,  उस  नीति  को  सम्पूर्ण
 देश  के  सामने  रखने  के  लिये  भाप  को
 तमाम  कामों  से  समान  अवसर  अदिन,
 करने  होंगे ।

 स्वास्थ्य  के  बारे  में  मेने  कभी  बताया

 कि  बच्चे  बहसे  पैदा  होते  हैं  एक  किस  तरह

 से  पलते  हैं  भोर  दूसरे  किस  तरह  से

 पलते  हैं।  एक  बेचारी  ar  अपने  खर्चो

 को  झोपडियों  मैं  छोड़  कर  मजदूरी  करने

 जाती  है  शौर  कुछ  बच्चे  ऐसे  हैं  जिन  को

 मा  उन  को  देखभाल  नही  करती  हैं,

 बल्कि  उन  को  देखने  के  लिये  पाया

 लगी  हुई  हैं।  झगर  समान  अवसर  देने

 का  हमारा  इरादा  हैं,  जिस  की  हम  में  शक्ति

 है,  तो  उस  की  व्यवस्था  सीखें  सके  करनी

 होगी  ।  20  सूती  कार्यक्रम  का  मतलब

 ही  यह  है  कि  कमजोर  को  उठाता

 चाहते  हैं  ।  अतः  उन  को  उठाने  के

 लिये  बच्चों  की  होती  सम्बन्धी  बातों  के

 लिये  श्राप  को  अपने  कार्बेफमो  के
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 झम्रगंत,  स्वास्थ्य,  शिक्षा,  भोर  रहन  खान
 की  व्यवस्था  में  समान  झज्जर  हाल
 करने  की  नीति  सारन,  होगी।

 PROP  INARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Sir,  I  Hse  to
 support  the  Resolution  on  the  Na-
 tional  Policy  for  Children

 Tg  33  very  :mportant  that  the  Reso-
 lution  should  have  come  at  thig  treme,
 well  before  ‘14th  November  which

 happens  to  be  the  Children's  Day  for
 India  Children  are  the  wealth  of
 the  nation  and  there  38  no  doubt
 about  :t  It  ig  only  fit  and  proper
 that  the  Minister  of  Education  has

 come  forward  with  the  concept  of
 National  Policy  for  Children.  Chil-
 Grey,  have  to  be  looked-  after  from

 three  angiles—(i)  their  health,  (ii)
 their  education  ang  (Qn)  their  prepa-
 ration  for  becoming  useful  citizens  of

 the  country  If  there  are  any  lacunae
 an  eny  one  Of  the  qirections,  then

 *the  children  suffer  and,  as  a  whole,
 the  society  suffers  There  are
 fifteen  points  which  have  been  put
 forward  by  the  hon  Minister  :n  this
 Resolution.  No  one  can  be  there  to
 say  that  he  is  not  in  agreement  with
 these  fifteen  poinfs  In  fact,  each
 ome  of  the  points  stresses  the  very
 fact  that  the  children  are  to  be  pro-
 tected  and  their  interests  are  to  be
 promoted.  So  far  a;  the  health  of
 the  children  is  concerned,  this  is  a
 matter  which  shoulg  be  our  primary
 consideration  because  we  do  not  find
 at  least  one  maternity  centre  in
 everyone  of  these  5,25,000  villages  of
 Indie.  When  there  is  no  maternity
 centre  where  the  children  are  to  be
 well  received  by  the  trained  persons,
 we  may  be  sure  that  they  wil}  not  be
 looked  after  well  thereafter  So,
 the  primary  consideration  shoulg  be
 that  at  least  each  village  of  India
 should  have  at  least  one  maternity
 centre  where  safe  child-birth  can  be
 ensured.  Even  after  birth,  he  or  she
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 science  and  nutrition  and  where  all
 these  things  ate  taken  cary  of  from
 the  very  beginning  itgslf.

 “

 an
 addition  to  thet,  in  thig  country,

 ere  is  nO  provision  for
 ae, education  so  far  as  rural  India

 concerned,  May  I  request  the  hon
 Minister  for  Education,  at  least  at  a
 token  of  goodwill  to  the  children  to
 plan  one  thing  ‘that  at  least  in  all
 the  community  development  biocks  of
 this  country  which  are  6046  im
 number  im  all  the  22  States  of  India
 and  Unipn  Territories  put  together,
 there  should  be  one  Centre  where  the
 children  can  play  and  where  they  can
 be  looked  after  ang  where  they  can
 be  provided  with  all  the  instruments,
 all  the  equipments  etc.  for  the  pre-
 primary  education  including  games
 and  recreation?

 If  it  not  possible  to  provide  mater-
 muty  centre  m  al)  the  vijilages  let  us
 start  with  block  headquarters  I  was
 very  keen  to  bring  this  to  the  notice
 of  the  Education  Minter  that
 Central  schools  aye  doing  good  wark
 but  they  are  located  mostly  in  the
 cities  I  put  forwarg  a  suggestion  let
 every  block  headquarter  be  selected

 and  there  we  provide  nucleus  of
 education  in  the  form  of  a  model
 school.  There  was  this  idea  of  a
 model  school  on  the  pattern  of  Cen-
 tral  schools  for  the  rural  population
 of  India  There  are  problems  for  the
 children  in  the  cies  The  children  in
 the  cities  should  be  protected  but  to-
 day  in  India  if  we  compare  the  rural
 child  to  the  urban  child  it  ig  the  rural
 chilg  which  is  suffering  more.
 Whereas  the  urban  child  has  all  the

 facihties  aveilable,  the  rural  child
 has  to  walk  for  miles  together  to  see
 thet  those  facilities  are  available  to

 as
 Uniess  wa  give  the  right  start  we
 cannot  do  good  to  the  children  in  the
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 rural  areas.  I¢  ig
 god,  thet

 in  this
 year  we  are  making  ueation  a
 Concurrent  subject.  As  such,  the
 Ministry  of  Education  will  have  to
 shoulder  greater  responsibility  in
 regard  to  the  eflucation  of  children.
 Secondly,  the  Ministry  of  Health  can
 also  coordinate  efforts  with  this
 Ministry  end  then  we  can  think  of
 uniform  system  of  planning  for  all
 the  villages  {n  India.  To  start  with
 is  should  be  implemented  at  least  at
 the  block  level  so  that  we  can  give
 to  the  schools  run  by  the  municipal
 committees  and  zila  parishads  ७  medi-
 cum  of  uniformity  which  is  ideal  for
 Our  country.  I  agree  that  children
 all  over  India  shovld  have  the  same
 uniform.  It  must  be  a  very  simple
 type  of  uniform  but  it  must  be  com-
 Pulsory  for  all  schools,

 If  we  cannot  collapse  all  the  various
 types  of  schools,  viz.,  public  schools,
 private  schools  ang  municipal  schools
 into  a  uniform  pattern,  what  is  the
 harm  in  prescribing  one  uniform  for
 al,  schools.  In  Japan  I  have  seen
 students  coming  from  rich  and  poor
 families  dressed  in  the  same  uniform
 dancing,  playing  and  learning  to-
 gether.  We  must  also  remember  that
 education  does  not  mean  only  learn-
 ing  of  three  Rs.  It  also  means  edu-
 cation  of  the  heart,  mind  and  educa-
 tion  of  the  body,  Therefore,  it  is
 in  this  respect  that  I  want  to  stress
 that  recreation  for  children  must  be

 priority.  Our  children

 good  artistes  and  good  citizens  of  the
 country.

 With  these  words  I  praise  ‘his
 Resolution  ang  request  the  Minister
 to  see  thet  passing  of  this  Resolution
 by  the  Parliament  will  have  littie
 meaning  unless  he  makes  a  bold
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 नबी  शंकर  शाह  (चतरा):
 सभापति  महोदय,  मैं  इस  प्रस्ताव  में
 सम्बन्ध  में  कुछ  सुझाव  देना  चाहता  हु
 शौर झाशा  करता  हूं  कि  शिक्षा  मची  (उन
 पर  ध्यान  देंगे

 देश  में  एक  राष्ट्रीय.  बाल  नीति
 की  आवश्यकता  थी,  और  उस  पर
 सरकार  में  ध्यान  दिया  है,  बह  बडी

 खुश  की  बात  है  कौर  इस  के  लिये
 जिला  मंत्र:  भी  बधाई  के  पात  हैं।
 जिस  संख्या  की  प्रत्यक्षता  स्वयं  प्रधान
 मंत्री  जी  करेंगी  उस  के  सम्बन्ध  में  कुछ
 कहने  की  गुंजायश  नहीं  है,  क्योंकि  जब
 प्रधान  मंत्री  ज॑  उस  की  अ्रध्यक्षता  करेगी
 तो  ह... .  निश्चित  रुप  से  देश  का  मार्ग
 दर्शन  करेगी,  कौर  खुरचकर  बच्चो  को
 एक  अच्छा  रास्ता  दिखायेगी,  जिन  के

 कुछ  शिष्यों  द्वारा  गुमराह  होने  का
 ख़ुदा  डर  लगा  रहता  है,  ऐसा  हमें  विश्वास

 है  t

 राष्ट्रीय  बाल  नीति  का  सब  से

 पहला  चरण  यह  होना  चाहिये  कि  करीब

 कौर  अमीर  सभी  बच्चों  को  पड़ने

 का  रूमान  अवसर  प्राप्त  हो।  मेरे

 सिक  ने  ठीक  कहा  है  कि  जो  लड़के
 पब्लिक  स्कूलों  में  पढ़ते  हैं,  बे  काम्पीटीटिक

 एग्जामिनेशन  में  सफल  हो  जाते  हैं,
 लेकिन  गांवों  में  पढ़ने  यादें  बेचारे  बरोज़

 लड़के  कहीं  भी  सफल  नहीं  हो  बाते

 हैं---वे  कलर की  में  भी  छट  जाते  हैं  t

 कमर  यात्रियों  के  उन  लड़कों  को  भी  शिक्षा

 के  सामान  अवसर  प्राप्त  हों,  तो  @

 भी  झाई  Yo  एस०  कौर  ako  पी०

 एस०  हो  सकते  हूँ

 यह  भी  आवश्यक  है  कि  बच्चो

 को  शु  से  ही  शिक्षा  के  साथ  साथ

 सभी  कार्यो  की  निष्ठा  सिखाई  जानी

 अहि यें।  उन  को  कृषि,  पशु-रतन,
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 [sit  wart  दबाव  सिह]

 मुर्गी  पालन  शौर  कारपेट्री  भातिं  का
 काम  होता  चाहिये,  ताकि  थे  पढ़  लिख
 कर  केवल  बलाकी  की  तरफ  न  दौडे,
 बल्कि  अन्य  काम  करने  में  भी  समर्थ

 दहो ।

 जहा  तक  खेल-कूद  का  सम्बन्ध  है,
 हम  ने  पश्चिम,  खेल-कूद  के  तरफ  बहुत
 ध्यान  दिया  है,  लेकिन  हम  अपने  देश
 के  खेल-क्यों  को  भूल  गये  हूं।
 हम  ने  हर  जगह  क्रिकेट  कौर  बैडमिंटन
 की  शिक्षा  दी  है,  लेकिन  हम  ने  कतई।
 और  विनीता  को  भूला  दिया  है,  जिन

 के  द्वारा  देहात  में  बच्चे  शुरु  से  ही
 तगड़े  बने  रहते  थे  ।

 यह  भी  व्यवस्था  करनी  चाहिये
 कि  हमारे  बच्चों  को  मातृभाषा  का  अच्छा

 ज्ञान  हो  -  आज  बहुत  से  लड़के  ऐसे

 हैं,  जो  पड  लिख  तो  जाते  &  झोर  विदेशों

 आया  में  बढ़ें  निष्णात  और  पंडित

 हो  जाते  हैं,  लेकिन  धर  की  भाषा  क॑

 सम्बन्ध  में  कुछ  भ  नही  जानते  हैँ  ।  जब

 कभी  हिन्दी  को  डा फिटिंग  और  ना टिंग

 का  प्रश्न  जाता  है,  तो  कहा  जाता  है
 कि  हमें  इस  का  ज्ञान  शौर  प्रयास

 नहीं  है।  इस  लिम.  यह  आवश्यक  है
 कि  हमारे  बच्चो  को  विदेशी  आया

 की  तुलना  में  अपनी  मातृभावा  का  भ्रमित

 अच्छा  ज्ञान  होना  चाहिये  |

 अभी  श्री  सजय  गांधी  ने  युवा
 लोगों  के  लिये  जो  पांच  कार्यक्रम  दिये

 हैं,  उन  को  इस  नीति  में  प्राथमिकता
 मिलनी  चाहिये,  ताकि  प्रारम्भ  से  ही
 बच्चों  की  फ्राउडेशन  अच्छी  बने  ।

 राज  पढ़ाई  का  भव्य  वह  नहीं  है,  जो

 थवह्े  थे।  पहले  पढ़ाया  जाता  था  .  tag"

 &  कोचा  बौर  ज'  से  खरहा"  ।  लेकिन
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 झामक  से  किसानों  शौर  शा  ले
 पदाथों”  पाँचवां  |  जाना  बिछिये,  ह  ह
 कमायेगा  बही  लादेगा  |

 ?

 अनन्त  में  में  यह  कहता  चाहता  हूं
 कि  जिस  बोड़े  का  यात  हो  रहा  है,
 वह  बहुत  बड़ा  है।  उस  को  छोटा  करना
 चाहिये।  बाहर  से  7  लोग  फ्लोर
 राज्यों  से  i0  होग  लिये  जायेंगे  t
 जब  कि  लोक  सभा  के  केवल  दो  मेम्बरों
 शौर  राज्य  सभा  के  एक  मेम्बर
 को  लिया  जायेगा  मैं  समझता  हू  कि  लोक
 सभा  से  कम  से  कम  तीन  मेम्बरों  कौर  राज्य
 से  कम  से  कम  दो  मेम्बरों  को  कुल
 5  मेम्बरों  को,  लेना  चाहिये

 इन  शब्दों  के  साथ  मैं  राष्ट्रीय  बाल  नीति
 सम्बन्धों  इस  सकल्प  का  समान  करता

 ह।

 SHRI  D  BASUMATARI  (Kokra-
 jhar)  I  am  very  glad  that  a  Policy
 Resolution  in  regard  to  children  has
 been  adopted  by  Government  Unless
 our  children  become  goog  citizens,  we
 cannot  develop  our  country  We  have
 So  many  programmes  and  policies  for
 development  of  the  country,  but  if
 we  want  to  build  up  the  country  and
 build  up  the  nation,  we  have  to  build
 up  our  children

 We  have  seen,  for  a  long  time
 now  that  whatever  policy  we  enun-
 ciate,  after  adopting  it  or  adopting
 a  Bill  or  passing  a  Resolution,  we
 forget  about  it.  We  do  not  have  8
 follow-up  programmes.  That  {is  the
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 Take,  for  example,  education.  Edu-
 ~cation  is  a  nation-building  mechinery.
 Unless  proper  education  is  there,  the
 nation  cannot  be  built  up.  Therefore,

 “we  should  Wave  obdetter  education.
 Children  must  be  taught  from  child-
 hood.  They  must  be  taken  care  of

 “from  the  womb.  In  other  countries
 they  do  it.  For  that  the  mother
 should  be  taken  care  of  and  given
 good  food  (Interruption).  We  can-
 Not  laugh  at  this.  Unless  the  mother
 ig  Biven  good  food,  children  cannot  be
 healthy.  So  from  the  beginning,  the
 child  must  be  taken  care  of  when
 it  is  in  the  mother’s  womb.  It  could
 be  possible  if  the  growth  in  popula-

 ‘tion  is  stopped;  there  should  be  a
 decrease  in  the  rate  of  growth  of
 population.  At  the  same  time,  we
 shoulg  not  go  out  of  our  country.  Let
 tis  ३९९  the  schools  run  by  missionaries
 and  also  the  schools  run  by  the  gov-
 ernment.  When  I  compare  the  re-
 sults.  of  the  government  school  stu-
 dents  in  the  matriculation  examina-
 tion  in  Assam  with  the  results  of
 the  mission  schools,  I  find  that  the

 results  of  the  mission  schools  and
 colleges  are  much  better;  it  is  shame-
 ful  to  fing  this.  So,  we  should  not

 adopt  the  resolution  and  forget  the
 whole  thing  There  should  he  imple-
 mentation.  I  feel  that  there  should
 be  Tesidentia]  schools  and  unless  we
 have  residential  schools  we  cannot

 give  good  education  to  the  children
 who  come  from  the  rural  areas  and
 villages.  Children  coming  from  poor
 strata  of  society  do  nor  know  what
 is  what  and  for  that  purpose  residen-
 tial  schools  are  necessary  to  educate
 them  properly.  When  we  compare
 the  scales  of  pay,  we  find  that  the
 government  school  teachers  are  less
 paid  compared  to  the  mission  school
 teachers.  ‘They  pay  high  and  get
 work.  So,  I  request  the  hon.  Minister
 to  see  that  teachers  are  given  proper
 remuneration.

 One  point  more.  We  heve  a  num-
 ber  of  central  schools  and  in  some

 GMGIPND-—Lino—i282L.5.—  25-8-76—978.

 areas  there  are  no  primary  sections.
 For  example  in  the  central]  schoo]  at
 Gaubatj  there  is  no  primary  section.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI

 D.  P.  YADAV)  There  is.

 SHRI  D.  BASUMATARI:  Yester-
 day  I  was  there;  I  know  there  is  no
 primary  section.  The  other  point  is
 that  when  you  have  centra!]  schools
 in  other  states,  for  interview  and
 appearing  in  examination  why  should
 they  come  here?  402  persons  ap-
 pointed  for  eastern  zone  under  one
 assistant  commissioner  had  been  sent

 from  Delhi;  and  these  appointed  or
 selecteq  candidates  are  to  be  sent  to
 West  Bengal,  Assam,  Manipur,  Tri-
 pura  and  Meghalaya.  There  was  hue
 and  cry  among  the  people  there.  You
 talk  of  decentralisation.  ¥f  this  hap-
 pens,  whet  kind  of  decentralisation  is
 this?  So,  this  should  also  be  looked
 into  and  there  should  be  considera-
 tion  to  hold  interviews  and  exami-
 nations  in  the  States  where  the
 teachers  are  to  be  appointed.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  I  am
 most  grateful  to  the  hon.  Members

 for  the  support  that  they  have  given
 to  the  National  Policy  Resolution,  fer
 the  concern  that  they  expressed  for
 the  children  of  the  country  and  for
 the  future  of  the  nation,

 MR.  CHAIRMAN:  The  hon.  Minis-
 ter  may  continue  tomorrow.

 1  hrs.

 The  Lok  Sabha  then  adjourned  tilt
 —Eleven  of  the  clock  on  Wednesday,
 August  iM,  976/Sravana  20,  898
 (Saka).


